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LOK SABHA DEBAT~S 

LOg SABRA 

Thursday, November . 21, 1985/Kartika 30, 
1907 (Saka) 

, 

The Lok Sabha met at E/ev~n 0/ the Clock. 

[MR. SPEAKER in the Chair] 

OBITUARY REFERENC 
[English] 

MR SPEAKER : I have to inform the 
House of the sad demise of Shri Virendra 
Agarwal who was a member of the Fifth 
Lok Sabha during 1971-77 representing 
Moradabad constituency of Uttar l')radcsh. 

A well known Journal ist and academi-
cian, Shd Agarwal was associated with a 
Qumber of organisations. He function ed 
as the General Secretary of Indian NatiotLll 
Committee of the World Uni vel's i . y 

" 

Service and was the founder-convener o f 
the Delhi Study Group. He was the auth r 
of several articles on economic matters. A 
widely travelled person, he represented 
India several times at the General Assembly 
of the World University Service and oth.! r 
international organizations. 

. A dedicated social worker, he organised 
distribution of material relief to needy 
student all over India. He also organised 
health centres for students at seve ra l 
places. 

Shri Virendra Agarwal passed away on 
19 November, 1985 at New Delhi at the 
age of 58 years. 

We deeply mourn the ' loss of this 
friend and I am sure the House will jo in 
me in conveying our condolences to the 
bereaved family . 

The House may now stand in siJ n e 
for a short while to express its sorrrow. , 

Th Members then stood in silenc for 
hort wbtl 

OR,AL ANSWERS TO QUBSTIONS 
[English) 

Sick Shipping Companle 

·61. SHRI H.M. PATEL: WiU tho 
Minister of TRANSPORT be pleased to 
state : 

(a) whether it is a fact that a number 
of shipping companies are 'sick' ; 

(b) whether' the 'sickness' of the 
shipping companies was discussed by a 
top level committee headed by the 
Secretary to the Ministry of Shipping; 

(c) if so, whether this Committee has 
made recommendat ion to amend the 
Merchant Shipping Act to enable the 
Shipping Development Fund Committee to 
tak over the mlna3,:,ment of s~ ipping 
companies ; and . 

(d) If so, the details thereof 'l 

THE MINISTER OF STATE IN T E 
DEPARTMENTOFSURFACETRAl SPORT 
(SHRI R AJESH PILOT) : 

(a) Most of Shipping Dev lop-
ment Fund Committ e assisted 
shipping companies have defaulted 
in their repayment of Joan ari ing out of 
current recession in shipping indu try. 
However t no shipping compaoy has been 
declared as 'sick'. 

(b) A cot1101i ttee under the 
ship of former Secretary had 
arrangements for as i tance to 
compamies. 

chairman-
revi(:wed 
shippin 

(c) and (d) The committee pr s cd 
the view that in the event of th ShipDiog 
Development Fund C · mmittee atisfying 
it~elf that the n anag ment of a loane 
hipping compancy was acting m I fide or 

was ineffident and dishone t. it should be 
po sible f r the Shippin D v I pm nt 
Fund ommitte eith r to chang 1h 
management or ven to ta e it ov r ahd 
for {hi ur OSe . uita 1 . hi U. 
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have to be incorporated in the Merchant 
Shippin Act. 

SHR H.M. PATBL : You have 
refeHcd to the negative ones among the 
Committee's recommendatio s. But did 
the Committee make any positive recom .. 
mendations ab ut the manner in which you 
may as i t hipping companies which are 
in great difficulties because of the long 
continuing recession in the shipping 
industry in the whole 'world? 

., 
SHR~ RAJBSH PILO:T: It is a f~ct 

, ' 
that the shipping industry is under 
recession. The Committee went into aU 
·the aspects, and Government a1 0 wants 
to help·this industry, because it is very 
il1}portant owing to two factors: one, the 
hipping h;ldustry is one of the major 
forei~n exchan~e earners for the nation; 
and two, it is also our second 1 ine of 
defence. The Committee has gone in 
detaiL They have recommended some 
proposal,s, which are under the consIdera-
tion of the Government. 

SHRI H. M . PATEL: Althc'1lgh you 
have not declared thes:.. com.panies sick, 
they are in fact really very skk indeed. 
Would Governrnt!nt consid er re .. structuring 
of their fin ancial organization and so on, 
o as to b ... able rea lly to g,ive them a 

chance of startin' afresh. . in a sound 
manner; what I 111 an by that is that com-
panies are heavily indebted an they have 
no resources to buy fresh ships clc. Their 
old ship arc ready for scrap, unfortuna .. 
tely, the Government f India has made it 
difficult even to scrap b .cau e the industry 
which was breaking up the ships is in itself 
in difficulty. It is neces ary to take some 
bold financial steps for re tructuring the 
companies so that they may be- able to 
generate fre 1. capital; and this can only be 
done if the g vernment is prepared to 
assist them. giving moratorium for interest 
charg and for the large arreaTS tha tare 
there. Will the government be prepared 
to con ider ome S\1 h thing, if these pro .. 
p silions arc put t th m 7 

SHRI RAJ SH PILOT : The H use 
would agree that the non. member is an 
e""pert and ha experience in finan e and 
hippin respcctiv ly. It i a fa t that 

sbippin industry i in recession, th y have 
ro\,>l rn. Bl,ll thy Hou ~ w uld a re(} 

with me that with this re cession, some of 
the shipping companie are dOing quite 

ell ; th~y have not gone in that loss which 
others have gone. We have to view the 
efforts of the individual shipping company, 
how much efforts they have put in the,ir 
management and the operations they have 
undertaken . The House would also agree 
with me that the companies which have, 
due ·to inefficiency in their management gone 
in loss, which is a national loss ...... 

SHRI H. M. PATEL : I am not referring 
to that. In fact, there is hardly any com-
pany which is making profit. Even the 
shipping Corporation made enormous loss 
of over Rs. 100 ·crores. So, it is not a 
question of inefficiency only. Where 
there is inefficiency, I have nothing to ay; 
you take whatever steps you like. 'But 
where the companies are efficient and doing 
things well, because there is a recessio • in 
the shipping industry throughout the 
world, and it has been going on for 
seve-ral years, they cannot improve. There-
fore it j for that, some bold step is 
necessary. That is the question that I 
have put. 

. SHRI RAJESH PILOT: I wa coming 
to hon. member's question. I also agree 
that the loss have been due to recessi.on 
in the industry, and we have viewed it very 
sympathetically. So, the committee has 
given some proposals ; some they have 
recommended, and the government IS con-
sidering them, and we wjll come forward 
with whatever action the government. will 
take in the dir~ction. 

SHRI C. MADHAV R DDI: Is there 
any proposal before the government to 
amend the Merchant Shipping Act as has 
been said by the Minister himself that the 
cau e is to be amended to see that the 
shipping, industries which a re sick should 
be taken over by the government. Since 
we are discussing the Bill con erning sick 
unit and that Bill excludes the shipping 
companies, what steps are bing taken to 
se tnat sick shipping companies are 
as i ted? 

SHR RAJ S PILOT: The proposa 
is under consideration to amend the) 
Merchant Company Act and it is b in 
con idered by the ~overnment. 
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[Trans/at ion] 

SHRI G ,S. MISHRA : I want to know 
from the hon. Minister, that in view of 
the fact that the IndIan Shipping Company 
is in sllch a straitened condition, the 
Dumber and type of ships which have be n 
chartered by the Government of India and 
its Undertakings, for what purpose they 
have been hired and how much commis ion 
is paid to them therefor? 

SHR RAJ SH PILOT: This question 
does not arise out of this question. If 
the hon member can put a separate 
question on the subject, on the complete 
chatter, I would be able to give the 
answer. 

SHRI G. S. MISHRA : It concerns about 
sickness of the companies. 

SHRI D. P. JADEJA: It is a known 
fact that there i a recession in the 
shipping industry throughout the world. 
That affects smaller companies as well as 
bigger companies. The companies which 
are given finance by the SDFC are given 
finance to the tune of 95 per cent of the 
amount that they want. Y L. ur Ministry is 
also giving finance to the sailing vessels 
industry and you give only to the tune of 
7S per cent of the total cost of the vesseL 
Is the government considering what facili-
ties you arc thinking of giving to these 
shipping companies and the bigger com.. ~ 

panics? 

Is the Government considering the 
question of giving facilities to the sailing 
vessel& industry to survive these difficult 
days? ' .' 

SRR RAJESH PILOT : Mr. Speaker, 
when, the SDFC was formed there were few 
considerations before the Government and 
the SDFC was formed on that basis. 'rhe 
hon. Member's suggestion is welcome; I 
wlu have It examined and come to the 
House again. 

Lung Cancer due to Increasin Ci arette 
ConusPlption 

·63, StiR! K. RAMAMURTHY: Will 
the Mini ter of H ALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the WorJd Health Org~nisatio n 
in a series of reports has warned that .an 
epidemic of lung cancer is likeJy to come 
withln a decade to the thitd world coun-
tries because of r pidty increa ing cigarette 
consumption ; 

(b) if so, the steps being taken by 
Government to contain the consumption of 
cigarettes by the people ' in India. apart , 
from the statutory wa Ding displayed by 
the manufacturers in the huge hoardinas 
and full .. page advertisem"nt in the Pres 
that 'cigarette smoking is injuriou to 
health' ; 

(c) whether the reports and the 
efforts being made by the United States 
Health D~partment to . limit smoking bave 
come to the notice of G over lment and if . 
so, what are tho e steps; and 

(d) the obstacles which stand in the 
way or the Government in taking similar 
steps in India? 

THE MINISTER OF HEALTH AND 
FAMILY WBLFAR (SHRIMATI 
MOHSINA KIDWAI) : (a) Yes, Sir. ' 

(b) to (d) Apart from tl e statutory 
warnings on Cigarette packets and 
advertisements, most of the state G vern-
ments have promulgated laws prohibiting 
smoking in c10 ed areas like cinemas, bu e 
educational institutions, ho pitals etc . . Tb.e 
authorities of Indian Airline Corp ration 
have decided to extend H 0 Smoking" 
areas in the various aircrafts. The 
Mini try of Sports have also decided lha 
no advertisement for cigarettes would be 
permitted in the Asiad stadia. Au action 
plan to intensify the health educatio in 
this area and to bring about a fan in th 
con umption pattern of tobacco products 
is under con ideration in consultation 
with other as oeiated inistrie. n 
chalking up the action plan the strategies 
adopted in other eountrie would also be 
kept in view. 

SHRI RAMAMl!RT Y: Mr. 
peaker. Sir, with due apologies to ,tpe 

h n. Members of tl i ous who , are 
mokers, may I ask thjs questi n through 

you? he tatutory w ruing 4fCIOARBTT 
SMOKI 0 IS I J R OUS TO ALTH t 

~hich we are now at pre at gettina print d 
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on th cigarette pac et J, instead 0 r 
curtailing smoking, leading to a tendency 
to increase smoking. 

When I was in London in 1974 the 
Government of the United Kingdom in-
troduced this system of having the statutory 
warning on the packets. And I understand 
that aner this statutory warning was 
incorporacted, the cigarett companies 
reported that thei r sides had gone up by 
10 per cent. So, this is a very dangerous 
thing. 

MR. SP AKER : please come to the 
question. 

SHRI K. RAMAMURTHY: I am 
coming. 

AN HON. MEMBER: Do not 
smoke. 

SHRI K. RAMAMURTHY : The 
measures taken against cigarette smoking are 
very m agre. The hon. Minister ha said that 
the Indian Airlines and some of the Asiad 
stadia authorities have agreed to extend 
the 'No smoking' areas. etc. and that 
adverti ements for cigarettes would not be 
accepted. That is not enough. It is a 
fact, known aU over the world, that this 
is going to lead to lung cancer and other 
connected diseases. May I know from the 
hon. Minister whether the Government 
will come forward and by using all the 
media including cinema and others publicise 
that cigarette smoking is lnJUflOUS to 
health and also, will the Government come 
forward to advertisements for cigarettes by 
the comp nies are curtailed to the extent. 
that no arverti ement is given to the 
cigarette man ufact"Qrins compan ies by the 
Governm nt 7 

MR. SPEAKER: In spite of all that 
wba tithe result 7 

PRO. MADHU DANDAVATE : You 
cannot introduce another prohibition. 

S RIMATI MOHSINA KIDW~I: It 
is not a question of cigarette smoking only . 
A you now, India i the third largest 
country produ~in tobacc in the world. 
So it i not only the Health Ministry that 
i concerned. but it i . th conc n of th 
other Mini trie al . And, I will also 
m a reQu t to the hon. Speaker. 

[Translation] 

The ash~tray cpt in the lobbies are 
always full of cigarette butts. Therefore, 
I shall requesfyou all that there should 
be no smoking there. I do not know 
whether Shri Dandavate will agree with me 
or not? 

MR. SPEAKER: I do not allow any-
body to smoke in my chamber. 

SHRIMATI MOHSINA KIDWAI: 
Mr. Speaker, Sif, I am talking of the 
lobbies. 

MR. SPEAKER: I have put the lobbies 
under your charge. 

SHRIMA TI MOHSINA KIDW AI: I 
agree that whatever steps we take regarding 
smoking will be in consultation with the 
other Ministries. 

.. '(1 nterrupt ions) 

[English] 

PROF. MADHU DANDAVATB: The 
Minister has no exprience in this. Her 
experience is only academic. 

MR. SPEAKER: You mean that she 
must do something about it. 

[Translation] 

SHR1MA I MOHSINA KIOWAI: 
The cumpanies formulatc their policies with 
an eye on the sale of their product. In 
our country, not only cigarette is used for 
smoking, but beedi and hookah are 
also used ; people make use of tabacco - in 
other ways also; they chew it. Wo should 
educate the people in the country about 
all th se things. Cigarette is certainly 
injurious to the lungs aod it is our earnest 

. endeavour to educate the people throu,h 
th media and through other things, as we 
ha ve done in the case of cigarette packets. 
W ar also considering what other step 
can be taken in thi direction. 

[English] 

SHRI K. RAMAMURTHY: The hon. 
Mini ter has not given me a ati factory 
answ r. h i only pa sing on the baby lQ 
different Ministri • 
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Apart from cigarette smoking, there is 
a worldwide ban on producinr. the a phalt 
sheets ... 

MR. SPEAKER : Has it some connec .. 
tion with the question ? 

SHRI K. RAMAMURTHY: Yes~ Sir. 
There is a ban an production as wen as 
usage of asbestc.\s sheets in other countries 
because it is generating cancerous cells in 
human beings. A a developing country 
since we are having cheap labour, we are 
producing asbestos sheets on a large scale. 
Is the Health Minister aware of its ill 
affects? If so, what steps she is taking to 
ban the production of asbestos sheets in the 
country? 

[Translation] 

SHRIMATI MOHSINA KIDWAI : Mr. 
Speaker, Sir, banning a thing is not the only 
soluti n to a problem. It is not only the 
question of tobacco growers in the country 
but it is also the question of all those who 
are associated or engaged in this 
industry. 

So far as the q uestiol1 of cancer is 
concerned, it is caused by smoking aDd by 
chewing tobacco also. There are many other 
causes also .... .. {interruptions) 

As regards asbestos sheets, 1 am not 
aware jf they also cause cancer ... 

(1 nterrupl ions) 

A study and research is being conducted 
by the ICMR in this regard. A research 
is being ~arried out on cancer caused by 
tobacco chewing in Agra region. 

The question asked by the hOll. Member 
was on smoking. Smoking causes I UDg 
cancer; other things related with tobacco 
also carry the possibilities of cancer 'and 
it is bec~use of this- that it is said that 
sQ.1oking should be avoided. 

tEnglish] 

DR. DATTA SAMANT: The World 
Health Organi ation and the United Stat s 
H~lth Department have been repeatedly 
publicising for the last ten years that 
cigarette molOns not only cause cancer 
but h iSh smoking of cigarettes damages 
the heart arteries and lungs. It is one of 
the major reasons of heart attack i yoanS 
aJe. Consider ins all these thin s, will th 

,I ~ 

Ora A'iS' er 16 
government con ider giving wider 
publicity througb cinema and bther media 
that these are the dan1ages done to the ' 
human beings by smoking cigarette, 80 
that the average people will come to know 
about the damages done? Chewing of 
tobacco is less harmful. 

MR. SP AK R: Put the question. 

DR. DATTA SAMANT: My specific 
question is : Will the Government go in for 
advertisements on a mass scale that theso 
are the damages done to the human beings 
by smoking of cigarett s so that thi may 
enlighten the public about its ill affects? 

SHRIMATI MOHSINA KIOWAI: 
That we arc doing through our health 
education system saying that it is dangerous 
for heart. Publicity i being given through 
Our literature and a lso through hoardings 
at public places. 

SHRI LALIT SHWAR SHAHI: Sir, 
1 want to know whether the Government 
is considering a proposal tna t when the 
hoardings are put up fo r advertising 
cigarettes, at lenst 15 per cent space of 
that hoarding should be used for saying 
that cigarette smoking is injurious to , 
health ...... (Tnterruptions). 

MR. SPEAKER: It is all right. No 
more questions. That is all. 

Handicapped Emplopee~ at haragpu 
Railway Workshop 

*65. SHRI K. R MACHAN 
REDDY : Will the Minister of RA 
PORT be pleased to state: 

(a) whether the Railway workshop at 
Kharaguf, \\hich happens to be the biggest 
and oldest ,Railway w rkshop in the 
country has in its employ handicapped 
persons also; 

(b) if so, the tot 1 number of 
employees in this workshop and the total 
number of handicapped workers; and 

(c) whether their wage a e the arne 
as given to ther workers, and, if n t, th 
reasons the efor 1 

T MI IS ER TRA PORT 
(SHRI BA SI LAL): (a) Yes, Sir. 
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(b) Total number of employees 14596 
umber of handicapped 

employees 130 

(c) Yes, Sir. 

SHRIK.RAMACHANDRA REDDY: 
Sir, as far as the handicapped persons are 
concerned, is ' there ny reservati n for 
th m, and if 0, what is the percentage? 

SHRI BANSl LAL: Fifteen per 
cent. 

SHRI S. JAIPAL REDDY: I think 
the Minister is wrong, Sir. 

SHRIK.RAMACHANDRA REDDY: 
Sir, in the Kharagpur workshop, out of a 

. total of 14,596 employees, only 130 are 
handicapped employees. This works out 
to be less than one per cent, that is, far 
Ie s than 15 per cent rcserved for them. I 
would like to know what are the efforts 
made by the Government to increa c the 
percentag of handicapped employees in 
this factory. 

SHRI BANSI LAL: We are not 
trying to increase the quota but we are 
trying to increase the number of handi-
capped persons within the quota. 

SHRI BASUD B ACHARIA: Sir, 
the Minister ba just now said that the 
reservation for handicapped persons is 
fifteen per cent. I would like t know 
whether thi percentage is only in respect 
of that particular workshop or throughout 
the Railway it is fifteen per cent. 

S RI BANS I LAL: In all the 
Railways it i 15 per cent, but, Sir, in the 
open line working we cannot employ many 
of them. . 

BASUDE ACH ARIA: Then 
wh tithe percentage of r ervation in th 
Indian R ilways '1 

S RI BA SI LAL: The overah 
perc ntag i £ift . b t practically we 
cann t d ploy fteen per cent in 0 . erational 
work becau r tl, hazards involved. 
In th w r h ps and ' 4 ber place we are 
tryina to do it. 

SHRI S·. JAIPAL REDDY: Sir, the 
Mini ter is widely off the mark on this 
count. It i:; not fifteen per cent, it is three 
per cent. In tbe instant casc, the employ-
ment provid d j coming t less than one 
per cent. Will he make efforts to impr j ve 
it to three per cent and wHI he correct 
himself in regard to his answer or will he , 
in the alternative, face a privilege motion? . 

S RI BANSI L L: Sir, according to 
a circular i llcd in 1977, it was three per 
cent but after 1980 there wa another 
circular raising it to fifteen per ~ent of 
vacancies in specified categories. 

upply of spurious and ub-standard good 
to Delhi Tran port Corporation 

*67. DR . O.S. RAJHA NS: Will the 
Minister of TRANSPORT b pleased to 
state: 

(a) whether the Minister of State in 
the Department f Surface Transport 
recently paid surprise vi its to the different 
Delhi Transp rt Corp ration depot in 
Delhi and found spurious and sub-standard 
goods; 

(b) if su, what are the spurious and 
sub-standard goods reeov red ; 

(c) the name of the companie which 
supplied these infer ior goods to the Delhi 
Transport Corporation; and 

(d) wheth~r any responsibility has 
been fixed and the action contemplated by 
Government against the involved Delhi 
Transpott Corporat:on officials and 
companies for such deals? 

THE MINISTER 0 STATE IN THE 
DEPARTMENT OF SURFACE TRANS .. 
PORT (SHRI RAJESH PJLOT) : 

(a) and (b) Yes Sir. The surpri e 
visit was made to the DTC' Patpar Ganj 
Depot on 28.10.1985. During the course 
of in pectiont cartons containioi the oap 
were opened in the Store Depart .. 
ment and random sample were een which 
appeared to be spuriou. Some par 
part wer also seized which were susp ct d 
to b sub-standard or spurious. 

(c) and (d) 11 offi ial of OTC have 
be n su pended. The investigation hal 
beCJl entru ted to CD and CVO of th,e 
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Surfa~e Transpo,rt Department bas been 
eptrusted with detailed enquires into 
purchase procedures. Their repo.r.ts are 
~waited . Pending investigation .and . 
enquiries. it will not be in public interest 
• • to give any fufther information. 

DR. O .S. RAJ ANS : I want to know 
the names of spurious parts. I think there i no 
public interest in not disclosing that. The 
n roes of the pur' ou~ part !pay be given 
to U. I 

" SHRI RAJESH PILOT: Before I 
went to the Depot there have been reports 
that there is a big purchase by the 
Corporation of spare parts and all that. 
We had some reports that the systems are 
not proper ; some malpractices are going 
on in the system and so on. I .per onally 
checked up at one of the depots. I was 
.crossing the bathroom. I s~w a Lifebuoy 
soap lying in the bathroom which had 
two cQlours, yellow and red. I thought 
that normally Lifebuoy .is of red colour. 
SOt we opened some other stores. We 
found that this Lifebu y soap was not in 
corn~ct shape. We ccnfiscated those it~ms 
and some of the other spare parts like 
bretlk shoe and other things for check liP 
by the concerned authorities. S me of 
these items were given to them for inquiring 
lnto the matter and to go into the detai ls. 

DR. G .S. RAJHANS: When wdl this 
eB! inquiry b~ completed? Would the 
House be informed about it ? 

SHRI RAJESH PILOT: I can't really 
say the exact date when the CD enquiry 
will be completed. But I would point 
out that we have requested the Home 
Ministry to do it as a priority. We can 
certainly inform the ousc if the House 
wants this information. . 

SHRI BHAGW AT JHA AZAD: While 
complimenting tIle yo ung Minister for his 
extraordinary driv~ to fi nd out corruption 
which is absolutely deepr oted and causing 
hundreds of crores of 1 to the country, 
may 1 know, bow he proposes to make up 
for this J S5 that is caused to the Cor-
poration, what are tl e In asures to be 
taken apart from uspension of the 
office ? 

SHRI RAJ S PIL T: We he, ve 
ordered one dep rtn ntHl anel one B 

enquiry. The idea "behind ord~ring CBI 
enquiry was tbis. For the information of 
the Hous«, I will give this information. 
When we asked the particular agency to 
supply the items directly to th.) Corporation 
they refused to do so and they said . that 
you have to' buy through OUi:" st cklsts. 
So, we suspected some of the things. So 
we entrusted this enquiry to CBI and we 
a~ked the CBI to look into the ma ter. 
Some measures have been taken. We 
have taken action against those officers who 
are involved in checking, who are involved 
in ordering, who ar~ responsible for 
purchase of the requirements. Some. 
other measures which will be reC01\lIl).e ded 
after the D epartmental Enquiry will be 
taken and if necessary we will inform the 
House about it at a later stage. 

Conference of Educat ion Mini ter 

·68. SHRl S.M. BHATTAM : Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether in a two-day conference 
of Ministers for Education held at Delhi in 
August a recommendation for setting up a 
small group to look in to the manpower 
requirements of the country was mad ; and 

(b) if so, action taken thereon 7 

THE MINISTER OF STATE IN 
THE DEPARTMENTS OF EDUCATION 
AND CULTURE (5 RIMATI SUSHILA 
ROHATGI) : 

(a) and (b) A Conference of State 
Education Ministers was held in New Delhi 
on 29 and 30 August 1985 in connection 
with the formulati 0n of New Education 
Policy. he Conference inter-alia decided 
to set up a Group of Ministers and 
Experts regarding the Manpower projections 
and VocationaJisat ion in the context of the 
future scenarios of dev lopment and 
production technol gies. The meet i ng of 
this Group is hed uled t be h Id on 25 
November 1985. 

SHRI S.M. BHATTAM: What are the 
names of th~ M;n i t rs who constituted the 
Study Group ? What ar the n m 0 
the e~p rts? When ar th y xpect d to 
submit their report ? 

S RIMATI SUS 
The group con ist of 

OHAre;· : 
Mini tee 
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,of Uttar Prade h, Ke.rala, TamUrladu, 
Oujarat, JamolU -and K.ashmir, Punjab, 
Assam and Delhi. There are S as,sociated 
experts in th concerned fi Id. How long 
they will take, we are not in a position to 
say ju t now. The Minister names are: 
Shri Sibte Razi, Minister for Education" 
Lucknow ; Shri ™ Jacob, Minister for 
Education, Triva'ndrum; Shri C. 
AraDganayagam, Minister for Education, 
Madras; Shri Ha5mukh Patel, Minister 
for Education, Oandbinagar ...... Shri Ali 
Mohammed Naik, Srinagar; Shri Sukhjinder 
Singh, Chandigarh; Shri Mukut Sarma, 
Gauhati and Shri Kula Nand Bhatti, 
Delhi. J 

Regarding the e~perts, they are Dr. 
(Mrs.) . Tamarajakshi of the Planning 
Commission; Prof. Gautam Mathur of 
IAMR, Dr. V.C. Kulandai wamy of 
Madras, Dr. Bhabatosh Dutta of Calcutta 
and Prof. Ashok Chandra Educational 
Advi or. 

PROF. MADHU DANDAVATE: All 
the Members may be laid on the Table! 

MR . SP AKER: Members, not the 
names? Is the Table sufficient enough to 
accommodate all of them? 

SHRI S.M. BHATTAM: Earlier some 
studies were undertaken by the Planning 
Commission and otJ1er Bodies as far as 
man.power planning is concerned. Does 
the Government now feel it neces ary to 
supplement the efforts made earlier? Why 
do they want to take up this exercise now 1 

This is in connection with vocationa· 
lisation. This study is undertaken only 
for that purpo e. arlier, as far as 
vocationalisatlon is concerned, NCERT 
and other Bodies had also take.n some 
initiative and did some work. Do the 
Government think that sufficient work has 
not been done ? n what manner do they 
want to do it now and h w do they want 
to fill up the gap? When do th y 'hope to 
do this? 

SHR MATI ' USHIL ROHATOI : 
Th names f the Members can b placed 
on the Tab] of the onse, if the Memb~r 

de ire. 
Tw Gr up hav been stu. They 

are aIr a Jy COl) tituted by tb 110n. 
Mini tcr. Th y will on id r a 0 t man-

power projeccion and vocationalisation 
and about imparting of more education. 
The Groups will be meeting on the 25th 
and 26th November. They shall be studying 
the various aspects ond having discussions 
in detail and we expect s~me formulation 
and some ideologies to come ut, and 
emerg ~ ·out, of the deliberations which arc 
taking place shortly. 

SHRI S.M. BHA'ITAM: My question 
is not answered. The study of man power 
planning was earlier done by the Planning 
Commissjon. Does the Government find 
it wanting? In what respect they find it 
wanting, in what manner do they want to 
undel·take this exercise and in what manner 
do they want to augment it ? 

THE M[NISTER OF HUMAN 
RESOURCES DEVELOPMENT 
(SHRI P.V. NARSIMHA RAO): 
This was a deci ion taken 
Education Ministers conference. In 
pursuance of this decision, these Committees 
have been set up . When the meeting tak~s 
place, naturally the Comm ittees would 
look back into the past as to what work 
has been done on these subjects . I know 
that considerable work bas been done. All 
that will be taken into account while 
having the ne'N cd ucational I rwlicy 
formulated. Planning is not done either 
by the Ministry of Education or by the 
Planning Commission alone. There are 
so many other agencies al~o involved in 
this. Whatever input has come already. 
that will go into oUf consideration and I 
wou1d like to aSSure the hon. Member that 
as quickly as possible we wlll come to 
conclusions because it is not just a 
debating matter. It will have to result in 
concrete proposals and decisions. 

Maintenance of House of Ghalib and 
Mazar of Zauq 

·69. SHRI MOHD. MAHFOOJ ALI 
KHAN: Wil1 the Minister of HUMAN" 
RESOURC DEV LOPM NT be plea ed 
to state: 

(a) whether Government are aware 
that the 110use of the great Indian poet 
Ghalib in De1hi is in shambles .and house 
a coal depot and that a public lavatory 
has be~n built OVer the Mazar of Zauq 

notber reat Indian poet; an 
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(b) iF so, what steps. have been tEtken 
by Government "to pre erve and maintain 
the house of Ohalib aQd the Mazar of 
Zauq as a memorial to the great poets? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI ' SUSHILA 
ROHATGI) : 

(a) The site where toe bouse of the 
great poet Ghalib was situated is under . 
private occupation and there is nothing 
that could be taken ovet and protected. 
The site, where the grave of the other great 
poet Zauq is reported to have existed was 
part of a graveyard and the exact spot 
where he was buried is . not identifiable. 
Major part of the graveyard now consists 
of living quarters. 

(b) The site where the house of poet 
Ghalib was located was inspected in the 
past with a view to its possible acquiSition 
and protection, but it was found that only 
a dalan and a few arches have survived, 
and even these are beyond repairs. The 
site has undergone extensive changes a nd is 
now under private possession. Similarly 
there are no structural remain of the 
Mazar of Zauq worthy of being protected 
and preserved. 

[Translation] 

SHRT MOHO. MAHFOOJ ALI KHAN: 
Mr. Speaker, Sir, Zauq and Ghalib lived 
in Delhi. It is really regrettable that the 
hon. Minister has not been able to give 
a complete reply to my qu stion. She has 
not stated in her reply in which part of 
Delhi Mirza Ghalib's house was situated 
and where in Delhi Zauq' Mazar was 
located. As far as my information oes, 
a lavatory bas been built over , the 
Mazar of Zauq and M'rza Ghalib's h use 
is now a coal depot. 1 want to kno~ 
whether Government are taking any action 
in this regard to evict th se people from 
there and to convert it into a national 
monument thereafter? 

SHRJMATI SU HILA ROHATG: I 
share' the concern of the hon . Member. as 
th y were our great poets wh m we resp !ct 
a lot . At pres nt. th factual po Uion w~ th 
us is that the Government had seriously 
~onsidered the questi n f til hou e of 
Ghalib n 1959 ~nd the thcn Mini ter of 

Scientific Research and Cultural Affairs, 
Prof. Humayun Kabir had personally 
visited that site. After inspection of tho 
site, it was found that in spite of our 
being . entimental about it, . here was 
nothing ~hich could be acquired as a 
national mC1numcmt. 

SHRI MOHO. MAHPOOJ ALI KHAN: 
Ghalib's house i located in Ballimaran. A 
tenant by the name of Fakhruddin Ahmad 
lives ,there and runs a coal depot there. I 
can show you the 'Statesman' of the 25th 
which carries his photograph which dearly 
shows that he i weighing coaJ in his coal 
depot there. • 

It is true that you have set up Ghalib 
Academy and Research Institute; all this 
was necessary too, but when Ohali'b was 
invited to have his abode in some other 
country, he had replied that how could it 
be possible for him to leave the streets or . 
Delhi. It is a matter of regret that many 
other monuments are being erected, but 
there is no monument of Ghalib and Zauq. 
Setting up a Ghalib Academy and Institute 
alone is not enough . 

I shall request through the hon. Speaker 
that a monument of GhaJib and Zauq 
should also be built. Today, lavatories 
have been -built over the Mazor of Zauq; 
yon can get them removed. 

SHRIMATI SUSHILA ROHATOf: I 
appreciate your sentiments. According to 
the information which w... have with us 
now, all these things arc in private pos es-
sion and a coal depot etc. is being run 
there. So far as the other part of your 
question is conc rned, I shaH again pay 
attention to it and if there is any possi-
bility, w" shall certainly consider it. 

[English] 

PROF. MA HUDAN AV : . y u 
do not hand over 'Ghalib' to the burea .. 
crats. You please take th initiative. ... 
[Translatioll). 

MR. SP AKER. Shrimati Krishna . 
Sahi. 

SHRIMATI KRI HNA SARI t Mr. 
Sp"aker 1 han requ ... t you to s .. e pl.rt (b) 
of my qu tion wherein I wanted to kn w 
from th llon. Minister what ' action 
QQv~rnm qt b~<J taken? 
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MR . SPEAKER: Vou first put th 
questjon. You want , to board the train 
before you hay bought the ticket '. 

nderground Railway for Delhi 

*70. SHRIMATI KRISHNA SAHI: 
Will the Minister of TRANSPORT be 
pleased ~o state ; 

(a) whether ' ,the Railway Reforms 
Committee recommended underground 
raj1w~y fQr Oelbi : and 

'1 

(b) if so" ' action taken tbereon by 
Government? 

TIIB MINTSTE~ OF T,RANSPORT 
(SHRI BANS} LAL), : (a) Yes, Sir. 

(b) ,The Ministry of Urban ' Develop-
m-ent, the nodal Ministry . for Urban 
Transport Schemes do not Cavour an under-
ground railway corridor for Delhi at the 
present juncture as it is a highly capital 
inten ive proposition . 

[Translation] 

SHRIMATI KRISHNA SAHI: I 
wanted to' know wh.at action Government 
had taken. In reply to part (b) of my 
question. the hon. Minister has stated 
that the Ministry of Urban Development 
d not fa~our an underground railway 
corridor for Delhi as it is a highly capital 
intensive proposition. 

(Interrupt Ions) 

I do not know English. 

What I wanted to know wa what 
action has been taken by hi Department 1-
In the reply, he has mentioned the ,name of 
Urban Development Ministry. Still. I want 
to say that with the increase in population, 
the pressure of traffic in the Metropolitan 
citie is increasing and the environment is 
also being polluted. I want to koow from 
the hon. Mini ter whether in vi~w of all 
the e problems, the late Prime Minister 
Shrimati Indira Gandhi had announced in 
1982 that Underground 1 ailway facility 
would be provided in the metropolitan 
cities ()f the country? If 0, what action 
ha since be n· taken by the Department? 

SH I BANSI LAL; I am not aware 
of any such annOUnc ment . ha'ving been 
pladc br the Prime ~jnist r ; ' far a$ th¢ 

RaHway Ministry 'is .concerned, it .a1 0 
concurs with the Ministry of UrbaQ' 
Development. 

SHRIMATI KRISHNA SAHI : Co'ncur 
with what, also state that. 

SHRI BALKAVJ BAIRAGI: Mr. 
Speaker, Sir, Krishna had always been 
masculine and Bansi feminine but here it 
is the other way round. 

MR. SPEAKER: Bairagiji, things are 
topsy turery these days. . , 

SHRIMATI KRISHNA SAHI: Mr. 
S eaker, Sir, the Department had done a 
lot of work in 1972. For eKample, it wa 
said that underg ound railway would be 
laid in Connaught Place in three direction 
and that an underground junction would 
be built under the Regal park. It was 
followed by visits of an Indian Study Team 
to foreign countries. A survey was also 
undertaken. Therefore, I want to know 
how much money has been spent since 1972 
by the Railway MInistry on the surveyor 
underground railway project, foreign tours 
of high officials and other arrangements? 

MR. SP AK R: She has tudied it 
thoroughly. We shall certainly nominate 
her as a Member of the Committee if one 
is constituted in future. 

SHRI BANSI LAL : I do not have 
figures as to how much money was apent, 
but as I had stated earlier, recommenda-
tions were made to lay underground 
railway line here. We ' sent tha t to the 
Urban Development Ministry. They told 
us that it required an amount of Rs, 2000 
crores. It is because of tbis that we are 
not prepared to take it up for [ the time 
bein . 

.. '(1nttrruptlons) . .. 

MR. SPEAKER: What more is there 
to ask? 

AN HON. MTMBER : Bring the entire 
De1hi Underground. 

[English] 

SHRI D.N. REDDY: Does ,the 
Government ~ave any intention to nationa-
lise. mini railways? 

MR. SPEAKER; t does not pertain 
,to the que tion. 
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[Translation] 

SHRI PRATAP BHANU SHA MA: 
Mr. Speaker, the que tion of brinain 
improvement in Delhi's transport system il 
being debated for the last many year and 
the need for it is also being felt. Just no • 
the hon. Minister ha stated that he is 

" not in favour of the proposal to built 
underground railway, as it is a highly 
capital intensive proposition. Delhi Trans-
port Corporation (D.T.C.) bas become the 
biggest source of corruption and pollution. 
I want to know whether there is any pro-
posol to introduce electric tro))ey bu es 
with a view to reducing pollution and 
improving transport facilitie . I there any 
scheme to introduce electric trolley buses 
in Delhi during the Seventh Five Year 
Plan? 

SHRI BANS! LAL: There is no such 
scheme for the present. 
[English] 

Declaring Trlvandmm Airport a an 
Int rnational Airport 

·71. SHRI T. BASHEER : Will the 
Minister of TRANSPORT be plea d to 
state : 

(a) whether Government arc aware tha t 
there is a long standing damand from the 
people of Kerala for declaring the 
Trivandrum Airport as an f International 
Airport; 

(b) whether Government have taken any 
decision in this regard ; and 

(c) if so, the ·details thereof? 
T E MINISTER OF STATE IN THE 

DEPARTM NT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) to (c) 
Ye • Sir. As the existing four international 
airports were considered adequate to meet 
the international traffic needs. Government 
have not hitherto felt the necessity of 
declaring "ny other airport including 
. rivandrum airport as an international 
airport. There is, therefore, no propo al 
at pr sent to declare Trivandrum a an 
International airport. 

Government have, however, recently 
appointed a high-level Committe to. inter-
al ia identify other airports for the develop-
ment of international operations ith a 
view to red u . ing c 11 esti n at Bombay 
airp ort. . 

SHRI T. BASHBER: Tho on, 
Mini.ter's reply I. very much disappointi g . 
Actually this i. a lonl standi I demand by · 
the people of Kerala. About 18 inter .. 
national ftiahtl are operatin from 
Trivandrum Airport every week. So .. I ' 
think there is a ,tron cale for declaring " 
Trivandrum Airport al an IntornaUonal': 
A~~. ~ 

Moreover, Sir, .ome two-three montb 
back our Prime Mini.ter had visite 
Trivandrum and Inaugurated a new termina 
building constructed there for thi. Airport} ' 
At that time he said that there f a propo· 
181 to declare Trivandrum Airport al an-
International Airport, and a deci ion win 
be taken at the appropriate time. So tbi ' 
i. the hon Minister', reply against that. 
He says that there is no proposal at: 
all. It is very disappointing. So 1 
would like to know (rom the hon: 
Minister whether he will' reconsider the 
pOlition and will give an a surance tb t 
Trivandrum also will be declared a an 
international airport. 

SHRI JAGDISH TYTLER: I thin ' 
the "oncern of the hon. Member j tba 
Trivandrum airport should be used trk 
international flights. That is bein used 
and that is confirmed. The only questionr 
is about declaring Trivandrum as an inter-
national airport. We do nOI d"clare any 
airport as an international a irport; we 
have only international services. Only 
four international airport have been 
declared under the 1971 Act when the Intee-
national Airports Authority of Indi wr 
set up. But any other airport in t h 
country can be used for interuationale 
service and Trivandrum is one. 

MR. SPEAKER: Mr . Basheer. ther 
are two things. There i a d~ jure govern ' 
ment and there j a de farto government-
You have got a "de faCIO international air-
port and not above it. 

SHRI T. BASHEER: I do not under-
stand why it cannot be a tU Jure onc. 
Actually, in the reply the hon. Mini ter 
say that Government hav, however. 
r cently appointed a high-level committee 
to identify other airports for the d velop-
m nt of international operations and with 

view to reducing congestion at the Bombay 
airport. ·1 houJd like to say ... 
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R. SP put qu tion. 
h ve to elicit 

. SHRI T. BAS~EE~ : " ... t~t tba\ should 
not be the only ... consideration. 0 my 
information, . th.. Int.~rnational' 'Airports 
Authority of India some years ago I C0ffi-
mended that certain airport in the country' 
sbould to declared as internat.ional airport 
and Trivand.ru.rq. is one. of them. 1 ,""onld 
Uke 10 know from the hon . Min ister as , to 
what ar the cir.t ria for declaring ~n air-
port as an internatiqpal airp'ort so far ' as 

• I ' our country IS concerned. 

SHRI 
, . 1 

JAGDISH TYTLER 
, 

The 
criteria is-traffic, of c urce, is olle. 
would H,ke, to tell you th'at , tbe sutvey has 
identified five airports in the country and 
Trivandrum is one, the second is 
Hyderabad, the third is Ahmedabad, then 
Bangalore and N~gpur. The obJcct Vlras to 
remove the congestion which you are 
having in Bombay. What [submit is that 
there is no need to de lare' them as inter-
national ' airports because your conccrn 
should be that the pe pIe should be .bie to 
use the airp rts for int rnatio nal flights. 
That we are doing it now. 

SHRI TARUN KANl T GHOSH: rose. 
MR SPEAK R: What l1ave you got 

about Kerala ? 

SHRJ TAR UN KANT GHO H: The 
MlOister says in his reply that Bombay is 
considered very c ng sted and among the 
four d elar d international airports, 1 fe 1 
Calcutta airp rt is not lIsed at al l. A a 
matter of fact, only a few day back the 
Governm nt ,of West B ngal wrote a lett r 
to the Prime M iuistcr about the British 
Airways. 

MR. SP AK R: This ql1e ti n has 
been answered many a time on the floor f 
the Hue. 

[Translation] 

S RI BANWARI LAL URO IT: 
Mr. peaker, ir, the hon. Minister ha 
tated that th y pr po e to upgrad 5 ir .. 

ports. I want to kn Vv the expenditure 
inv Ived in upgradati n of e 'ch airpo: t , the 
time by which they ar ' gl ing to take up 
thi work and wh n th ~ lpur Air rt 
will be inch d in it 

[ nglish] 

MR. SPEAKER: I think thero is 
n thing more to be a . k~d : 

SHR · BALWANT ' SINGH 
RAMOOWALIA (Sangrur) rose. 

MR. SP AK : Let us hear what 
thi new Member wants to know. 

PROP' . J. KURI About 
Trivandrum there should be more supple .. 
mentaries. 

SHRI BALWANT SINGH 
AMOOWALIA: Tl hon. Minister has 

said that to reduce the congestion at the 
Bombay airport, they are allowing inter .. 
national flights at the . neighbourin air. 
ports . What are the reasons that inter 
national flights have been stopped operating-
from Amritsar? Previou ly, lnternational 
flights u ed to come there. 

SHRI JAGDISH TYTLER: There 
are one or two reason. The reasons are 
obvious as to why we stoppl:id the inter .. 
national flights but, I think, W~ wJ11 con \ 
der again. 

Import argo S ction at lndira sndhi 
Airport Terminal Complex 

·72. SHRI V. TU LSI RAM: 
SHRI JAGA NATH PATTNAIK : 

Will the Minister of TRANSPORT 
be pleased to state: 

(a) whether Government's attention ha s 
been d rawn to the new ·item appearing' -n 
the 'Hindustan Times' dated 27-10-198 S 
r garding . omission to build the impos;;t 
cargo section (an essential part of an air 
port) of the Indira Gandhi Airport terrnina.1 
complex at Delhi Airport; 

(b) if so, whether it is a fact that sorne 
amount was alSo sanctioned for this pur-• I 

pose; and 

(c) if so, the action take by Govern .. 
ment in the matter? 

THE MINIST R OF STATE IN THE 
P RTM NT OF IV1L AVIATION 

(Sy.;rRI JAGDI H TYTL R): (a) Yes, Sir. 

(b) A Complex f r b · th import and 
xport cargo, involving an approved outlay 

of Rs. 8.00 crore ,i aJready under cons-
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truction in the N w Te minal. oV\tever, . 
IAAI Management have decided to add a 
heavy cargo shed in tbi Compl x at an 
estimated cost of Rs. 80 lakhs which will be 
met from within the overall outlay for 
the project. 

( ) The Government are of the view 
that it is necessary to implement th 
cherne for the construction of the heavy 

cargo shed . 

[Trans lation] 
MR. SPEAK : Mr. Tul irarn, you can 

as a supplementary if you 0 desire. 

SHRI V. ULSIRAM: The hon. 
Minister has ' not replied to my question 
correctly. I want that a proper reply to my 
quest ion should be given. 

SHRI JAGD SH TYTL R : You had 
raised the question whether we had read it. 
I replied that we had read it. 

MR. SP AKER: He says that the 
reply i not coreect. 

. ' .(Interruptions) 
SHRI V. TULSfRAM: You have also. 

got this question with you. You can see 
that he is not giving a correct reply. 

R He says that l' t i MR. SP AK : 
being constructed. 

•. . (Interruptions) 

SHRI V. TULSIRAM: What can I 
say, when it is under construction. 

MR. SPEAKER: It will take tim\! to 
complete. 

. . . (Interruptions) 

S RI V. TULSIRAM: As he is 
si~ting behind Shri ansi Lal, he has 
adopted his style of disposing of the ques-
tion with a curt reply. 

, , .(Interruptions) 

MR. SP AK R: The reply should be 
to th point, 

SHRI V. rut IRAM: He is a new 
entrant and h pas al 0 tarted adopting 
th am techniqu, 

M . S K ' R: Thei is the s me 
Dep rtment. Who else will ad pt his style 
if not h . 

• .• ([nterrup lions) 

Appointm nt of GS in Air Ddt 

*73, ' SHRI Y.S. MAHAJA : Will the 
Minister of TRAN PORT be pleased to 
tate : 

(a) whether Gov r~ment have made a 
comparative study to find out whether the 
present sy tern f appoiotm nt of a single 
General Sales Agent (0 A) f reach 
country by Air India ha been working 
ati factorily vis-a-vis a large number of 

sales agent , if so, with what results; 

(b) whether this system has resulted in 
financial 10 ses to Air India; and 

(c) if , what remedial measures 
Gov fnment have so far taken or propose 
to take in the matter? 

THE MINI T R OF TAT IN THE 
EPARTMENT 0 CITIL AVIATION 

(SHRI JAGDIS TYTL R): 

(a) As per prevailing practice, both 
G S.A. and LA .T . .. Agent~ function in a 
given uniry. Therefo re. the question of 
makin such a study do s n t arise . 

(b) There has been no evidence to 
indicate that Air J odia has uffered finan-
cial 10 sunder th ab v ystcm. 

(0) Does not ari e 

S RI Y. . M RAJA : When this post 
of GSA was mad it wa found convenient 
to offer discount to hi mc but inee these 
discount have become a regular practice do .. 
you think his appointment is nece ary? 

TYTL R : In some 
placeS it is necessary while at others we are 
reviewing the osition . 

SH I y. . MAHAJ N: Wb n th re 
are ' 0 m I1Y agents and om of th In go 
in f r. liquidati doe . it not involve., Air 
n i int lo~ e j 1 · 

brou ht to t 
m nt we will 

M, 

I A . 
itting. at t 

f jt i 
Gov rn-

. 7S-
t h rc. 

i, 
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MR. SPEAKER : Mr. Reddi, you come 
back to your seat. There is a question in 
your name. . 

PROF. MADHU DANDAVATE: 
There i a rule that , the question should 
be put from the Member's own seat. 

MR. SPEAKE : Did you think that 
you could have escaped ? 

Manage eDt of Mental Hospital 

·75. SHRI THAMPAN THOMAS: 
SHRI C. MADHA V REDDI: Will the 
Minister of HBALTH AND FAMILY 
WELFARE be pleased to state: (a) whether 
it i a fact that there are several Mental 
Hospitals under the management of Central 
or State Governm nts ; 

(b) if so, whether there are any guide-
Ii es issued by the Ministry of Health and 
Family Welfare with regard to the mainten-
ance, welfare and care of the mental 
patients in the Central Hospitals and those 
manag d by the State Governm~nts ; 

(c) if so" the details thereof; and 

(d) whether in view of the riousness 
of everal mental patients due to bad 
management, Government propose to 
appoint a commission to enquire into these 
conditions and suggest remedial measures? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
MOHSINA KIDWAI) : 

(a) to (d) A Statement is given 
below. 

Statement 

Facilities for mental health counselling 
and treatment are available in Mental 
Hospitals/Institutions a well as in General 

' Hospitals i most of the States. 
, ,The lilt of th , Hospit I 
having treatment facilities for Mental 
patients is enelo ed at AppendiX!. The 
India Lunancy Act of 1912 provides 

. guidelines with regards to the maintenance, 
welfare and care of Mental patient in 
Ho pital!. Central Institute of P ychiatry, 
Ranchi ad National Institute of Mental 

. Health and eur9 Science, Bangalore are 
the Institutions administratively governed 
by the lJnion Ministry of Health and 

, F mily Welfare. Por priVate and other 
State Government Mental HOlpitals, the 

State Governments concerned exercise their 
control on them ke ping in with the 
provision of Indian Lunacy Act. 

ppendi 

List of Hospi tals/institutions having 
Specialists treatment facilities for Mental 
Patients. 

1. Government Hospital for Mental 
care, Waltair Vishakhapatnam-
530003, Andhra Pradesh. 

2. Government Hospital for Mental 
Care, Hyderabad, Andhra Pra-
desh. 

3. Mental Hospital, Tezpur, Darrang-
784001, Assam. 

4. Ranchi Mansik Arogyashala, 
Kanke, Ranchi-834006, Bihar. 

5. Central Institute ( f Psychiatry, 
Kanke, Ranchi-834001 , Bihar. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

Davis Institute of Neuro-Psychia-
try, (Ki hore Nursing Home), 
Boroya Road, M. Kanke, Rancbi-
83007, Bihar. , 

Mental Hospital, Outside Delhi 
Gate, Shahibag Road, Ahmedabad-
380004, Gujarat. 

Mental Hospital Karelibaa, Baroda 
Gujarat. 

Mental Hospital, Jamnagar, 
Gujarat. 

Mental Hospital, Bhuj.Kutcb-
370001, Gujarat. 

Kasturba Mental Hospital. Maroti, 
tal, Navasari, Distt. Valsad, 
Gujarat. 

Mental Institution, Kalawada, 
Rajkot~ Gujarat. 

Gov rnment Hospital for Psychia-
tric Diseases, Jammu, J & K. 

Government Hospital for Psychia-
tric Diseases, Rainawari, 
Khatidarwaza, Srinaaar, J & K.. 

National Institute of Mental 
ealth & Neuro . Science , 

Banaalote*560029, Karnataka. 



16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32.· 

33. 

34. 

rai Answers 

Mental Hospital, Dharwar-580008. 
Karnataka. 

Government Mental Hospital, 
Trivandrum .. 69500S, Kerala. 

Government Mental Hospital, 
Trichur.680004, Kerala . 

Government 
Calicut, 
Kerala. 

Mental Hospital, 
Kozhikode-673016, 

Mental Hospital, Indore .. 452003, 
M.P. 

Mental Hospital, Gwalior-474003, 
M.P. 

Central Mental Hospital, Yervada 
Pun -411006, Mabarashtra. 

N. M. Mental Hospital, Thana-
400601, Maharashtra. 

Mental 
Road, 
shtra, 

Hospital, Chhindwara 
Nagpur~440013, Mahara .. 

Mental Hospital, Ratnagiri-415612, 
Maharashtra. 

Kripamayee Institute for Mental 
Health, Miraj, P. O. Wanleswadi, 
Distt. Sangli, Maharashtra. 

M ntal Hospital, Tall Colony, 
Kohima-797001, Nagaland. 

Mental Hospital Institu te, S.C.H. 
Medica] College, Hospital, Cuttack 
753071, Orissa, 

Punjab Mental H ospital, Amritsar .. 
143001, Punjab. 

Mental Hospital, (Psychiatric 
Centre) Janta Colony, Jaipur-
302004, Rajasthan. 

Mental Hospital. (Psychiatric 
Centre) Shastri Nagar, Jodhpur-
342001, 'Rajasthan, 

Institute of Mental Health, Kil-
pauk, Madras-600010. 

Mental Hospital, Agra-282002, 
U.P. 

Mental Hospital, BareillY-243001, 
U.P. 

. 35. 

36. 

37. 

38, 

39' . 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

Oral Answers 

Mental Hospital, Varanasi-221002, 
U.P. 

Noor Manzi] Psychiatric .Centre, 
Lal Bagh, Lucknow-2260001, 
U.P. 

Mental Observation Ward, 7, D.L . 
Khan Road, Bhawanipur. Calcutta 
700025, West Bengal. 

Hospital for Mental Diseases, 18, 
Gobra Road Calcutta .. 700046, 
West Bengal. 

Lumbini Park M ntal Hospital, 
115, Girindra Sarkar Bose Road, 
Calcutta-700039, West Bengal. 

Duttanagar Mental Health Centre, 
(formerly Bangiya Unmad Ashram) 
Duttanagar, Calcutta-700077, West 
Bengal. 

Mental Hospital, Mankundu, 
Hoogly-712103, West Bengal. 

Sarkarpol Mental Hospital, P.O. 
MahestaJa, 25-Parganas, West 
Bengal. 

Lalgola Special Jail, P.O. Lalgo1a, 
Surshidabad, West Bengal. 

Mental Hospital, P.O. Berhampur, 
Murshdadad, West Bengal. 

Hospital for Mental Diseases, G.T. 
Road, Shabdara, Delhi-llOO32. 

Menta] Hospital. Institute of 
Psychiatry & Human Behaviour, 
Altinho,· P.anaji-403001, Goa, Da-
man & Diu. 

MR. SPEAK.ER Mr. Reddi, no 
question 1 

SHRI C. MADHA V. R~DDI : No. ~ am 
satisfied with the answer. 

DR V. VENKAT SH : Mr. Speaker, 
Sir I in our country most of th Il1~ntal 
institutions are housed in the ex-jail accom. 
modation at various places and there the 
conditions are very bad. Th refore, I 
would like to know from the hon. Minister 
whether they are gol 'g to take r these 
mental institutions for admini trativc 
purposes. Otherwj , the financial . co. 
straints come in the way of the tate-
Government for th maintenance of thes 
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institution. This is my dire(;t question to 
the Health Minister. 

SHRIMATI MOHSINA KIDWAI; 
There is no proposal to take over aU these 
mental hospitals by the Central Govern-
ment. There ate only two institutions at 
present which are under the Central 
Government. 

Malnutrition amongst Children and 
Pregnant Women 

*76. DR. T. KALPANA . DEVI : Wilt 
the Minister of HEALTH AND FAMILY 
WELF AR be pleased to state : 

(a) whether Government are aware 
that malnutrition in the country is pre-
valent on alar e scale amongst children and 
pregnant w men ; 

(b) whether Government have any pro-
gramme to appoint specially trained Health 
visitors etc. to combat this problem. 

(c) whether Government have carried 
out a study to gauge the dimension of 
malnutrition among rural/urban areas 
separately ; 

(d) if so, the results of the study con-
ducted : and 

(e) how many trained Health Visitors 
are working in the country separately in 
rural and urban areas, State-wise 1 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRIMATI 
MOHSINA KIOWAl); (a) to (e) A statemept 
is given below. 

Name of the State 

. 
1. Andhra Pradesh 

2t. A sam 

3. Bihar 

4. Oujarat 

s. Haryana 

6. Himachal Pradesh 

7. J&K I , JJ 

, 8. Karnataka 

9. Kerala 

Statement 

(a) Ye , Sir. 

. ~b) All the peripheral level workers work--
mg 10 the Health and health-related spherse 
like Anganwadi workers, A Ms and L d 
H ) h V· . . a y 

ea .t . 181tors are tramed to provide the 
nutrt.t1on and health services to the com. 
mUOlty. 

(c) & (d) The Indian Council of 
Medical Research has established the 
National Nutrition Monitoring Bureau in 
10 dift rent states to asse s the dimension 
of malnutrition in rural and urban areas. 
These results are published as annual reports 
of the bureau every year. 

Some of the significant findings of the 
latest (1982) reports are as under : 

(i) About 35% of the 
children suffer from 
degree of malnutrition 
6.1 % from a high 
malnutrition: 

pre .. school 
moderate 

and about 
degree of 

(ii) In general, body weight status 
of girls was better than boys; 

(iii) Most commonly observed nutri .. 
tional deficiency signs were those 
of protein Energy Malnutrition 
(PEN) and vitamin A and B Com-
plex deficiency. 

(0) The break-up of the trained Lady 
Health Visitors working in the country are 
as under: 

In Rural Areas In Urban Areas 

lS62 74 

210 30 
1577 42 

928 45 

338 20 

337 12 . 
67 16 

1000 44 J 

S15 30 
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Name of the State 

10. Madhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. T ripura 

21. Uttar Pradesh 

22 . West Bengal 

23. A&N Islands 

24. Arunachal Pradesh 

25. Chandigarh 

26. D&N Haveli 

27. D elhi (MCD) 

28. Goa, Daman & Diu 

29. Lakshdweep 

30. Mizoram 

31. Pondi cherry 

In Rural Areas 

1215 
4779 

42 

46 

21 

1-30 

651 
486. 

8 

1797 
35 

3072 . 

715 

4 

2 

5 

28 

16 

63 

14: 

_ _ ......,.---- -"I" .. _..:..! 

In Urban Areas 

93 
525 

2 

2 

22 

27 
64 

47 
2 

203 

153 

3 

3 

4 

2 

rOT At : 20263 1 46~ 

DR. T. KALPANA D VI: What are 
the measures, and media taken to make 

. aware of ' the rural population, particularly 
among the children regarding mal-nutriti n 
which is prevalent in the country? What 
measures have been taken by the Govern-
ment for the effective implemntation of the 
progl'amme 1 What measure have b en 
taken to control ' . moderate degree of 
malnutrition prevailipg in 35% of pre-
school going children nnd 6.1 % high 
degree of malnutrition prevalent atnong 
the Pf~~goi.ng children in the rural areas? 
liow are you managing with the two types 
of degr e of nUllnutrion prevalent among 
the children, particularly in rur al areas 1 

SHRIMATI MOHSINA KIDWAI : 
~here i:irc many measures which have been 
ta~en up, through our I.C.D.C. prohramme 
s ~lso through our health ebucation 

programme in chools at different 
curr iculpm levels and in the educational 
institutions. Tlle,re are many thi'1gs which 
have been included a t the primary and 
higher educati.on levels. Through our 
I.C.D.C. that i , Integrated Child D v,elop-
ment Centres, ware taking up these 
programmes to give nut itious food 
to the children an.d al 0 ducate the 
mothers of the children thr ugh adult 
education and non-formal education 
programmes. Through all the th ings, 
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we are trying to educate the women 
esp cially. 

Sale 'of Rail ticket in Blackmarket 

*78. SHRI RAMASHRAY PRASAD 
SINGH: SHRI KAMLA P SAD 
RAWAT: Will the M 'nister of TRANS-
PORT be pleased to states: 

(a) whether Government's attention 
has been drawn to the news item appearing 
in Indian Express dated 26 October, 1985 
under the caption "Rail tickets black-
marketing galore"; and 

(b) if so, the reaction of the 
Government in the matter '? 

THE MIN[STER OF TRANSPORT 
(SHRI BANS! LAL) ; 

(a) Yes, Sir. 

(b) It is a fact that some unauthorised 
tray 1 a.gents are carrying on business in 
securing . rail tickets and reservations on 
behalf of passengers on teal ising service 
charges from them, The Supreme Court 
has directed introduction of a scheme for 
Authorisation of Rail Travellers' Service 
Agents by the Railways. The requisite 
scheme has since been finalised and issued 
to the Railways, who have been directed 
to select suitable travel agents who may be 
authorised to do this work, 

WRITTEN ANSWERS 10 QUESTIONS 

[English] 
National Health Edu\:ation Programme 
*62. SHRI CHITTA MAHATA : Will 

the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it is a fact that the 
National Health Education Proaramme 
has made little progress in impartina 
correct kn owl edge about protection aaainst 
various infectious diseases like tuberculosis, 
cholera, typhoid and polio; aDd 

(b) if so, to what extent the proaress 
has been made in each State and, ' if not, 
the rea ons therefore and what further steps 
Government pr pose to take in this regard 
ciurina the Seventh Five Year Plan 1 

TH MINIST R OF HEALTH AND 
FAMlLY WEl..fAR (SHRIMATI 
MOHSINA ~IDW AI) : 

(a) and (b) A statement is givep 
below. 

Statement 

(a) a.Jd (b) Health Education pro-
gramm~ is carried out in the S~ates by the 
respective State Heath Departments. The 
Central Government provides facilities for 
training and acts as a technical resource 
through the Central Health · Education 
Bureau, New Delhi. The level and quality 
of implementation of Heath Education 
programme in all States is not uniform. 
The Ministry of Health and Family Welfare 
propose to develop apd promote Health 
Education services further during the 
Seventh Five-Year Plan period by 
intensifying the . training a ctivtties in 
Central Health Education Bureau. For 
imparting correct knowledge about 
protection against various infectious 
diseases like Tuberculosis, Polio, Diptheria, 
Whooping Cough, Tetanus and Measles, a 
programme for Universal Immunisation 
has been launched. Health Education is 
an importallt component of Universal 
Immunisation Programme , 

Model Scbools in each District 

*64. PROF. NARAIN CHAND 
PAR,ASHAR: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) whether Government have drawn 
up any programme for opening model 
national schools in each district of the 
country so as ' to provide instructions to the 
academically brilliant children of the rural 
areas; 

(b) if so, the main characteristics of 
the programme and the names of the 
districts selected for this purpose; and 

(c) the likely date by which the 
schools would be opened ? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 

\ . ' 
CULTURE (SHRIMATI SUSHILA 
ROHATGI) : 

(a) and (b) The Government of 

... 

India propose to establish model schoob 
Qne in each district with the foliowina~ \ 
tnlin character istics : . 
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(1) Quality ; (2) Social Justice: edu-
cation will be available irrespective of 
the parents' c,pacity to pay; (3) 
Merit-based : (4) Utility and social 
purpose, conforming to national policy ; 
(5) Having largely rural coverage; and 
(6) Fost ring national integration. 

(c) 
phased 
period . 
shortly. 

Th" chools will be opened in a 
manner during th Seventh Plan 
The phasing will be finalised 

[Translation] 

Proposal to declare Water Re ource a 
- National Wealth 

·66. SHRI HARISH RAWAT: Will 
the Minister of WATER RESOURCES be 
pleased to tate: 

(a) whether there j any proposal to 
declare water r sources as national wealth 
by restricting the States rights 1D this 
regard; and 

(b) if not, the policy of the Govern-
ment in regard to the settlement of major 
inter-State water disputes '1 

THE MINISTER OF 
RESOURCES (SHRI 
SHANKARANAND) : 

(a) No, Sir. 

WATER 
B. 

(b) Inter-State Water Disputes are 
sought to be resolved through a process of 
negotiations; failing which by a process 
of adjudication under the Inter-State 
Water Disputes Act, 1956. 

[English] 
Promotion of Family Planning Programme 

·11. SHRI B.B. RAMAIAH: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to tate: 

(a) whether the Central Council of 
Health and Central Family Welfare Council 
at the Joint C.onference held in New Delhi 
in the first week of Septemb r, 1985 
discussed various suggestions for promoting 
Family Planning ; 

(b) if so, the suggestions considered; 
and 

(c) Government' reaction thereto 1 

",rtHen An.Jwers 38 

THE MINISTER. OF HEALTH 
AND FAMILY WELFARE (SHRIMATI 
MOHSINA KIOWAI) : 

(a) to (c) The 11th Joint Conference 
of the Central Council of Healtb (CCH) 
and Central Family Welfare Council 
(CPWC) was held at New Delhi from 
September 2·5, 1985. 

The recommendations of the Councils 
on Family Welfare Programme are given in 
the statement below. 

The broad policy guideline for the 
Family Welfare Programme are formulated 
by the Central Government whereas the 
programme implementation i done 
basically by the States/UTs. The pro-
gramme policie~ and strategies are being 
continuously reviewed and redesigned and 
while doing so, recommendations made by 
the Councils are duly taken into account. 

Statement 

RECOMMENDATIONS OF THE 
ELEVENTH JOINT CONFERENCE OF 
THE CENTRAL COUNCIL OF HEALTH 
AND THE CENTRAL FAMILY 
WELFARE COUNCIL HELD ON 
SEPTEMBER, 2, 3, 4 and 5, 1985. 

Family WeI/are Programme including MeH 
and ImmunIzation : 

The 11th Joint Conference of the 
Central Council of Health (CCH) and 
Central Family Welfare Council (CFWC) 
held at New Delhi from 2nd to 5th 
September, -1985, reviewed the achi vements 
in the Family Welfare Programme during 
the 6th Five Year Plan and t ok 
shook of the major thrusts and trategies 
proposed to be followed during th 7th 
Five Year Plan. The Councils resolv d 
that the National goal of achieving et 
Reproduction Rate of Ooe must and 
hould be reached by the turn of the 

century. In other word our birth rate 
must come down to 21 per thousand and 
infant mortality rate to 60 per thou and. 

The Councils took note of the fact 
that the programme had made a very 800d 
start this year resulting in a very good 
improvement in the performance. The 
several new initiative taken by the Gov r -
ment recently are most welcomed and 
helped it to live it a further boost. . he 
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Council welcom d the deep interest shown 
by the Prim Ifin ist r and feel confident 
that given th required po1itic~l will and 
support, m bili ation f v luntary fJ rt 
in n increased measure uitably 
str ngthened and exp nd d upplies and 
ervice and demand gcneration and a 

determined wHl on the p rt f all thes 
involved in the pro ramm • the' objectives 
and targ t laid d wn for the VIIth Plan 
were within reach. Aft r detailed 
di cu ions the f Howing recommendations 
were made :-

OMM D TIONS 

1. Political Commi ment 

1.1. The Councils noted with great 
satisf ction the high pri rity which the 
Prime Minister ha. attached to the Family 
Wclfar Programme' the ouncils shared 
his concern 10 bring ab ut a wift 
decline in the birth rates. ince the 
p rogramme implementation is basically to 
be d one by th State, 1h ouncils 
recommend that each State honld 
immediately d vel p a mechanism under 
which the hief Minister reviews every 
month th entire range of programme 
activiti s so that the efforts in th Govern-
ment and the non-Governmental Sectors, 
clo ely linked and coordinated, yield the 
maximum results. 

1.2. In the favourable cl imate of 
political commitment at the highest level, 
involvement of peopJe's repre.lentatives at 
all levels should be c rried f rward 

o that family pI Dning can become a 
people's movem nt. The lect d representa-
tiv s of th people at different levels 
including 1 cal bod ies and Panchayat Raj 
instituti ns mu t prov id ontinu d 
supp rt t the perform nee on a u tflined 
ba i. hi is imperative for int D ifyi~g 

~ommunity parti ip tio·n in the program~e. 

2. Community articip tion 

The C neil recomD;lend that :-
I 

L, 

2.1. The Government should consider how 
the current involv mtrnt of well known non-
Governmental organisati n in promo ing 
f mily planning can be fur her enlarged. 
Th rgani aU 'm y be ne urag to 
acc pt the re nsi llity of implementing 
th programme in certah e rmar ed areas. 
Th Stat should ta e ini iative in this 
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regard, motivate voluntary acti n and give 
full cooperation to such organisatioD$. 

on-Governmental Organisati os may be 
requested to tak up projects in ar as 
which are regarded as di fficult. 

2.2. Appropriate mechani m for 
coordination and motiva tion of dift'eren t 
v luntary organi ations should be 
developed by organlsmg Conf rences, 
Seminars and peri dicaI meeting . 

2.3. The Government sh uld provide 
the NGOs with training faciHtics for the 
w rkers and the office bearers of voluntary 
organisation and OOs . These organisa-
tions may also be a i ted and enc uf3ged 
to set up training facilities for their 
worker and for the workers nga ed in 
Family Welfare C.g., Dais. Village Health 
Guides and ANM t. 

2.4. A (ew sclected organisations with 
pr ven rec rd f vo luntary action be 
enc u ragcd to pro id e con uIt. ney services 
f r identifying exi ting organisa tion for 
F roily W Ifare work f r proje l designing 
and, evaluation and monitoring. 

2.5. Most of the Vo lu il tury Organi a-
ti ns are en gg d priOl.uily in promoting 
the Family. Welfare Pi' gr.Hl1m\.i in the 
Urban areas. It would b necessary for 
them to move and pay more attentjon to 
rural areas also, as 75 per cent of the 
population lives in villag s. In this context 
local self help and action group like 
Mahila Mandals Women's Cooperatives, 
Ne,luu Yuvak Kendras Farmers' Forums, 
NSS Local bodi including Panchayat 
Raj institutions or other local groups may 
be encouraged alld assisted in a systematic 
way to promote populati n consciouness 
and acceptance of two child family norm 
and contraception. 

3, Management and Oranisationlll a peets 

3.1. The Council noted that the 
infrastructure facilities, both physical and 
manpower, had b en greatly expanded in 
the rec nt years. While there is n ed to 
further expand the e facilities so a to 
extend their our-rea h to the community, 
there i greater need to improv th per-
f rmanc and effi ien y of ~he xisting 
infra tructure 0 that it yield, optimum 
results. For this purpose, the CoUncils 
recoghised that it inc ary to strengthen 
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the man,agem P ,evaluation and monitArin 
component at the · S ate, Regional ' and 
District levels. In this context . the 
Councils welcomed the proposal to provide 
fle~ibility to the States to design ; their 
State/District · ltwel mat1agem nt set-up 
su bject to prescribed ce'i1 ing In expenditure . 

• . '. 
3.2. Contin ing re .. orientatiQD and 

regular m-service trainil1g ar~ key 
factors in improving programme per-
formance. Th is a pect has not received 
due attention in ti,e past. · The Cou eU ' 
ther f, re, recommends that a comprehensiv 
training programme should be pIa'nned and 
undertaken, with a view to upgrading the 
professional managerial, lEe and other 
skills of the personnel at various' I ve]s. 
At the same time, the existing pre .. service 
courses should also . be suitably modified 
so that the medical, para-medical and 
other peTS nnel are equipped with the 
necessary skills at the completion of their 
training to discharge their duties accord ing 
to programme rcQt1ircmen ts. For this 
purpose thl;! Councils specifically 
recommend that training organisations/ 
institutions at all lev Is should get priority 
in allocation of reso urces so that quality 
services arc provided through skilled 
workers. 

4. Demand f('nerat ion (Information, 
Education at:d Communication) 

Over the years national efforts has 
created a fair consciousnc·ss 31'110ng people 
to lim it the family size and there is also 
awar ness about Family Planning. What 
is now requil cd is to move from awareness 
to n'lethod pecific knowledge and to 
acceptance of contraception fOT Hmiting 
family size. In fact Hention must be 
focussed on the coupl s betwe.en the 18-25 
age group. The c nventi nal m dia 
approach may 110t be the best answer for 
this. The Councils perceive that media 
activities ha e to be pfofessionali ed, 
For th is purpose the Councils recommend 
as follows :-

4.1. The ntire hierarc,hy of 'xtension 
and media Pttr onnel 5h uld be overhauled 
and sui ably train d so th~t they' have the 
necessary professiom I kills for the job 
and duties entrusted to them. Training of 
,all worker has t be nsured on continu .. 
ing ba is throu h ui abl tra ining 
strategies, 

4 .2. The equipment and vehicles pro-
vided for media and cxtesion activities must 
b p in . prop r working order and be 
utiUsed to the maximum . 'Misc llaneous 
Putpose Fund may be u d for repair of 
the equipment sup lkd in the past and 

,adequate arrangement m ade for th main-
ferlances ' of new equipment . 

4.3 Workers at the ras -root level in-
cluding Village Hoalth Guides, ANMS, 
Multi-purpose Wor~ers and Blo k Extension 
Edu_~ators ,should have funcr ona1 and attrac .. 
tiv · comrnuni'ca tion materiais wl1ich can 
help fhem in wInning the attention of the 
target audience. 

4.4. 'Messages for different target 
groups must be carefully designed keeping 
in view the req\llrements of the area, the 
c0f!lmunity, socio-cultural and ec nomic 
background of the ,audience. Area pecific 
and ' c mmun ity sp cific dema d genera-
tion compafgtir. may be based on an 
adequate understanding of the Jocal need. 
rf neces ar y expert prof s ional h Ip may 
be sought for de igning area- pecific and 
community pecific I C material. 

4.5. he enormous opportun ities 
offered ' by the expansion f Television, 
films. electronic media, and the radio must 
be fully utilised to carry the message and 
information to all s ctions of the popula-
tion. G reat e r prof ssional elemen t must 
be introduced in their 1I e. 

4.6. . The radio and the television 
should set apart adequa te time, on the 
recommenda:ti [) of the Min : try of Health 
and amily Welfare for publicity f ' tbe 
mes age of family planning. WdJ desjgned 
serial and ther internsl,ip programmes 
promoting f mi Iy planning should be intro-
duced at the earliest. 

. 4 .7. The n w pap rs may be approa-
ched to reserve at ieast 1 % f tl ci 
ad~erdsillg s pace for ' family plann ing 
messages. 

4.8. 'The pr ' sent Media Organisation 
should be su itably r rgani cd to carry out 
~tension, ' educt ti nand c mnlunication 

pr gramm s t prom te d mand f r the 
two child fam ily and ace ptL nc of family 
planning meth d . or this purpo e th 
whole ' .Media hierarchy from ta t t block 
level bould b organi cd and l,litabJe 
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sta ~us and adequate career prospects be 
en ured for the staff so that this orsanisa-
' tion plays an important role in creating 
demand generation. 

4 .9. Feature rums propagating the 
message of small family norm should be 
e empted from entertainm ent tax. State 
governments may be requested for necessary 
action in this regard. 

S. Services and Supplies 

The Councils emphasised tbat effort 
at demand generation must be matched by 
adequate . provisioning of the required 
servicei and supplies in a manner as to be-
come ea sily accessible. In fact availabil ity 
of proper quality services itself creates 
demand and satisfied acceptor is OUf best 
ally in promoting acceptance by otbers. 
It is, there(ore, necessary that the physical 
infrastructure is suitably augmented and 
upgraded to improve its quality and extend 
its outreach in the community. The 
Councils noted that various schemes for 
further expans ion of infrastructure such as, 
post partum centres at taluka level, ' rural 
family welfare centres at PHC level, con-
version of IUD rooms into operation 
theatres ' at PHC level, etc., had been 
sanctioned by the Government of India but 
the progress of their implementation had 
been rather slack. The Councils, therefore, 
recommends that : 

5.1. At the primary health centres 
where operation theatres exist, services like 
vasectomy, mini-lap, IUDs, MTP should 
be t:Jlade available within a period of one 
year by either posting the trained staff or 
train ing the existing staff. 

5.2. The buildings of the Rural Health 
and Family Welfare Centres, conversi ~ n of 
IUD rooms into operation theatres and 
construction of Post Partum Centres 
construction of which is in progress must be 
got completed within a period of two years 
of the ,receipt of the sanction orders by the 
State Governments failing which the States 
may bear the cost of completing such 
Schemes. 

5.3. ome of the ex:isting in~titutions, 
P.P . C ntr J PHCs etc. are no longer in a 
position to cope with the pressure of work. 
Their output far ex:ceeds the well accepted 
norms. The councils therefore, strongly 
rec mmend electiv increase tn til ' 

.terilisation beds for institution wh,ich 
needed it and upgradation of P.P. Centre 
wher~ the workload justified this. 

'.4. The Councils also strongly 
recommends that proper quality of servioe 
and proper follow-up , ate the most vital 
aspects which ' needed constant attention 
and supervision. States should pay special 
attention to these aspects. 

S. S. It is well underst,ood tbat the 
long term demographic goals can be achie-
ved only if a large majority of couple in 
the younger age group take to spacing 
methods. The strategies for promoti"B 
spacing methods were discussed and follow-
ing specific recommedations were needed :-

(i) While about 90% of couples have 
the awareness and knowledge of 
sterilisation! knowledge and aware-
ness about spacing methods was 
much lower. Therefore, as a first 
step greater dissemination of 
knowledge about spacing methods 
is a must. FamHy Welfare 
workers also need orientation for 
this purp se. 

(ii) A large scale programme of popula-
tion education, media message 
aimed at the younger group etc. 
may be ta ken up. 

, , 

(hi) Special training programme may be 
cOD,Pucted to equip ANMs to pro-
mote the use of pills and during 
the current year at least 50% of 
the ANMs should be involved In 

this task. 

(iv) Community distribution of con-
doms will greatly heJp to popu-
lari e this spaci ns method and the 
the States may open new Qutle,t 
for distribution of conventional 
contraceptives through fair prioe 
shops, cooperatives Mehila 
Maodals and Gram Panchayats in 
the rural areas. 

(v) A small committee may be set up 
by the Ministry of Health and 
P.W. for working out a long term 
strategy for prom otin pacing 
method. 

(vi) Marketing and adv rtising of 
Nirodh through r puted marketin 
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companies was welcom d and 
it was hoped that they would 
increase the sales by at least SO%. 

(vii) A concerted effort needs to be 
• made to ' make Family Planning 

and MCH mere {'I mmunity ba ed 
instead of the Programm still 
remaining 'clinic based' . 

' .6. The Councils noted with concern 
the declining trend of male sterilisation 
during the last few years in relation to the 
overall achievement under the sterilisatioR 
programme. Vasectomy is a relatj vely 
simple, easy and effective method of contra-
ception. It should be vlgoroilsly promo-
ted in an parts of the country so that it 
becomes once again a popular and 
acceptable method of contraception. 
Intensive education and communication 
compaign should be mounted to remove the 
apprehensions and fear in the mind of the 
people which have come to be a sociated 
with this method. 

S.7. Education and Training in popu-
lation and proficiency in contraception 
pT'Ocedures and M.T .P. ho~d be made a 
compu} ory element of Graduate Medical 
EducatIOn curriculum. 

6 Incent iYes and Disincentives 

6.1. The Councils recognised the role 
which a suitable system of incentives and 
disincentives can play in promoting the 
programme. In this context, it was recom-
mended that keeping in view the overaJl 
availabilit~ of resources, the schemes for 
giving continuing monetary benefits to 
acceptors of sterilisation after 2 children 
and of giving bonds cashable after a specified 
ma'turity period may be considered for 
adoption with such modifications as may be 
nec ssary. 

6.2. Whatever incentives are available 
to public servar ts or others, including 
maternity benefit, scholarships for duc-
tion etc., these should be linked with only 
two children because the small family siz 
in the present centext should mean only 
two or less number of children. 

6.3. The schem of graded incentive 
recently introduced under which an amount 
of Rs 20/. in addition js to be paid to 
acceptors of steri) isation with three or less 

, I 

children was considered to be difficult for 
implementation. The Councils recommend 
that a sum of Rs. 20 per ' case of sterilisa .. 
tion may pe provided to the States partly 
to be given to an categorie of acceptors 
and partly for being available to them for 
generally promoting the programme. Full 
flexibiJity be given in this. 

6.4. Similarly, the Clause restricting 
payment of Rs. 3/- per IUD insertion to .. 
wards Miscellaneous Purposes Fund of the 
States in respect of acceptors with two or 
les number of children needs to be deleted 
from the concerned instructions. 

7. M .e.H. 
Tbe Councils lrelcomed the decl ion to 

provide 'Universal Immunisation' during 
t current Pion and furrher commended 
tbat this project be dedicated as a 
living Memorial to tbe memory of late 

Prime Minister, Smt Indira Gandhi whose 
love for the children knew no bounds. 

, 7.1. With a view to ensuJ;ing better 
mother and child health care and improv-
ing the chances of child survival, much 

reater attention should be paid to ensure 
proper ante-natal, n tal and post-natal care. 
Risk deliveries should b... identified for 
appropriate referral. Proper training 
cour e should be organised for various 
categories of workers inVOlved ,in this pro-
gramme to equip them with better skills 
and approaches. 

7.2. Organi ational restructuring m y 
be done so that the entire range of MCH 
activities are looked after and coord inated 
by one senior officer at the State level who 
may work in close coordination with the 
State Family Planning Officer under th 
overall guidance of the State Director of 
Health Services. 

7.3. The student in the medical 
colleges h _ uld be fuJiy involved in the 
immunisation programme and th y hould 

; be taught to d,Jivcr these services in th 
c mmunity set up under guidance of th 
teaching t culty. This will not only lead 
to better utilisation of e i ting re ourc 
but also inculcate a n .of partic ipation 
in communi y WOr among th students and 
equip them with the nee ry kill f 
immun isa tion. 
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7.4. The Seventh Plan targets of 
reaching universal immunisation can be 
achieved by two alternative approache. In 
the current year, 30 districts have been 
taken up for universal imm'un\sation. One 
approach c uld be that the universal level 
of immunisat ion' may be continued in these 
30 districts and general levels of perfor-
mance in immunisation may be im,proved 
gradually from y ar to year in the rest of 
the country. The otber approach is ~hat 
each year additional districts may be take 
up for universal coverage so that by the 
end of the Seventh Plan all the di tri~ts are 
o covered. The Councils recommends the 

latter approach because this would improve 
the impact, would provide opportunities 
for transference of lessons learnt and would 
be m re practicable because of the special 
training and oth l' equipment requirement 
which can be provided in a phased manner. 

The Councils recommends that the staff 
sanctioned for the purpose should be posi .. 
tioned immediately, cold-chai in the 
seJectcd districts quickly stablished and 
carefully managed and emphasised the 

, importance of sending timely return for 
effective monitoring, 

7.5. The Councils noted that Dian h ea 
was a very big kill rand debilitator for 
children particu]~r]y tho e under the age of 
5. Oral Rehydration Therapy is a Simple, 
affordable, easily available and effiCaciOUS 
techno] gy in managing diarrhoea ca es at 
the hOll ehold evels The Council recom-
mends that in order to Improve child 
survival significantly a large scale programme 
of diarrhoea manag ment, especially 
through th . pr motion of oral rehydration 
tberapy may be tak n up during the 
Sev nth PIa with a view to reducing 
mortality among children b low by 40.50%. 
This \\-ould require a large cale promo-
tional activity, a crash training programme, 
adequate provisioning of CR packets so 
that the knowl dge and ski ll s to identify 
and treat a diarrhoea ca e through ORT are 
transmitted t'o every hous hold within a 
peri d of 2-3 year . 

7,6 It was rec mmended that t r a 
ucc s ful FP & MCH Programme ANM's 

lllay only be confined' to thi job and in 
the 1 u t' h use duti s they may att nd 
to minor ailm nts., should suffice if the 
male multi·purpo'se workers looks after the 
rest of ('he wor . 

8. Programme for Women and Youth I 

Developme t 

8.1. 'There is need ' to ursue amily 
Welfare Programme as part of an integrated 
pro famme of socio-economic development. 
Greate.r emph s1 hould be laid, am ngst 
others on improved statu of women, 
pighcr literacy rate and , school enrolment 
ratios ·for women~ greater economic parti. 
cipat ion of women and on maternal and 
child health services. Coordination and 
~o.nverge ce of basic s rvices in vadou 
development sectors at the field level suould 
be ens red. 

8 , ~. The ,Council stressed that it was 
of vital importance to pay special a tteotion 
to educational programmes, both through 
the media and inter-presona) contacts, to 
bring about the desired changes in the 
attitudes and perceptions of men towards 
promotion of the Small Family norm. 

8,3. Population education among 
youth, women and others will go a 10Dg 
way in eventually making family planning 
a way of Jife with the people. Population 
education curricuium which has been intro-
duced into the formal education system 
should be intensified and made 1,eople. 
oriented by bringing in aspects f better 
family life, sex·education, etc. and should 
be appropri..tlely devised for different 
audiences . Non formal and continuing 
education progn mmes could have such 
population education comoonents. 

8.4 , he Civil Registration System for 
recording of births and deaths needs to be 
urgently streamlined so that timely and 
renable data on vital stati tics become 
r:egularly availa'ble to the Government so 
that the impact of the programme can be 
measured and corrective steps taken in 
time. 

8.5. The average age at marriage i a 
significant determinant of fertility. A 
comprehensive and we1l-thought out massive 
educational, motivational and social cam-
paign should be, undertaken so as ,to 
change the attitudes of the people and 
bring about de ired increa e in the average 
age at marriage. The CounCil recommends 
that task f rce hould be c nstituted to 
de, ign a detailed strate"y f r raiSing the 
age of marriage f women in tate where 
the mean age of marr.iage is l' ported t b .., 
less than 10 'accordin to Ia t ~en u . 
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8.6. Demographers hold the view that 
the goal of NRR of 1 can be achieved if 
w reach a couple protection rate of 60%. 
on the basis of our experience so far we 
find that although the couple protection 
rate is going up, the birth rate figures have 
not yet started declining. Th~re js need, 
to empiricaJ1y varify, this important basic 
assumption that 60% C.P.R. will lead to 
N.R.R.I. 

8.7. The Councils further recognised 
tne need for research studies of maoro and 
micro nature with a view to get continuous 
feed back in the progress of the programme 
and the need and nature of mid-term 
correct ions. 

[Trans/ation) 
UGC Scheme to Improve Working of 

Universities 

*79.. SHRI VIJOY KUMA Y ADA V : 
Win the Minister of HUMAN R SOURCE 
DEVELOPMENT be p1eased to state. 

(a) whether the University Grants 
Commission has formulated any new 
scheme to improve the working of univer-
sities and to remove the irregulariti.es 1ll 

the ex:ami'nations ; 

(b) if so, the details thereof; and 

(c) the time by which Government pro-
pos to introduce the said scheme? 

THE MINISTER OF STATE IN THE 
DEPARTM NTS OF EDUCA ION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATOI): (a) and (b). The UQe has 
formulated regulations under the UGC 
Act specifying the minimum standards of 
instruction for the grant of BA/B.Sc/B.Com. 
degrees by the Universities. These regub~ 
tions ' prescribe that every university should 
ensure that the number of actual teachin) 
days does not go b . ..l w 180 in an academic 
year' that the universitie should adopt , . 
the guidelines lssuod by the UOC from 
time to time in regaro to the c nduct of 
eX:aminations; that teachers who do n t 
fulfil the minimum qualifications pr,eserib;)d 
by the Commission are not appointed to 
teaching posts; and that the workload of 
teachers should be pr scribed in accordance 
with the guidelines is u d y the Com-

o mission. 

(c) Thes~ regulations are prop sed to 
b brou$ht ipto forc from Jl.ln 1 19 Q. 

[English] 

Evaluation of the Progres of ReorIen-
tation of Medical Education Scheme. 

·80. SHRI BHOLA NATH SBN % 

SHRI MOHANBHAI PATEL: 

Will the Minister of HEALTH AND 
FAMILY WFLFARE be pleased to state: 

(a) whether Government ha.ve evaluated 
progress of the Reorientation of Medical 
Education (ROME) scheme launched in 
1977 to improve involvement of medicos 
and young doctors in rural health care; 

(b) if so, the .results/findings thereof; 
and 

(c) the details of assistance being given 
to each State under the scheme by the 
Centre 1 

THE MINISTER OF HEALTH ANO 
FAMILY WELFARE (SHRIMATI 
MOHSINA KIDWAI): (a) Yes, Sir. 

(b) and (c) A statvment is given 
bel w. 

Statement 

(b) The main findings of the ' evalua-
tion were as under: 

(i) that by and large, most of the 
institutions l1ad started imrlemen .. 
ting the schemes in the right 
spirit ; 

(ii) that the institutions had not yet 
consolidated fully the first ph se 
of the programme and required 
additional financial assistance; 

(ii i) that there was need for providing 
a vehicle to each medical college 
for tran porting staff and stud nt 
to the PHC ; 

(iv) that permanent garaging facili ties 
shOUld be provided for the m bile 
clinics; 

(c) Each medical coHe e is entid d to 
receiv the following financial s j tance 
from the Central Government und r the 
ROME Scheme in add Hi n to three mobilo 
clinics each costing R . 8.50 la hs provid ",d 
under the U .&;. Aid Pro$r mme, 
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I 

A. Non Recurring (Rs. in 
lakhs) 

1. Dormitory ty e resi-
dential quarters for 
students at PHCs. 

2. Seminar Room, 
Lectu re .. cum .. Consul ta .. 
tion room. 

3. Surgical equipment. 

4. Additions or aIt rations 
to PHCs. 

!. Furniture, books, etc. 
6. Construction of garages. 
7. Purchase of mini-bus . 

B. Recurrin 'J 

1. Additions to facul ty. ~ 
2. Steno-TYpist. 
3. Driver-mechanic for 

each mobile cl inic. \ 
I 

4. Add itional drugs. j 

1 
rR . 14.75 
Ilakh . 

J 

Rs. 
1.29 lakhs. 

Railway ervice Recruitment Boards 

616. SHRI N. D "NNIS: Will the 
Minister of TRANSPORT be pleaded to 
state: 

(a) whether in the case of a number 
of Railway Service Recruitment Boards 
the function of Chairman ' continues to be 
looked after by local arrangements made ou 
ad hoc basls and not by regularly appoin-
ted incumben ts ; 

(b) if 0, the name of such Boards, 
dates since when ad h c arrangement's are 
continuing, ahd the reason therefor; . 

(c) whether this arrangement for long 
periods has adver ely affect d the function-
ing of the Boards; and 

(d) . the rea tion of Government thereto? 

TH 
SHRl 

M~NlST 
NSl A 

o TRANSPORT 
(a) Yes Sir: 

(b) Name of Railway 
Recruitroeut 

Board. 

1. Ajmer 
2. Ahmedabad 

3. Allahabad 

4. Bangalore 

S. Bombay 

6. Calcutta 
7. Chandigarh 
8. Gauhati 

9. Madras 
10. Muzaffarpur 
11. Secunderabad 

11. Gorakhpur 
13. MaIda 
14. Ranchi 

Ad hoc 
arrangement 

w.e.f. 
• • I ' 0 , __ ~ 

8.9.83 
19.3.84 

• 
16.a.82 

16.3.82 
9.1.81 

5.2.82 
9.9 .83 
9.2.84 

8.4.85 
16.5.81 
5.8.83 

19.7.84 
17.7.84 
29.8.84 

Since adequate number of persons 
suitable for inclusion in the list to be Sent 
to the UPSC have not yet been selected, 
recommendations could not be sent for their 
consideration. However, every effort is 
being made to finalise the same as early as 
possible. 

(c) and (d) This ad hoc arrangement 
has not affected adversely in any way the 
functioning of the Boards, sin.ce sincere 
and efficient Railway officers of various 
disciplines ar~ appointed as Chairman, 
Railway Recruitment Board. In fact, they 
have contributed to improving the fun-
ctioning of the Railway Recruitment Boards 
and the requirements of the Railways are 
being met expeditiously. 

Pragmatic Transport Policy for 21 t 
Cc ltury 

617. S RI MANIK R DDY: Will 
the Minister of TRA SPORT be pleased to 
state: 

(a) what is the estimated State-wise 
number of registered and unregistered 
vehicles, both motorable and non-motora-
ble and th total estimatod inve .,ment 
thereon and th freight and passenger 
traffic handled by each catesory . 
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(b) the estimated rail freight and 
passenger traffic handled annually and the 
ostimated investment thereon ; and 

(~) whether Government have examined 
the present situation in order to evolve a 
pragmatic transport policy for the 21st 
century keeping in view the feared global 
shortages and impending eI\ergy crisis 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF , SURFACE TRANS-
PORT (SHRI RAJESH PILOT): (a) A 
Statement showing the Statewise registered 
motor vehicles as on 31.3.1983 is given 
below. The non-motorised vehicles like 
manually operated cycle-rickshaws, bicycles, 
etc. come within the purview of municipal 
local bodies. The statistic5 thereof is not 
available. It has been estimated that the 
freight traffic carried by the commercial 
vehicles in the road sector bas been of the 
order of 210 billion TKMs in 1984-85, 
and passenger traffic at 587 billion PKMs. 
The total investment in the public sector 
passenger road transport undertakings is 
estimated to be of the order of Rs. 2500 
crores. The goods transport is almost 
entirely in the private sector, and in the 
absence of detailed information about the 
types f vehicles, their age-c mposition 

etc., the estimation of thejr investment i 
not possible. 

(b) (I) The total estimated rail freight 
(revenue earning goods traffic on 
oriainating basis). 

236 million tonne • 

(ii) The total estimated passenger 
(originatinl) 3333 millions. 

(iii) Estimated investment: 

The investment on Railways exclUding 
that on Metropolitan Transport Project 
i.e. the Capital-at-charge to end of the 
year 198 8S is Rs. 8285.66 crore •. 

(c) Important policy objectives for the 
Seventh Five Year Plan include replace-
ment of overaged assets in a phased 
manner, modernisation of transport infra _ 
tructur.e on the basis of new technologies 
effective maintenance and maximum utiliza~ 
tion of existing capacity, conservation of 
energy particularly diesel to the maximum 
extent possible and achieving higher pro-
ductivity through technological improve .. 
ment and efficient management. 

Statement 

Total Registered Motor Vehicles in India as on 31.3. 1983 

S. No. Name of State/UT 

1 2 3 
1- Andhra Pradesh (E) 393755 
2. Assam (E) 80812 
3. Bihar ( ) 214591 
4. Gujarat 514748 
5. Haryana 156211 
6. Himachal Pradesh (8) 37785 
7. Jammu and Kashmir 44774 
8. Karnataka 504252 
9. Kerala ( ) 223093 

10. Madhya Pradesh 395727 
11. Maharashtra 1085118 
12. Manipur ( ) 10551 
It Megbalaya (a) 285 
14. Nagaland 2934 1'. Qri s 78134 
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: I 

1 2 

16. Punjab 

17 . R ajasthan 

18. Sikkim (b) 

19. Tamil Nadu 

20. Tripura, 

21. Utta r Pradesh 

22. West Bengal 

23. A and N Islands 

24. Arunachal Pradesh (E) 

25 . Chandjgarh (c) 

26. D . and N. Haveli (~ 

27. Delhi 

28. Goa. Daman and Diu 
29. Mizoram 

30. Pond icherry ( ) 

(F) Estimated 
(P) Provisiona l 
(a) a on 31. 3. 1981 

(b) a on 31.3. 1982 

(c) excluding Taxis 
(d) as on 31. 3. 1979. 

Doubling of Shornnur-Manga lorc Section 

618. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister 
of TRANSPORT be plea. ed to tate: 

(a) whether there is any proposal 
for doubling ' of fa ilw' y } ine between 
Shoran ur-Mangalor 111 the ncar future; 
and 

(b) whether the Hassan-Mangalore 
rail line is economically beneficial? 

TH MINIS R OF TRANSPORT 
(S J A S1 L L): (a) No, Sir. 

(b) The line j not financially viable. 

CGH Hospital in alcutta 

619. SHRI SANAT UMAR M N A 
Will the Mini ler of ~ ALTI'I A 
FAMIL W L AR be leased. to state: 

Total (P) 

3 

439277 
265627 

1274 
408592 

9346 
. 597388 

419239 
2843' 

502 

78126 
510 

668022 
45407 
3989 

35627 

6718539 

(a) the progress made so far in setting 
up a Centra l Government Hea} th Scheme 
hospital in Calcutta; 

(h) the difficulties which I ie in the way 
of the Central Government in meeting this 
long-standing demand of the eight lakh 
odd Central Government employees in and 
around Calcutta; 

(c) whether the or iginal proposal 
envisaged the Central Gov<!rnment Health 
Scheme ho pita} to eventually turn into an 
All-India Institute of Medical Science for 
Eastern India ; and 

(d) if so, the progress made, 10 the 
implementation of this p roposaJ ? 

TH DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNAKUMAR): (a) and 
(b). A tentative proposal had been 
made in the Seventh Fiv Year Plan 
for setting up a D w 100 b dded CGHS 
H spital in Calcutta and imitar ho pitals 
in Delhi, Bombay and Madra. But the 
pr posal in all these f ur major itie has 

- b en dropped in view C'f the t1 n .. availabHity 
Qf re OUfC s, 
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(c) & (d) Docs not ad e in view of 
(a) & (b) above. 

N w Die el Shed Project ut Kharagpur 
, (8 E. Railway) 

620. SHRI NARAYAN CHOUBEY: 
Will the Minister of TRANSPORT be 
pleased to tate: 

(a) whether the foundation stone of a 
new d jesel shed has been laid by the 
previous Railway Minister at Kharagpur on 
S.E. Ra ilw.ay ; if so, what was the date ; 

(b) what was the first target date for 
completion of the said project and what 
waS the budget estimate for the project; 

(c) what amount of the total job has 
been don uptill now and what amount of 
the job remains to b e done; 

(d) is it a fact that in reality the 
whole 'rroject is stagnating at present; 

(e) if so, the rca ons for the same and 
the steps · that have been taken by the 
G vernment to complete the job; and 

(f ) what is the budgetary sanction for 
the job for the year 1985-86"? 

THB MINISTER OF TRANSPORT 
(SHRI BANSI LAL) : (a) Yes, Sir. 
The foundati on stone for construction of a 
new Diesel Shed at Nimpura (Kharagpur) 
was laid on 28.10.1982. 

(b) Target date of completion of the 
works was tentatively fixed as 31.12.1985. 
The anticipated cost of the work is Rs. 4.93 
crores. 

(c) Upto date physi~al progress of the 
work is about 400/0 and remainder work is . . In progress. 

(d) to (f) No, Sir. 

. The work has been progressing as . 
planped. Rs . 65.00 lakhs ' have been aU· 
ocated for the work during the y~r 
1985-86. Sufficient funds would be coo-
sidered for allotment to tbis work during 
the e)lsuing budget within the overall funds 
pos~tion of the Railways. 

[Trah siation] 

Ratlarn .. Banswata Rail link 

621. SHRI P ABHU LAL RAW T: 
WiU the inister of TRA SPORT b 
pleased to state: 

(a) whether the proposal of Ratlam-
Baoswara railway link is under considera-
tion of Governmen t ; 

(b) whether Rajasthan Government 
has also s .. nt any proposal in this regard; 
and 

(c) if so, the action being taken 
thereon? 

THE MINIST R OF TRANSPORT 
(SHRI BANSI LAL) : (a) No, Sir. 

(b) , Yes, Sir, 

(c) The present resourceS constraint 
does not permit consideration of the 
proposal. 

eoaming of Gosikhurd Irrigation Proj ct 

622. SHRl VILAS M UTTEMWAR : 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether G vernment have rec ived 
any proposa] in regard to changing the 
name of Gosikhurd Irrigation Project of 
Maharashtra and naming it a fter the late 
Prime M~n ister Smt. I ndira Gandhi ; 

(b) if so, Government's reaction 
thereto ; and 

(c) whether Central Government have 
sought the views of the State Government 
also in this pr'oposal ; and 

(d) if not, the reasons therefor? 

THE MINISTER OF WAT R R SO-
URCES (SHRI B. ~HANKARANAND): 
(a) to (d). Since the State Government has 
not furnished r plies to the comments of 
Central Water Commission on the Gosi-
khurd Project, this prpjcct has not been 
cleared by the Central Water Commission 
and the Planning Commission. Th project 
ha also not b en cleared from fore t coo-
servation .and environ ental ' angles. As 
such, the 'Iu stion of naming of the pr .-
jeot as des ired at this stage d() s 110t aris~. 

[English] 
Opening of Basullia (Sutailat ) and Sahid 
MatangiIli 8oiktala) Railway tatioll ( . . 

ail a ) 
623 . . RI SATYAGO Ml RA : 

Will • t: e Mini ter or TRA SPORT b 
pleased' to ta e : 

• 
(a) 11 , 'pr 

opening · of th 
nt p hion of 
ul~i' (ut hate) and 
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Sabid Matangini (Maniktala) Railway 
Stations in the Panskura-Haldia Section 
of the South Eastern Railway; and 

(b) the reasons for delay? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL) (a) and 
(b). West Bengal Government's 
approval to the change in the name of 
Sutahata Crossing Station as 'Basulya-
Sutahata' has been received recently. 
South Easter.tl Railway has approched Indian 
Railway Conference Association for the 
approval of the proposed name of the 
station and giving code initials. This station 
will be opened for passenger traffic the-
reafter. 

As regards opening of Sahid Motangini 
(Maniktala) Passenger Ha It between 
Reghunathbari and Tamluk stations, the 
proposal when re-examined by the South 
Eastern Railway, on the present day cost 
of the station was found to be financially 
non-viable. The matter is ·being further 
reviewed. 

Recognition of M . Tech . Degree bf Delhi 
Univer ity 

624. SHRI MANVENDRA SINGH: 
Will the Minister of HUMAN RESOURCE 
D VELOPMBNT be pleased to state ; 

(a) whether M. Tech. Degree in Microwave 
lectronics awarded by the University of 

D lhi is recognistd by Government for 
purpose of recruitment to higher posts 
and services under the Central Govern-
ment; 

(b) if not, the reasons therefor ; and 

(c) the time by which the above 
degree will be recognised by Government? 

T E MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI): (a). The Degree and 
Diplomas awarded by Univer Hie and 
Institutions established under Acts 
of Parliament or of State 

islature do not require any 
further recognition by the Government for 
purpo of employment. The M. Tech, 
Degree in Microwave Electronic awarded 
by the Delhi University docs not, ther fore, 
need any further recognition from Govern-
ment for employment purpo es. 

(b) and (c) Do not arise. 

• 
Conversion of ombay an I i track int() 

Broad Gauge 

625. SHRI PRAKASH V. PATIL: 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) whether it is a fact that Govern-
ment have approved the scheme of 
converting the Bombay Sangli track into a 
broad gauge ; 

(b) if so, at what point of time this 
was dorie ; 

(c) what j the progres made since 
then and at what stage the work stands ; 
and 

(d) wha t allocations have been made 
in the Seventh Plan fo r this 1 inc ? 

THE MINISTER OF TRANSPORT 
(SHRJ BANS! LAL): (a) to (d). A.B.O. 
Line already exi ts between Bombay and 

aogli. The conversion of the M.G. line 
from Pune to Miraj via Sangli was 
completed many years back. 

Derecognition of P a tliputra Medical 
C()lIe~e and Ho pital , Dhanbad 

626. SHRI SIMON TIGGA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it is a fact that Indian 
Medical Council has derecognised 
Patiiputra Medical College and Hospital 
of Dhanbad, Bihar for the second time ; 

(b) if 80, the reasons thereof; 

(c) whether Government are planning 
to hand over the Medical CoIl ge and 
Hospital to Hharat Coking Coal Ltd., and 

(d) it so, reasons thereof? 

THE D PUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) and 
(b) The Pabliputra Medical College, 
Dhanbad wa provisionally approved by the 
Medical Council of India for reward of 
MBBS degrees of the Ranchi Universi ty 
upto 3.4. 1982 and all tudents admitted to 
that College before th said date were 
declared eligible for registration on the 
passing they final MBBS examination. The 

· Council · ha y t 1ake the final decision 
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whetbe the approval should be extended 
beyond 30.4.1982. The question of de .. 
recognition of the ,Medical College for the 
second time does not arise. 

(c) and ~d) Government of India have 
no information in this regard. Such a 
decision will have to be taken by the State 
Governmen t. 

Lengt,b of Roads in Delhi 

627. SHRI CHINTA MOHAN: Will 
the Minister of TRANSPORT be pleased 
to state : 

. (a) whether it is a fact that Delhi has 
the highest per capita and per square 
kilometre length of motorable roads ; 

(b) if so, the totnJ length of single 
lane , two lanes, 4 lanes and 6 lanes roads 
indicating the total area of roads in Delhi 
and the total inve tmen t made during the 
last 3 years ; and' 

(c) what IS the total number of 
vehicles (motorable and non-motorable) . in 
Delhi? 

THE 'MINISTER 0 STATE IN THE 
DEPARTMENT OF SURFACE TRANS .. 
PORT (SHRI RAJESH PILOT); (a) The 
length of motorable roads per 100 square 
kilometres in Delhi is 1063.30 kilometers 
which is the hignest in the country. The 
length of motorable road per lakh of 
population in Delhi is 254.84 kilometres 
which is not the highest in the country. 

(b) The total length of single lane, 
two lanes, 4 lanes and 6 lanes (consolidated) 
and the expenditure incurred on roads and 
bridges in Delhi during the last 3 year is 
reported to be as under: 

Year 

1981 .. 82 
1982-83 
1983~84 

Lenth of Expenditure 
roads in kms in lakhs of 

rupees 

15,790 
15,808 
16,116 

3801 
3535 
2107 

(c) the total number of motor vehicle 
in Delhi as' on 31st March 1'985 has been 
reported as 8.41 lakhs. A non-motorised 
vehicles are not registered, data pertaining 
to their number are Dot availabl . , 

Alloca tion for Eradication of Malaria 
. cut down ,I' 

628. SHRI LAKSHMAN MALLICK: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether it is a fact that the 
National Malaria Eradication programm 
is in for its biggest setback as the Planning 
Commission has slashed down allocation 
for the same; and 

(b) if so, the detajjs regarding the 
outlay proposed to be cut along with 
reasons. 

THE DEPUTY MINISTER IN THE 
DEPART\1ENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) and 
(b). The Seventh Five Year Plan proposals 
for National Malaria radication Pro-
gramme (Rural), Urban Malaria Scheme 
and National Filaria Control Programme 
bad sought for an outlay of Rs. 1026 
crores under both the Central share and 
the State share. Again t the requirement 
the tentative allocation of Rs. 370 crore 
for the Seventh Fivc Year Plan for thesS 

schemes has been agreed to. With thie 
tentative aHocation. it may be difficult ts 
continue the implementat ion of these threo 
programmes on the ex:isting patte'rn. Ine 
order to cope with the sit uation some 
alternative strategies are being considered. 

Repair of the Road Bridge, over River 
Gomti between Varanasi and . Gazipur 

629. SHRI ZAINUL BASHER: Will 
the Minister of TRANSPORT be pleased 
to state : 

(a) whether the road bridge on the 
river Gomti between Varanasi and 
Ohazipur on Varanasi-Gorakhpur National 
Highway is damaged for more than three 
years; 

(b) ' if so, the reasons for not 
repairing it; and 

(c) when the repair work is expected 
to be sta fted 1 

THE MIN ST ~ R OF STATE N TH 
DEPARTMENT OF URFACE TRANS-
PO T (S RI J ILOT): ( ) to (c). 
There i no major dan ag to the bridle. 
Only the fioatin . pan resting on abutme.nts 
have sunk and cons qucntly the para 
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walls have been damaged. he repair work 
will b 'started ip pe mber, 1985. 

Openi~g of Primary ~ealth Centres in 
arnataka during Seventh Plan 

630, SHRI SRlKANTHA DATTA 
NARASIMHARAJA W ADIY A Will 
the Minister of H ALTH AND FAMILY 
WELFARE be pleased to state: 

(a) how many Primary Health 
Centres are proposed to be opened in the 
State of Karnataka during Seventh Plan 
period; and 

(b) the details thereof? 

THE DEPUTY MINISTER IN TH ~ 
DEPARTMEN 0 FAMILY WELFARE 
(SaRI S. KRISHNA KUMAR): (a) and 
(b). The establishment of Primary 
Health Centres is under the State Sector 
Minimum Needs Programme, Accord ing 
to the plan discussions held in the 
Planning Commission with the repres ata-
tives from State of Karnataka, 805 Primary 

alth Centres a~e proposed to be opened 
in the State during the Seventh Plan 
period out of which 50 PHes will be 

$tablished during 1985 .. 86. Their locationsl 
sites are to be decided by the State 
Government itself. 

Ownership of Vessels 'Jagat Mahesw.ari' 
and 'J' gat Rajeswari' built at Hindustan 

Ship3'ard 

631. SHRI K.. RAO: Will the 
Minister of TRANSPORT be pleased to 
state : 

(a) whether it is a fact that the 
Vessel 'Jagat Maheswari' built at Hindustan 
Shipyard, Visakbapatnarn and completed 
in all respects in March 1985 for delivery 
to its owner is still at the Shipyard ; 

(b) if so, the reasons therefor; 

(c) whether the Hindustan Shipyard 
ha incurr d avoidable e~penditure on 
account of delay in taking decision by 

I 
Government and if so, how much ; 

(d) , w.hetlter there i another Ve sel 
al 0 under construction at the HiDdustan 
Sbiypard call d 'Jagat RaJeswal'i' which is 
al waiting d cision of th Government 
a r ard it own rship ; and 

(e) whether dcci ion in this regard is 
causing demoralising effect on the 
employees of the Hindu tan Shipyard? 

THE MINISTER 0 ST AT IN THB 
DEPA MEN OF URFACE RANS .. 
PORT (8 RI RAJE H PILOT): (a) and 
(b). Yes Sir. Delivery could not be effected 
due to the owner's failure lo make payment 
of 5% of cos t. 

(c) The 
e peaditure 
a count. 

hipyard has incurred I an 
of Rs. 40 lakhs on this' 

(d) . Yes Sir . 

(c) Representations to this effect have 
been received in the D epartment of Surface 
Transport . 

[Translation] 

District-w ise Ctmtral Government 
Health Scheme Dispensaries in 

Rajasthan 

632. SHRI BANWARI LAL BAIRWA : 
WiJl . the Minister of H ALTH' AND 
F AMIL Y WELF ARB be pleased to 
state: 

(a) district-wi e number of Central 
Government Heal th Scheme dispensaries in 
Rajasthan; 

, 
(b) whether there is any plan to 

increase their number in the near future 
and if so, the details thereof ; 

(c) Whether it i a fact that the treat-
ment level of these dispensaries is deteri-
orating day by day for want of good 
medical facility; and 

(d) the efforts being made by Govern-
ment' in this di rection to bring about 
improvements? 

TH DEPUTY MINISTER IN TH 
DEPAR MENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) In 
Rajasthan, CGHS is in operation at Jaipur 
only. There are 4 allopathic dispensaries, 1 
-olyclinic 1 Ayurvedic Unit and 1 Homoeo- . 
pathic Unit. 

(b) It is propos d to open 6ne mor 
allopathic di pen ary at Jaipur during the 
year 1986-87. 
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(c) No 

(d) Does not arise. 

[English] 
tili ation of ater Resou ce 

633. SHRI PRIY A RANJAN DAS 
MU SI: Will the Min ister of W T R 
RESOU C S be pleased to state: 

(a) whether India has so far not been 
able to utilise the water res urccs to the 
b st of her capabH i ty ; 

(b) if so, the reasons therefor; 

(c) the State-wise break up of the 
present posi tion and the reasons why the 
States have not so far been able to harness 
the entire available water resources; 

(d) the progre in the matter in differ-
en t State s dur ing the las t three y ar ; 
and 

(e) the , teps taken/proposed t en ure 
best prod uct ivc u se f the count ry's water 
resources ? 

THE MINI TER OF WAT R 
RESOURCES (SHRI B. SHANKARANAND): 
(a) to (). The plann d deve] pment of 
water resources for irrjgation and other 
uscs has been taken up during the Plans 
since 1951. The utilisation of all the 
utilisable water resources in the country is 
progressing acc rding to the avai lability of 
resources . State-wise information regarding 
the pre ent position of quantum of utilisa-
tion of watcr encompass ing various u os is 
not maintained at the Centre. 

Opening of an office of Shipping 
Corporation of India at Madra 

634. ,DR. SUD IR ROY: WiJ 1 the 
Minister of TRANSPORT be pleased to 
state : 

(a) . whethcr Shipping Corporation of 
India w uld start a n w ffice at Madras 
'in view of the recommenda tion made by 
the Committ on Public Undertaking In 
1983 ; 

(b) if so, the details thereof; and 

(c) if not~ the r asons ther for? 
TH MIN 1ST R 0 ST A TE IN THE 

D PA ™ N 0 . SUR T hN .. 
PORT (S Rl RAJ 5 PILOT): (a) and 

(b). Shipping Corporation of India have 
open d an offic at Madras on 18 10_1985 to 
look after technical and operational matters 
in view of the increasing tram f oil, iron 
ore and containerisation. 

r (c) Does not arise. 

Con truction of Railway Yard at 
Sankrail (Howrah Di trict) 

635. SHRI HANNAN MOLLAH : Will 
the Minister of TRAN PORT be plea ed to 
state: 

(a) whether Government propose to 
construct a railway yard at Sankrail, 
Howrah District, S uth astern Ra ilway; 

(b) if so . in . which stage the work is 
going on at present ; 

(c) when it will be c mpleted ; 
and 

(d) deta il ther f; 

TH MINIST'R OF TRANSPORT 
(SHRI BAN I LAL): (a) Y s, Sir. 

(b) to (d) Works f r a quisition of 
land, and Provi i n f 3 lines with ele tri-
fication for goods termina l at Sankrail have 
been approved. Out of 338 acres of land 
required f r Phase-! of the Scheme, the 
State Gov rnment ha recently handed over 
about 306 acres. Th balance nearly 22 
acr s of homestead 1and has n t 'yet been 
handed ov r, ' rth-work for 3 
lines on Phase-! has just b en started 
avoiding th homestead land. The 
completion of the work depend on the 
complete hand ing ov r f the land by the 
State Government and availability of 
resources in the com ing years. 

Pas enger Traffic and rgo Handl d 
by Calcutta, Delhi . Bombay and Madr s 

Airport 

636. SHRI ZAI AL ABEDIN: Will 
the Minister of TRANSPORT c pIa d to 
state the total valu of pass n 'er traffic and 
cargo handled by the International Airports 
at Calcutta, D Ihi, Bombay, and Madras, 
year-wise during the I t tm e year ? 

THE MINIST 0 STATE IN T 
DBPARTM NT 0 CIVIL AVIA ION 
(SHRI JAGD H TYTL R): tat ment 
furnishing the requi ite information i giv n 
below. 
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Statement 

Bom.bay Calcutta Delhi Madras Total 
Passengers (in number) 

1982·83 64,47,825 15,06,505 41,13,412 12,39,763 1,33,07,50S 
1983-84 71,80,561 16,52,693 45,68,187 13,27,570 1,47,29,011 
1984-85 75,96,~48 18,58,923 48,97,122 15,15,123 1,58,67 ~816 

Cargo (in Tonnes) 

1982 .. 83 1,19,198 22,302 78,836 25,978 2,46,314 
1983-84 1,35,700 25,571 94,164 27,463 2,82,904 
1984-85 1,62,520 29,068 1,10,809 31,794 3,34,191 

Amount Allotted and spent for 
Moderni~ation, Renovation and 

Expansion of Major Ports 

637. SHRI SYED MASUDAL 
HOSSAIN: Will the Minister of 
TRANSPORT be pleased to state the 
amount of money allotted and amount 
actually spent during the Sixth Five Year 
Plan period for modernisation, renovation 

and expansion of each major Port in the 
country? 

THE MINlST R OF S ATE IN THE 
DEPARTMENT OF SURFACE TRASPORT 
(SHR RAJ SH PILOT): The table below 
indicates the total amount allotted and 
actually spent during the Sixth Five Year 
Plan period for modernisation, renovation 
and expansion of each major Port: 
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Money collected through ike in 
Railway Fare and Freight 

638. S RI PURNA CHANDRA 
MALIK ~ Will the ' Minister of 
TRANSPORT be pleased to state: 

(a) tbe amount of money collected 
through bike in railway fares and freight 
year~wj e during 1982-83, 1983 .. 84 and 
1984-85 ; and 

(b) the rise in railway fares in per· 
centage terms during the above period? 

THE MINTSTER OF TRANSPORT 
(SHRI BANSI LAL): (a) Accounts 
maintained on railways do not identify the 
money collected separately . through hike in 
railway fares and freight during any 
accounting period. 

(b) The appro~imate percentage rise in 
railway farcs is as under: 

1982-83 
1983-84 
1984-85 

17.5 
13.0 
7.7 

Work Charged mployees in Central Water 
Commission 

639. SHRI AJIT K:UMAR SAHA: 
Will the Minister of WATER RESOURCES 
be pJeased to sta te : 

(a) the number of work-charged emp-
loyees in central water commission ; 

(b) whether the liberalised pension 
rules are applicable to the temporary work-
charged employees; 

(c) whether pensionary benefits ate 
given. to the families of deceased temporary 
work",charged employees ; 

(d) whether site investigation allowance 
is given to these employees ; 

(e) the normal working hours of work· 
charged employees; 

(f) whether winter and summer 
liveries are given to them ; 

(g) whether Government have received 
any representation from the work-charged 
employees r garding their working hours, 
leave etc; and 

(h) if so, action taken thereon? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA 
NAND) : (a) There are 2904 work-charged 
emplyees in the Central Water Com-
mission as on 1.1.1985. 

(b) The liberali sed pens i on rules ar e 
applicable to tho e temporary work· 
charged employees who have opted for 
this scheme, and to those who would be 
retiring on or after the 31st March, 1985 
and opt for it within the e:x:tended time 
granted. 

(c) Family pension benefits are admissid 
hIe to the families to those deceasee.-
temporary work-charged employees to whom 
the Iiberalised Pension Rules ar 
applicable. 

(d) Proposal for the grant /of investiga-
tion allowance to officers and staff engaged 
in investigation work of wa ter resources 
development projc;cts has been agreed to by 
the Government . 

(e) The working hours of' work-
charged employees are from 9.30 AM to 
4.30 PM with half an hour's lunch break. 

(f) Uniform/overalls are suppJied to 
those work charged employees whose duties 
involve damage to clothing or abnormal 
wear and tear of clothing or the worker ' 
has to work near moving machinery. 

(g) and (h) No specific representation 
from work-charged employees regarding 
their working hours, leave, etc has been 
received. 

Sanctioned Posts in Railway-; 

640. SHRI MATILAL HAN DA: 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) the number of sanctioned posts 
permanent and temporary, on Indian 
Railways as on 1.4.85 ; 

(b) the number of employees actually 
on roll a on 1.4.85 : 

(c) reasons for the v~cancies, if any; 
and 

(d) the numb r of casual labourers 
working on lndi n Railways as on 1.4.85 ? 

THE MINIStER FOR TRANSPORT 
(SHRI BANSI LAL) : (a) to (d). Informa-
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tion is bing collected and will be laid on 
the Table of the Sabha. 

Modcrni ation of Calcutta, Bombay Delbi 
nd Madras A irpots ' 

641. SHRIMATI BIBHA GHOSH 
GOSWAMI : WiI1 th MINIST R OF 
TRANSPORT ' be plcased to state the 
expenditure incurred on ext nsion and 
modernisation of Calcutta, Bombay, Delhi 
and Madra Ai rports during the Fifth and 
Sixth lve Year Plan periods, plan-wi e 

Calcutta Bombay 

F;fth ive Y ar 
Plan (1972-77) 315 .67 635 .09 
Sixth Five Year 
Plan (1980-85) 556.70 4638.47 

anc lin ion of Air Ind ia Cargo Flights 
via ea cutta to Tokyo und Frankfurt 

642. SH R[ GADADlJAR SAH 
Will the Ministt!r of RANSPOR be 
pleas ed to sta te : 

(a) whether A ir India has cancelled 
its In ternational cargo flight via Calcutta 
to Tokyo and Frankfurt: and 

(b) if so, reasons therefor 1 

THE MINISTER OF STATE IN THE 
DEPART MEN OF CiVIL AVIATION 
(SHRI JAGDISH TYTL .R) : (a) and (b). 
Air India's frejghter service Air India 199A 
which was being operated on the route 
Tokyo/Hong K ong/Cal utta has been 
changed with effect from ' 11 Septemb r to 
op~rate on Tokyo/Hong Kong/Delhi! 
Bombay ro ute. The decision to omit 
Calcutta has been taken mtlinly on com-
mercial grounds in view of the compara-
tively Je cargo traffic between Calcutta 
and okyo/Hong Kong. 

Amount Released for Second Hooghly 
BricJge 

643 . SH I ANANDA PATHAK: Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) . the am unt so far released by 
Union Government t the State Govern-
ment for thc scc r nd ooghly Bridge 
and what am lint is yet t be pa id to the 
State ovcrnm nt and in bow many 
instalmemts ; and 

with details thereof 1 

THE MINIST R OF STAT IN THE · 
DEPARTM T 0 CiVIL AVIA ION 
(SHRI JAGDISH TYTLER) : The total 
xpenditure incurred on xpaDsion and 

modernisati n of Calcutta, Bombay, Delhi , 
and Madras Airports dur ing the Fifth 
Five Year plan (1972-77) and Sixth Five 
Year plan (1980-85) is R. 2391.76 lakhs 
and Rs. 14575.86 lukhs respectively. The 
deta ils arc as under : 

(Rupe s in lakhs) 

Delhi Madras Total ' 

1165.53 275 .47 2391.76 

7610.72 1770.02 14575.86 

(b) the reasons f (l f non-paymen t of 
al lotted mon y at a time to facililat mooth 
planning and construct ion; 

THE MINI TER OF STATE IN TH 
DEPA TMENT 0 SURFAC TRANS-
PORT (SHRI RAJESH PILOT): (a) S cond 
Hooghly Bridge at alcLll ta, when constru -
ted, would fall on a Stat Highway and, 
therefore, the Government of We t Bengal 
are primarily concerned with ,the Project, 
as constitutionally the roads declar d as 
National Highways only are the responsi-
bility of the G overnment of India. 
However, th.... Governm nt of india . have 
agreed to provid loan assistance of Rs. 150 
crores to the W st Bt:ngal Governmen t 
as a special case. Funds ar relea~ed 
every year on the basis of the actual 
requirements projected by the State Govern .. 
ment from time to time. An amount 0 
Rs. 96.62 crores has, so far been released. 
During the year Rs: 10.75 crores more will 
be released. Balance of Rs. 42.63 crores 
will be released in the subsequent years as 
per the requirement projected by th 
State Government. 

(b) Question does not arise. 

Utilisation f Railway La d 

644. S Rl . RAMA RAI : Will th 
Minister f TRANSPORT be plea Q to 
tate whether ther is any chem to 
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increase the incom of ratlways by utilising 
the valuable land po essed by railways by 
constructing shopping centre, hotels 
etc. ? 

THE MINISTER OF TRANSPORT 
(SHRI BANS[ LAL): As per present 
policy licensing of raUwp y land fo r the 
purposes of setting up shops, commer-cial 
offices , vending stall, clinics etc. uncon-
nected with Railway's working has be n 
stopped. There is no scheme at present 
to increase the income of the Railways by 
constructing shopping centres and hotels 
etc. 

• I 

Finalisation of Allababad-Patna Inland 
Water Tron port Project with Netherlands 

645. , DR. B.L. SHAILESH: Will the 
Minister of TRANSPORT be pleased to 
state : 

(a) whether the Netherlands Govern-
ment has shown interest in the fin'aJisation 
of the inland water transport pilot project 
of Ganga from Allahabad to Patna and 
funding it ; 

(b) if so, the progress made so far in 
the Allahabad-Patna inland water transport 
project; and 

(c) how Gov rnment propose to avail 
themselves of th Dutch offer and finalise 
this project ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE 
TRANSPORT (SHRI RAJESH PILOT) : (a) 
Yes, Sir. 

(b) A scheme for pilot proje t on the 
river Ganga betwet!n Patna and Allahabad 
has been sanctioned (on J9.1.85) and the 

, Side Letter for execution of the scheme has 
been sign d by the Governments of 
Netherlands and India on 4.10.85 and 
action for implem ntation of the scheme 
has been initiated. 

(c) Under the scheme the Government of 
Netherlands will meet the c st of certain 
input material etc. f r op ration of 
transport servj s etc. 

Computeri at ion of Res rvations 

646. STlRl HAR 1 KRISHNA SHASTRI: 
Will th Minister of TR NSPQRT be 
pleased to state ; 
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(a) at what railway stations, passenger 
reservations have been computerised so 
far; 

(b) at what ther stations, computer .. 
isation is scheduled to b .... introduced 
during the rest of the current financial 
year; and 

(c) what is the programme drawn up 
for coroputerisation of passenger and 
freight reservations in the Seventh Five 
Year Plan? 

THE MINISTER OF , TRANSPORT 
(8 RI BANSI LAL) (a) and (b). 
Passenger reservations have not 
so far been computerised at any railway 
station. Some attempts have however, 
been mad e to do so at Bombay and 
Calcutta, .for a few trains. A Pilot Project 
for computerisation of all reservations in 
Delh i area is, however, currently under 
impl mentation in two phases. In the 
first phase, likely to be completed in the 
current financial year, all upper class and 
lower class re ervations being done at New 
Delhi will be computerised. 

(c) DUring the Seventh Five Year 
Plan, it is proposed to provide computerised 
passenger reservation ystell1s at other 
metropoli tan cities of alcutta, Bombay 
and Madras also. Computerisation of 
freight operations has also b en . planned 
and included in the Scventh Five Year 
Plan. 

Making VisaI(.hapatnnm Port Trust 
Au~hor ity Respon jye to fhe needs of 

Port U ers 

647. SHRI T. BALA GOUD: Will 
the Minister of TRANSPORT b pleased to 
state: 

(a) whether Government ure aware of 
the need for an ITect ive· sy t 111 f r 
grievance redre sa l at Visakhapatnam 
Harbour; 

(b) th steps Government are taking 
to bring the P rt Trust Authority more 
responsive to the n eds of variou users of 
the Port; 

(c) whether w rk has b n 
delayed in the la t ti ,'cc y t r 
Outer Hal bour P roj t and Oil 
anQ 

unduly 
in the 
B rtb ; 
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(d) the other step which are being 
contemplated to improve the Port Ad-
ministration at Visakhapatnam ? 

TH MINISTER OF STATE IN THE 
D PARTM NT OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT) : 
(a) Visakhapatnam Port Trust have set up 
a Public Grievance Cell for trade and port 
u ers in pursuance of the instructions of 
the Oovernm nt to have an effective system 
of grievance redre sal. 

(b) Various steps have been taken by 
the Port Trust to meet the needs of various 
port users by providing necessary facilities. 
Requirements of trade and port users are 
discussed with their representatives at 
various levels in the Port Trust. Daily 
operational meetings are taken by traffic 
officers to ort out problems of port users. 
Special review meetings are also held by 
Chairman/Deputy Chairman to watch 
closely the performance of the sensitive 
cargo vessels and also to monitor the 
operations acco~ding to the traffic 
projecti03S. In the e meeting, various 
requirements put forth by port users 
including pr bi m, if any, are discussed 
and r medial steps aken. 

(c) or variou reason, there were 
orne d lays in the works relating to 

Gen ral-cum-Bulk Cargo Berth, since 
commis ioned and Oil Berth ready for 
commissioning. 

(d) Streamlining of the workining fOre 
Handling Complex, setting up of Special 
Procurement Gr ups to att nd to immediate 
requirements of materials and equipment, 
constitution of Maintenance Squads for 
a1 tending to maintenance and repairs work 
of the equipment in shifts, etc. are the 
steps taken to improve the port operations. 
Apart from the e, a Central Documentation 
Centre i also being set up for the fc.lcility 
of users. 

Fir incidcnt~ at Indian Airlin s Air 0 te 
Training entr at afdarjung Airport. 

648. SHRI GURUDAS KAMAT: 
Will the Minister of TRANSPORT be 
pI ased to state : 

(a) whether it i a fact that goods 
worth ab ut rup .. e 20 lakh were destroyed 
in a r at the Indian Airlines airhoste 
training entre at Safdarjung Airport on 
30th ctob r 1985 t 

(b) if so, whether the caus s of the 
file have b en inve tigated ; and 

(c) if so, the findings the reof ? 
THE MINISTER OF ST AT IN THE 

DEPARTMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTL R): (a) The 
extent of the loss is till being as e s d. 

(b) and (c). The cause of the fire is 
under investigation by the P lice authorities. 

Poor quality of Edible sold between 
Deihl and a pur ailway Stat·on 

649. SHRI BANW ARI LA'L 
PUROHIT: Will the Minister of TRA S-
PO T be pleased to state: 

(a) whether it is a fact that 
there has been a deterioration' in 
both quality and quantity of edibles 
sold at the railway tations especially 
between Delhi. and Nagpur Railway 
Stations; 

(b) whether it is also a fact that 
complaints of poor service and quality of 
edibJes have been brought to the notice 
of the authoritie at several railway 
stations betw ... eu Delhi and Nagpur : and 

(c) if 0, step contemplated by 
Government t improve the quality and 
quantity of edibles at Railway stations? 

THE MINIS' ER OF TRANSPORT 
(SHRI, BANSI LAL): (a) No, Sir. 

(b) During April to eptember 1985, 
some complaints were recorded at 9 
important stati n on elh i-Nagpur route . 
At th~ same stations, very large number of 
appreciations were also received during 
the same p riod. 

(c) Steps taken r proposed to be 
taken to improve catering service include 
u e of better ingredient, b .. tter quality of 
tea leaves, intensification of inspection 
and checks, and action against defaulters. 

(Tralls/ation] 
on truction of a fly-over on Mehrauli-

Bad rpur Road Railway Cro ing 
650. SHRI BHARAT INGH: Will 

the Minister of TRANSPORT be pleased 
to .state : 

(a) whether extreme difficultie of 
tr me are being xperienc d becau e 
railway level crossing on Mehrauli-
Badarpur road tIlostly remains c10 cd . 
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(b) if so, whether Government propose 
to con truct a fly·over to olve this 
problem ; and 

(c) if so, the details thereof? 

THE MINISTER OF TRANSPORT 
(SHRI BANS( LAL) : (n) Yes, Sir. 

(b) and (c) The work of construction 
of a road under bridge in replacement of 
the level crossing situated within the station 
limit of Tughlakabad yard bas been 
included in the Works Programme. The 
Railways' share of the cost iRs. 111 lakhs 
and that of the Municipal Corporation of 
Delhi Rs. 908 lakhs. 

[English] 
Wor log Group Reco ended by 

Committee on Road Safety 
6Sl. DR. O. VIJAYA RAMA RAO : 

Will the Minister of TRANSPORT be 
pleased to state : 

(a) wnether the Committee on Road 
Safety in its report of 1983 have 
recommended setting up of three working 
groups on (i) legislative amendments, 
education, publicity, reorganisation of 
traffic and administrative sct ups, (ii) 
Traffic Engineering and (i ii) for Data·base : 

(b) if 0, details thereof and followup 
action taken thereon; 

(c) whether road safety ha improved 
aa a result of implementation of various 
recommendation of these working groups; 
and 

(d) if 0, the details thereof? 

THE MINIST R OF STATE IN THE 
DEPARTMENT OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): (a) and 
(b). The Committ e on Road Safety in 
it Report has r commended setting up of 
Working Groups on c rtain legislative 
amendment to Motor V hic1es Act, 1939, 
on matter of traffic enforcement arrange-
ments and certain aspect of education and 
publicity measure . 

As for Traffic Engineering and Data-
ba e, th C mmittee has only sugge ted to 
consid r th feasibility of tting up 
Working Or up. With regard to the , 
the Special Cell In tne Directorate of 
Tr nsport Re earch i cntru ted with the 

work of collection and ana lysi of road 
accjdents. The State Governments have 
been advised to set up Traffic Engineering 
CedIs. 

A Working Group has been set up to 
review all the provisions of the Motor 
VehicJes Act, 1939 to update the same and 
suggest suitable changes inc1ud;ng those 
re4uired frorr. road safety point of view. 
Its work is in progress. A Working Group 
set up by Ministry of Human Resources 
Development is going into the question of 
detalied Work Plan relating to educationa) 
and publicity measures on r ad safety. 

(c) Reports of the Working Groups 
ar~ await d. 

(d) Question does not arise. 

[Translation] 

River Water Di putes b tween States 

652. DR. PHULRENU GUHA : 

SHRI HUSSAIN DALWAI : 

SHRI MOOL CHAND DAGA : 

Win the Minister of WATER 
R SOURCES be pleased to state: 

(a) whether s me river water dispute 
between State are pending solution; 

(b) if so, the details thereof; 

(c) the contenti ns of the different 
States involved in such disputes; 

(d) the steps taken/propo ed to 
exp dite s luti n of the disputes; anll 

(e) the progres achieved in the matter 
during the lr st thr e years? 

THE MINIST ROW A TER 
RESOQRC S (S RI B. 
SHANKARANAND) : (8) to (e). At 
present there are ' two n' ajor int r·st te 
river wat r disput relating to the shar;ng 
of waters of fl) t he Cauvery River amongst 
Karnatako, era la, Tamil adu and Union 
Territory of Pondicherry (2) Yamuna River 
amongst Uttar Prade ' h, Ha ryana, 
Rajasthan, Himachal Prod sh and Dlon 
Territory of 0 Ihi. 

Lifort are bing made t 
differences among t th tatc 

ettlc the 
thr u h 
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negotiations. In respect of Cauvery 
Dispute, s agreed to in the Chief Minister' 
level meetjng convened in April, 1983, the 
Chief Minister of Karna taka and Tamil 
Nadu have been holding bilateral di-
cussions to sort out the main i sues. 
Recently, a meeting of Irrigation 
Secretaries was convened by Centre to 
review the situation . In respect of Yamuna 
Dispute, Chairman, Central W ter Com-
mission conducted a eries of technical 
level discussions with officials of the State 
Governments concerned and gen~ral 
agreem nt on issues like identification of 
build ing storages on Yamuna .and its 
tributaries for further following up by the 
States ha been reached. 

[English] 

Allocation of Funds for Human Re OUfce 
Development 

653. SHRI SOMNATH RATH : 

SHRI RAMSW AROOP RAM: 

Will the Minister of HUMAN 
R SOURCE D VELOPMENT be pleased 
to state: 

(a) whethcr any pecial fund allocations 
have been made for Human Res urce 
Development, over and above the normal 
plan; and 

(b) if so, what portion of the fund 
will b ... utilized for education and in which 
manner ? 

TH MINISTER OF STATE IN TH ~ 
DEPA TMENTS OF EDUCATION AND 
CULTUR ( HRIMATI SUSHILA 
ROHATGJ) : (a) and (b). In finalising plan 
outlays th allocations for Human Re ource 
Development were increa ed by Rs. 1500 
crores. of which Rs. 540 rores hav been 
provided for education. Rs. 200 CTores for 
culture and Rs; 200 crores for port and 
youth s rvices. 

[Translation] 

Rail ay Pa 

654. HRI 

to Freedom fighter . 

lRMAL KHATRI: Will 
the Mini ler of TRAN PORT be plea ed to 
tate : 

(a) whether Governm nt are con. 
sidering ny propo a1 to is ue p rmanent 
railway pas e to fre dom fighter for their • 
fr e travel; and 

(b) if so, desails thereof? 

THE MINIST R OF T ANSPORT 
(SHRI BAN I LAL): (a) and (b) . The 
schem for the gran t of free railway pa e 
to the freedom fighter has now been 
finalised. 

Under the scheme First Class 
Complimentary Cbeque Passes will be 
issued to thc freedom fight fS, who are 
drawing pension from the C ntral Rev !lues 
under the Swatantrata ainik Samman 
Pension cherne. It will be a one time 
pass conn cti g any two railway stations. 
including a circular pass, a given in the 
railway time tables. The pass will also be 
given to thc spouse or attendant of the 
freedom fighter. 

The scheme .will be implemented with 
effect from 1 t December 19'85. 

[English] 

teps to meet ShortfalJ in W' gODS 

655. SHRT B LASAIIER VIKH 
PATIL: WiJl the Ministcr of TRANS-
PORT be pleased :o tate: 

(a) whether it i a fact that during 
1984-85 due to acute shortage of wagons 
the railways could n t move fertiliser and 
coal to different de tinations in the country 
and this had an adver e effcct on th ~ allied 
industries a Iso ; 

(b) if so, what has been th supply 
and demand position f the ra ilways during 
the current year; 

(c) how many new wagons have been 
added during 1985 and th pr jection for 
1986 and 1987 ; and 

(d) to what extend this will m et the 
requirem nt of the trade and industry and 
steps being tak n to meet . the shortfall 
if any? 

TH M TRAN PORT 
( H I BANSI N , ir. 

(b) Docs not arisQ . . 
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(c) 12371.5 wagons in terms of four-
wheeled wagons were manufactured in 
1984-85. 3347.5 wagons in terms of' four· 
wheeled wagon have been manufactured 
upto October '85 against the plan to 
procure 12544 wagon in terms of four-
wheeled v.agons in 198~·86. It i proposed 
to procure tentatively 15,000 wagons in 
terms of four·~heel d wagons in 1986·87. 
The actual offtak will, however, depend on 
the ayailability of funds. 

(d) With the acquisition of additional 
wagon, a marginal gap between demand 
and uppJy will still p rsi t. While the 
railways will try to meet the shortfall to 
some extent. by improvin the productivity 
the rail users can help by evening out the 
demand for wagons and preading it evenly 
over the year. 

CI aranc of Telu u Gao a ProJ ct 

656. SHRI S. M. BHA IT AM : 
SHRlO.S. BASAVARAJU : 
SHRI V. SOB ANADRE SWA A 
RAO: 
S RI H. . NANJE GOWDA: 
SHRI B.V. D SAl: 

Will the Minist r of WAT R 
RESOURC S be pI a ed to tate: 

(a) the present stage of the Telugu 
Ganga project with re£ rence to clearance 
of the same by the C ntre; 

(b) the objection raised by the adjoin. 
ing Stat s and the views of the Andhra 
Pradesh Government on the arne; and 

(c) wh ther the Centr received from 
Andhra Prad 8h G ver rn nt rcpli to all 
queries f the Centr ? 

T B MI 1ST R OF WAT R 
RESOURC S (SHRl B. 
SHANKARANAND): (a) The Telu u 
Ganga Project is und r technical scrutiny 
in Central at omrni ion in 
consultation with th Gov rnment of 
Andbra Prad she The State Government 
is also required to ort ou the Inter 
State aspects with the tates r 
Maharashtra and Karn taka. The project 
is also required to be clear d from the 
environmental angle ana the f rest area 
clearance under the orest Con ervation 
A~t~ 1980. 

(b) The Government of Karnataka an(f 
Maharashtra are of the view that the pro. 
ject is not in conformity with the decisions 
of the Krishna Water Disputes Tribunal 
and the provisions of the 1977 Inter State 
Agreement regarding the diver ion of 1 S 
TMC of Krishna waters for Madras city ' 
water supply. However the Government 
of Andhra Pradesh is of the view that it is 
entitled to use the surplus flows in the 
.Krishna river. 

(c) No, Sir. 

Abortion Following Pre-Natal Be -Deter-
mination Test 

657. SHRI AMAR ROYPRADHA 
Will the Minister of HEALTH AND 
FAM1LY WELFARE be pleased to state : 

(a) whether it is a fact that abortions 
following pre-natal ex-determinations testa 
through amniocente is are being carried out 
in India; and 

(b) if so, the detail thereof and the 
reasons therefor? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
,SHRI S. KRISHNA KUM R): (a) and 
(b) The Medical Termination of Preg-
nancy Act doe not provide protection 
against the offence of abortion under the 
Indian Panel Code, if it is done mearJy on 
the basis of the sex of the foetus. Infltruc-
tioD have been issued to the Stat to take 
appropriate action against those who 
indulge in pr -natal sex determination test 
for the sake of abortion. 

Package Tour for Buddbi t P ilgr im by 
Vayudoot 

6S8. SHRI SATYENDRA A AYAN 
SINHA : Will the Minister of 
TRANSPORT be plea ed to state: 

(a) wh ther Vayudoot plan to intro-
duce package tours for Duddhist pilgrims 
from abroad . through the uddist C ntr s 
in Bihar j 

(b) if .so, the details thereof; and 

(c) the expected response th refor ? 

THE MINISTER OF STATE IN nIB 
D~rARTMENT OF CIVIL AVIATIO 
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(SHRI JAGDISH TYTLER): (a) No, 
Sir. No such package tour is contempla" 
ted at pre ent , 

(b) and (c) Do not ari e. 

Jumb Jet A ect d by Bird Hit 

6S9. I V. OBHANADR SWARA 
RAO : 

SHRI M. RAOHUMA REDDY: . 
Will the Minister of TRANSPORT be 

pleased to state : 

(a) whether Government's attention 
ha been drawn to be Press r port appear .. 
ing in industan Time dated 12 Septem-
ber, 1985 wherein it ha been stated that 
a Air India Jumbo Jet carrying 299 
passengers on hedulcd flight to Bombay 
and Rome had a narrow escape when one 
of its engine wa aiTected by a bird-hit just 
b,:fore the take off ; and 

(b) if so. the details thereof and the 
remedial st p taken by the Government of 
India? 

TH Ml 1ST R OF STAT IN THE 
D PARTM NT 0 CIVIL AVIA ON 
(SHR JAGDI TYTL R): (a) and (b). 
Y s Sir. While on its take- if run at 
Delhi airport n seh duled flight to 
Rom on 11-9- 985 at appr ximnt 1y 0700 
houts IS I e cngi ne of Air India 
B-747 Jumbo J t fail -d. Th pilo t abort d 
the take-off and th aircraft wa taken to 
the par in bay. n aminati n revealed 
th t th ngine had b n hit by a vultur . 
During th ta yin , .. om tyr fl1 0 ot 
deft ted. n th pa ns r nd t11 cr w 
were af . 

cr a .. 

pr .. 
nimal 

nd h 

shops, butcheries etc. within a radius of 
10 kilometres around airfields to prevent 
concentrati n of birds near airports. 

, . 
Inquiry into Kanishka era h 

660. SHRI DHARAM PAL SINGH 
MAL K.: 
SHRI MANIK REDDY : 
SHRI R.M. BliOYE : 

Will the Minister of TRANSPORT 
be pleased to state : 

(a) whether the Inquiry Commission set 
up to inquire into the ~auses of Kanishka 
air crash on 23 June, 1985 killing all the 
329 passengers on board ha since sub-
mitted its report to Government; 

(b) if not, the reasons for the delay; 
and 

(c) the time by which the _ report is 
likely to be submitted to Government? 

THE MINIST R OF STAT IN THE 
D PARTMENT 0 CIVIL AVIAT ON 
( HRI JAODI H 1YTLER): (a) ·No 
Sir. 

(b) and (c) As per the notification 
of appointment the Court investigating the 
Kanishka crash ]la becn a ked to furnish 
its r p r t to the G vernment by 31 D cern-
ber, 1985. 

Standing Committ of Minister to 
Formulate Policy for Family Plannln 

661. SHRI VAS WANTRAO 
GADAK PATl 
(S RI R. M. 

Will the Minister f ALTH AND 
MILY W P R b plea d to state: 

(a) wheth r G vernrt1 nt hn ve set up a 
tanding mmitte f Mini ters to for-

mulate policy for F mily Pl' nnin ; 

(b) if ,what is its comp itton and 
approach to the amily J nning pro- ' 

ramme; 

c) wheth r tate Oov rnment wiJI b 
a 0 i t d ith th . f rmul ti n of pro .. 

r mm s; a 
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(d) whether it is proposed to elicit the 
co-operation of voluntary organisations 
in implementation of the policy and 
programme, if 80, how? 

THE DEPUTY MINISTER IN THB 
DEPARTMENT OF FAMILY WELP RE 
(SHRI KRISHNA KUMAR, : (a) and (b). 
No Sir. However, a one of the various 
initiatives take in order to step up the 
activities of the Voluntary Organisations 
in the Family Welfare Programme, a pro,. 
posat to set up a High Level Standing 
Committee consisting of the Ministers of 
the Ministrie IDepartment of Health and 
Family Welfare, Human Resources. Labour, 
Welfare, Agriculture and Rural Develop-
ment and Information and Broadcasting, 
is under the consideration of the Govern-
ment. It is proposed that this Committee, 
when constituted, will formulat the 
policy for integration of Family Welfare 
with other social w Ifare and develop-
mental activities. 

(c) Yes Sir; the Central Family 
Welfare Council with eaIth Ministers of 
the State Governments/Union Territory 
Admini trations as Member, has aIr ady 
been functioning under the Chairmanship 
of Union Minister for Health and Family 
Welfare to review the progress of amily 
Welfare Pr gramme periodically and to 
advice the Government n formulation of 
Policies' and Programmcs. 

(d) Yes· Sir; Voluntary Organisation 
~re being actively involv d in th promo-
tion of Family Welfare Programmes for 
providing . information, ducation and 
communication as well a ervic s to the 
people. 

EI ctifica fin cb me Throu bout th 
C uutt Durin 19 5 .. 86. . 

662. S I V.S. 
Will the Mini ter 
pleased to stat : 

(a) bow many 1cctrifi ati n chem 
are propos d to be undertak D th ough ut 
the country by raiJw y dUring 1985- 6 ; 
and 

(b) h w many of th m c m un r 
South rn Railway ? 

T B MI ITO TRA SPORT 
(SHRI B SI LAL): (~) and (b). In 
ad iti9 n to til J tri lcation of hautpu-

I tarsi·Nagpur-Vijayawada, Godhra-Ratla • 
Gangapur City-Mathura, Bbusawal-Nag))ur-
Drugt Chandrapura Complex and Katpadl-
Jolarpettai Sections, where the electrifica-
tion works are in progress, electrification 
of Tundla-Agra .. Bayana and Champa-
Gevra Road Sections have been approved 
during 1985·86 a new schemes. 

Out of the above scheme, electrifica-
tion of Kat padi-Jo)arpettia section falls on 
the Southern Railway, and electrification 
works on th is section are expected to be 
oompleted during 1985-86. 

Electirlftc8tJon of Ra 111'8, Lin In rala 

663. PROF. P. J. KURIEN : 
I 

SHRI T. BASHBER : 

Will the Minister of T ANSPORT be 
pleased to state: 

(a) whether any estimate bas been ado 
about the total cost of electrification of 
railway lines in Kerala : 

(b) if so, the details thereof? 

(c) whether it Is a fact that Kerala i 
one of the very few States where not a 
single line has so far been electrified; 

(d) · if so, whether Gov rnm nt have 
any proposal t und rtake 1 ctrifi ation 
of at lea t some ector in rala; and 

(e) if so, the details thereof? 

THE MI ISTBR OF RA SPO T 
(SHRI BA I LAL): a) 0, Sir. 

(b) Doe not arise. 
(c) e, Sir. 

(d) No, Sir . 

( ) Doe not ari • 

[Trans/ation] 

o 

(a) how many mountain ering t am 
p rticip ted in the Ev rt: t ition thi 
year an tb nl.lm r of ~lim r di 
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durina the e expeditions and the factors 
re ponsiblo for their death ; and 

(1)) whether Government have a cer-
tain d the cau e of th ir death and taken 
mea ures to avoid uch ae idents in 
future? 

T M N ST R OF STAT THE 
D PARTM T 0 YOUT A AIRS 
AND' SPORTS AND WOM W LFARE 
(SHJUMAT MARGARET ALVA) : (a) and 
(b). A statement i given below. 

tat meot 

According to the informat ion available, 
tho only Indian xpedition which attemp-
ted to calc th vere t during the y ar 
was put up by the Army dventure 
Foundation, a voluntary organi ation 
regi tered under the egistration of 
Societies Act, 1960. The expedition COD-
listed of 33 members. Five members of 
th t am di d during th expedition. One 
climber di d due to a fall n 7.10.85 and 
four others died du to a combination of 
exhau tion, d hydration and blizz rd con-
ditions on th night of 10{11 th October, 
1985. 

2. Adv nture as sport implies a high 
ri k factor csp cially in m untaincering. 
Partici ati n in such activitie is on pur ly 
voluntary ba i . M untaineoaring 
expediti n particularly th attempting 
to scale the ver st are xpected to 
includ ers n who ar highly skilled and 
are also fully a var r the rio ks inv lved. 
In uch v luntary ndeavoure involving 
high risk. th prj ipants r exp ted 
take the c ry m asur s for their 
safety them Iv 

Tnqulr 

, th r 

o PAND Y : 
f IUMAN 
T b pIca ed 

. atn in 

th t the 
by 

(c) whether many report have been 
published about corruption, favouritism 
and irregulaJities prevailing in the Trust: 
and 

(d) if 0, whether Government propo 
to conduct a high Jevel inquiry it to these 
matter and app int a new Chairman as 
early as possible? 

THE MINISTER OF STAT IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI) : (a) an(l (b). Yes, Sir. The 
inauguration of the Nationa1 Book Fair 
was postponcd by one day. The Chairman 
Na tional Book Trust bas appointed a com" 
mittee to inquir into the reasons for the 
post onement of the National Book Fair 
held at Patna in October, 1985. ' 

(c) and (d) Report have appeared in 
Newspapers making critical observations 
about the working of the National Book 
Trust. The ~ctivities and programmes of 
the Trust are reviewed by ,the Executive 
Committee and th Board of Trustees 
periodically. Th Government , therefort 
do n t propose to ap point a Committee 
to inquire into the affair of N.B.T. A new 
Chairman of ' the Tr ust i likely to be 
appointed shortly. 

[English] 

Facilities ~ r M Ie Patient nt 
Sucheta Kripalani -10 pita) 

666. S RI MUKUL W SNIK: Will 
th Mini ter of EALT AND FAMILY 
W L ARE be pI ed to state : 

(a) whether the members of the 
Resident D octors A sociation and th 
tud nts of th Lady arding Medical 

11 and a ocinted hospital, New 
lhi have b n d manding prov; ion of 

f cilitie f r male pali nts at the Sucheta 
Kripalani Hospital and n uring minimum 
r uir m ot of m di al lie e hospital 
Ii pr p r casualty em rgency ward, 
inten iv care unit, oronary care unit, 
bl od b n nd s t w ler upply· 

(b) i , wh th r Gov rnm nt have 
t ken not of th pr 1m ; and 

th a tion nt mpl t d in the 
? 
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TH D PUTY MI ISTER IN THE 
DEPARTMENT OF FAMILY WELFAR 
SHR S. KRIS NA KUMAR) : (a) and (b). 
Yes Sir. 

(c) Arrangement already exi t for 
providing clinical training to student of 
medical college in ·Dr. Ram Manohar 
Lobia H ospital whe c they are allowed to 
examine male patients. The college 
authoritie have initiated further action to 
m et the more urgent demands of the 
resident doctor I tudents of Lady Harding 
Medical C llege and associate hospitals. 

Indian irline oute Su taining Los e 

667.. HRl V.S. VIJAYARAGHAVA 
. Will the Minister of TRANSPORT be 
pleased to state: 

(a) the d tail of routes being operated 
by the ndian Airlines which are making 
los e ; 

(b) the reasons {Berefor ; a~d 

(c) the steps bing tak n to liminat 
the 10 se ? 

THE MINISTER 0 STATE IN T 
D PARTMENT 0 CiVIL AV ATION 
(SHRI JAGDISH TYTLER): (a) Out of 
the 139 servic operated by Indian Airline , 
93 services fail d to realise the total cost 
of operation. 

(b) Th reasons for the losses, inter 
alia, are as u der : 

(i) ndian irlines operate certain 
bopping flights with shorter lengtbs 
r suIting in increased cost of 
operation . 

(ii) Op ration with turbo prop 
aircraft are r latively uneconomi-
c 1. 

(iii) Poo lead factor on som of th 
ector. 

(iv) Lower far being charged in the 
North-Ea tern regions. 

c) Various t ps ta en by th 
Airlin s to r duc loss s are : 

(i) incr asin ircraft utilisation: 

(ii) str ngthening f rout sand 
encouraging pas nger to 
purchase ticket from Airline town 
booking office r suiting reduction 
in the booking agency commission 
payabJe to ag nts. 

(iii) intensive marketing efforts by 
introduction of promotionall con-
cessional fares and rationlization 
of ch dule . 

Coli" r tiO;l with Dutch Government 
for Improvement of S nd by-Pa at P dip 
Port and Development of Oil nd Coal 

acHitie 

668. HRI BRAJAMOHAN 
MOHANTY : Will the Minister of 
TRANSPO be plea d to state : 

(a) wh ther any collaboration agreement 
reached or is under negotiation with Dutch 
Governm nt for imp'rovement of sand by-
pass at Paradip Port and for development 
of oil and coal faciliti in Parad ip Port· 

(b) if so, the detail there f : 

(c) whether any investigation ha been 
done in this regard and any project r port 
prepared; 

(d) if s , the details thereof; and 

(e) when the proce s of imp} m ata-
tion of the proj ct i proposed to be 
initiated? 

H OF STATE 
IN T DEP RTME 0 SURFACB 
TRANSPORT (SHRI RAJ S PILOT): 
(a) and (b). An agr ement wa ~ uted by 
Paradip Port Tru t with a Dutch firm in 

anuary, 1985 f r capital dred ina for 
sand tr p chan I, ba in a d fertiliser 
berth under Dutch iJatral As istance. Tho 
firm complet d the dr dging of the 
chann 1, fertiIi be th and a portion 01 
th sand trap and til baJanc portion of 
t sand trap will do by th Dutc:b 
firm i the en uing fair ea OQ. 

( ), (d) aud () r D v lopm nt of 
oal handlio fa iliti s I. TS 

lJM IDE f Holl d h v b n nt u t 
with prparing a f ibility r p rt on the 
po ibility r im r vin th p rformanco 
of the pre ot ir n or h ndlin t 
to it d ign d ca acity of 4 million t.vu.U'I:lI 

per annum nd f r u ina th 
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capacity of pland for handling coastal coa1. 
Implementation of the project will be 
considered after receipt a d xamination of 
the feasibility report , At present there is 
no proposal under the consideration of the 
Government for development of oil facilities 
at Paradip Port. 

Ind. n Doctor in USA to Help in a to-
ramme of Continuln Medical Education 

in Som ndt n In titution 

669. SHRI SRIHARI RAO: Will 
the Mini t r of HEALTH AND FAMILY 
WELF b pI ased to state : 

(a) whether it i a fact that ndian 
Doctors in USA have wor ed out a scheme 
to help in a programme of continuing 
Medical Education in some of the Indian 
Institutions; 

b) if so, the details of the scheme; 
and 

(c) details of such Institutions select~d 

in India Stat -wi e wher medical tudies 
would be conducted 1 

THB DEPUTY MINIST R I T 
D PA MBNT OF FAMILY WELFARE 
(S S. R1SHNA KUMAR) : (a) to (c). 

epresentativ ' of tbe American Indian 
M dical As oci tion (AlMA) bad intimat d 
tb t th Y would like to offer the services 
of doctor of Iadian origin who are on 
home I ve to vi it M di al Colle e and 
other n titutio for lVln lecture , 
holding min r , sympo ia and demonstra-
tin th ir kill. The Medic I Council 

India ba been designated as the nodal 
point or implement in th programme. 

or tbe year 1985, it ha been decided 
that the heme will b taken up for 
imp! m ntation n th foUowinl pecialitie 
and Institution 

1. Urology SSM die 1 College, 
J ipur. 

Z. Cardioloay and (i) O.S. M die 1 Coil g ; 
C rdi()othor .. nd 

ci urgery. (ii) M 0 pit J. 

Nourology and 
euro- 'ur ery. 

4. tro otrol 8Y 

o bay. 
A 0110 0 pital, 
M dra . 
O.B. Pant 

Delhi. 

ayudoot ervice to Kargil 

70. S RI P. NAMOYAL: Will the 
Minister of T ANSPO T be pleased to 
state : 

(a) wh ther it is a f ct that Vayudoot 
ervic s in Jammu and Kashmir sector 

connecting Srin g~ r, J mmu and some 
other tation are to be started in the near 
future in view of the persistent demand 
from the people of these areas • , 

(b) whether it is also a fact that 
Kargil which remains cut off from the 
r st of the country f rver six months in a 
year, has not been proposed by the Civil 
Aviation D partment for tarting of 
Vuyudoot service in spite of an assurance 
giv n to this effect by the Prime Minister · , , 

(c whether it is also a fact that 
argil air field has already been 

commissioned and landings resumed 
recently; 

• 
(d) if 0, whether he will consider on 

priority to tart Vayudoot services to 
Kargil ; and 

" 
(e) if not, the reasons ther for? 

TH MINIST R 0 STAT IN THE 
OEPARTM NT OF CIVIL AVIATION 

'(SHRI AGDISH TYTLER): (a) Yes, 
Sir. 

(b) Vayudoot proposes to operate air 
rvice to some stations in Jammu and 

Kashmir with a Dornier aircraft. This 
non-pressur d ircraft i not capable of 
operating to rgH which is at an el vation 
of 9575 feet above me n sea level. 

(c) Kargil i a defence air field and 
no c'vil p r tion have been planned to 
this station so far. 

(d) and (c) Introduction of a 
V yud 0 evice Kargil ca only be 
con ider d ubj t to (i) approval by the 
Det nee uth ritie to op rate civil services 
from/t Kargil airfield, (ii) cqui itioD by 
Vayudoot f an ire raft suitable for 
o r ti ns at that altitude and (ii) econom ic 
viability of operation . 
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Financial Assistance for Con truetion of a 
New National Highway Between Manipur and 

As am from an pokpi to Dlphu' 

671. SHRI N. TOM SINGH: WilJ 
the Minister of TRANSPORT be pleased to 
state : 

(a) whether G vernment of Manipur 
have requested the Union Government for 
financial a i tance f r construction of a 
new National Highway between Mahipur 
and Assam from Kangpok i to Diphu ; 

(b) if so, the details thereof; and 

(c) if not, whether Government are 
aware that the pres nt outlet from Imphal 
via Dirnapur j ' inadequate and need 
another alternativ road to touch the 
'finsukia M il and Assam Mail rail lines '1 

THB MINI , TER OF STATE IN THE 
DEP~RTMENT OF SURFACE TRANS· 
PORT (SHR~ AJESH PILOT): (a) No. 
Sir. 

(b) Does not afi e. 

(c) Th Government of India are 
primarily oncerned with the roads declared 
as ational Highways only. Sine th 
alternative road mention d by the Hon 'bJe 
Member would form a part of State road 
network. the Stat Governments of Manipur 
and As am are resp nsible for its constru-
ction and ancilliary matters. 

Conductio J Ifydrogeology Sutvey in th 
Country 

672. SH AMA I RAT AWA: 
SHRI CHIN AMANI J NA : 

Will the Minister of WATER 
RESOURC S be pleased to stat 

(a) whether Government are considering 
to conduct hydrogeology su vcy in th 
country and parti ula Iy in drought pron 
and tnbal ar a of the country to d v lop 
ground water r ouree ; 

(b) if 0, step taken in thi r spect 
aDd tb result acbiev d ; and 

(c) th detail f th ar a lik Iy t b 
surv yed and by wh n tbi work j likely to 
b complet d 1 

T MIN S BR OF WATER. 
RESOURC S (S I B. SHANKARA· 

A D): (a) to (c). he Ground Central 
Water Board is already conducting hydro-
geological survey , in ~he country, includina 
thedr ugh p oneand tribal af as for plannina 
th d velopment of ground water r sources. 
Under th e surv ys, out of a total 
geographical area of 32.88 lakh square 
kilom tr s of the country, the Board has 
already covered upto the end C Sixth 
Five Year Plan an area of 20.32 lakh square 
kilometre including drou bt prone and 
tribal areas. The bal nc area i proposed 
to be covered by hydrogeol gic 1 surv ys 
and other modern techniques like remote 
sensing during the S venth ive Year Plan. 

ote on e Ith E lie tion by ndi n 
oUDeil of die I reb 

673. SHRIMATI 1 ORl S HA: 
Will the MIDi tcr of HE LTH AND 
FAMILY WEL AR be pleased state: 

(a) whether the Indian Council of 
Me ical Re arch has reparcd a note on 
health education; 

(b) jf so, whether thi not is cri ical 
of the outcome f the pr ventivc medical 
care education provided to orne village ; 

(c) wh ther Governm nt Br pro osina 
reorganising pr v ntiv medical car 
particularly in villages ; and 

(d) if so, det its tb reof? 

D PU Y MI I T 
DEPA TMENT OF F MILY W ARB 
(SH I S. RI A KU A ): () No. 
Sir. 

(b) ow ver, reM have r cently 
rccciv d tudy r p rt fr m n lnve ti a or 
in receipt of tudy grant from MR in 
which om sh" rtcoming i the h Ith 
edu tion pc ramm in thr t t h vc 
be n highli hte . 
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[fran latlon] 
ake icket and Coupon in DTC Du e 

674. SHRI SHANT! DHARIW AL : 
Will the Minister of TRANSPORT be 
plea ed to state: 

(a) whether Government's .attention 
has been, drawn to the news it In under the 
caption 'Buson Mein JaB ' tickets-jali-
coupons' (Fake tickets-fake coupons in 
buses) appearing in the "Nav Bharat 
Times" dated 17 September, 1985 ; 

(b) 'f so, the action taken by Govern-
ment in thi relnrd so far; 

• 
(c) th e"tent of financial 10 s suffered 

by Gov rnment due to this so far; 

(d) the compr hensive steps taken by 
Gov rnment to ch ck it ; and 

() if not, th reasons ther for? 

TH MINIST R OF STATE IN TH 
D P R MEN OF SURFACE TRA S-
PORT (SHRI RAJESH PILOT): (a) Yes 
Sir. 

(b) to (e) The reporter of Nav Bharat 
Times wa contracted -to provide th 
coupons in qu stioo but inspite of best 
effort by the Corporation, the coupons 
wer not made availabl, in the absence 
of which n ither the genuinene of the 
coupons could be as rtained nor any 
furth r ction can b taken. So far no 
ca of duplicate coupons has come to th 
not c of D.T.C. authorities. 

R i1wa R p lr Worksbop at Bhopal 

67S. SHRI SUBHASH YADAV; Will 
th Minister of TRANS ORT be pleased to 
tat th pre nt position in regard to ' 
ctting up of r ilway r pair workshop in 

Bhop 1 ? 

ISTER 0 TRANS ORT 
( H L L): The entire land 
requir d for coach r pair workshop 

t Dh al h b n ta en ov r by the 
nttal Railway. dvanc payment oC 
. 60.00 1 khs ha be n m d to the 
nd c ui iti Officer Bhop I 

comp n tion. Pr limin ry wor , uch as 
con tructioD 0 urity wall nd tting up 
of c n tructio 0 a n tion te. h vc 

already been undertaken. Action for 
expediting the progress of the work is in 
hand. 

[English] 

Imp rt of Lubric nts. 

676. PROF. RAMKRISHNA MORE: 
DR, A.K. PATEL: 
SHRI C. JANGA REDDY: 

Will the Minister of TRANSPORT be 
pleased to state : 

(a) wh ther it i a fact that while 
indigenous lubricant produced by Public 
Sector ndo-US venture (Lubrizol) is 
qually ood railways have preferred to 

import t~e stuff costing the country 
considerable for ign exchang ; 

(b) if 0, what is the quantity of the 
lubricant imported by the railways during 
the last three years (year-wise) and the 
amount of foreign exchang involved; and 

(c) the reasons for importing the 
lubricant when it is available indigenously '1 

THE MINISTER OF TRANSPORT 
(SHRI BANS! LAL): (a) Railways do 
not import Lubricants which are obtained 
from the two Public Sector Companie 
(viz) 'Mis. Indian Oil Corporation and 
Mis. Hindustan Petroleum. 

(b) Does not ari . 

(c) D es not arise, 

[Translalion] 

Introduction of 'Mi ed uel Operated 

677. DR. CHANDRA SH KHAR 
TRIPATHI: Will the Minister of TRANS. 
PORT b pleased to stat : 

(a) whether it is a fact that Govern-
ment propose to introduce mi ed fuel 
operat d bu jn Delhi ; 

(b) if 0 th time by which the c 
bus s ar proposed to be introduced ; 

(c) wh ther ix d fuel operated buses 
hay earlier b plied at any place ; 

(d) if so, the names of such place ; 
nd 
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(e) if not, whether such bus s are 
proposed to be plied on experimental 
basis? 

THE MINlST R OF STATE IN THE 
DEPARTMENT 0 SURFACE TRANS-
PORT (SHRI RAJESH PILOT) : (a) to (e). 
As a part of the Research Project on 
alternative fuels to diesel, for automotive 
application, Indian Institute of Petroleum 
has conducted e~ten ive laboratory trials, 
which envisage the possibility of u iDg 
methanol blends as mixed fuel for trucks 
and buses. FieJd trials are to be conducted 
by th m. DTC has ag eed to mal\e 
availabl a few buses for conducting of 
such field trials. 

Mixed ' fuel buse (Dies I-LPG) have 
been tried in Madras and LPG/Natural 
Gas by VRDE-in Maharashtra on xperi-
mental basi .' 

[English ) 

Modernisation an pansioD Plan with 
World Ban ' Aid and Con trution of Wag an 

678. SHRI P. KOLANDAIVELU: 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) wh ther the Indian Railways have 
got a programme of Modernisation and 
expansion with World Bank Aid; 

(b) if so, what is the stimated co t 
of the pro.gramme ; , 

(c) wh ther the programme includ , 
more construction of railway wagons; and 

(d) whether it is a time bound 
proaramme'l 

T MINIST R OF TRA SORT 
(SHRI BANS! LAL) : (a) he World Bank 
have extended assistance for som Railway 
Project, mainly for modernisation of 
workshops, electrification and procurement 
of equipment. 

(b) The a sistan offered under on 
on-going credit/loan is 400 m and under 

DOlbec on-aoing 10 DR. 280 m. 

(0) The assistano is al 0 available for 
procurement of component for m nuracture 
of wagons. 

(d) Yea, Sir. 

eli copter Corporation 

679. SHRIMATI J. Y NTl P AIK : 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) whether the proposed state-run 
Helicopter ,Corporation will be exclusiv ly 
under the State Governments ; 

(b) if so, the steps tak n t acquire 
adequate number of helico t r ; and 

(c) th detail thereof? 

THE MINIST R OF STAT I T E 
DEPAR M NT 0 CIVIL AVIATION 
(SHRI JAGDISH T TL ): () No, Sir. 
The Helicopter Cor ration f odia ha 
been registered under th omp nies Act 
1956 as a Govcrnm nt C mp ny with 51% 
equity contribution by Cc tral 0 veroment 
and 49% by Oil and Natural Gas 
Commission. 

(b) and (c) The type and number of 
helicopter to be acquired by th C mpany 
are under coosid ration. 

Advance R ervation of RaUwa Tick t 
Berth t r mium 

680. S RI M. 
Will the Minister 
pleased to sta te : 

(a) wh ther he is aware that due to th 
system of advance e erv tion on 
the Indian Railway t all the I;"at Ib rt h 
on th Indi n Railway ar block d in 
advance by p opl~/ag Dcic who ell tic ct 
at premium; 

(b) wheth r it i a fact th t saJaried 
people cannot get leav months in adv nc 
and bu inessm'ln also cannot fl da in 
advance for their bu in s tours and tli r • 
fore have perforce to s rv don t 
premium busin DO information i vaiJable 
in trains at short notice. 

(c) wbeth r b i thin in of any 
mea ure to nsure that on an tr v rat 
hort noti in an e rgency; and 

(d) if 0, detail or the measur 
po d to b ta n? 

pro 

THE M I ER 0 PO 
(SHRI BANSI LAL): (a) 0, Sir, tbi il 
ot ~orr t. 
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(b) n re p t of ertaio short distance , 

mail· xpr ss trains, advance re ervations ar 
pen d only 3 to 10 days in advance. In 

respect of long distance trains, advance 
planning is normally feasible for journeys 
undertaken during' v cations in chools, 
colleges, courts, et . 0 in connection with 
marriage ther ocial/cuHural gathering/ 
functions, busin ss confer nee , etc. includ-
ing by salari d nd business communities. It 
is only during uch periods of vocations, 
Jl}arriage/f stival a on etc. that accom-
modation in trains gets booked up fairly 
in advanc . uring other periods, train 
accommodati n is normally available even 
at sh rt notice. 

c) and (d) No ir. Any special 
arrangemen for passeng ... rs to get reserva-
tion at hart notice is bound to be abu ed 
and le ,\d to further malpractic s in 
reserva t i on s. 

681. SHRI D.L. BAITHA: Will the 
Minist r of RANSPORT b plcased to 
tate : 

(a) whether it is a .fact that the dev lop-
ment of Lateral ad Project was pr posed 
and financed by Gov rnment ; and 

(b) if 0, th d tail there f and the 
pr nt po iti n tb road and the finance 
or th m 7 

Sir; 

(b) Tb Lat ral R ad Proj ct consists 
of th main road b tw n Bar illy in Uttar 

rad I and min n in A saIn via 
L kl i lpu , h ria h, B tit orakhpur, 

a in, Pip a, uz f rpur, arauni, Purn , 
Phulw ria, Arr ria, Bahadurganj, 

h ur nj, him ra, Ko hur aon, SidU 
and th pur fr m ag uIi t tti h, 
Mu:mfarpur to D rbb n8 a d Arrari to 

r b g nj in Bil.r. h road under 
j t we dIp d nd mpl ted 

by til 11 rn d tal G vernm nt during 
2-1973 with 0 i 1 a istanc from tb 

of India. 

[Trans/alioll] 

Purcbase of clicoptcr and Setting up 
of el icopter Corpora tlOD 

682. PROF. NIRMALA KUMARI 
SHAKTAWAT: 

SHRI CHINTAMANI JENA : 

Will the Minister of TRANSPOR be 
pleased to ta te : 

(a) the time by which th Helicopte.r 
Corporation is li ely to b set up and the 
number of helicoptcr proposed to b 
possessed by this corporation indicating 
the names of countries as also the 
companies frpm which there helicopters are 
likely to be purchased ; 

(b) whether besides hilly areas, the 
p1aces of tourist inter st ar also proposed 
to b liok d with major Airports through 
Helicopter service ; and 

(c) the sitting capacity of these 
helicopters? 

H MI IS E OF TATE I H 
DEPARTMENT 0 ClVIL AVIATION 
(SHRI JAGDISH TYTLER); (a) The 
Helicopter Corp ration. of India ha been 
register d, as a Government company, 
under the Companies Act, 1956 on the 15th 
of October, 1985. he Dnmbe! and the 
type of helicopters to e purchased by the 
company is under consideration. 

(b) Th demand for , helicopt r service, 
int r-alia, for tourist charters has been 
surveyed by an Expert Commi ttee who e 
report i und r con ideration. The provi-
sion of helicopters for touri t ch rters will 
dep nd upon availability of aircraft 
capacity, deveJopm nt of neces ary infras .. 
tructure and economic viability of 
operation. 

• 
(c) The sittin capacity of helicopters 

will depend on the type of h Ii opter (5) 
s lected 

Bag ti Irrigation Project 

683. RI .. KHIRHAR: Will the 
Mini l r f WAT R SOURCE be 
pI sed to stat : 
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(a) whether Bagmati Irrigation Proj ct 
has been under construction in district 
Sitamarhi (Bihar) for the last 15 years; 

(b) whether huge amount bas been spent 
and hundreds of acres of land of the 
farmers has subm rged under canal and 
dam water; and 

(c) if 0, the time by which it is likely 
to be completed 1 

TH MINISTER ·OF WATER 
RESOURCES (S R B. SH NKARA· 
NA D): (a) to (c). Bihar Government 
has i timated that the work on Bagmati 
Project w re started in 1970-71 and an 
expenditure .of Rs. 27.77 crores has been 
incurred upto September 1985 and that the 
barrage and th canal work are ot yet 
taken up and hence ther has been no 
submergence of farm land on this account. 
The S~ate Government propose to complete 
the project by the end of VIII Five Year 
Plan, subject to availability of funds. 

[English] 

Centre for Coronary ngiograms and 
Coronary bypass Sur ery in India 

684. SHRI MOOL CHAND OAGA : 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) which are the cen res in India 
doing coronary angiograms and coronary 
bypass surgery; 

(b) what is the criteria adopted for 
sending patients abroad for coronary 
bypass surgery; 

(c) how much of the St te fund hay 
been spent in ponsoring such ca s to 
centres abroad during the last three years; 
and 

(d) how far it is justified in sending 
uch cas abroad on State expenses when 

the same facilities are avaH ble in India 
and the me fund could be utilised for 
the mass s who are without basic medical 
~re '1 

THE DEPUTY MIN ST R IN THB 
DEPARTMENT OF FAMILY W L ARB 
(SHRI S. RI H A UMAR): (a) A Ii t 
indicatina the nam of th hospital doin 

coronary bypa urgery including coro. 
nary angiograms i given below. 

(b) There is no sy tem und r the 
Central Governm nt tither end or 
sponsor any patient for tr almcnt abroad. 
There are the usual guidel ines laid down 
by the Reserve Bank of India for relea. 
sing fore 'gn exchange for medi ·al treat· 
ment abroad on the b is of medical 
opinion about the non-availability of uch 
facHitic: within the country and the 
desirability of av ilia g of such tr atment 
abroad. Government howev r d s permit 
limited reimbursem nt of medic I expen es 
incun:ed on treatment abro d by C ntral 
Government employees who avail f uch 
treatment on their own in certain excep-
tion circum tance and restrict d to 
certain specified ca e • 

(c) and (d) 00 not ari e in view of (b) 
above. 

List of the Ho pital doing Coron ry 
bypa Sur ery 

1. Southern Railway adquart r 
Hospi tal, P ram bur , Madras. 

2. Chri tian Medical College and 
Hospital, V Hore. 

3. K.B.M. 0 pital, Bombay. 

4. Ja lok Hospital, Bombay. 

S. Sr e-Chitra Tirumal In titule f 
Medi al ciencc and T hnology, 
Trivandrum. 

6. AU India n titut of M di I 
i nces, ew D Ihi. 

7. O .. ant 0 pita], w 
Delhi. 

8. Bombay o pital, Bombay. 

9. ApoU ospit I, Madra. 

10. anavati 0 pita} Bomb y. 

11. Br ch C ndy Ho pit 1, Bombay. 

12. a turba ospit 1, ipal. 

685 . . PRO . K.V. 
Mini t I f U 
DEVELO M b pI a d to t te 
wh ther Government hay &ot any propo al 
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to start a Sanskrit University at Kaladi, 
Kerala which is the birth place of Sree 
Sankara? 

T B MJ ISTBR OF STATE IN TklE 
DEPARTM NTS OF EDUCATION 
AND CULTURE (SHRIMAT SUSHILA 
RO ATGI): No such proposal isunder th 
consideration of Oovernm at. 
Paym nt of Sbare by aja than on Coo-

truetion of rdar arov~r rojeet in 
Gujarat . 

686. Sl RI RANJIT SING 
GA KW D: Will the Minister of WATER 
RBSOURC S be pleased to state : 

(a) whether the Rajasthan Government 
has y t t pay it shat f cxpenditur on 
the construction of ardar Sarovar Pro;. 
ject ; 

(b) the share of expenditure to be 
paid by the Raj sthao Gover nmen t ; 

(c) how long it is in arrears; and 

(d) whether the other two b ... nefici ary 
States, viz Mahara htra and Madhya 
Prad sh have already paid their respective 
bares of expenditure on the project? , 

T E MIST R 0 WATER 
RESOURCES (SHRI B. SHANKRANAND) 

(a) Yes, Sir t 

(b) s 11.01 crores upto March, 1985. 

(e) Th~ annual share contribution 
from the st rting of execution f the 
p oj ct i 1979-80 are in arrears from the 
re p ctive ye r. . 

(d) The 0 vernm~nt of Maharashtra 
nd M dhya 'Pradesh h ve p id ubstantial 

amount of th it h re to Government of 
Guj rat. 

Dlv r ion of Surplu und of Bombay 
rt ru to other Port . 

6 8. B. V. DESAI) : 
3 RI S ARAD DIGHE ; 

Will of TRANSPORT 
b pI 

wh th ..... r Gov rnment are pI nnina 
to divert • ub l..1. ti 1 portion of the 
surplu fun f B . lb Y rt Tru t to 

r [tuu l p ' lQ th e untry, if so, 
he rca on til r f: 

(b) whether his Ministry has issued a 
directive under the Major Port Trusts Act 
asking BPT to giv loans to ports which are 
starved of funds ; 

(c) whether it is a fact that Government 
do not propoSe to increase the capacity of 
the Bombay Port during the S .. venth Plan; 

(d) whether the Planning Commission 
has now reduced the 7th Plan outlay for 
ports; and 

(e) if so, tbe main reasons therefor? 

T E MINISTER OF STATE IN THE 
DEPARTMENT OF SURFACE 
TRANSPORT (SHRI RAJ SH PILOT): 
(a) Bombay Port Trust has been requested 
to make available part of the ' surplu 'funds 
for financing thc Plan Project of . some of 
the othe~ M jor Ports. 

. (b) No, Sir. 

(c) The Government have approved a 
number of schemes which will increase the 
capacity of the Bombay Port during 7th 
Plan. 

(d) No, Sir . . 

(e) Does not arise. 

Irrigation Project in Kerala Awaiting 
. Cle ranee 

689. SHRI K. KUNJAMBU ·: Will the 
Minister of WATER RESOURCES b 
pleased to state : 

(a) the names of major and medium 
irrigation projects in Kerala whose 'clearance 
is still p nding with the . Centre ; 

(b) whether there has been any undue 
delay in giving clearance to any of these 
projects; 

(c) if so, the main reasons thereof; 
and 

(d) by what time final clearance i 
likely to be given to the pend ina projects? 

T B Ml ISTER 0 WATER 
RESOURCES" (SHRI B. SHANKARA-
NAND) : (a) to (b). The name of 
major and medium projects sent by Kerala 
for clearance and their present po ilioD 
aro liven below. 
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Major Scheme 

1. 

2. 

3. 

4. 

Chimoni Irrigation Project. 

Modernisation of Neyyar Irriga-
tion Project. 

Idama)yar Irrigation Project. 

Kuttiadi Augmentation Multipur-
p se Project. 

Medium Scheme 

1. Meenachil River Valley Project. 

Present Po Ition 

The observation of the Advi ory com-
mittee of the Planning Commission on tbe 

Project wa, forwarded to the State overn-
ment in 1983 for their oJ arification. The 
State Government is a]so to ubmit an 
updated estimat of the chern . 

State Government is to end replies to 
the comments or C.W.C. sent during 
1984-85. 

Comments of C.W.C. were sent to the 
State Government during 198~.84. The 
State Gov rnment has inform d that they 

, a,re re.appraising the project for reducing 
the estimated cost. 
Thi Project involve utilisation of 
Cauvery River basin wat r and concurrence 
of the 0 ther basin States has to b obtained 

by th K rala Gov rnment. 

C.W.C. ha ent comm nts on th Pr ject 
during D cember 1984 and March, 1985. 

2. Regulator-cum-Bridge at Chamrav- Comments on th pr j ct ent in ' 
attom. October 1984 and March, 1985. 

Fall in Sale of Railway Ticket b tween 
Dobarighat and Indar - omba y -Calcutta 

etc. 

690. SHRI RAJ KUMAR RAI: Will 
the Mini t r of TRANSPORT b plea d to 
state : 

(a) the rca ons for fall in sale f 
fa ilwa y tickets betweon D harighat and 
Indara (orth astern Railway) and the 
percentage fall io the PI' ot income from 
sale of tickets fr m D ' harigh t for Bombay 
Calcutta tc, S c mpar d to the sa) 
three year ago; 

(b) wheth r thi income DO b inCT ased 
to nearly th income that wa om ten 
years ago by convertin the m t r ga ug 
line from Varanasi to Doharighat into 
broad gauge 1 in ; 

(c) wh tber H i a fact 'that all impor-
tant tr~in 0 rate Vi Mu hal ar i and 

Varnna j a d if 0, wh th r pass DS r 
travel to Mughal Saraj and Varana i by 
oth r costlier m aDS of tran p rt due to 
meter aug lin b tw n Varana i nd 
Doharigbat and cau train do n t run 
in time; and 

(d) if s 
to tak to in th 

ad 1 t area 
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(ii) Road services are cheaper and 
quicker when compared with rail 
services. 

(b) The income at Railway stations 
on Doharighat - ndara ection is not likely 
to improve with the gauge conversion of 
Varanasi - Bhatni section. 

(c) It is not a fact that passenger 
prefer to tr vel by other cosU ier means of 
tran port due to meter gauge line between 
Varanasi and Doharighat. It is also not 
a fact that passeoger trains do not run to 
tim . 

(d) Docs opt ari e, in view of (c) 
above. 

Report of Indian CouDcil of Medical 
Re earh Re. aiJur of National Health 

Education Pro ramme 

691. SHRI CIDNT AMANI 
PANIGRAHI : Win the Min ister of 

ALT AND AMILY WELFARE be 
plea d to tate: 

(a) wh ther the study report of the 
Indian Council of Medi al Rc arch has 
com to the notjce of 0 vernment wherein 
it ha be n pointed out that the n~ tional ' 

health educati n programme has failed due 
to lac of credibility of th Government 
h alth pr gramro s in terms of provi ions 
(f fTcctive medicine and non-availability 
of d( ctor t the primary health centres; 
and 

(b) if 0 the teps being taken to 
ovorcom t11 deftcienci s in th Seventh 
Plan? 

rural 
r c uld 

ani d ut th 
on lu i nth, t 
education pro-

f Kerala, 
t riQut t 

the lack of credibiHty of the Government 
health programmes in terms of provi~ions 
of effective medicine and non-availability 

'. of doctors at the Primary Health Centres. 
As the ICMR bas yet to examine the 
report, the methodology used and tho 
validity of the conclusion drawn, it is 
premature to consider these findings con .. 
elusive. 

Speeding up of Coa tal Passengers 
Shipping Service between Bombay and 

Panaji, 

692. PROF. MADHU DANDAVATB: 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) whether it is a fact that the existing 
coastal passenger shipping s rvice from 
Bombay to Panaji on the West Coast needs 
to be speeded up ; 

. (b) if so, whether suitable high speed 
boats are going to be introduc d soon to 
faciteiate fast travel by sea on the West 
Coast: 

(c) if so, wh t will be the passenger 
carrying capacity of these boats; and 

(d) what will be the passanger fare 
structure on the route? 

THE MINIST R OF ST A TB IN THE 
DEPARTMENT 0 SURFAC L TRANS .. 
PO T (SHRI RAJ SH PlOT): (a) and (b). 
There is no propo al at pre nt to introduce 
high pe d boat by the Government on 
the xisting Coastal p se ger service from 
Bombay to Panaji, 

(c) and (d) D not arise. 

M Polino of ational W ter R oure 
ouneil 

693. SHRI V. TULSIR M: Will the 
Ministe f W T SO RC S be 
pI ed to state: 

) whether a InC ting of the National 
w urce Council wa held r entty 

(b) if th detail f th subject 
dis u ed and th decisi ns arrived at 

ith partieu) f r f r n to s ttiD$ up a 
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tanding river Commission for each i ter-
Itate river as a machinery for cooperation : 

(c) the time by which Government are 
going to take a final decision in this 
regard ; 

(d) whether a meeting with the State 
Chief Ministers ·will . be c nvened in the 
near future for this purpose ; and 

(e) if so when and if not, reasons 
therefor 7 

THE MINISTER OF WATER 
RESOU CES (SHRI B. SHANKARA 
NAND): (a) The first meeting · of the 
National Water Re ources Council was held 
on 30th October 1985 to consider the 
i sues involved in the formulation of 
a national water policy. 

(b) The Council was unanimous that 
water should be treated a a precious and 
scarce national resource and dealt with as 
such, and that there was urgent need for 
the formulati n of a national water policy 
with a view to ensuring an optimal us of 
the available water resources, both surface 
and ground , in the overall national 
interest. No decision was taken regarding 
the etting up of a standing river Com-
mission for any inter-State river. 

(c) to (e) The Council decided to et 
up a group under the Chairmanship of the 
Union Mini tcr of w.ater esource to 
prepare a national water policy document 
within six months for con ideration by 
the Co~nci1. 
[Trans/at ion] 

Con truction of iJ·Cum-Road Bridge 
on tbe Gba bra at Chbitauni 

694. SHR KUNW A RAM: Will 
the Minist r of TRANSPORT be plea ed t 
state : 

(a) whether c nstrllction frail · cum-
road btidg on th Ohagr at hhitauoi in 
Gorakhpur divi ion JikeJy to b 
completed during Seventh Plan riod ; 
and 

(b) if 0 he amount aJl tted, separa-
tely, by the Raj)w y Admini tration, U. . 
Government and Bjhar Gov' fom nt ~ r th 
Oflmo 7 

THE MINISTER OF . TRANSPORT 
(S I BANSI LAL) : (a) No Sir. 

(b) Does not ari e. ow ver, for 
restoration of Chhitauni-Bag ha M.O. rail 
link, including construction of a rail 
bridge across fiver Oand k (and n t rail-
cum-road bridge acro Ghaghra), the 
Railway has incurred expenditure of R 3.98 
crOTes, and has completed and opened to 
traffic the section from Bagaha to Valmik-
nagar (9 kms). Only token al10tm nt bas 
been made in Railway Budget 1985-86 for 
thj work. Th total co t of th roject 
as estimated in 1982 is s. 61 crore t 

which in ludes Railway' share of Rs. 23 
crotes and State Governments' hare of 
R .38 crores. The State Gov rnments of 
U.P. and Bihar have depo ited DIy . 3 
crores and Rs. 2 crores res ctiv ty. Th ir 
commitment to bear their increas d hare 
of cost, is ·awaited. 

[English] 

Increa e in Licence Fee od R ot of Rail .. 
way tails at Bombay C.R. Divi ion 

695. SHRI S.G. OHOLAP: WiJI the 
Minister of TRANSPORT be plea ed to 
state: 

(a) wh ther it is a fact that mbay 
Central ailway Division has increa ey 
the licence f e and r nt charg of raiJw d 
taIls recently and that t 0 with retr p e-

tive ffect fr m 1974 . 

(b) if s, whether i is gainst the 
policy of th Railway oard 1aid d wn by 
the notification dated 25.1.1969 b arin 
reference N . 68. TO 11/670/ 01 C.PAC; 
and 

(c) if 0 th acti n t n bi th ard 
in this matter? 

(S 
caterin 
Central 
with retr 
Jicen f 
b c m du . 

PO 
r ot f 

ivi ion 0 
in un 1984 

1974. h 
nd \ n it 

ir. Th ard tification 
T I 1/670/1O/R PAC da ed 

f Ii n 
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(c) Representations have been received 
against this revi ion and the e are \lnder 
examination. 

Allocation of und for Railways for 
Procurln of more Wag On and other 

oiling toe In the 7th Iv 
Year Plan 

696. SHRI SAIFUDDIN 
CHOWDHARY: 
SHRI NARAYAN CHOUBEY: 

Will the Mini ter of TRANSPORT 
be pI a ed to state: 

(a) tbe allocation for the Railways in 
the 7th ive Y ar Plan initially vis .. a-vi 
the demand of the Railways to the Planning 
Commission, and the amount aJlocatted for 
1985·86 ; 

(b) whether allocation of funds for the 
ailway fo 1985·86 have been recently 

increas d, if so, by what amount; 

(c) whether the increased allocation 
for the ailways will now be utilised for 
procuring more wagons and other rolling 

tock ; 

(d) if , whether ncc ssary rders to 
this ffect have already b en issued to 
en ur supply sched ule ; 

(e) if 0, wh n ; and 

(f) If not, the reasons therefor? 

o TRANSPORT 
( I LA~): (a) and (b). The 
allocation for the a ilways 'n the venth 

iv Y ar Plan is s. 12,334 cror . 

Th Wor jng Group constitut d by the 
Jann ing . · mmi ion 11 d pr pos d an 

11 ati n f R. 18,500 cr r s f r the 
oil-w y in the e nth iv Y ar PI n. or 

1985- 6 an all c don of R . 1650 cr r 
w mod ub qu nlly, an additi nal 
all cation f s. 400 crore ha been 
a rr v d by th Planning Commi ion 
but thi yC' t b v t d by th Parlia-
m ot. 

1 D with oth r S oti 1 

rd r f r p ocurin 7000 mOT 
inc b n i lie . 

( n 4.1 . . 

(f) Doe not arise. 
Metro Rail Project of Calcutta 

6'17. SHRI ANIL BASU: Will the 
Mini ter of TRANSPORT be pleased to 
state : 

(a) wh ther it is a fact th t the Prime 
Mini ter's Office is monitoring the pro-
gress of the Metro Rail Project of Calcutta; 
and 

(b) if so, since when such monitorina 
by Prime Minister's Office ba been under-
taken? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL): (a) Ye, Sir. 
Progress of Metro Railway Project, 
Calcutta is being monitored by the Prime 
Minister as a part of Month1y Flash 
Report Monitoring System. 

(b) March, 1985. 

Inerea e in Capacity of Panchet Dam of . 
DVC 

698. SHRI BASUD V ACHARIA: 
Will the Minister of W ATBR RE OURCES 
be pleas d to state : 

(a) whether it is a fact that Govern-
ment have taken decision to increase the 
capacity of Fa chet Dam of Damodat 
Valley Corpo rat ion; and 

(b) if s , the detuils thereof 1 

THE MINISTER OF WATFR 
RESOURCES (S RI 
NAND) : (a) No, Sir. 

B. SHANKARA 

(b) Do not ad e. 

hrust on Family PI nnio by givin 
ash necoti s 

699. S RJ RADHA ANT A DIGAL : . 
WiJl the Minister of I EALT ' AND 

AMILY W LFAR be pleased to state: 

ta) wb th r it is a fact 
ment ar considering to giv 

amily W Ifare Pr gramme 
offi ring ca h incentive ; 

that Govern-
thrust to the 
by way of 

( ) if , th pr ramm prop cd for 
thi 

(c) the amount arm rked fot the pur-
po in the current finan ial year t 
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(d) whether this programme is , initially Ten passengers holding confirmed ticket 
considered for: only certain States and on the Delhi-Calcutta evening flight of the 
Union Territories ; 29th of October could not be accommodated 

(e) if so, the States and Union Terri .. 
tories identified for thi ; and 

(0 the details tbe! eof ? 

THE DEPUTY MINISTBR IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) to (f). 
No new scheme for ' giving cash incentive 
for promoting family planning has he en 
flnalised. 

o loading of Passengers of Indian 
Airlines Flights to Calcutta 

700. SHltI KAMLA PRASAD SINGH : 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) whether attention of Government 
has been drawn to the news items 'Passen-
gers offloaded from Indian Airlines rugts' 
appearing in the 'Indian Express' of 
31 October, 1985.; , 

(b) if so, whether it is a fact that 
passengers holding confirmed tickets on 
Indian Airlines flights to Calcutta were 
offioaded on 29 October, 1985 (Tuesday); 
and 

(c) if so, wh~t are ,the full facts and 
reasons for ofll10ading the passengers and 
what steps have been taken to check 
the recurrence of such events in future? 

THE MINISTER OF S ATE I TIrE 
DEPARTMENT OF CIVIL AVIATIO 
(SHRI J GDISH T TL R): () 
Sir. 

(b) Yes, Sir. • 

(c) Ten pas engers n the 0 Ihl-
Calcutta morning flight on the 29th of 
Octob r, 1985, and holding confirm d 
tickets issued by on of the ndian Airlin ' 
a ents at Calcutta could not be accom· 
modated as their Dam s did ot ap ar 
in the passenger Jjit produc by the 
computer. The pa n er hiding d finite 
tickets who could not be accommodated in 
the morn in ftight w r acc mmodated on 
, sp i 1 ftiiht . prated th arne day. 

8S the ft.ight had been overbooked. These 
passeng:rs were provided hotel accommoda. 
tfon and were sent to Calcutta by the 
mornina ffight the next day. 

With a view to maximise utilisation of 
capacity t and to ensure on-time departur of 
flignts by reducing the number of walt1i ted 
passengers, a sma)) percentage of planned 
overbooking is done on all jet Hights, as i 
done by airlines all over the world. There 

, were no last minute cancellations by 
passengers on this particular day resulting 
in the situation described above. Indian 
Airlines have now reduced the level of over-
booking to ~% on jet flights with immediate 
effect. It is hoped that in ta c of thi 
nature would not oceUI' in future. 

[Translat ion] 
Direct Air ger Ice between Delbi nd 

Surat 

701. SHRI C.D. OAMIT : Will the 
Minister of TRANSPORT be pleased to 
state : 

(a) whether there is a long standing 
demand for tarting direct air servic bet .. 
we D Delhi and Surat (Oujarat) and if 0, 
the d tails thereof ; and 

(b) the time by which this e vic will 
be started and step beina take by Gever -
ment in this reg~rd ? 

THE MINIS ER OF ST T THE 
D PARTM NT OF CIVIL AV ATIO 
(SHRI JAGDISH TYTLER): (a) 

(b) Th re is no propo al for the resent 
to provide a direct ~irlin b w n ur t 
nd Delhi. 

702. S 
Mini ter of 
tat : 

OD : Win the 
be plea d to 

(a) whetl,er t i a fact that prestre d 
reinf reed concr te lee e are bein 
by th Railway under the trac 

ro ramme . 



11S Written Answer" NOVEMBER 21, t98~ Written Answefs 

(b) if so, the details of the programme 
formulated by Government in this regard; 

(c) wheth r Government prop ses to 
use PReS while converting railway tracks 
under the rai1way divi ion in Rajasth n. 

(d) if so, whether Government have 
decided to set up a unit in Ajmer 

ja than) for the production f PRe slee-
r departmentally or in private sector; 

and 

0, detail thereof, and if not 
tb refor ? 

THE MINISTER OF TRANSPORT 
(SHRI BANS LAL): (a) to (c). Ther is 

proposal to us PRe sleepers in conver-
ion programme of tracks from MG to 

DO. However, it i proposed to use PRe 
sleeper whil carrying ut track renewals 
in futur on imp , tant MG routes inclu-
ding some of the routes falltng in Rajasthan. 

"For thi purppse production of 3.01akh 
MG concrete &1 epees per annum by the 
end of 7th Plan has been planned . 

(d) No, Sir. 

( ) A pI nt to manufact ure PRC sl e· 
pers for Metre Gauge tr ks is b iog set 
up at Sabarrnati. This a long with one 
more plant pr posed to b et up on 
Northern Railway will m t requirement of 
Metre Gauge PR 1 ep rs of ailway 
Divisions in Raj th n. 

[EngliJh] 
St ps to mpro e S rvice of Indian 

irline 

703. SHRI 
Mini ter of TRA 
t t : 

pleased to 

(a) w th r ov rnm nt ar monitoring 
the pun tu tity f the Indian irlin s 
ftights . 

(b) if 0, what i the perc ntag of 
flight th t hav b n unctu 1 in 1985 ; 

(c) th t P being 1a n to improv 
the vi an 0 :· t y by Indian 
Airline ; 

j tin m chin ry f r 
v . nd 

) f 

THE MINISTER OF STATE IN 
TH E DEPARTMENT OF CIVIL 
AVIATION (SHRI JAGDISH TYTLER: 
(a) Yes, Sir . . 

(b) The overall on-time performance 
of Indian Airlines from January, 1985 to. 
September, 1985 was 75.8% and techn,ical 
despatch eliability was about 98%. 

(c) All flight delays are regularly monit· 
tored and corrective measures taken to 
improve the o~ .. time performance of Indian 
Airlines. Indian Airlines ,?onstantly endea· 
vour to improve its overall perfe rmance 
and provide the best towards pas enger 
facilities. The ' Corporation bas taken 
measures to further improve its service 
through' computeris d reservation, better 
communication, sales outlets, ju~icious 
utili sa tion of fleet, food service and baggage 

. handling facilities etc. 

(d) and (e) The information i being 
co11 cted and will b laid on tbe Table of 
the Sabha. 

Provision of Government Job for Women 
la er 

705. KUMARI MAMTA BAN RJEE: 
Will the Minister of HU MAN 
RESOURC S D VELOPM N r b pIe sed 
to state; 

(a) whether Government haye any pro-
posal to introduce a cherne by which the 
women portsmen in the field of football, 

. hockey and c icket at the State level will 
g t preference in Government erv ic s ; 
and 

(b) if not, r .. ason tberef r ? • 
TH MINIST R OF STAT IN TH 

D PARTMENTS OF YOUTH AFFAIR 
AND SPO TS AND WOM N WELFARE 
(8 RIMATI RGA T A V ): (a) 
and (b). Prere ential ord rs already exi t 
und r which meritorious sportspersons. 
in ludin women, who have represented a 

tat r the C untry in nati nal or inter .. 
national competitions ili pecifi d Games, 
including fo tball 0 key and Cric et. 

n b appointed to p t in Group ·C' and 
, by variou D rt e t /Mini trie of 

ovetnm nt of ndia in rela ati n of 
th r ruit nt pr cedur ub' t peci .. 
tl d ondition. 
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E tension of ungabhadra E pre s upto 
GuntakaJ 

706. SHRI M. SUBBA REDDY: Will 
the Minister of TRANSPORT be pleased: 
to state ; 

(a) whether there i any proposal to 
extend Tuogabhadra ex ress ftom 
Secunderabad upto Guntakal ; and 

(b) if 0, from which date train is pro-
posed to be eKtended '1 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL) : (a) No, Sir. 

(b) Does not arise. 

[Translatloll) 

Regi(,)nal Coaching Centre 

707. SHRI AMLA PRASAD RAWAT: 
Will th Minister of aUMAN 
RESOURC S DEVELOPMENT be plea d 
to state: 

(a) whether regional coaching centre 
have been set up in capitals and big cities 
of various states in the country und r the 
national coaching scheme • 

(b) if so, wh ther a coaching entre 
has also been opened in Lucknow under the 
said scheme ; 

(c) if so, sin e when it bas been fun-
ctioning there ; and 

(d) if not, the reasons therefor? 

THE MINIST R OF STATE N TH 
D PA TME TS 0 YOutH A FAIRS 
AND SPORTS A D WOMEN WEL ARE 
(SHRIMATI MARGARET AL A): (a) 
Yes, Sir. 

(b) to (d) A r gional coaching c ntre 
under the national coaching cherne wa 
opened in Luc now in the year 1972 but 
on the reques,t of the state gov In ent, it 
wa shifted to M erut in 1976. How ver, 
9 NlS co ch ar working at pr se t in 
Lucknow to as i t th Stat V fnment in 
running sports ho t Is and other port 
a tiviti in th t city. 

{English] 
ational Port Authority 

708. S RI MULLAPPALLY 
RAMA CHANDRAN: 
SHRI LAKS MAN MALLICK : 
SHRI HARI KRISHNA 
SHASTRI: 

Will the Minister of TRA SPORT be 
pleased to state : 

(a) wheth r consequent upon tho 
r corom ndations in the report of the 
National Shipping Board, Government have 
taken steps to con titute a ational Port 
Authrity; and 

(b) if 0, the d ails of the power and 
functions of uch Authority? 

TH MINISTER 0 AT IN THE 
DEPARTMENT OF SU FACE 
TRANSPORT ' (SHRI R JESH PILOT): 
(a) No Sir 

(b) Does not arjse. 

Con tructlon of ew Hooghly Bridge In 
Ca'icutta 

709. S Rt S AT KUM R MANn L : 
Will be Minister of TRANSPOR be pleased 
to state: 

(a) the progre s made so {; r in th 
con truction of th new Hooghly bridge in 
Calcutta and h w far it i b hind the 
schedule; 

(b) whether it i a fact that a latg 
. number of teel lates imported from 
Rumania for u in th n w ooahly 
bridge hay b n fou d to b derectiv nd 
will have to b replaced; 

(c) if 0, who will foot th bill for tb 
det tive ate I pI t s ; 

(d) whether urn nia h b 
to pay any comp n tion for the 
teel plate ; 

(e) jf so, th ir ctio and i not. tb 
reason therefor; 

(f) how i it propo ed to t th 
shortaa of m typ~ of ttU tural steel. 
within th ountry; nd 

(a) th finaoci 1 10 a d 
of the delay in fabrication 
tiv Rumanian plat 1 
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TH MINISTER 0 ST ATE IN THE 
D PARTM NT OF SURFACE 
TRANSPORT (SHRI RAJESH PILOT): 
(a) The progress of the project as intima. 
ted by th Government of West Bengal is 
as under: 

(i) Calcutta Side Approach 
(Section I) 74 Yo 

(ii) Howrah Side Approach 
(Section 1 ) 36% 

(iii) Main Bridge (Section Ill) 49% 

There are some slippages in the cons-
, truction of the bridge work. 

(b) to (g) One of the construction 
companies doing the construction of super-
structur of the main bridge imported 
12000 tonnes of steel from Rumania for 
fabrication of which a small portion is 
reported to b d fectiv. The company is 
taking up the matter of defective steel. 
Th shortage of ste I is being met from 
indig nous sources, supplemented by 
imports. The Government of Wost Bengal 
are primarily concerned with the project. 

Railway igh and Hi her Secondary 
School at haragpur (SE Rly) 

7l0. SHRI NARAYAN CHOUBEY: 
Wln the Minister of TRANSPORT be 
plea d to state: 

(a) how many Railway High and 
Biah r Secondary School are there at 

• Kharagpur in th S.B. R ilway ; 

(b) whether it i a fact that th 
ilway ch 01 at various state follow 

edu tion y t m of the St t in which 
they r located. 

(c) wheth r n officer of the Bducation 
De adro nt of W t Denaal Government had 
visit d th Railway hoot at Kharaap r 
and had dr wn th tt ntion of the 
administration toward ome drawbac 8 in 
tho hool; 

d) if 0, what ar they, and 

( ) Wh t step have Government t ken 
to rna u th d ci noi so that prop · r 
du t' n b impa t d to t student of 

it y hool. 

THE MINISTER OF TRANSPORT 
(SaRI BANSI LAL): (a) There arc 3 
Higher Secondary Schools and 1 Hiall 

~ 

Schools. 

(b) Yes, Sir. 

(c) Yo J Sir. 

. (d) District Inspector of Schools 
Mldnapur has reCOtnm nded tor i~C · • b l.U cease In 
num ,er of teachers in Railway school 
creatIOn of t~e posts of Assistant Head: 
mas~~r, and Improvement in the material 
con ItIOns prevailing ,in the schools in 
respect of classrooms hbrary Iabo t . ~ f Ph' C' h ' , ra Otles or 'SlCS~ emistry and Biology . 
tary facilities, play fi ld etc. ' san,-

(c) Matter is under examination. 

[Translation] 

Night Air ervices at Paton Airport 

. 711. SH I VIJOY UMAR YADAV . 
WIll the Minister of TRANSPORT b~ 
pleased to state: 

, (a). wheth.cr there is any scheme to tart 
olght aIr serVJce at Patna airport; 

(b) if so, the details thereof .. , 
, (c) whether, it is also fact that expan-

sIon of Patna aIrport is in progress ; and 

(d) if so, the time by which it will be 
complet d ? 

THE MINISTB OF STATE IN THB 
DEPA ™ NT 0 CIVIL AVIATION 
(SHRI JAODISH TYTL R): (a) No, Sir 

(b) Does not arise. 

(c) and (d) Th work for extension of 
the Apron at Patna airport has started and 
i likely to b completed by July, 1986. 

A istance for u of Ground Water 
In South Region of Ganga in Bibar 

712. SHRI VIJOY KUMAR YADAV: 
Will the Mini ter of WATBR 'RESOURCES 
be pleased to state : 

(a) wh ther it is a fact that ground 
water i the means of irrigation in the 
relion South of the Ganaa in Bihar; and 
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(b) if' 0, the assistance being given by 
the Union Government to the Government 
of Bihar for making fu11 use of this ground 
water for providing maximum irrigation 
facility in this region? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NAND): (a) Groundwater is one of the 
sources of irrigation in thc region south of 
Ganga in Bihar besides a n umber of major 
and medium irrigation proje ts also. 

(b) The Government of dia is render-
ing assistance to the Government of Bihar 
through the Centra,1 Ground Water Board 
for undertaking surveys and explorati n of 
groundwater resource. In addition, a 
project for comprehen ive evaluation of 
groundwater resources in Chhota Nagpur 
area falling in Kasai and Subarnarekha 
River Basins has been taken up by th 
Central Ground Water Board with assis-
tance from UNDP under which detailed 
plans for e ploitation of groundwater 
resource in this ar ea would be prepa ed. 

urther, under the Centrally Sponsored 
Scheme for the strengthening of State 
Ground Water and Surfac Water Minor 
Irrigation organisations, Central ssistance 
of Rs. 27.19 lakhs as 50% matching grant 
wal, released to the Stale during the Sixth 
Plan. This scheme IS proposed to be con-
tinu d during the Seventh Plan. The 
Central Government is also assisting the 
Bihar Governm nt in obtaining World 
Bank assistanc for construction of 500 
deep tubewell and r pairs and rehabilita. 
tion of 4,712 existin d ep tubewells. 

[English] 

Mebrotra Committ on Pay Scale 0 
College and University eacher 

713. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of HUMAN 
RESOURCES D V LOPMENT be pleased 
to atate: ' 

(a) whether the M hr tra Committee 
ppointed by th Univ rsity Grants Com-

mission to look i oto the pay seal of 
college and University teach rs ha sin 
lubmitted any report ; 

(b) ,if 80, the main recommendation 
eootai ed in the R port and the decisions 
taken by Gov rnmen t th r on ; 

(c) the date on which th Committ c 
was set up and the date by which it was to 
submit its report; and 

(d) if the rep rt has not been ubmit-
ted, the reasons for d lay and the likely 
date by which it will be submitted ? 

THE MINIST R OF STATE IN T E 
D P TMENTS OF EDUCAT 0 AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI) : (a) No, Sir. 

(b) Does not ari e. 

(c) The Committee was appointed in 
Decemb r 1983, and was expected to submit 
it report by Augu t, 1984. 

(d) The Committe has initiated dis· 
cu sion with represent tive of teacher 

, ' 
Stat Governments, Vice , Ch cellor, 
educationists, etc. Sub-C mmitte shad 
visited various State Capitals for this pur .. 
pose. The arrangement f the c di cussion 
had taken some time. Further, the com. 
mittee was also to take into account the 
recommendations of the National C m· 
mission on T achers which were available 
only in' March, 1985. The Committe DOW 
expects to submit its rep rt by March, 
1986. 

Central ebool in the Country 

714. PO. NARAl CHA 0 
PARAS AR: WiJl the Mini ter of UMAN 
R OURCES D VELOPM NT b plea ed 
to state: ' 

(a) the names of the plac, t te .. wise 
at which the Central chool were anc .. 
tioned during the current fin Dcia} y r 
(1985·86) ; and 

(b) th names of uch pIa wh xe th 
schools hav since b n op cd and th 
like y dat s by which the r ~ mai h 001 
would be opened in ach 8 and the 
reason f r del y ? 
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Statement 
(a) N w Kendriya Vidyalaya (Central 

Schools) wer sanctioned at the (ollowing 
piae s during the eurr~nt financial year: 
Andhra Pradesh 

1. Bddu Milaram, Distt. Medak 

2. Visakhapatnam 

3. Gauhati Reflnary 

4. T gpur, Distt. Sonitpur 

Bib r 

S. Argada Ar a, Distt. Hazaribagh 

6. Maithoo D m, Distt . Dhanbad 

Guj rat . 

7. Jamnagar 

8. Hazira, SUrat 
Jammu and a hm ir 

9. 'BaramuUa 

·10. Kishtwar, Distt. Doda 

11. Dhar Ro~d Complex, Udhampur 

eral 

12. Vidyanaga , Di tt. Kasargod 

13. Puranattukara, Distt. Tricbur 

dby Pr de 

14. M har jpur, Owalior 

IS. Itarsl 

16. A It ra, Di tt. Bi! pur 

17. Jamun Colli ry, itt. Shahdol 
M hUr btr 

18. un 

19. hu 0 d 

20. hn do g r 

Punj b 

21. Bbatind C tt. 

22. Abobar 

23. Amritsar Cantt. 

24. N w Arnrit ar Caott. 

25. Jallandhar Caott. 

Rajashan 

26. Lalgarh Jattan, Distt. Sriganganagar 

27. Ajmer 

Megbalaya 

28. Laitkor Peak, Distt. Shillong 

Tamil N' du 

29. AvadJ, Madras 

30. Kalpakkam. Distt, Cheogalpattu 

Uar Prad h 

31. Debradun 

32 . BakshLKa-Talab, Lucknow 

33. Chakeri, Kanpur 

34. Hazra tpur. Distt. Agra 

35. Bulandshahar 

West Bengal 

36. Toposi, Distt. Burdwan 

37. KaJimpoog. Distt. Darjceling 

Cbandi arb 

38. Mullanpur 

Delhi 

39.0hoga Bawana 

40. Pitampura 

41. Sardar Patal Marg 

(b) endriya Vidyalaya at all the 
pi ce excep at Dh rod Complex, 
Udhampur, h ve b n opened. Th 
Kendriya Vidyalay at Dhar Road Complex 
c uld not be pened s the ponsorina 
authority of this hoot could not complete 
certain formalities till ovember I, 1985. 
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These forma1:tie have since been completed 
and the scho.~ 1 is expected to be opened in 
the near future. 

E penditure on Sunder Lal Hospital of 
Banaras Hindu Unlv r ity 

71S. SHRI ZAINUL BASHER: Win 
the Minister of HUMAN RESOURCES 
D VELOPMENT be p1eased to state : 

(a) whether it i a fact that budgetary 
allocation for the services, maintenance, 
equipments and medicines at the Sir Sunder 
LaI Hospital of Banaras Hindu University 
are made by University Grants Commission 
and the Department of Education; and 

(b) if so, the reasons as to why per bed 
expenditure at that hospital is not as much 
8 that of AJJ India Medical Institute New 
Delhi and Post Graduate Institute 
Chandigarh 1 ,.,. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DUCATION AND 
CULTURE) SHRIAMATI 8U8HILA' 
ROHATGI) : (a) and (b). The 
total ~xp nditure of ir Sunder Lal 
Hospital of the Institute of 
Medical Sciences, Banaras Hindu University 
j met from the maintenance grants 
sanctioned by the University Grants Com-
mission to the Banflras Hindu University. 
For determining the quantum of expendi-
ture on bo pital services, a provision for 
contingencies like co t of drugs, dressings, 
diet, laboratory and nursing services etc., 
is at pre ent made at the rate of Rs. 6.000 
per bed per annum on the basis of 100% 
bed occupancy. n the ca e of All-Iodi 
Institute of Medical Science and the Post 
Graduate Institute of Medical ducation 
and Research, Chandigarh the expenditure 
on the items is not separat ly provided' 
but forms an jot gral part of the total 
ex)) nditure on medical car aspects of the 
Institutes. The d tail of xpenditure 
incurred by these In titut s on these item 
re, theref fe, not availabJe. 

Late Running of Train on hapr Varsn j 
etlon of .E.RI 

716. SHR Z INUL B 8 R: Will 
the Mini t r of TRANSPOR h plea d to 
state: 

(a) whether h i ;lwar of tll regular 
'ate f\lnniDS of tf iDS a sin thr uSh 

Chapra-Varanasi section of Ortn Easte n 
Railway; 

(b) the reasons for the unability of the 
Railway Administration to correct the 
situation existing for a long time and 

(0) the step ,to be taken in the 
matter? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI AL): (a) and (b). While 
regular la te running is not the c se som .. 
time trains do, run late mainly on account 
of Alarm-chain puJling and Hosepipe' 
disconnection . 

(c) Railway admjnistration is taking 
neces ary step from time to time to curb 
Alarm-Chain pulling and Ho epip d· scon .. 
nection so as to improve punctuality. 

[Trans/ailon] 

Number of IS Centre 

717. SHRI KAMLA P AS 0 RAWAT: 
Will the Minist r of HUM R SOURC S 
o VELQPME b pIe sed to state: 

(a) the numb r of National Institute 
of Sports centres opened in the entire 
country for imp rtiDg training to the 
players ; 

(b) wh ther there is a prop al 0 
op n a centr in Luc n w, the capit I of 
U .P. ; 

(c) if 0, the time by which the con .. 
struction work of thi Centr likely to 
be t fted; Dd 

(d) if not, th.., rea Oll ther for 1 

TH MI ST IN THE 
D PARTMENT AIR 
AND SPOR A 0 WOM W L AR 
(8 RIMAT MA G T ALVA) : (a) 

etaji Subha N tion 1 In titut f Sp r 
atiaJa t up by the Governm nt r India 

for imparting training to player has 0 
far opened tw region 1 c ntre - ttl outh 

entr at angal rand .. 3 n at 
Ca1cutta. 

(b) , If. 

) D e not . 
II • 
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(d) The tarting of a regional centre 
of the Netaji Subhas National Institute of 
Sport i considered on a proposal made 
by th State overnment concerned 'offering 
therein to make th required land available 
free of cost and providing certain other 
facilities. N ucb propo at from the 
State Government of Uttar Pradesh has 
been received. 

Stadium for Banswara (RaJastban) 

718. SHRI PRABHU LAL RAWAT: 
Will the Minister of HUMAN 
RESOURCES EVBLOPMENT be pleased 
to state: 

(a) whether it is proposed to provide 
stadium facility in Banswara (Rajasthan): 
and 

(b) whether any special programme is 
under consideration for encouraging ports 
in area predominated by tribal. people? 

TH MINISTER OF STATE IN THE 
D PA ™ NTS OF YOUTH APPAl S 
AND SPORT AN WOM N WELFARE 
(SHRIMATI MARGAR T ALVA) : (a) apd . 
(b). The Government of Rajasthan has 
s nt a prop sal for the construction of a ' 
stadium at Banswara. It i proposed to 
relea e a suitable grant to the State 
Gov rnment for the purpose. The xisting 
Scheme f grants to State Sport Councils. 

tc. aIre dy provides that pecial attention 
hould be paid to trib I areas so as to 

ensure that, as far as possibl, th percent· 
g of sports facilities al10catated to 

tribal , ar a is n t less than the tribal 
p pulation f the State/Union T rdtory. 
Tribal poplll ' ti n i also covered 'uoder the 
Sch m 'of All India ural ports Tourna-
ments nd por Tal n S arch Scholars-
hips. A new Sch me for prom tioll f 
p rts in pecial areas uch as tribal area 

i al 0 pr p d. .. 

[English] 

I oldin 0 01 mpic am in 1991 in 
Jodi 

719. HRl 0 T A 
Ministr r f UMAN R 

LOPM b plea ed th state: 
( 11 th r it is a fact that the Indian 

Olym ic 0 i ti n h iv n a rop 1 
1 n vith t l m nt of anti ipat cJ incom 

and expenditure to h Jd the Olympic 
Game in 1992 in India; 

(c) whether Government have decided 
to hold the Olympic Games in 1992 in 
~ndia '1 

THE ,MINISTER OF STATE IN THE 
DBPARTM NTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN WELFARB 
(SHRIMATI MARGARET ALVA): (a) to 
(c). The Indian Olympic Association have 
"Very recently made available a feasibility 
report on their proposal to hold 1992 
Olympics in India. The feasibility report 
i bing xatnined a d a decision will be 
taken at the appropriate time. 

Target of Family lanning Programme 
Durin ixth Plan 

720 . SHRI CHITTA MAHATA = 

S RIAMARSINHRATHAWA: 
SHRI CHAINTAMA I JEN 

Will the Minister of H AL TH NO 
FAMILY WEL ARE be pleased to 
state: 

(n) whether F:. mily Welfare Pr gramme 
has achieved the sti ulat d target during 
the Sil{th Plan Period; and 

(b) if not, the rea ons therefor 1 

THE DEPUTY MINIST R IN THE 
D PARTMEN OF AMILY WELFARE 
(S R S. KRIS NA KUMAR) : (a) and (b). 
The lerformance of th Family PI nning 
Programme during the Sixth Plan s bows 
that the chievement of t rget was around 
800/0 ' Perf nnance under the amity 
Welfare Pr grammo depend n a number 
of ft'ctor including prev~ 1 nt socio 
conomi c nditi n . the outreach of 

deliv ry sy tern ., 'effort made in demand 
gen ratio and the efficiency f the pro-
gramme management. 

Alloc tion for nnu I Pl. n for a'i vay 

P OF. NARAIN HAND 
AS R: Will th Mi nister of 
N PORT b pl sed to st le ~ 
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(a) whether the allocations for the 
annual plan (198S.86), the first year of the 
Seventh Five Year Plan, have sinoe been 
finalised ; 

(b) if so, the allocation for-on going 
projects (under construction) in the Nor-
thern Railway ; and 

(c) the steps proposed to be taken to 
complete the on-going projects in the 
Seventh ·Five Year Plan? 

THE MIN STER OF TRANSPORT 
(SHRI BANSI LAL) : (a) Yes, Sir. 

(b) About Rs. 118 crores. 

(c) Progress of projects win be 
tnClnitored closely, to identify and resolVe 
all proMem areas. 

Allotment of Railway Land to Private 
P rti 

722. SH I NARAYAN. CHOUBEY: 
Will the Minister of TRANSPORT be 
pleased to state: 

(a) whether Government have at 
present stopped allotment of raHway land 
to private parties as a matter of policy; 

(b) whether Government are proposing 
to revise the policy and start fresh allot-
ment of land to private partie, if 0, 

when '; 

(c) whether Government consider such 
cases where small shopkeepers were/are in 
occupation of railway plots and had be n/ 
have been giving money to ra 'lways on daily 
b~sis (ticket system), . for allotment of 
land; 

(d) whether Government are aware 
that a large numb r of per ons hav 
applied for plot on railway land with 
minimum Rs, 100/- as application fe ; 
and 

(e) if so, what amount did the railways 
coUect towards such appli~tion . fee on the 
South Eastern Railway and whether these 
cases will be considered when allotment of 
railway plols starts? ' 

THE MINIST R OF T 
(SHRI BANSl LAL): (a) Yes, 
Railways have as a matter 
topped licensins of r~i1wa)' 

NSPORT 
Sit. The 
of policy 
land fQf 

shopping and stalls unconnected with tho 
Railway's working to private parties. 

(b) At pre ent there is DO proposal to 
revise the po] icy as stated in (a) above. 

(c) The Railway a1Jows the system of 
tehbazari allowing mobile vendors on 
payment of daily tehbazari which doe not 
involve licensing of plot • 

(d) The Government are aware that 
Pri~r to the introduction of current policy, 
regIstration fee varying from Rs. 2S to 
Rs. 100 per application wa collected at the 
time of applying for shopping plot . 

(e) Approximately an amount of Rs. 150 
lakhs was collected towards application 
fee on S.B, Railway. The application fee 
ha either been returned or i in tho 
process of being returned as the licensing 
of shopping plots has since been sto ed 
on the Ra ilways, 

[Translation] 
Helicopter Corporation 

723. SHRI HARISH RAW T: 
SHRI S.M. BRATTAM : 
SH MOHANBHAIPATEL: 
SHRI HUSSAr DALWAI: 

Will the Mini ter of TANS 0 T b 
plea ed to state : 

(a) whether hi Mini",try ba taken a 
decision to set up a elicop er Corpora .. 
tion ; 

(b) if not, the time by which this 
decision is likely t be taken ; and 

(c) the likely juri diction of th 
Helicopter Corpor tion and financial com-
mitment mad in tbi regard? 

TH MINISTER 0 STAT 
D P RTMENT 0 CIVIL 
(SI ' I JAGDTSH T - T ER) 
Sir. 

(b) Does no ari e. 

(c he H licoPter C rpor tion of 
India which ha be n regi ter d a a 
Government Company under th Companie 
Act 1956 will hay an an lndi ju i die .. 
ti n, 1 auth ri cd capital f the 
C mp y iRs. SO cr r ,51% or which 
will b contributed by h Oov mment of 
India and th remaining 49 Yc by i and 

atllral Oa Commi i • 
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Propo al to set up Hom for D istre ed 
Women 

724. DR. O.S. RAJHANS : 
SHRI SREENIV ASA 
PRASAD: 

Will the Minister of UMAN 
II SOURC S D VELOPM NT be pleased 
to tate: 

(a) whether there i a propo al under 
the considerati n of Government to et up 
a home for distres d women in 
Delhi; 

(b) if so, the purpo e of setting up 
such a home in Delhi; 

(c) whether Government propose to 
et up such homes in different parts of the 

country; and 

(d) if so, by when and to what extent 
the distressed women are likely to benefit 
from the e homes ? 

T MINISTER OF STATE IN THE 
D PARTMENTS 0 YOUT A FAIRS 
AND SPORTS AND WOM 'S WELFARE 
(8 RIMATI MARGA T ALVA): (a) 
to (d). A statement is giv n below. 

tatement 

The scheme of 'Short Stay Homes' is 
at present being implemented through 
voluntary organisations with financial 
as istance from Government of India to 
provide temporary shelter to women and 
girl who ar exposed to moral danger due 
to trained famiJy reJ tionship or emotional 
di turbances. K RUNA, a voluntary 
organi ation in Delhi propo e to set up 
one uch hom in Delhi for victims of 
dowry harassment nd bas approach d 
Gov fnm nt f r as i tanc in thi 
r gard. 

24 hort tay om s re bing assisted 
throughout the ountry. 

The obj ti of th bom i to 
Icbabil'tate distr d worne girl within 

hort p n f tim thr ugh m dical care, 
p ycbiatric tr tm n, ca work ervice , 
oci 1 f; cHiti ~ r dju tm nt, v ational 

t inin tc. 

Settln up of Nutrition Divisions In Sta te 
and Union Territori to Combat 

Malnutrition 

72S. SHRI S.M. BHATTAM : Will the 
Minister of HEALTH AND AMILY 
WELFARE be pleased to ta t : 

(a) whether Government are thinking 
of setting up Nutrition Divisions in States 
and Union Territories to combat large 
scale malnutrition in the country; 

(b) if so, names of the States where 
such units have already been set up and 
State here such Divisions are propo ed 
to be set up in the current financial year ; 
and 

(c) amount allotted for the purpose in 
the first year of the Seventh Five Year 
Plan? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFAR 
(SHRI S. KR S NA UMAR): (a) to 
(c). The State of Jammu and Kashmir, 
Punjab, Haryana, Uttar Pradesh, Orissa, 
West Bengal Gujarat, Maharashtra, 
Madhya Pradesh, Tamil Nadu. Bihar, 
Karnataka, Kerala, Sikkim, Nagaland and 
the Union Terriories of Goa, Daman and 
Diu and Andaman and Nicobar Islands have . 
set up State level nutrition divisions. 
This Ministry has not received proposal 
from any State/Union Territory for s tting 
up Nutrition Division in their State 
during the current financial year. No 
funds have allotted to the State Govern-
ments for the purpose during the first year 
of the Seventh ive Year Plan. The fund 
for the purpos are drawn from the 
Annual Plan Budget of the resp ctive State 
Government . 

Con tructioo of an over-brld e at Ram 
Murthy Paotul'} Peta in Vis khapatnant 

726. SHRI S.M. BHATTAM : Will the 
Minist r of TRANSPORT b plea ed to 
tat : 

(a) whether the Andhra Pradesh 
Government has r quested th Union 
Governm nt to take up the construction 
of an over-bridge at ama Murthy antulu 
P ta in Visakhapatnam; and 

(b) if so, th r acti n f G vernm nt 
b ret 1 
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THE MINISTER OF TRANSPO T 
(SHRI BANSI LAL): (a) and (b). Ye, 
Sir .. The State Go\'ernment has desired 
construction of a road over bridge in lieu 
of the existing level crossing at Km. 877/7 
in Visakhapatnam on ,the Howrah-Waltair 
Section. The ailways and the State 
Government are at present e amining the 
issue in detail with regard to the technical 
feasibility of the project. 

Repair of Qu tab Minar 

727. SHRI MOHD. MAHFOOJ ALI 
KHAN: Will the Minister of HUMAN 
RESOUCES DEVELOPMENT be pleased 
to state: 

(a) whether it i a fact that repairs of 
Qutab Minar were recently taken up by 
Archeology Department only when the 
extent of damag caused by decay had 
endangered the historical monument; 
and ' 

(b) if so, the norm, if any, laid down 
• for the preservatjon of prestigious histori· 

cal monU11'ents and the periodicity of 
th ir check to know the damage cau dl 
being caused so as to take timely repair 
to avoid danger to the structure? 

THE MI ISTBR OF STAT IN THE 
DEPARTMENTS OF EDUCATION AN 
CULTURE (SHRIMATI SUSHI A 
ROHATG ) : (a) R pairs at two pots, on 
the Qutab Minar were taken up recent1y. 
were mortar used in repairs carried out 
repair to' 1947 had weathered. No damage, 
endanger'ng this monument has occurred. 

(b) Regular inspection of the monu· 
ments has been prescrib d. Officer incbarge 
of the circles and their nginecring staff 
responsible for the m numents are 
to inspect the monuments at reguJar 
intervals during th year and tako rem dial 
mea Ure . 

Level Cro iog Accld ot Near Guwahati 

728. SHRI MOHD. MAHFOOJ ALl 
KHAN 
PROF. AMKRISH A MO 
S RI MANV 

Will the Minister f T N PORT b 
pleased to state : 

a whetl1er a n\.tm r of per on wer 

killed recently when Cachar Expres ram-
med into a private bus at a level crossin 
near Guwahati ; 

(b) if 0, the detail thereof stating the 
result of the inquiry, if any, conducted 
into the accident and th action taken 
tb reo.tl; 

(c) the number of unma ed railway 
level crossings at the beginning of 198' 
(Division-wise) and how many of tbeB 
have been manned (till date) a against th 
target; 

(d) whether any comprehensive plan 
has been proposed to man the remainin 
unmanned railway crossings; and 

(e) if so, the details thereof 'l 

THE MIN STER OF TRA SPORT 
(SHRI 'BA SI LAL): (a) and (b). Ye, 
Sir. On 6.10. 1985 hile 201 Up C char 

xpre was on run between arangi and 
Panikhaiti stations on Lumding IVlSlon 
of Northeast Fronti r Railway, it collided 
with a privat bus o. 722 at a manned 
level cro in. A a result, 27 bu 
pass ng r were kilJed and 29 injur d. 
A tatutory inquiry has been conducted by 
Commissioner of Railway Safi ty, N. . 
Circle, Gorakhpur into this accident. 
According to his findin s the c lJi ion 
was cau cd due t tb bu attcmpti to 
cr s the said level cro i ng wh e gates 
wer kept wid open t road traffic in th ' 
face of approaching achar xpes . 
Th Gat man and Station Sup rint n eut 
of Panikbaiti station have been h Id 
r ponsibl f: r the ac id nt. Orders for 
dismi at of Gateman under ul 14 (ii) 
of Railway ervants Di cipJine and Appeal 
Ru les have since b en j su d. Pro cu ion 
is bein launch d again t he g t man. 
Di cipJin ry acti nag' in t tation up r-
intend t ha aJ 0 b en initiated. 

(b) Th d tail f unm nn d 1 v 1 
cr s iog on th Nort )e t r nti r 
Railway, a on 1.4.85, ar a f How 

atihar ivision 
Aliptlrduar Divi ion 
Lumdin Divis i n 
Tin u i Divis; n 

tal 

53 
528 
101 
1 

1342 
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During th period April-September 
1985, 3 nmann d level ero sing have 
been manned. 6 level crossings are 
programmed for manning during the year 
1985·86. 

(d) and (e) Level crossings, considered 
·hazardou due to poor vi ibility or high 
traffic density or plyin of buse, are 
-programmed for manning in a phased 
man r.,6 uch unmanned level eros in s 
have been identified on the ortheast 
Frontier Railway. Out of which 18 hav so 
far been manned. 

Air Te I Service 

729. SHRI T. BASHER: 
S RI BHOLANAT S N: 
S RI MOHANDHA' P TEL: 
S RIMATI JAYANTI 
PAT AIK : 
SHR C INTAMANI JENA : 
SHRI 1'. B LA OOUD : 

Will th Minister of TRANSPORT b 
pleased to state : 

(a) whether Government have decided 
to allow air taxi operation in the 
country; 

(b) if 0 th reason for takin 
deci ion; 

ucb 

(e) what are th route selected for 
uch s rviee ; 

(d) what 
propo ed to 
and 

type 0 airerafts are 
bud a air ta ,is : 

(e) whether thi ervic will be run by 
any priv te n y r y G vernment? 

THE MINIST R OF TAT IN THE 
D PARTM NT 0 IV AVIAT ON 
(SHRI J GDISH TYTL R) : ( ) to (e). It 
i int nded to impl ment th schem of 
Air T i ervi mainly ~ r the d velop-
ment of touri m and linkin station in 
differ nt part of th country. tail of 
th schern nd the mod liti of it 
implem nt ti n r In worked 
out, 

• Report of Committee of Export for 
Merger of DGHS with ealth Mini try 

or Aboli h on of them 

730. SHRI JAGAN AT PATTNAIK: 
Will the Minister of H AL TH AND 
FAMILY WELFARE be pleased to state: 

(a) whether it i a fact that a Com-
mittee of e,.perts set up by Government 
has urged Government either to merge the 
Directorate General of Health Servic 
(DGHS) with Ministry of calth and 
Pamily Welfare or abolish one of them ; 
and 

(b) if so, what are the main rec m-
mendations made by this Committee and 
the reaction of Government thereto? 

mE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFAR . 
(SHR'I S. KRISH A KUMAR) : (a) The 
Government of India in the inisrry of 
Health and Family Welfare ha not s t up 
any Committee of xpert to study the 
merger of Dte. General of alth ervice 
with Health Mini try or abolition of on 
of them. 

(b) Does not atis . 

Incentiv to Doctors Serving in Rural 
Area 

731. DR. T. KALPANA D VI : 
SHRI PRIYA RANJAN DAS 
MUNSI: 

Will the Minister of HALT 
AND FAMILY W LFA E: be pleased to 
tat : 

(a) whether it is a fact that the Eighth 
Finance Commission had ancti ned 
Rs. 400 per doctor per month erving in 
rural areas and whether uch doctors ar 
being given thi amount ; 

(b) whether Government ar con idering 
to give any further incentive to doctor who 
accept appointment in Iural rea ; and 

(c) if so, d t ils th re f nd if not 
rea on therefor '1 

TH DEPUTY ML ISTER IN TH 
D PARTM T 0 AMILY W L ARE 
(SHRI S. KR SHNA UMAR): (a) To 
attr ct medi 1 graduates to ace pt appoint-
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ment in rural areas, the 8th Financial 
Commission has recommended incentives 
for which the Finance Ministry have 
agreed to provide pecial funds to the 
States as under : 

(i) Sanction of rural allowance @ 
R . 250/- p.m. for doctors serving 
in Primary Health Centres, 

(ii) House rent allowance @ Rs. 150/-
p.m. where doctors are not provi-
ded residential accommodation. . 

In addition, the Finance Commission 
has made sp cial provision of Rs. 53.52 
crores for construction of residential 
quarters for the doctors. The hilly area 
have been provided 30% 'Mark up' in the 
cost of construct ion. 

(b) No, Sir. 

(c) Question doe not arise. 

Railway Accident During May-October. 
1985 

732. SH I RAMASHRA Y PRASAD 
SINGH: 
SHRI VIJOY UMAR Y ADAV : 
SHRI SRJKANTHA DATtA 
NARASIMHA AJA WADIYAR: 

Will the Minister of TRANSPORT be 
pleased to state : 

(a) the number of railway accident 
which took place during May-October 
1985 ; 

(b) the numb r of per ons killed and 
injur d and damage to railway property as 
a result of tho e accidents; 

(c) the details of the causes of tho e 
accidents; 

. (d) the details of the compen ation 
given t th e famHi s of tho e kined and 
injured therein ; and 

(e) th step taken to bring down the 
numb r of ac idents in railways '1 

TH MINISTER OF T.R.AN PORT 
(5 Itt BA SI LAL) : (a) and (c). During 
May .. Octobef, 1985, 410 consequential train 
accid nts took place on Indian Railway 
and their cau e are a under: 

Written Answer" i 

(i) Failure of Railway tair 23S 

(ii) Failure of persons other than 
Railway staff 34 

(iii) Failure of equipment :-
Mechanical 53 
Track 16 

(iv) Sabotage S 

(v) Combination of factors , 

(vi) Incidental 18 

(vii) Could not b 
conclusively 

established 
7 

37 (viii) Under iove tigation 
• 

(b) In these accid nts, 152 persons lost 
their lives and 354 persons w re injured. 

(c) The cost of damag to railway 
property has been estimated as Rs. 6.04 

t 

crores. 

(d) Information is being collected and 
will be laid on the Table of the Sabba. 

(e) Some of tbe important s rety 
measures taken to bring down the number 
of accidents in railways .ar :-

(1) Introduction of modern technologi-
cal aids like ultr. onic te tinl 
of rail and rolling stock axcl • 
provision of track circuiting, axle-
count r, panel and route relay 
interl eking, auxiliary warning 
system etc. 

(ii) Prog ammed rehabilitation 0 
rolling stock, track, isnal aear. 
bridges and other a set • 

(iii) Progres iv manning of unmanned 
level cro sings and liaison with 
S at Government for observance 
of motor v hic! rule by road 
u er at lev 1 cro ing. program- . 
med provision of toad over-
bridge. 

(iv) Educativ publicity through 
po ler an ther modi on thO 
hazard f carrying in ammabl 
article in c mpartment nd 
caution t b e erci d whil neao. 
tiating level ero ina. 
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(v) Patrolling of trac to detcct rail 
fractures and adoption of anti .. 
sabotage measures. 

(vi) A lO-Point Action Plan aimed at 
indepth field in pections at diffe .. 
r nt levels and pecial ch cks of 
impo tant aspects of safety wa 
launch d on th Railway in 
January, 1985. 

(vii) 4 high level multi-di cipli ary 
Safety Task orce Teams were 
constituted in June 1985 to con~ 
du t detailed inspections on the 
various Zonal Railways with a 
view to identifying unsafc working 
practices and weaknesses in the 
sy tern. On the basis of their 
reports, a number of directions 
and guidelines on Safety have 
been issu d to the Zonal RailYtays. 
Th implementation of il es direc~ 

tives is being closely watch d by 
th Railway Board. 

Tbree- ier Med icare for elhi 

733. S I RAMASHRAY PRASAD 
SING : Will the Minister of HEALTH: 
AND FAMILY W L ARE be pleas d to 
state: 

(a) whether Director of the All India 
Institut of Medical Sciences, New D lhi 
has ugggested thre -tier medicare for 
Delhi; 

(b) if so, whether the suggestion has 
be n e~ mined ; and 

(c) Oovernme t' reaction ther to ? 

TH D PUTY MI IS 
D PARTMBN OF AMILY WEL AR 

. (S RI S. KRISH A KUMAR): (a) 
Government hay not rec ived any propo-
sal from th Dir ctor, An ndia Institut 

. of M dical ciences, New Delhi suggesting 
a three-tier medicate system for Delhi. 

(b) and (c) Do· not ad . 

[Translation] 

odern i ation of 0 Canal 

734. SHRI V JOY UMAR Y AD V: 
Will the Mini ler of WAT R 

OU C S b pI as d t~ stat 

(a) whether it is a fact that Gov rn-
ment have prepared any scheme for the 
mod rnisation of Sone Canal in Bihar ; 

(b) if so, the details thereof; 

(c) the position in regard to its imple" 
mentation; 

(d) the time by which the said scheme 
is proposed to be completed ; and 

(e) the details of the benefits likely to 
ac rue to farmer thereby? 

THE MINISTER OF WATER 
RE OUReBS (SHRI B. SHANKARA 
NAND): (a) to (e) The Government of 
B 'har ha prepared a scheme for the 
Modernisation of S~ne Canals in Bihar. 
The first phase of the Sone Modernisation 
Scheme estimated to cost Rs. 246.96 crores 
covering a pilot area of 30,000 hectares 
together with remodelling parts of the main 
canal system and branches including 
improvement the communication net~ 
work in 5 years time since for implementa-
tion has been techno-economically cleared 
by the Central Water Commission. How-
ever, the State Government has to indicate 
the availability of funds for its implemen-
tation in the VII Plan. 

[English] 

Targetsl Achiev ments Under ROME 
cheme in West Bengal . 

735. SHRI BHOLANATH SEN: Will 
the Minister of EALTH AND FAMILY 
WEL ARE be pleased to state : 

(a) what are the achievements as 
compared to the targets fixed under the 
Re .. ori ntation of Medical Education 
scheme i West Bengal; 

(b) the total fund allotted to West 
Bengal under the Centrally sponsored 
ROME scheme and, the actual utilisation 
of such funds in West Bengal upto 
984-85. 

(c) the rea ons for shortfalls, if any, 
in We t Bengal ; and 

(d) the steps taken/propo d for better 
imp} mentation of the . scheme in Weat 
BeDg 1 during the Seventh Plan period? 
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TH DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR) : (a) to (d). 
The Reorientation of Medical Education 
Scheme aims at involving the medical 
colleges in the direct delivery of hea.lth 
care services to the rural and semi-rural 
population and inculcating a positive bias 
among the stud nts and the faculty towards 
community health care. Each medical 
college is entitled for Central assistance of 
Rs. 16.04 lakhs for con truction of dormi .. 
tory type residential quarter for students 
at PIICs, eminar room, lecture cum-con-
ultation room etc., other additions or 

alteration to PHCs, construction of 
garages, purchase of mini buses and 
appointment of additional faculty staff etc. 

It has been eportcd that residential 
quarter and seminar/lecture halls have 
been constructed at even PHCs of Medi .. 
cal College Burdwan (3), Ca1cutta ational 
Medical ColI ge, Calcutta (I), NRS 
Medical College, Calcutta (2) and .G. 
Kar Medical College, Calcutta (1). 0 e 
PHC covered by North Bengal Medical 
College has carried out alterations in its 
operation theatre. It has been further 
reported that staff has been appoint d in 
six medical colleges and interns/under .. 
graduates of these six colleges have been 
visiting rural ar as regularly. Collection 
of bas line data and research in planning 
activities have been carried out by three 
medical colleges. 

he total financial assistance provided 
tp the seven medical colleges in the state 
of West Bengal amounted to Rs. 111.08 
lakh. The Government of West Bengal 
has not furnished a r port on actual utilisa .. 
tion of funds r leased to the State 
Government. 

Ca Icutta Vniver ity a an Instit ution of 
National Importance 

736. 
DAS 

BIBHA OHOS 

Will th Mini ter of UMAN 
SOURCES D V LOPM NT be pleased 

to tate: 

. , I 

Written Answers 

(a) whether Oovernment have received 
suggestions for declaring Calcutta Univer ity 
as an Institution of National Importance; 

(b) if so, the details thereof; and 

(c) the contemplation of the Govern-
ment in the matter? 

THE MINIST R 0 STATE ,IN THE 
. DEPARTMENTS OF EDUCATION AND 
CULTUR (SHRIMATI SUSHILA 

OHATGJ): (a) and (b). Yes, Sir. A number 
of representations have be n received by 
the Central Government suggesting that the 
Calcutta University should be declared as 
an in titute ' of national importanc and 
that its management should be taken over 
by the Central Government. According to 
the repr sentations, such a step wa 
necessary to save the Calcutta University, 
which is on of the oldest Universities in 
the country, from political interference and 
disruptions in its normal functioning. 

(c) The Central Gov rnment is not 
presently considering any proposal to 
d c1ar the Calcutta University as an 
institute national importance. 

Revi ion of Currieulnm and Syllabu of 
MBBS and MD our e 

737. SHRI BHOLANAT SEN: Will 
the Minister of H ALTH A D FAMILY 
WELFAR be pI ased to stat : 

(a) whether Governm nt hay any 
propo at to revise the curriculum and 
yUabus of MBBS and MD cour es s a to 

incorp rate the es ntial elements of family 
welfar mother and child eaIth Pro .. 
gramme and other national h alth 
programmes in the curriculum; 

(b) , if 0, th detail thereof; and 

(c) the steps taken propo d therefor; 

THE D PUTY MI I T HE 
o PA TME T 0 FAMILY W LFAR 
(HRI . KRlSH MA .: a) to(c). 
The Medical Council of India, whicb i tho 
statutory body t m intain proper tandards 
of medical education in th country ha 
alre dy i eluded th e ntial el m t of 
Family Welfare, mother and Child ealth 
and other ational He lth Programme in 
tho MBB cour e both < in th training a 
well as during the compul ory rotatina 
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internship 'after passing the final MBBS 
cOUrse. Similarly, MD COUt e in Obst dcs 
and Gynaeocol,ogy provides comprehens've 
training in different a pects including 
Family Welfare and moth rand c ild 
health Programme. The Medical Council 
of I dia review and revi e its 
recommendations on undergraduate and 
post-graduate medical education ~ t regular 
intervals. 

Sbantilal ebt Committ Report on 
Medical Education in India 

7~8 , SHRI BALASAHEB VIKHE 
PATIL: 
SHRI D ARAM PAL SINGH 

ALIK: 
SHRI SUBHAS Y ADA V : 

Will the Minister of ALTH AND 
FAMILY W L ARE be pleased to state: 

(a) whether an empowered Committee 
of the Ministry has gone into hantilal 
Mehta Committe report on the future of 
medical education in ndia; 

(b) when was th mpowered Committee 
report submitted to Gove'rnment ; 

(c) the main r commendations which 
have be n approved by the empowered 
Committ e ; and 

(d) by what time these recommenda-
tions will b impl m nted ? 

TH DE UTY MIN STER IN TH 
DEPAA"™ 0 FAMILY WBL AR 
(SHRI . KRISHNA KUMAR): (a) Yes, 
Sir. 

(b) The Empowered C mmittee' 
re omm ndation n Part I of the Medical 

ducat ion Review Committe Report wa 
submitted to th Oovernm nt in January. 
1984 and on Part in March. 1984. 

(c) The Empowered Committee ha t 

i1Jter alia. eodors d the following main 
recommendati ns of th Medical dcuation 

eview Committee :-

. (i) olding f a National ntranc 
_min' Hon or admission to 

MBB and Post-graduate course ; 

(it) In ervi p ronnel should be 
provid d th opportuni i of 
under-going training in id ntified 
pecialitie ; 

(iii) Rural intersbip for at least a 
p riod of ix month should be 
compulsory which should be speot 
in an accredited district/Tal uk 
Hospital and Rural Health 
Centre. 

(iv) S nior faculty members in the 
colleges hould be deputed to the 
PHCs/District Hospitals/Taluk 
Hospitals to supervise the training 
of stude ts during the intership 
period; 

(v) Duration of Post-graduate degree 
cours should be three years and 
that f diploma COUt e of two 
years after full registration. 

(vi) umber 0 eat in each Post-
graduate Department should be 
fix d with the prior approval of 
the Medical Council of India. 

(vii) In order to improve quality and 
reI vance of medical education in 
the cou try, 6-8 Teachers' Training 
Centres should be established on 
regional basi s. 

(viii) ach Medical College should have 
a Medical ducatioD C 11 or Unit 
attached to it. 

(ix) Uniform tanda ds of valuation 
all over the country is desirable ; 

(x) Additional incentives to doctor 
for service in the rural areas like 
fr e ac ommodation, grant of 
pedal rural allowance , loans for 
etting up practice in rural 

areas etc, 

(i) Suitable amendments should be 
made in th Indian Medical 
'Council Act with a view to 
ensuring that no medical institution 
is established anywhere in the 
country without prior approval. 
of the Medical Council and the 
Government of India. 

(d) Government is yet to take a final 
view on the recommendations of the 
Medical Education Review Committee and 
the Empowered Committ . 
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Non-Utilisation of World Bank Loan 
739. SHRI BALASAHBB VIKHE 

PATIL: Will the Minister of TRANS-
PORT be pleased to state: 

(a) whether it is a fact that the 
Railways have failed to utilise the $ 145 
million World Bank loan which was 
negot iated in 1982 ; 

(b) how much of this loan could be 
utilised and the quantum ot utilised with 
reasons therefor ; . 

(c) whether because of non· utilisation 
the Government have to pay the administra-
tive cost which i continuing since 1982; 
and 

(d) if so, whether Government 
propose to re-negotiate the loan with this 
World Bank and ensure that the · freshly 
negotiated loan a reem ot do not become 
ineffectiv as the 1982 agreement '1 

THE MINIST R OF TRANSPORT 
(SHRl BANSl LAL) : (a) to (d). A state-
ment is given below. 

Statement 

(a.) and (b) The amount of 145 $ million 
i a part of a loan/credit for $ 400 million 
nesotiated with the World Bank in 1982. 

This amount is meant to cover ptocure-
ment of components for high capacity 
wagons. 

Till October 31, 1985, an amount of 
$ 2.5 million has been u~ilised . 

Utilisation was slow so far. due to 
difficulties in finalisatiQn of the sp cifications 
for bogies for wasons on account of 
complex technical factors involved. 

(c) Commitme.nts charges @ 1/2% per 
annum are payable on the credit amount 
Bnd @ 3/4% per annum on loan amount. 

(d) Alternative ways to fully utilise 
the credit/Joan amount are being e~plored 
in consultation with the World Bank. 

Re nue Earning I)y Air India 

740. SImI . BALASAHEB VIKHB 
PATIL: 
S RI SRIBALLA V PANIORAHI: 

Will the Minister of TRA SPORT be 
pleased to state : 

'(a) whether Air Ind ia is 10sinS on 
Indo-UK and Iodo-USA rout . , 

(b) whe h~r the general revenu 
earn ins by Air India is showing a steady 
decline; 

(c) if ' so, whether an indepth study 
has been conducted to find out remedies to 
improve the . present situation and 

(d) if so, details of th action 
proposed 1 

THE MINISTER OF STATE IN THE 
DEPARTMEN 0 CIVIL AVIATION 
(SHRI JAGDISH YTLER): (a) These 
routes have been generating surpluses over 
cash costs and thus contrlbutina 
substantially to overheads bu t profitability 
is to be evaluated by the total result. In 
the case of these routes, due to higb over-
heads, there are net 10 S • 

(b) No, Sir. he total rev Due 
earnings of Air India ha shown a te dy 
increa e over the y ars. 

(c) and Cd) The performance of 
individual to utes on the systems networ of 
Air India is being closely monitored and 
corrective measures are taken from tim to , 
time to improve revenue earnings. 

R~olllmend tioo of Transport Development 
• Council 

741. S RI BALASAHEB VIKH 
PATIL: 
SHR SATY NDRA NARAYA 
SIN A, 
S RI V.S. VIJAYARAG AVAN: 

R AKH AR HASA 
SH IMATI JAYANTI PA NAI : 

Will the Minister of TR NSPORT be 
pleas -d to state: 

(a) whether the Transp rt D-v lop. 
ment Council met in D Ihi in October, 
1985 ; 

(b) whether the un i1 ha u g sted 
abolition Qf na ional permit fo teu 

(c) if so, its likely impact on high 
rated traft'c at present carried by railways; 

(d) whether the cost-effectivene of 
road and tail tran port had b en compared 
before taking this deci ion ; 
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(e) the tails of the oth r reco -
mendat i n of the Council . 

(f) whether government hav considered 
them; and 

(g) if so, the recommendation accepted 
for implementation '1 

TH M NISTER 0 STATE IN THE 
D PARTMEN 0 SUR ACE TRANS-
PORT (S R RAJESH PILOT): (a) Yes; 
Sir. 

(b) to (d) The Council has 
recommend d the abolition of quota 
re triction on the D~ti onal permits for 
public carrier. It is held that, on asses -
ment of all relevant factors, such a step i 
not likely to have any appreciable impact 

n the high-rated traffic at present carried 
by Railw ys . 'Cost effectivene fo r rail . 
and road transport would rem a in the same 
a at pre ent. bolition of quota system 
would only heck the malpra tices. 

(e) he other recommendations made 
by the TOC. include levy of composite 
fe in I ieu of t xes payabl by th permit 
holder at the rate of R. 2000/- for each 
plyin Stat and R . 1000/- for U.T. per 
year, b sid IS H m State Ta~es, an increase 
by 50% in the Dumb r f all India Tourist 
Permit for Taxi-c b over the exi tin 
lev 1 ; COD tilutio~ of a small Committee 
of Transport Minister of ome State to go 
into various asp ets of the all-India Tourist 
Permits for buses' adoption of guidelines 
for llocation of aU India T uri t Permits 
on th ba is of population and highway 

ilometerag . 

(f) and (g) ec ssary steps for 
PIOC ssing and further implem ntation hav 
b n initiat d. 

pen niv r ity and Mod 1 chool 

742. D . P ULR NV GU A: Will 
tb Mini t r of HUMAN R OURC 
D V LOPM NT be plea d to tate: 

(a) wh n th op n univ r tty will start 
functionlO and wh r ; and 

'1 
chool will b 

TAT I H 
TIO AND 

US ILA 
Gandhi 

National Open University has started 
functioning in Delhi. o wever t it will 
take some time before the university can 
initiate its academic programmes for 
which considerable preparatory work ha 
to be done. 

(b) During 1985-86. ' 2 ex:perimental 
model school are proposed to b opened, 
subject 0 infrastructuraJ ar rangements 
bing compi ted in time. 

Maintenaoc of atioDal Monument 

743. SHRI AMAR ROYPRADHAN: 
Will the Minister of UMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) wheth r Government have mad aoy 
provi ion in the Seventh lao for the 
safety, upkeep and ' maintenance of the 
national monuments; and 

(b) if 0, the funds allocated for the 
purpo e and if not, the reasons th r • 
for? 

THE MINIST R 0 TAT IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (Sl RIM TI S USHILA 
ROHATOI) : (a) Y , Sir. 

(b) Provision of Rs . 17.75 crOf s has 
been made under Plan for this purpo e. 

A reement to Allo m:rate Airline to 
Operate on Dubai-D Ihi .. Bombay Route 

744. SHRI SATYEND A NARAYAN 
SIN A: Will the Mini ter of 
TRANSPORT be pleased to tate: 

(a) whether India has signed an agree-
In cnt wi lh any Gulf country to all ow 

mirates Alrlin s to operate on the Dubai-
Delhi- ombay route ; 

(b) if 0, wh ther the operation of an 
additional airline on thi route would 
effect Air India's Gulf tra c; and 

(c) if 0, how doe Air India hope to 
brea v n in th current financial year in 
which it profits r expected to f 11 very 
sharply 1 

B MI 1ST 0 STATE IN THE 
o PARTM NT OF CIVIL AVIATION 
(S RI JAGDI TYT R): (a) Ye t Sir. 
The Oov rnm nt of India h v · igned an 
agreem nt with t~e Government of United 
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Arab Emirates to permit operation of air 
serv ices between India and Dubai by 
EMIRA.TES airHne. 

(b) No Sir. 'mirates~ i not an 
additional airline becaus with its incep-
tion, the operations of Gulf Air the former 
airline operating on this route have been 
uspended. 

(e) Doe not arise. 

Involvement of Privat Ageocie to 
Construct ridge 

745. SHRI V. SOBHANADREBSWARA 
RAO: 
SHRIMATI JAYANTI 
PATNAIK: 

Will the Minister of TRANSPORT be 
pleased to state: 

(a) whether it i a fact that at several 
important places of National Highways, 
bridges on river could not be constructed 
by Government due to paucity of funds; 

(b) if so, whether Gov rnment ar 
considering a propo al to allow private 
agencies to construct bridges and collect 
toll ; 

(c) wh ther a deci ion has since been 
taken in this regard and guidelines pre-
pared; and 

(d) if so, the d tails thereof? 

THE MINISTER OF STATE IN TH 
DEPARTMENT 0 SURFACE TRA SPORT 
(SHRT R JES PlOT): (a) to (c); Yes, Sir. 

(d) The following types of schemes 
have been considered suitable fo., private 
lector financing : 

(i) Selected byepasse around big 
cities. 

(Ii) New facilities uch as Expressways. 

(iii) New Bridge " 

(iv) Four-Ianing of two-lane section 
with two fa t lanes with toll fee 
and two slow lanes without toU 
fee. 

In selecting uch chemcs the following 
~riteria wi ) have to be fulfilled. 

' . 'ritien Answers 15 

(1) The n w facility should not re ult 
in a monop01y and hence there 
should be an alternative fa ility 
available to the general public. 

(ii) The source of funds for the private 
entr preneurs should be from 
their own resources and open 
market borrowings. 

(iii) The entrepreneur wi II b allowed 
to fix the tariff: according to his 
commercia I judgement subject to 
the interests of the u rs being 
prot ctcd through th existence 0 
a toll- ree fac·lity. 

eakage in Taj abal 

746. SHRI PRAKASH V. P TIL: 
SHRI BANW A I LAL 
PURO IT: 
S RI UTTAMRAO P RIL: 
DR. B.L. S AlL ,SH: 

Will the Minister of UMA 
SOURCES DEV LOPM. b pleased 

to state: 

(a) whether it is a fact that the Taj i 
leaking from v ral places and this will 
cause irreperable I to the world famous 
mausoleum, 

(b) how could thi come about when 
the Archaeological Surv y of India has an 
office located at gra w'th ad quate outfit 
of staff . 

(c) when were th 
and 

I ak 1 cat d ; 

(d) the step taktm to tcp th m ? 

TIE 0 
DEPARTM NTS 0 DUC TIO 
CULTUR (SHRIMA I 
RO ATGI): (a) 0, Sir. owever, 
eepage wa d t cted at on spot and thi 

was promptly plugged. 

(b) The e p e i ud en d v 10 p. 
ment due to un asonal and unprec dent d 
rains. 

(c) Th eepag wa det cted on 10th 
October, 1985. 

(d) The eepage has b n plug d by 
removing th a ed and pulv ris d lim 
concret on and around th berm and 
el yjng fre h lim concr t mixed WIt 

nccc ry wat rproofioa ompou d 
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Uos ti fI ctory Construction Pace of 
Takari Project in Mahhra htra 

747. SHRI PRAKASH V. PATIL: 
Will th Minister of WATER 
R SOURCES b pleas d to state 

( ) wh ther Government are aware that 
the pace of constructi 0 of the Takari 
Project in Maharastra which is a medium 
proj ct and very vital for the area is utterly 
unsatisfactory; 

(b) if so, what ar tb factors responsi. 
ble therefor; 

(c) what i th 'Centr I assistance 
sough I given ; and 

(d) th s eps bing ta en t accelerate 
th pac of work and by what time this 
will b completed? 

TH MINISTER 0 WATER 
R SOURC (SHRI B. SHANKAR A 
NAND); (a) to (d). Information is being 
colI c ed from the Maharashtra Govern-
ment. 

Paucity of Life Saving Drug in All 
India n titute of diea) Science 

748. H PRAKASH V. PATIL : 
SH I MANV NDRA SINO 

Will the Minister of HEALTH AND 
FAMILY WELFARE b pleased to state: 

( ) wheth r Governm nt' ttention has 
b en drawn t the ews item appearing in 

industan Time dated 15 October, 1985 
about tbe paucity of li~ saving drugs in 
All India In titutc of Medical Sciences, 

w Delhi; 

(b) what i tll po ition f the up ply 
of vital dru s in other Central Government 
ho pitals in D Ihi : 

(c) wheth r uch hortage have b com 
r th r fr qu nt au iog great hardship to 
p tient ; and 

(d) wh ther Government would conduct 
n indepth quiry to en ure that medicines 

in the All India In titut of Medical 
Sci nc r prop rJy tor d and such 
Ihortaae do not crop up fr qu ntly ? 

Y MIN ST R IN TH 
FAMILY 

RISHNA KUMAR): 
India Institute of Medical 

Sciences have reported that there is no 
paucity of life saving drugs as listed ' in the 
Institute's drug list. There was, however, 
a temporary shortage of a few drugs duting 
the month of October 1985, but this was 
made good by effecting purchases from the 
open market. 

(b) All the vital drugs are available in 
the other Central Government hospitals in 
Delhi. 

(c) and (d) Do not arise. 

U.P. Districts Hit by Encephalitis 

749. SHRI PRAKA H V. PATIL : 
SHRIM TI ISHORI SINHA : . 

Will the Mini ter of HEALTH AND 
FAMILY WELFARE be pleased to state : 

(a) whether it is a fact that at least 3 
districts of U.P. are hit by encephalitis in 
a big way; , 

(b) whether other ar as in the country 
are also affected ; 

(c) if so, what teps h ve been taken to 
arrest the spread of thi fatal d r ease ; 

(d) whether to combat with this disea e 
India has to import medicines from Japanl 
other countries and wh ther the country is 
self-sufficient t treat it ; and 

(e) the number of deaths that took 
place due to encephalities during the last 
one year '/ 

T E DEPUTY MINIS R IN THE 
DEPARTMENT AND FAMILY 
WELFA E (SHRI . KRISHNA KUMAR): 
(a) and (b) According to available infor: 
mation there has been an incre ase in the-
incidence of ncephalitis cases in certain 
part of Uttar Pradesh and West Bengal. 

(c) A tearn feom National Institute of 
Communicable Disea es Delhi and All 
India Institute of Hygiene ·and Pub) ic 

ealth. Calcutta were deputed to Uttar 
Pradesh and West Bengal respectively to 
render the necessary advice and assistanc 
to the State Oovernments. Both the 
Stat Governments have taken the 
necessary containment measures including 
insecticide spraying, h alth education. 
publicity and tr atment oC patient. It 
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appears that the incidence pattern is 
currently on the decline. 

(d) Generally symptomatic treatment i 
required to be given to Japanese Encepha-
litis patients. India is elf- ufficient and 
I not importing drug from Japan or any 
other country. However, ~t pre ent vaccine 
against Japanese encephalitis is imported 
from Japan as and ' when required for use 
for population at risk. 

(e) Thare have been 1390 deaths (prov.) 
due to Japanese ncephalitis during 1984. 

Master Plan Prepared by H.P. 
Government for Control of Flood 

750. SHR ZAINUL BASHER: Will 
the Minister of WATER RESOURCES be 
pleased to state : 

(a) whether Government of Uttar 
Pradesh have prepared a comprehensive 
master plan for the control of flo ds and 
have forwarded it to the Ministry for 
approval and Financial a sistanc ; 

(b) if so, the total expenditure on the 
plan and assistance sought from the 
Central Government; and 

(c) reaction of Government thereto? 

TH MINISTER 0 WATER 
ESOURC S (SHRI B. 

SHANKARANAND) (a) No 
such comprehensive master plan for 
the control of floods have been forwarded 
by the Gov rnment of Uttar Pradesh to the 
Ministry for approval and financial assis .. 
tance. 

(b) and (c) Question does not aris . 

Work on Sutlej-Yamuna Lin Canal 

751. 5 RI DH RAM PAL SINGH 
MALIK: 
SHRI KALI PRASAD P AND Y : 
SH [SUBHASH Y ADAV : 
SARI VISHNU MODI: 
S RI V. TULSIRAM : 
S RI KAMLA PRASAD SING 

Will the Minister of WATER 
RESOURC S be pleased t tate: 

(a) whether Sutlej-Yamuna ink Canal 
construction work is going on as per 
SCheduled programme ; 

(b) whether this project i tarved f 
funds i 

(0) whether Government propose to 
release more furids for the completion of 
this project and if so, the details thereof; 
and 

(d) the time by which this project is 
likely to be completed 1 

THE MINISTER OF WATER 
RESOURCES (SHRI . S ANKARANAND): 

(a) es, Sir. 

(b) No, Sir. 

(0) In the meeting held in this 
Ministry on 4th October, 1985, it wa 
agreed that to meet the immediate require-
ment of funds for the project, an amount 
of Rs. 30 crores, Rs. 10 cror s and R. 4 
crorts would be released by the Govern-
ment of India, Government of aryana 
and Government of Punjab respectively. 
The Central Government and ! the 
Government of Haryana have already 
relea ed the money and the Government of 
Punjab is likely to release the amount 
shortly. 

(d) The Project i likely to be com-
pleted by 15th August, 1986. 

Work On Telu u-Ganga Project 

752. SHRI DHARAM PAL NG 
M LIK: 
S R UBHAS YADAV: 

Will the Minister of W ATBR 
RESOURCES be p1eased to tat 

(a) whether th T lugu G nga Project 
in Andbra Pradc h has b en goin on as 
per . chedule ; 

(b) if 0, mon y 0 f r pent on thi 
project; and 

(c) the tim by which this , pr j t i 
lik ly to be compl t d ? 

T MINIST R 
RESOURC S ( R S 
( ) to (c). A c rdin t the inform tion 
received from the t te ,overnm nt th y 
have b en incurring expend iture on tbe 
T lugu roj c fr m 983- 4 and th y hay 
srent R . 62.58 cr re till 15th uly 1985. 
Since th . r je t ha no en approved 
by the Planning Commis i n, th que tion 
of the time by w ich the Pr j ct witl 
compl t d doe n t ari . 
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Purcha of Air u in Pla(e of Boeing 
Aircraft 

753. SHRI ASHWANTRAO 
GADAKH PATIL: Will the Minister of 
TRANSPORT be pleased to state : 

(a) whether Government have rescinded 
its earlier decision to 'purchase Boeing 
ai craft for Indian A;rline in favour of 
acquiring Airbus for the fleet modernisa-
tion? and 

(b) if so, what are the reasons there-
fur? . 

THE MINISTER OF STATE IN T B 
DEPA TMENT OF CIVIL AVIATION 
(SHRI JAGDISH TYTLER): (a) and (b). 
A letter of intent was earlier issued by 
Indi_an Airlines, subject to Government 
approval, to MIs. Boeing for purchase of 
12 Boeing 757 aircraft Thi has since 
been calcetled and a fresh letter of intent 
issu d to M/, Airbus ndustries for 
purchase of A·320 aircraft. This was done 
because of the techno-economical advanta-
ge of the Airbus A-320 aircraft over 
Be ing 757 circraft. 

Group In u.rance Scheme for Railway Porter . 

754. SHRI V . . KRI HNA IY R: Will the 
Minister of TRAN ORT be pleased to 
tatc : 

(a) whether thcr i any proposal before 
Government to introduce Group Insuracne 
Sch me for Railway porters; and 

(b) if so, when will it be introduced? 

THE MINI TER 0 TRANSPORT 
(SHRI ANSI L ~): (a) Ye Sir. 

(b It wa sugge ted to the Nationa.l 
F d rati n of R ilway P rt rs, Vend rs 
and Bear rs that the op ration of thi 
ch .me t gether with the adrnini trative 

wor could b ntru ted to them. No 
furth r d eisi n c uld be tak n in this. 
mat er f r w nt f re p n e from the 
F d rad ns. 

irth t 
755. P . P.I. KURI : Will the 

EALT AND FAMILY' 
be pI a ed to tate: 

(a) tIl names f t t s where birth 
r t i abov n i n 1 verag . an 

(b) steps being taken to effectivcy 
implement the family welfar programme in 
those States '1 

T DEPUTY MINISTER IN THE 
DEPARTMENT OF AMILY WELFARE 
(SHRI S. KRISHNA 
KUMAR) (a) The annual 
estimates of birth rate are provided by the 
Sample Registration System (SRS) of 
Registrar General, India. Based on the 
estimated birth rates for the latest available 
year i.e. 1983, the following State have 
shown higher birth rate than the nation 1 
level: 

Assam, Bihar, Gujarat, Haryana. 
Madhya Pradesh, Orissa, Rajasthan~ Sikkim 
and Uttar Pradesh. 

(b) An Action Plan has been formula-
tl!d by the Ministry to control populati6n 
gro\\th in the country, The major el ment 
of the Action Plan are increased community I 

participation, improved communication, 
strategy, provision of suitable incentives 
improving programme management and 
appropriat r se rch and evaluation. 

[Translation] 

e a "Iwny Line During evonth Plan 

756. SHRI KAMLA PRASAD 
RAWAT: Will the Mir.ister of TRANS .. 
PORT be pleased to state: 

(a) the names of . the places in the 
country where new railway lines would be 
laid during the Seventh Five Y at Plan; 

(b) the amount of e"penditure to 
be incurred on these new rai1w~lY Irnes; 
and 

(c) the names of the places together 
with detail where metre-gauge lines would 
be conv rted into broad-gauge lines beside 
laying new ra ilway lines? 

THE MINIS ER OF TRANSPORT 
(SHRI BANSl LAL): (a) to (c). The 47 
New Lin Projects and 18 Gauge C nversion 
Project t mentioned in the Budget papers 
1985-86, will b progressed to the extent 
pos ible, depending on resources made 
avajlabl on ye r to year baSiS, during the 
S ven th iv Y r Plan perio(t 
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F.e of Sovl t Tecbno\ogy for Con tructlon 
of Dam 

757. SHRI BANWARI LAL 
PUROHIT: Will the Minister of WATER 
RESOURCES be plea d to state: 

(a) whether Government propose to 
use Soviet technology for designing and 
construction of dams in the country; 

(b) whether any discussion with the 
Soviet e:x:ports in this regard was held 
recently; 

(c) if so, details thereof; and 

(d) when a final decision is likely to 
be taken? 

THE MI lSTER OF WATER 
RESOURCES (SHRI B. SHANKARA .. 
NAND): (. ) Under the Protocol signed 
between India and th U.S.S.R. for 
technical cooperation in the field of Water 
Resources Dev 10pOlent, the designing and 
construction of dams is one of the items 
identified for cooperation. 

(b) to (d) An Indian expert team 
visited the U.S.S.R. in September-October. 
1985 and had discussions with Soviet 
experts in this regard. 

The delegation has identified some 
features in Soviet dams design and 
construction which could be adopted in 
India wh re applicable. They include: 

(0 Treatment of dam foundation 
which has water solu)?l gypsum 
lenses. 

(ii) Sp cial type of energy dissipation 
arrang ments. 

(iii) Wave deflectors on top of 
embankment dams. 

jv) Reinf reed concret pane] on th 
up tream face of dam in phice of 
rip. rap. 

(v) ish tran portation sy tern acros 
~ r $ulator by trav lling nct, 

Steam nine Condemend and Shed Clo d 

758. SHRI MO ANB AI PATEL : 
S R AMARSINH RATHAWA: 

Will the Minister of TRA SPORT be 
pleased to state : 

(a) whether it is a fact that a number 
of steam engines arc condemned every 
year; 

(b) if so, their number Zone-wise, 
during the last three years ; 

(c) whether it is also a fact that due 
to the condemping of steam engine many 
sbeds have been closed down ; 

(d) if so, the number of the heds 
closed down in Western-Zone, till date ; 

(e) whether ~t is a fact that many 
trains have been cancelled, if so, the 
number of trains cane lIed during the year 
1984-85 ; 

(f) whether Government propose to 
consider introdu tion of diesel engine in 
place of team eng ine on th e line from 
where steam engine has b en withdrawn; 
and 

(g) how the c ndemend steam engine 
are bing disp sed of? 

TH MINISTB 
(S RI BANS I LAL) : 

OF TRANSPO T 
(a) Yes, Sir. 

(b) A tatem nt j given blow. 

(c) es, Sir. 

(d) On We tern Railw y only Godhr 
steam hed has be n c10 d but du to 
change of traction. 

(e) No, Sir. 0 train ba ve een 
cancelled du to c ndemnati on r st am 
loco in 1984-85. 

(0 Wh ncv r team locomotive 
withdrawn l.hdr re lac ment by It rn ti e 
m des of tracti n includin di 1 tr io 

c nsider d. 

(g) M tly 
auction. 

al thr u h public 
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Statement 
Condemnatlon .. Steam Loeos 

During last three year 

C.R. E.R. N.R. N.E.R. N.F.R. 

114 200 170 

16 14 

7 -- 65 

1982-83 

24 

1983-84 

26 

1984-85 

10 

58 

9 

13 

Use of Imported and Fully Eputpped Mob ile 
Hospital on Wheels 

759. SHR MAnE DRA S NO : Will 
the Minister of EALT AND FAMILY 
WELFARE be pleased to tate: 

(a) whether fully equipped ' mobile 
hospitals on wheel, including operation 
theatre etc" wer import d by Govern-
ment during 1977-78 incurring heavy 
expenditure running into crore of 
rupee ; 

(b) if so, how these mobile hospital 
are being used and h w many f them ar 
actually being u ed .; and 

(c) how many are lying idle . and sine 
when 

T D PUTY MINISTER IN THE 
DEPARTM TO FAMILY WELFARE 
(S . K ISHNA UMAR): (a) to (c) : 
318 M bit Clinic wer r ceived by the 
Government of India under the U.K. Aid 
Programme. Three mobile linics w re 
upplied to ach m dieal college to provide 

health care servie to rural and mi-
rural population. The us of the mobil 
clinic vaTie f m in titution to in titution 
d pending n a nwnbe of factor including 
the t rrain, nature of existing rural health 
ervi e and th avail bility of upplement-

ary r source etc. Wherev r po ible, thes 
Clinic ar al used for other National 

e lth Pr ramme. Government ar 
continuou ly monit rin the utili ation of 
th s lini . 

S.R. S~C.R. 

75 67 75 153 936 

9 1 7S 6 156 

2 - s 11 113 

Timely Clearance of Teams for World 
Competitions 

760. SHRT MUKUL WASNIK: Will 
th Minister of UMAN RESOURCE 
DEVELOP NT be pleased to state : 

(a) whether there are any set rule, 
criteria or norms t cl ar teams for inter-
national meets ; 

(b) if so, whether the said rules, 
criteria or norms were applied in the 
clearance of teams for the W rId Junior 
Hockey and Wrestling Championships at 
the Kobe university and Siogapere table 
tennis competitions etc; and · 

(c) whether the aid set of rules, 
criteria or norm have resulted in the 
delay in the timely clearance of the team • 
sportsmen or managers of the teams ? 

THE MINIST R OF STAT I tHE 
D PARTM TS OF YOUTH ~F AIRS 
AND SPORT AND WOM W LFAR 
(HRIMATI MA GAR ALVA) : (a) 
Y ,Sir. 

(b) es, Sir. Actually, the Wtestling 
team w nt to T yo and n t to obe. 

(c) 0, Sir. 

etting up port Comp Ie at 
Aur ngab d 

761. S RI MUKUL WASNIK: Will 
Minister of HUMAN SOURCE 

V LOPMENT b plea d to tat . 
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(a) whether Government 0 Mahara htra 
have uggested to set up a port complex 
In the tat at uranga bad ; and 

(b) if 0, the reactio of the Union ' 
Government thereto? 

THE M STATE ' THE 
DEPARTME TS OF 0 AFFAIRS 
AND SPORTS AND WOMEN WELPAR 
(SHRIMATI MA 0 RET ALVA): (a) 
The Government ' of Maharashtra ha 
forwarded to as a proposal from the 
Aurangabad unicipaf Corporation for the 
construction of a sport compleX! at 
Aurangabad and hav r commended th 
same for a grant. 

(b) The project has be~n approv~d' for 
a central grant, subject the usual con-
dition 0 

Abnormalitie oticed in ng 747 

762. SHRI MU UL WAS IK: won the 
Minis er of TRANSPORT b lea ed to 
state: 

(a) whether Government are aware that 
special inspections have notic d 'abnor .. 
mali ties in the tail section of ' several 
Boeing 747 Jurnboo Jet-liners" flown by 

. Japanese AirHnes ; ' 

(b) if s , wbether ' the Ind ian Airlines 
and Au-India have al 0 similarly inspect d 
their aircrafts ; and 

(c) if so 
'action taken 
matt~r ? 

the results thereof and 
by Gove nment in 1he 

TH MINISTER OF STAT N TH 
OEPARTMBNT F CIVIL AV ATION 
(SHR JAO ISH TYTL R) : (a) : Yes 
Sir. 

(b) and (c) I di n Airline' f1. et 
doe not include Boeing .747. Air Iodi 
has, however, compl t d . pecial inspeetio 
of the tail s ction of th i . oeing-747 
aircraft. No serious defects w r n ticed 
during ins ction. Air In ia h v t 

howe er been a k d to arry out p ri di 
inspection of aircraft tail plan ,fin rudder 
and aft pre ure bul 1 on 
b~ i 

30. 1907 (SAKA) Written A"swer~, 

Central School in cb Distrl or th 
Country 

763. SHRI V. S. VIJAYARAGHAVAN: 
Will the Mini ter 6f HUMAN RESOURC 
D V LOPMENT be pleased to st t : 

(a) whether there j any p.roposal to 
start a central school in each district in 
th country: 

(b) if so, the steps taken 0 far in this 
r gard ; 

(c) in how many 
school are going to b 
next year • and 

district c ntral 
tart d during t 

(d) by what time all di tricts will be 
covered? 

THE MINISTE OF ST T I 
DEPARTM NTS OF DUCAT 0 
CUL TUR (SHRIMATI SUS ILA 
ROHA TOI) : (a) There is no roposal to 
start a ' Central School (as distinguished 
from"Model School) in cach di trict 1 t 

• 
country. 

(b) to (d) Do not atis . 

Ob"ect;on to th cution of Irr! atio .. 
Part f Kuiarputty-Ka pp r~ ulti-Purp 

Projec 

764 SHRI V.S. VUAYARA 
Win the Minist r of WAT R 
be pleascd to state: 

(a) whether any obj otion w rid 
to the execution of the irrigation pa t of th 

uiarputty-Ka appara multipurp e 
j ct in iCerala ; 

(b) jf so, the "nature of objection ; 

(c) wh ther Government ar 
the position with reg rd th 
part of this pr j ct ; and 

(d) if 0, tb fact th r f? 

MI 1ST R OF 

r viewing 
j rig tiOD 

CS(HI A RA 
): (a) to (d). The project has not b en 

fund accept ble on envir om nt J con-
ideration. The tat Oovernmen hay 

informed that they e xamin'n alt rna-
tive sources of t r f r ir i ating th ar 

n isa ed 
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Probl of Res stance of alarl 
Parasites to Dro s nd use of Herbal 

Medicine "Qin bao" 

76S. SHRI CmNTA MOHAN: Will 
·the Mini ter of HEALTH AND FAMILY , 
WELF ARB be pleas d to state : 

(a) whether it is a fact that the pro-
blem of resistance of malaria para ite to 
the drug now available ha assumed 
crious proportion ; 

(b) whether it is also a fact that anti-
malarial drug now available , cause seriou 
lide-effi ct ; 

(c) whether Government are aware of 
the us of effective herbal . medicine 
"qinghao" in China a reported in 'News 
Time' dated 1 S October t 1985.; 

(d) bether any similar traditional 
herbal indigenous plants ar availabl jn 
the country and tested out lty Central 
Drua Re earch Institute, Lucknow and 
other laboratories; and 

(e) whether Government are aware of 
neglect of medical Research and Develop-
ment for developing antimalaria vaccine 
and indigenou drugs by Indian Council . 
of Medical Res arch, Council of ' 

cientific nd Industrial Re earch etc. ? 

(b) No, Sir. 
(c) and (d) According to the informa-

tion available, "Quinghaoseu
• .a h rbal 

medicine used in China from very old day, 
is very effective in the treatmen~ of cordral 
malaria. In India also indi nous 
Ayurvadi~ drugs like I Ayush .. 64' and 
Rigril, bave been te ted in Central Dru 
Research Institut , Lucknow and National 
Institute of Communicable Disea e, Delhi. ., 
Trial of II Ayush" on aniJ)lal model are 
still not conclusive. 
. (e) The l.e.M.R. is actively involved 

in unde(taking malaria vaccine trials in 
the country under the Gandni Reagan 
Science Technology Initiative. 

. . On-Goln Irrigation Project in Man Ipu 
766. SHRI 'N. TOMBI SINGH: Will 

the Minister of WATER RESOURCES be 
plea _ed to state: 

(a) the names of the on-going irrigation 
projects in Manipuf and their respective 
progress; 

(b) wb ther any urvey for irrigation 
projects is in progress on the sources of 
ImphaI and the Iri! river in Manipur; 
and ' 

(c) if so, the details thereof? 
THE MINISTER OF WATER 

RESOURCES (SHRI B. SHANKARA-
NAND) : (a) The information is given in 
the statement given below. 

(b) and (c) The Central Government 
is not carrying out any surveys for 
irri ation projects in Manipur. The 
State Government are carrying out surveys 
of 17 irrigation projects on different rivers 
including Iril. of which work on 5 pro-

THE DEPUTY MINISTER IN THE 
DEPA TMENT OF FAMILY WELFARE 
(SHRI S. ISHNA KUMAR): (a) 0, 
Sir. However, in some pockets of the 
country p, fal iparum para ite has shown 
lOme re istance to Ch roquine, the 
traditional dru u d for treatment of 
malaria. . jects is in an advanced stage. 

Statement 
Progress of OngDlng 1rTigation Pr()ject in Manipnr 

S1. No. arne of the Project 

1 2 

PROJECf 
A. Major Projec/1 

1. ingda Irrigation 
2. Thoubal 
3. Loktak Lift Irrigation Schem~ 
'\. Khu a 

Late t estimated 
cost 

9.08 
80.00 

23.'3 
~.OO 

(R . in cr res) 

Anticipated Expenditure. 
Incurred upto March, 

1985 
4 

7.41 
11.86 
21.36 
4.t 
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1 z 
B. Medium Projects 

1. Khaupam Dam 
2. Imphal Barrage 
3. ' Seikmai Barrage 

, Step for Uniform Standard of Education 
by University Grant Commi sion 

761. SHRI N. TOMBI SINGH: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

( ) whether the Universi~y Orants Com-
mi. sion is taking uP. any steps for ensuring 
unIform standard of education at the 
University level throughout the 
country; 

(b) if so, details thereof; and 

(c) if not, whether 'the Commission 
propo es to conduct a special survey in 
this regard to identify the main causes of 
the lack of uniformity in standard and to 
find remedies thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGI): (a) and (b). In order to 
ensure a measure of comparability in the 
standard of education offered l by different 
universities, the University Grants Com .. 
mission has prescribed regulations specify. 
ing 'the minimum standards of instructions 
for , the award of BAlD. ScID. Com. 
degrees by the univer ities. The e regula .. 
tion provide that th number of actual 
teaching days i an academic year should 
not be less than 180; that the universities 
should adopt the guidelines issued by the 
U.O.C. for the conduct of examinations • 
that teacher who do not fulfil the mini: 
mum qualifications prescribed by the 
Commis ion hould not be appointed to 
teaching posts; and that the workload of 
teachers hould be pr scribed In accordance 
with the guideline is ued by the U.O.C. 
The Commi sion as also decided to hold 
a national test for th award of ' unior 
Re arch Fellowships. This test is intended 
to ensure that th re is a mea ure of com .. 
par bility in the performance level of 
I uat from different universities who 

e awarded f, llow hi p . 

3 

2.98 
S.28 
6.64 

(c) Does not arise. 

4 

2.7S 
4.7S 
5.57 

Lifting of Ban on Creation of Po tl for 
the Metro aU ay 

768. SHR PRIY A RANJAN DAS 
MUNSI: Will the Mini ter of TRANS. 
PORT be pleased to state: • 

(a) whether the Metro Railway authori-
ties have requested the Department of 
Railways to lift the ban on creation 
of posts for the Metro Railway in 
Calcutta. 

(b) if so, the details thereof; 

( ) the number of taff required for 
the running and maintenance of Metro 
Railway in Calcutta; 

. (d) th contemplation of Government 
in relation to the propo al for lifting of 
the ban on creatio of po t for th 
Metro Railways ; and 

(e) the steps ta en/proposed for 
lection of suitable staff for maintenance, 

engineering, ecurity, electrical and other 
departments of Metro Railway in 
Calcutta? 

THB M NIST R 0 TRAN PORT 
(SHRI BANSI LAL) : (a) to (). A stato-
ment is giv n b Jow. 

St tem t 

(a) 0, Sir. 

(b) Do not ri • 

(c) For th 1 e dy coromi ioned 
B plallade-Bhowanipur aod Dum Dum .. 
Belgachia ect1 n, 317 taft nd 7 ofl:lcer 
are d ployed. Additio a1 aff nd ofllcers 
a needed will be po ted when further ' 
section at ope cd. 

(d) Doe not ari e in vi of reply to 
Part (a) of tho qu tion. 
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(e) -Metro Railway are filling the 
posts for maint nance and QPcratio in the 
light of the guideline approved by the 
Railway Board. Thes _ guidelines provide 
for posts like llooking Clerks, Ticket 
Collectors, etc. being filled from' among 
Group 'e' and 'D' staff drafted from . onal 
Railway and causal labour in Metro 
Railway, in a manner considered conveni-
ent and equitable by the Railway. The 
drafting of the e staff for the post for 
maintenance and operation will be ubjel.ft 
inter .. alia to «lialbility and screening r 
ele~tion as the case may be. Specialise~ 

posts lik Diver t ssistant Station 
Master, Section Controllers, etc., ar 
being fill by drafting suitable st ff ft m 
the Zonal ailways. 

Translation] 
Electrification of ail ay Lin 
During even b Fi r PI n 

769. SHRI SHANTI DHAR WAL : 
Will the Minister of TRANSPOR'f b 
plea d to stat : 

(a) wh ther th Department of Railway 
have taken a decision to el ctrify some 
railway lines during th S venth _ ive Year 
Plan; 

(b) if so, whether Delhi-Jaipur, Delhi-
Jodhpur and Del i .. Bikaner railway lin s 
are Iso propos d to be electrifi d dUring 
this p dod; 

~) if 0, th tim by which electri ca .. 
tion work thereon is propos d to be 
started; nd 

(d) if not, reason ther for? 

(S RI . 
Sir. 

(b) 

NISTER F T AN 
BA SI LAL) : (a) 

o. Sir. 

(c) Does not ad 

o 
y s, 

(d) lectrification of ailways i a 
capital inten iv work and the xpenditur 
i incurr d by pri Hy on ection whi~h 
hay th high t traffic den ity. 0 a to 
obt in maximum and quic t return on 
ca it 1 jove ted. Th PI sent priori i s 
for 1 t ification ar;e to cov~r the trunk 
route conn cting th Metro Utan own 
i-e., D lhi- ombay, Calcutta-Bombay and 
~Ih' dr s d otb r rout~s important 
for mov ment of al and iron ore et. 

I 

JVrztlen Answer.s 

In view of t e pno hie f r electrification 
of trun rout sad constrant of res our s, 
as well a low d nsities on the s ctions 
it has not be n feasible to include electri· 
fication of Delhi .. Jaipur, 0 Ihi-Jodhpur 
and Jhi- ika cr ilw y line . in the 
Railway programm of eJ ctrification in 
th VIlth iy Year Plan. 

Openiu 0 Z~ 1 0 ce t Bila pur or 
Jabalpur in Madhy Prade b 

770. 
the Minister of T 
to state: 

SH YAD V. Will 
SPO T b pleased 

(a) wh ther the D partment of Rail .. 
ways are onsid ri g opening a zonal 
offi of railway ither in BiJaspur or 
Jabalpur in Madhya Pradesh ; 

(b) if so, the details th reof ; and 

(c) th r asons for th opening such a 
zonal centre so fat ? 

T MINISTER OF TRA SPO T 
(SHRI BANSI L L): (a) to _ (c). Yes', 
Sir. ormation of a new zone, namely East 

cntral Zone has been accepted in princi .. 
pIe by this Ministry. Th actual settin 
up of this zon has, however. been deferred 
du to p ucity of funds. 

[Engli Il] 

tting of riodical Over- auling 
Wor sh p at olan kond ( .C. 

Railway) 

771. SIC. MADHA V REDDY: 
Will the Minist r of TRANSPORT be 
pI a d to s ta te : 

(a) whether Government are aware 
that s veral experts bad suggested and 
recommended setting up of a periodical 
overhaulin (POH) workshop at KoJanu-
~onda near Vijay wada on South C ntral 

ail way at cost of s. 20 crores ; 

(b) whetb r it is a fact that for thi 
i1 y dmini r tion ha already 

arm rk 30 acre of land at olanukonda 
and 

(c) tb progr s made in th S tting up 
of th (POB) work hop at Kolanukonda ? 

o TRANS 
(a) be 
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ment is not aware of any experts group 
suggesting or recommending setting up of 
a POH workshop at Kolanukonda on S.C. 
Railway. owever. a new Broad gauge 
wagon repair Shop has been set up at 
Guntupalli near Vijayawada at a cost of 
appro~imatelY 'Rs. 26.50 crores. 

(b) and (c). Do not arise. 

Hotels Run by the Iodi 0 Railways , . 
772. SHR , C. MADHAV REDDI: 

Will the Minister of TRANSPORT b 
pleased to state: 

(a) whether Indian Railways hay 
ent red into Hotel line as well ; 

(b) if s , details of Hotels being run 
by the Indian Railways State-wi e ; 

Hotel Year 

Puri 1982·83 
1983 .. 84 
1984-85 

Ranchi 1982·83 
1983·84 ' . 
1984-85 

(d) and (e). Th r i no propo al at 
present for fUDning any new Hot 1. 

Introduction of ew Tra in ... 

773. SHRI C. MAD A V R DDI ! 
SHRI M. RAG UMA DOl : 

Will the Minister of TRANSPORT be 
pleased to state: 

(a) the number of coaches (ctas -wi e) 
and locomotives (type-wi e i.e. B.O. M,G. 
Electric/Diesel) added to the tIe t since 31 ' 
March 1984 ; , 

(b) the details of re u st p ndiog with 
Government for introducfon of New 
trains; and 

, 

(c) the profit earned by thes otct 
durin" he last three years and the occup .. 
aney percentage in these Hot Is during tho 
p riod ; 

(d) whether Railways are proposing to 
run new Hotels ; and 

(e) if so, detail thereof and if Qot, 
reasons therefor 1 . 

TH~ MINISTER 0 SPO 
(SHRI BANS! LAL) : (a) to (c). Ra ilway 

are running two Hotels, one at Purj in Oriss 
and the other in Ranchi in Bihar. The 
profits nd occupancy of es~ Holes 
during the Jast three years are as 
under: 

Occupancy 
Ratio 

49% 
41.7% 
24% 
57.4% 
41.6% 
25% 

Profits 
(Rs.) 

437942 
335000 
1786S() 
129310 
96000 
65850 

(c) wh n d Governm nt p t to 
meet the requests. 

MI 1ST 0 T A SORT 
(SHRI BA SI LAL): (a) A St tement 
j given below givin addition duriDS 
1984-85. 

(b) 
demands 
below. 

Ii t of III f the p odin 
giv D in tIl tat ment I 

(c) No Time schedul . n b given. 
uch of the request which ar justified nd 

feasibl will be consid red ubj cted to 
availabil ty of re ouree . 



1,1' r~ 

"ti,~ A".fW~r; ov MB 1, i98s rlt ,Ii Arisw.;s . 1! 

State t I 
Holding as on 1-4·1984 

Locos 

BO Diesel 
Add'tion to the fleet 

1-4-85 

WDMI 97 95 (-) 2 
WDM2 1562 1608 <+) 46 , 
WDM4 71 71 
WDM6 2 2 
WDSI 11 11 
WDSS 21 21 
WDS6 37 40 (+) 3 
WDS2 29 29 -
WDS4 + 4B 351 362 (+) 11 
WDS4D 2 (+) 2 
WDM3 8 8 

Total BO 2189 2249 (+ ) 60 

MG Die el ' . 

YOM3 30 30 
YDM4 369 393 (+ ) 24 
YDM4A 66 65 (- ) 1 
YDMS 2S 25 -

. YDMl 20 20 
Shunter (fowler) 9 9 -

Total MG 519 542 (+) 23 

Total 
BG+ MG 2708 2791 (+ ) 83 

G leetrle 
Holdin a on Addition to the fleet 

1-4--S4 1-4-8S 

1 2 3 4 

WA 1 96 94 (--) 2 
WAMl 32 3:2 
WAM3 2 2 
W M4 493 490 (-) . 3 
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- --1 2 3 

WAG1 103 101 (-) 2 

WAG2 39 39 
WAG3 10 10 
WAG4 172 172 
WAGSA+B S8 112 (+) 54 
WAPI 4 S (- ) l' 
WGMI 7 7 
WCM2 12 12 . _-.. . 
WCM3 . 3 3 

WCM4 7 ' 7 - , ..... -::...... 

WCM5 20 20 
WCGI 19 19 
WCG2 57 57 
weSI 1 (-) 1 
WCAMI 53 52 (-) 1 

Total DO 1188 1234 <+) 46 

MO Electric 
YAMI 20 20 

Total 
BG+ MG 1208 1254 (+) 46 

Coaches 
DO MO 

Type Holding a on Addition to Holding as on Addition to . - - • 1·4-84 1-4 .. 85 the fleet 1-4-84 1 .. 4-85 the fteet 

1. AC. First 123 107 (-) 16 
2. AC. Chaircar 92 91 (-). 1 
3. AC. 2 Tier 247 297 ( + ) SO 10 10 

. 4. First Class 1286 1268 (- ) 20 588 574 (- ) 14 
5. General .. 

lInd 6584 7111 (+) 527 4818 4698 (- ) 120 
6. General 

lInd Sleeper 4401 4509 (+ ) 108 1310 1314 (+) 4 
7, Other 4016 4011 (+> 65 2599 2501 . (- ) 98 

Total PCVs 16,149 17.464 (+> 71S 9,1~S 9,097 (- )22 

TotalOCV 4,698 4,72~ . (+> 28 2,874 2900 ( + ) 26 
Total 

Coaches 21,447 22,190 (+ ) 743 12,199 
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Statement Showing some of the Pending 
Demands for Introduction of New Trains 

1. Patna-Madras C ntral 
2. Patna- ombay 

3. Oelhi-Ranchi via PaizabadJLKO 

4. Delhi-Bombay via Nagda 

S. Bhatinda-Hatdwal' 

6. Allahabad-Rajkot/Hapa 

7. New Bongaigaon-Bombay 

8. Bombay VT-Gorakhpur 

9. Howrah-Dwarka 

10. Visakliapatnam- hmedabad 

11. Durg-. Ttivandrum 

12. Bombay-Lucknow 

13. Bombay- anpur 

14. Bhusaval-Jabalpur 

15. Bikaner- achiguda via Jodhpur 

16. Delhi- Manmad 

17. Bombay- Nagpur 

18. Delhi-Punc 

19., owrah-Pune 

20. Bhopal--V ranasi 

21. Delhi-Nagpur 

22. Kota-Madras/Trivandrllm 

23. Howrah~ pa 

24. apa-Hyderabad 

25. Hapa-- angalor 

26. Jodhpur-Hyderab'ad 

27. owrah- Puri 

28. Varanasi-' Calcutta 

29. Howr h-Anand 

3 . D Ihi- ·Mald Town 

31. atpadi-Bangal r 

32. Wardha- Bomba 
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33. Ahmedabad-Bangalore 
(via GuntakaJ) 

34. Adila'bad-Mudkhed 
ecunderabad 

35. Ahmedabad--:-Hyderabad 

36. S olapur-Qangalor . , 
37. , Miraj-Bombay 

38. Howrah-Hyderabad 

39. S~\lnderbad-Trivendrum 

40. ~ chili atnam-Hyderabad 

41. Warangal-Hyd rabad 

42. Ountur-Guntakal/Bangalore . 
43. Gora hpur-Sealdah 

44. Hissar -Jammu Tawi 

45. Chandigarh-Lucknow 

46. elhi-Hyderabad 

47. yderabad-Bangalore 

. 48. Kazipet-Waltair 

49. Bangalore-Sholapur 

SO. Hyderabad-Patna 

51. Waltai r-Delhi. 

Men I Ca e an Ho pitltlS State-Wi e 

774. SHRI C. MADHAV EOOI : 
Will the Minister of HEALTH AND ' 
FAMILY WELFARE be please~ to state: 

(a) whether Government carried out 
a surv y of mental case in the country; 
and 

(b) if so, details of Mental Hospitals 
in the country and th number of patients 
in each of them tate-wi e ? 

r DE UTY MIN 1ST R IN TH 
OEPARTM NT OF WBL, A (R S. 
KRISH A KUMA ):' (8) nd (b). o. 
country-wide urvey f mental cases in the 
country ha be n carri d out so far. owever, 
the . nO i n Council f M dical Research ba 
conducted a urvey n ev e mental 
disorders at four centres it) India, vjz. 
Bangalore, roda, ' Calcutta and Patiala 
during 1975·1979. List , of Hospital/ 
n titutio,ns having sp ciali t treatment 

f ciliti s for {Ilcntal patients is iven \0 
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the ~tatement I below. A statement II 
giving number . of patients of mental 

disorders . treated in specialized mental 
hospitals in -different - States/Union 
Territories is also given below. 

Statement I 

List of Ho pital {Institutions HavIng · 
Specialised Treatment Fa~i1itles for 

Mental Patients 

1. The Superintendent I/e 
Government Hospital for 
Care, Waltair, 
Vishakbapa tnam·S30003 
Pradesh. 

2. The Superintendent, 
Government Hospital for 
Care7 

Hyderabad .. Andhra radesh. 

3. The Superintendent, 
Mental Hospital, 

Mental 

Andhra 

M ntal 

Tezpur, Darrang-784001, Assam. 

4. The Superinte dent, 
Ranchi Mansik Arosyashala, 
Kanke, Ranchi-834006, Bihar. 

S. The Director ' and Profe SOf, 
Central Institute' f Psychiatry, 
Kanke, Ranchi.834006, Bihar. 

, 

. 6. The Superintendent, 
Davis Institute of Neuropsychiatry, 
(Kisborc Nursh~ng Home) 
Boreya Road, M Kanke. 
Ranchi.834007, Bihar . 

7. Tho Su erintend nt 
Mental Hospital 
Outside elhi Gat , Shabibag Rd. 
Ahmedabad-380004, Gujarat. 

I 

8. Th Su erintend nt 
Mental ospital 
arcJibag, Baroda. Gujarat. 

9. The Superintendent, 
Mental 0 pital, 
Ramnagar. Gujar t. 

10. The Superintendent 
Mental Hospital, 

aj.Kutch.370001, Gujara ~ 

11. The Superintendent, 
Kasturba Men tal Hospital, 

f MaroH, Tal, Nava ari, 
Oi tt. VaJsal Oujarat. 

12. Mental Institution, 
Kalaw da, Rajkot, Gujarat. 

13. The Medical Superintendent, 
Government Hospital for 
Psychia tric 
Oi ea e , Jammu, J and K. 

14. The Medical Superintendent 
Government Hospital for 
Psychiatric 
Diseases. Rainawari, 
Khatidarwaza 
Srinagar, Jammu and Kashmir. 

15. The Director, 
National Institute of Mental 
Health and Neuro Science , 
Bangalore-S60029, Karnataka. 

16. The Superintendent, 
Mental ospital. 
Dharwar-S80008, Karnataka. 

17. The Superintendent, 
Government. Mental 0 pita), 
Trivendru01-695005, K rala. 

18. The Superintendent, 
Governm nt Mental Hospital, 
Trichur·680004, Kera!a. 

19. The Superintendent 
Gov rnment enta] 0 ptlat, 
Ca)jcut, ozhi od -673016 
K rala. 

20 The P ychiatrist, • M ntal Ho pita] 
Indore-452003, M.P. 

21. The P ychiatri t 
ntal 0 pit 1 

GwaHor-474003 M.P. 

22. Th Sup rint ndcnt 
Central Mental pital 
yervad n -4] 100 

ahara htra . 

178 
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23. The Superintcnde t, 
N .M. M ntal ospital, 
Thana-400601, Mal1ara htra. 

24. The M dical uperint ndent, 
Mental Ho pita1 
Chhindwara oad 

a pur .. 440013 Mahara htr~. 

2S. The Sup rintendent, 
M ntal o spital , 
Ratn,agiri-415612, 
Mabata htra. 

26. The Director 
Kripamayec In titute for 
Mental e 1 h, 
Miraj, .0. Wanl wadi, 
Distt. Sangli, a ara btra. 

27. The Superinte dent, 
M nta spital 
Jail Colony, 
Kohima .. 7 7001, agaland. 

28. The Addll. uperintcndcnt, 
tv1cn tal 1. lth nstitude, 

.C.B, dlcal College spit 1, 
Cutt ck-753071 OrL a. 

29. he M dic 1 Sup rintend nt, 
Ul1j b M ntal Hospital 

Arnrit a '·143 01, Punjab. 

30. The S p rintendent, 
Ment 1 ospital, 

31. 

32. 

3. 

34. 

(P ychiatnc nt) 
nta Colony, 

Jaipur-302004, Raja than. 

ntr 

aja than 

35. l 'be Superintendent, 
Mental Hospital, 
Varana i.271002, U. . 

36. The Clinical Director, 
Noor Manzil Psychiatric 
Centre, Lal Bagh, 
Lucknow-226001, U .P. 

37. The Superintendent, 
Mental Observation Ward, 
7. D.L. Khan Road Bhawanipur, 
Calcutta-700025, West Bengal. 

38. The Superintendent; 
Hospital fOf Mental Oi eas s. 
18. Gobra Road, 
CaJcutta.700046, West Bengal. 

39. The Admini tratof, 
Lumbi i Park Mental Ho pitat, 
115, Oirindra Sarkar Bo e. Road, 
Calcutta-700039, W st Bengal. 

40. The Superintendent, 
Juttanagar Menta, ealth Centre, 
(formerly Bangiya Unmad Ashram) 
Calcutta-700077, We t engal. 

41. The Chief Medical Officer, 
Mental Hospital, Mankundu, 
Hoogly-712103, est Bengal. . 

42. The Superint ndeot, 
Sa karpol Mental Ho pita}, 
P.O. Mahestala, 
24-Parganas, West Bengal. 

43. The Superintendent, 
Lalgola Special Jail, 
P.O. Lalgo1a, 
Mursbjdabad, West Bengal. 

44. Th Superintendent, 
Mental .Hospital, P.O. Berhampur. 
Murshidab d, W st Bengal. 

45. Tb Medical Sup rint ndent and . 
Senior, 
Psyehi tri t, Ho ital f r M ntal 
Di as ,G.T. Ro d, Shahdara, 
D Ihi-l10032. 

46. The Medic 1 Sup dnt ndent 
Mental ospital Institute of 
P ychiatry and Human bavior, 
Altinho, 
Panaji-40300J Go am nand 
Diu. 
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[Translation] 

Late Running of 1 M and 2 FBL Trains 
00 ortbern Rail ay 

I 

775. SHRI NIRMAL KHATRI: Will 
the Minister of TRANSPORT be pleas,ed to 
state: 

(a) wheth r Railways hav received 
complamts to the effect that 1.M .. L. and 
2-F.B.L. trains on Northern Railway run 
very la te everyday ; and 

. (b) if so, the reasons therefor and-the 
action tak n thereon ? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL) : (a) Yes, Sir. 

(b) Late running is mainly on acco~nt 
of haavy ala rm chain pulling and hose PIP: 
disconnectIOns on Lucknow-Mughalsarat 
section and consequent effect on the trains 
gett ing out of path. Checks are being 
conducted in coordination with the State 
pol ice to curb this men ce. Close watch 
is now being k pt on the running of the 
trains. 

[Eng/ish~ 

Draft Po ition of Paradip ·Port 

776. S RI OMNATH RATH: Will 
the Minister of TRANSPORT be pleased to 
state: 

(a) the number of dredaers capsized in 
the Paradip Port ; • 

(b) the reasons ther for ; 

(c) whether large vessels callin~ on the 
Paradip Port are being diverted to other 
port J as they are not able to enter the 
port because of the draft remal lOS 
tagnant at 37 feet or more and as such 

the iron and other ores pould not be expor-
t d causing huge los to the Mineral and 
Metals Trading Corporation. 

(d) whether Por t Authoritie at ?ot 
i forming th Minerals and Metal Tradm 
Corpor don about the draft position of 
th Port; and 

the reason therefor 7 

THE MINIS ER 0 ST ATE IN TH 
D PARTMENT 0 SURPAC 
TRANSPO T (SHRI RAJ SH PILOT): 
(a) Two, one in 1980 and the other in 
1985. 

(b) The reason for capsIzlng of the 
dredger in 1980 was due to bad whether 
and error on part of the tafl'. The 
reasons for the 1985 incident, are under 
enquiry 

(c) Government i not aware of any 
diversion of v seI to other ports. How-
ever, due to grounding o'f the dredgers, 
Paradip Port Authorities have restri~ted 
the draiIt and length overall (LOA) of 
vessels calling at this Port. 

(d) The MMTC as w 11 as aU oth 
users of Paradip Port have been jnt rmed 
by Paradip Por t Authorities about the draft 
and other restrictions . imposed on ves el 
calling at th is por t from tim to tim . 
These restrictions are also publi bed in th 
Paradip Port Gaz..,Ue for general infor-
mation. 

(e) Does not arise In vIew of r pJy 
at (d). 

amily Plano in Tar et 

777. SH I SOMNATH RAT 
the inister of H ALTH AND 
WELFAR b pleased to tat : 

: Win 
AMILY 

(a) what 1 the tar et fi ed for th 
Family Planning in the year 1985-86. 

(b) what is the chievement 0 far; 
and 

(c) what is th target fix for Ori s 
and what i the achievem nt 0 far? 

THE OEPUT I 
DBP TM NT 0 Ml W L 
(SHRI S. KRISHNA UMA): a) nd (b). 
The m thod-wi e target for th c untry 
fbed for th amily PI nnin duriog tb 
year 1985-86 and th acbievem nt b ~n 
the p rformanc r port 0 f; r recclv 
from the State arc glv n blow : 
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Method Ann ual targ et Achi vemcnts 
1985-86 (April to Sept. 

1985) 

Ste . ilisation 5,560,300 1,523,741 

lU.D. 3,243,650 1,185.994 

C.C. Users 9,514,650 5,019,382* 

O.P. User 960,250 563,907* 

*relate to period April to August, 1985. 

(c) Th meth d-wise targe for 1985 .. 86 
under Family Planning programm and the 
achievements so far ' eported in respect of 
Oris a State are given below: 

Method Annual targ t Achiev In nts 

(1985 .. 6) (April to 
Sep'85) 

Sterili ation 210000 52,513 

J.U.D. 100,000 41 ,438 

C.C. U rs 157,000 99,750* 

O.P. Us r 36,000 15,456* 

*relates t period April to August, 
1985. 

Involv ment 0 Voluntary Agcllcie in 
Promotion of Culture 

77 . U SAIN DALWAI : Will 
th Mini ter of UMA OURC S 
D V LOPM NT b pIe sed to tate: 

(a) whether Gov roment pro s to 
spend hug amount on promotion of cul-
tur durin the Sev nth ~v Year Plan, if 
0, wb ther Governm nt propose to involve 

some voluntary agencies for promotion of 
culture in India and ab oa ; 

(b) if so, the criterion for selection f 
voluntary s vi~ org nis tion for this 
purpo ; nd 

(c) which ar the countrie in which 
Gov rnm nt re pl nning to ho t cultural 
fe tival in th n ar futur ? 

R 0 S AT IN T 
EDUCATION AND , 

Wr tten Answers isA 

CUL UR (SHRIMATI SUSHILA 
ORA 01) : (a) The Seventh ive Year 

Plan outlay fo promotion and dissemina-
tion of culture i being enhanced. 

inancial assistance is given to Voluntary 
Organisations enga d in the promotioD, 
propagation and dis cmination of cutlure 
in India. Financial assistance is also 
e}Qt nded to the Indo-foreign friendship 

cietie abroad for promotion of Indian 
Cultur . 

(b) On the basis of the recom.menda-
tions of State Governments or State 

ademie and the EXipert Committees, 
financial assistance is extended to Regis-
tered Voluntary Organisations of good 
standing, which have been working in 
specified field subject to the fulfilment of 
terms and conditions of . the respective 
s hemes of assi tance. 

(c) The Government is planning to 
bost a cultural festival in USSR in near 
future. 

Runni~g E tr iJu e 

779. SHRI M. RAGHUMA DDY : 
Will the Mini ter of TRANSPORT be 
pleased to state ; 

(a) whether Oovernme t are aware 
that bu ervices in th Capital and in the 

ational Capital Region is very, unsatis· 
factory and bccaus of lnad quate number 

f bu , women and children find it diffi-
cult to board' the bu e ; 

(b) whether Government are also aware 
that H)ean hours" is a misnomer because 
in a sprawling city like Delhi, buses have 
to cover distant places like Faridabad. 
Ghaziabad~ NOIDA etc. and student rush 
commences in the afternoon ; and 

(0) if so, the step contemplated by 
Government to run extra buses in the after-
noon as 'wel1 especiallY towards distant 
places in the National Capital Region ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF URFACB 
T ANSPORT (8 RI RAJESH PILOT) : 
(a) On the ba is of assessment mad by the 
Ex rt rou t rvice b a 
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ore fl et of 5409 (including 1385 P.O.) 
buses are considered adequate to meet the 
transport requiremen ts of Delhi. As far 
National Capital Region ( CR) proposals 
for tho transport requirements of the 
Region a a whole, this has to be consi 
doted by the ational Capital egion 
Planning Board which fu ctions under the 

I 

Ministry of ' U rban Development. At 
present the responsibility for providing 
transport facilities to the people of the 
areas falling in the Capital Region is of 
the transport authoritie of the concerned 
States. 

(b) and (c) The level of traffic is high 
in morning and evening hours based on 
working hours of Government offices and 
commerc ial establishments, as al 0 some 
schools and colleges. There ensues thus 
a comperativc lean period for some time. 
The transport requir meots are however 
regularly reviewed and assessed and addi-
tions wh rever nee ssary are made as far 
as possibl 0 Faridabad and Gbaziabad 
are linked with inter-State rvices. How-
ever, NOIDA i~ well served by the DTC 
city bus service. 

Propo al to lncrc se the L ngtb of National 
ighway . 

780. SHRI DoL. BAITHA: Will th 
Min ister of TRAN PORT be pleased to 
stat : 

(a) th J ngth 0 adonal jgbways 
(State-wis ) added aft r 1980 ; 

(b) wheth r there is any pr po 1 to 
increase the 1 ngth of the National 
Highway 

(c) if so) th d t ils thereof, State-
WIS • 

(d) whether it is a fact that the 
ation 1 Highw ys falling in Bihar State 

are in very ba shape nd need immediate 
repairs ; and 

(e) if s , tIie measures to be adopted 
by overnment for th ir repairs? 

THE MINIS ER OF STA E IN THE 
OEPAR M NT 0 SUR ACF 

AN PO (SH I RAJE H PILOT); 
(a) 2687 Kms. 1 ngth ighways wa added 
after 1980 apr d" ail glv n in the 
statement be1ow. 

) 

(b) o. Sir. 

(c) 0 S n t a j 0 

(d) and (e) The ation 1 Iighways in 
the Bihar State are gcn rally in traffic-
worthy condition nd tb ir d velopm ot 
i a continuous proe d p nding on the 
avail bility of r sour s nd int r-Se prior-
ity of th each wo • 

Statement 

s. 

(1) 

1-
2. 

3. 
4. 

7. 
• 7. 

8. 

Statement referred to in reply to part (a) 0/ til Lok abita Ullstal'r 1d Qu slio" 
No.7 0 due/or answer on the 21st November, 19 S, regardin/l 'detail {Natiollal 
Highways length added after 1980 (6th Five Year Plan) itl various States. 

o. State 

(2) 

Arunachal Pradesh 
A sam 

Manipur 

M dhya Prade h 
Mah' ra htra 
M gh laya 

izoram 
Pondicb rc)' 

NH. No. 

(3) 

S2 and 52A 
jlC,Sl, 52 

SlA, S3. S4. 
53 
12 
48 
51 
54 
·UN 

L ngtb of added aftet 
1980 in m. 

(4) 

330 
810 

220 
54 
21 

127 
2 

23 
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(1) (2) (3) 

9. Rajasthan 12 
10. Uttar Prade h 56 
11. Tamil Nadu 45A 
12. We t Bengal .31C 

Bombay Patna Direct ir Link 

781. S RI D.L. BAITHA: Will the 
Minister of T ANSPO T be pleased to 
state : 

(a) whether Government of Bihar has 
requested the Civil viation Department to 
air lin atna with Bombay by providing a 
air service ; 

(b) if 0, th details thereof; and 

( ) steps taken by Governm nt m this 
regard? 

HE MI 1ST 0 STAT IN THE 
DEPARTMENT OF CIVIL AVIATION 
(SHR JAODI H TYTL R) : (a) No, Sir. 
No such request app ar to have b en 
received in the recent past . 

(b) to (C) Do not arise. 

Air Lin with P roe 

782. S 1 D.L. BAITHA: Will the 
Mini t roT ANSPO be pleased to 
tate: 

(a) wh ther Gov rnm nt p op t 
have ir lin with Purnea in Bihar State: 

(h) whether any targ t dat has been 
fix d for th ame; and 

(c) if 0, the detall th r of 1 

o TA 
CVL 
TY ) 

'. 

(c). Subj ct t av ilability of ircraft 
ca city, d v l' pm nt 0 infra t uctur nd 
econ ic iability r op r tion, V yud ot 
ha plan irlin Purn a durin the 
~wreDt financi I y r. 

(4) 

412 
285 

17 
142 

Total: 2687 Kms. 

[Translation] 
Region I Hydrogeological Survey by Central 

. Ground Water Board. 

783. PROF. NIRMALA KUMARI 
S A TA W AT: Will tbe Minister of 
WATE RESOURC S be pleased to 
state : 

(a) the outcome of the 
hydrogeological surv y tarted 
C ntral Ground Wate r Board; 

regional 
by the 

(b) whether National hydrograph D t-
work stations have been set up to asceratin 
the water resources in different p rts of 
the country if so, the number thereof; 

(c) the extent to which grollnd water 
r ources available in the country are 
lik ly to be utilised during the Seventh 
Plan; and 

(d) th outcome of survey conducted 
in the dryland of Rajasthan and the 
additional quare metre of land in 
Rajasthan Ii ely to be brought under· 
irrigation ? 

THE MINISTER OF WATER 
RESOURC S (S I. SHANKARANAND : 

(a) The Central Ground Water Board has 
o far completed regional hydr ogeological 

survey in an are of 20.32 lakb q. km. 
out of the geographical area of 
32.88 lakh sq. km. of the country. 
The surveys hay r vealed the existancc 
of potential groundwater aquifers, 
th ir . water quality, the possibili-
ties f d velopment and the estimates of 
r plenishable resource. 

(b) 5357 ational ydrograph etwor 
St ti os hav so far been established 
throu hout the country to monitor 
change in th ground water resourc s. 
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(c) Ground water resources are 
expected to be utilised fo creating irriga-
tion potential of 6,,69 m. h'a. during the 
Seventh Plan. 

(d) The surveys conducted in Rajasthan 
have revealed the availability of ground 
water from which an irrigation potential 
of 0.14 m. ha, is expect d to be created 
during the Seventh Plan. 

Direct Delhi-Udaipur Air Link 

784. PROF. NIRMAL~ KUMARI 
SHAKTAWAT : Wi,ll tbe Minister of 
TRANSPO T be ploased to state: 

(a) whe lher it is a fact that there is 
direct air link for Udaipur from Delhi 
inspite of maximum foreign tourists 
visiting there ; 

(b) whether it is also a fact that ome-
times one has to wai t for da ys to , get air 
passage from this place? 

(c) whether earlier there. wa a direct 
air service for Udaipur which has now 
been withdrawn; and 

Cd) if so, the reasons ther for? 

T E MIN 1ST R 0 ' STAT IN TH 
DEPARTMENT OF CIVIL AVIATION 
(SIIRI JAGDISH TYTL R): (a) Yes, 
Sir. Indian Airlines, however, operates a 
daily Boeing 7'37 service on the route 
Delhi-Jaipur- Jodhpur.Udaipur-Bombay and 
return thus providing an air' link b tween 
Udaipur and Delhi everyday. 

(b) No, Sir. 

s. No. Name of the Project 

1 2 

WrittenAnswers 1 4 
(c) and (d) Indian Airline operated 

a Boeing 737 service on the route D Ihi-
Udaipur-Aurang&bad-Bombay from last 
November, 1984 to 31st May, 1985. 
However, the acute bortage of Boeing 737 
capacity with Indian Airlines does not 
permit introduction of this servIce in the 
current win tee sch dule. 

[English] 

Inauguration of Railway Project 

785. SHRI MOOL CHAND DAOA: 
Will the Minister of TRANSPORT be 
pleased to state : 

(a) the details of the rail way projects 
inaugur~ted by th Prime Minister during 
the last '3 .fears; 

(b) which of them were completed 
within the sch dul d time and ost; 

(c) i how many above cases the co t 
had escalated and by how much; 

(d) in how many cases the projects 
w re running beyond scheduled time with 
rcasons for the same ; and 

(e) what would be tho approximat 
co t ' at the completi n of ea h project a d 
when each one ;s expect d to be com-
pleted? 

TH MINISr R 0 TRA S 
(SHR BANS LAL): (a) The Railway 
Projects for which foundation stone b v 
been laid by the Prime Minist r; during 
the last 3 y ars are as under; 

Date of I~ying 
foundation ton 

by P.M. 

3 

timatcd cost 
( s. cro es) 

, 4 

1. Extension of BG rail link from Jammu 
to Udhampur 14-4-1973 

l1~t .. 1983 

68.00 

Cap. 87.73 
o p. 29.61 

2. "Natanarayan Setun .. Con tructiotl of a 
Ra ii-cum.. oad bridge acro river 
Brahmaputra at ogighopa along with 

a BO railway line from Jogiahopa to 
Gauhati. 

117.34 
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(1) (2) (3) (4) 

3. Satna-Rewa (Construction of a New BO 
line-58 kms) 

4. Rail Coach factory at Kapurthala. 

(b) All the projc ts m ntioned above 
ar in differ nt stage of progr ss, except 
the Satna-R w ew Lin, f r which 
clearance from the Planning Commission is 
awaited. 

(c) Their r vised estimate have not 
b en prep r d. 

(d) The wor arc bing progr ssed 
according availability of resources, 
which are under evere strain. 

() Completion of th s proj ct will 
dep nd on availability of resources i the 
coming years. Their cost of completion 
will depend on their period of complction 
and the prevail jng rat during construction 

I of the proj ct. 

[Trans/at on] 

Foreign chota .. hip to tudcn ts 

786. SHRI MOOL CHAND DAGA: 
Will th Mini t r of U MAN RESOURC 
D V LOPMEN b pI a d to stat : 

( ) 'the subj ct for the study of which 
50 student w r sent to foreign countries 
giving them sch lar hip during 1984 
indicating the Dam of tho e countries; 

31-5-1984 46.13 

16-8-1985 180.00 

(b) whether in 1985 al 0 s me students 
WCre sent to for ig ountric for study 
and they were given cholarshi s ; 

(c) if so the name of those countries; 
and 

(d) the criteria for their s lection ? 

THE MINISTER 0 STATE IN THE 
D PARTMENT OF EDUCATION AND 
'CULTURE (SHRIMAT SUSHI LA 
ROHATGI) : (a) A statement given' 
below. 

(b) and () Out of the 50 scholar hips 
ward d for 1985, 40 stud OlS have so far 

been sent a broad for higher studies under 
the scheme of Scholarships for Study 
Abroad. 

(i) U.S.A 

(ii) CANADA 

(iii) U.K. 

(iv) RANCE 

29 

7 

3 

l ' 

(d) Candidate are sleeted on the basis 
of th ir m rit determined through an inter-
view held \ by the election Commi ttee 
constituted for th pur po e. 

t tement 

Out of 50 bol r lect d during 1984 under the scheme of Scholarsh ip for Study 
Abroad, 35 candid tes availed of the scholarships. Their subject-wi e bre k .. up is 

No of Scholarships 

(1) (2) 

History 1 
Paper TechnoloiY • 4 

h mistr), · 4 · 
mput t 1 n 1 

Managem t · 1 • 
Btol y • 4 • 
Bioch mi try • 2 .. 
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(1) 

Genetics 
Mathematic 
Zoology 
Naval Architecture 

nvironm ntal Sci ncc 
Arcbaelogy 
Psychology 
Printing Technology 
Metallurgical Eogg. 
Mechanical Engg, 
Geology 
TeXttilc Technology 

• · 
· • 
· · 

. . . 

(2) 

2 
2 
4 

1 
1 
1 
2 
2 
1 
1 

J 
1 

2. The country wi eb-reak-up of the e 36 cholarships is as f Bows: 

USA 

CANADA 

U.K. 
RG 

AUST ALIA 

JAPAN 

Com pen ation P id to ictim of 
DTC B use during 1984 and 
1985 

. . 

787. SHRI MOOL CAD DAGA : 
Will the Ministcr f T ANSPORT be 
pleased to state tb Dumber of p r ons 
killed and s riously injuri d by D Ihi 

Year 

1984 
1985 

[English] 

Total fleet of 
buses 

4004 
4031 

No of persons 
killed· 

242 
229 

Proposal to Bring Cb ng in M.V. A£t 
788. PRO. .V. THOMAS: Will th 

Mini te of TRANS ORT be pI a d to 
state: 

(a) whether Governme.at propose to 
bring changes in th Motor V hicl Act . • and 

25 

1 

6 

1 
2 

1 

Transp rt Corporation bus during th 
year 1984 and 1 85 parat ly and the 
amount of comp nsation paid ? 

T MI 1ST R OF TATE I 

D ARTM T OF SU CB 
. TRANSPORT (SH I JE PILOT) : 
Th inf rmation i a und r :-

No of per ons 
injured· 

1442 
1300 

1 im paid by 
D C in ( s.) 

25,03,069.95 
41 80,460.29 

(b) if so, the d tail ther of and t 
steps tak n in thi dir ction ? 

T Ml IS E N THB 
DBPAR M TR S-
PORT ( RI J H PILOT) : (a) and (b). 
A Working Group ha be n t up to review 
all th provision of th Motor V hie! Act, 
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1939 with a view to, update the arne and 
1 0 to suggest suitable change to replace 

th present Act by a positiv and coherent 
legislation capable of meeting the modern 
day needs. 

Renewal of ilway Tr ck in Gujarat During 
eventh Ive car PI n 

789. HR R NJIT SINGH 
GABKW AD : Will the Minister of RANS-
PORT be pI a d to stat : 

(a) how many kilometres of Ra ilway 
track in Gujarat i propo d to be renewed 
during the ev nth ive Year Plan; 

. (b) th c st of such renewal; and 

() the total at a of r newal and the 
cost of the sam during 1985-86 in 
Gujarat 1 

T MINISTER OF RA SPORT 
(HRI BANSl LAL): (a) to (c). The 
Track Ren wal Plan IS prepared on all 
India basis. The position of arrear of 
trac en wals is maintained on Zonal 
Railway basis nd not on Stat basi s. 
Very approximat ly 860.5 kms. of railway 
track in Oujarat is proposed to be renewed 
during the eVenth Five Y ar Plan at a 
cost of s. 151.10 crores. A lengtJ.:l of 
290 km is proposed to be renewed during 
1985 .. 86 at a co t of . SO cror s in 

Gujarat. 

Target (or amily Planning for Sev nth Plan 

790. SHRI SRIKANT A DAnA 
NARASIMHARAJA WADIYAR: Will the 
Minister of HEALTH AND FAMILY 
WEL ARE be pleased to state: 

(a) the State-wise target set for 
Family Planning for Seventh Plan ; and 

(b) the fresh steps taken 'to popularise 
Family Planning programme in the 
country? 

T D PUTY MINIST IN THE 
DEPARTMENT OF AMILY WELFARE 
(SH I S. K.R SHNA KUMAR): (a) The 
Stat -wise targets for the ntire Seventh 
Plan hav not been fixed. However, State-
wi e, method-wise targets for 1985-86, the 
first year of the Seventh Plan, aT furnished 
the statement given blow. 

(b) An Action Plan has been 
formulated by th Ministry to control 
population growth in the country. The 
major elements of the Action PJan arc 
increased community par icipation, 
improved communication strategy, provision 
of suitable incentives, imp oving programm 
management and appropriate research and 
evaluation. 

Statement 

Family Welfare Targets 1985-86 

81. Statc/UTs/Ag ncy Sterilisation I. U .0. C.C. Users O.P. User., 

o. 

1. 2. 3. 5. 6 

1. Andhra radesh 530,000 100,000 300,000 80,000 

2. 180.000 24,000 40,000 10,000 
, 

.3. Bihar 571,000 174000 150,000 50,000 

4. Quj rat 300,000 250,000 472,000 74,000 

5. aryan a 100,000 145,000 350,000 25,000 

6. Him hal ad sh 3 ,000 21,000 23,000 9,000 
7. J and K 40 000 17,000 15,000 4,000 
8. 336000 1 0,000 200,000 63,000 

9. 215000 55,000 75000 35000 

O. hya PI' d sh 425,000 200,000 500,000 lOOfOOO 
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1 2 3 4 s 6 --- ~--------------~~~------~~--------~--------~~--------11. 
12. 
13. 
14. 
15. 
16. 
17. 
18. 
19. 
20. 
21. 
22. 

, 23. 
24. 
25. 
26. 
27. 
28. 
29. 
30. 
ll. 
32. 
33. 
34. 

Maharashtra 
Orissa 
Punjab 
Rajasthan 
Tamil Nadu 
Uttar Pradesh 
West Bengal 
Manipur 
Meghalaya 
Nagaland 
Sikkim 
Tripura 
A and N Islands 
Arunachal Pradesh 
Chandigarh 
D and N Haveli 
Delhi 
Goa, Daman and Diu 
Lakshad weep. 
Mizoram 
Pondicherry 
MID Defence 
MIO Railways 
Commercial Distribu tion 

All ndia 

565,000 
210.000 
120,000 
285,000 
475,000 
600.000 
450,000 

6,400 
600 
400 
700 

10,000 
'1,400 

400 
3,300 
1,000 

30,000 
5,000 
·100 

3,000 
7,000 

203,000 
28,000 

National ighw ys Damaged in Kerala Due 
to Floods 

791. , SHRI K. KUNJAMBU : Will the 
Minister of TRANSPORT be pleased to 
state : 

(a) the extent of damag caused to 
the National Highways in Kerala' due to 
the floods dUring this year ; 

(b) the am unt which has been 
sanctioned by the Government; 

(c) whether any study ha been made 
to find a scientific meth d by which the 

ational Highways in Kerala could be 
made more re istant t th r curring flood' 
and 

d s the detail thereof? 

600,000 
100,000 
207,000 

85,000 
168,000 
665,300 
108,000 

6,200 
500 
200 

1,000 
4,000 

800 
1,400 

10,000 
150 

64,000 
1,500 

200 
2,000 
3,600 

12,000 
16~ 800 

3,243,650 

600,000 
157,000 
260,000 
160,000 
200,000 
690000 
264000 

6,600 
2,200 
1,000 

400 
3,000 

500 
500 

10000 
550 

174,000 
8,300 

200 
3,500 
4,900 

59,000 
288,000 

4,500,000 

9 5 4,650 

148,000 
36,000 
28,000 

. 31.000 
76,000 
90,000 
82poo 

900 
500 
600 

1,400 
2,000 

200 
600 
800 
100 

2,200 
1,600 

So 
700 

1,600 
3,600 
2,400 

960,250 

THE MINISTER OF STAT IN THE 
D EPARTMENT OF SURF C TRA S· 
PORT (SHRI RAJ SH PILOT): (a) and 
fb). Damages have occurr d to both 
the ational ighway o. 47 and 17 in 
Kerala due to heavy rains thi y ar. The 
damage h ve been a ssed nd ad-hoc 
allotment of R . 25 lakh have been made 
to the St t vernm nt for carrying out 
the necessary imm diate r pairs. 

(c) and (d) 0, ir. 11 Nati n 1 
Highways arc din d t ta e care f 

rmal fl ods. 

all in ching in 

7 2. RI 

lea ed 
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(a) whether it is a fact that general 
standard of teachin in the Central School 
is slowly declining; 

(b) if so, the reasons therefor; and 

(c) the special steps being taken to 
Improve the standard ? 

mE MIN ST R OF STATE IN THE 
DEPARTM NT OF DUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGD: (a) and · (b). No Sir. One 
way to jud e the tandard of teaching in 
Kondriya Vidyalayas (Central Schools) can 
be to compare to performance of students 
of Kendriya Vidylayas in Board e,;a-
mination to the overall performance of 
all the students taking such examinations 
of Central Board of Secondary Education. 
The differential, in favour, of the Kendriya 
Vidyalaya compared to all the school 
affiliated to Central Bard of Secondary 

ducation in r uIte; of X and XII Board 
examination in terms of the p rcentage of 
stud nts who were declared successful, 
is as blow: 

Year Class X ' CIa s X 

1981 0.5 1.1 

1982 7.3 8.3 
1983 6.7 11.2 
1984 6.6 11.1 
1985 5.9 10.2 

--_. 
Thi indicates that the stand rd of 

teacbi g in endriya Vidya) yas not 
g n r By d clinin . 

(c) Although th tandard of teaching 
in K ndriya VidyaJaya i not 
perceiv d be declinin , th Kendriya 
VidyaJaya Sanga1h n is ta ing tep on a 
continu u ba is t further improve th 
tand rd f t aching in th ir ch 01 . 

M r rn ti ul u a mic up rvi ing a d 
in- c vice raining to up rad th 
pr fin J kill of t a h rib in 
conduct d f r thi< purp 

udoo 

793. SHRI MULLAPPALLY 
RAMAC ANDRAN: Will th Minister of 
TRANSPORT be pleased to state: 

(a) whether Government intend to 
acquire ~ore Dorni r pl~nes for Vayudoot 
services; 

(b) if so, which are the place to be 
freshly linked by Vayudoot ervices; 

(c) whether any place in Kerala will 
be cover d by this service ; 

(d) if not, reasons therefor; and 

(e) the criterion adopted for connec .. 
ting the places with Vayudoot service? 

T MINISTE OF STATE IN THE 
DEPARTM NT OF CIVIL AVIATION 
(SH I JAGDIS TYTL R) : (a) Yes. Sir. , 

(b) Subject to availability of aircraft 
capacity, d veJopment of infrastructure 
and ec nomic viability ' of operation, 
Vayudoot h plans to airl ink the followin g 
stations in the near future : 

Pathankot Jammu, P onch, Rajouri, 
istwar, Bl atinda, Patiala, Bhopal, 
aman, Diu, Ahmedabad, Kolhapur, 

Madras, Mangalore, Calicut, Dhanbad. 
Patna, PUrnea, Gaya, Gopalpur, 
Jeypore, Agartala AijwaJ, Lilabari, 
Zero, Daporij , Dibrugarh, Passighat, 
Tuticorin, Raichur, ubli, Bellary and 
Thanjavur. 

(c) Yes, Sir. 

(d) Doe not ari e. 

(e) The criteria for selecting new 
station for airlinking by Vayudoo are a 
under :- • 

(i) econ mic viability of op rations. 
I 

(ii) geogr phical te[~ain. 

(iii) tourism and industrial potential 
f th plac. 

(iv availability of infrastructural 
fa cili ti . 

(v) pot n ial to fe d crvices n major 
routes. 
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(vi) affinity of the new stations with 
the other stations in the region. 

Opening of a Book in Office in Cannanore or 
Malabar Area for Air Pa enger from 

ortb K rala 

794. SHR MULLAPPALLY 
RAMACHANDRAN: Will the Min' ter of 
TRANSPORT be pleased to tate: 

(a) wheth r the Department of Civil 
Aviation has an ('xclusive booking office of 
its own for Indian Airlines services 
anywhe r in Malabar area of Kerala ; 

(b) whether the Ministry of Tran port 
bas received any request to consider 
opening of a booking office in Cannanore 
or anywhere in Malabar area to cater to 
the needs of the increasing number of Air 
passanger from orth erala; and 

(c) if so, the action propo ed to be 
taken in this regard? 

TH MIN1STE OF S ATE IN THB 
DEPARTM N OF CIVIL AVIATION 
(S RI JAGDISH TYTLER) : (a) 0, Sir. 
For tl e convenience of passenger from 
the Malabar area, 3 sales ag nts who stock 
Indian Airlines ticket, have been 
appointed at Calicut. 

(b) and (c) No such requ t has 
been rec ived in the recent past. 

W.H.O.'s Report RE : Water Borne Di ca c 

795. DR. O. VIJAYA RAMA RAO: 
Will the Minister of AL TH AND 
FAMILY WEL A bIased to state: 

(a) whether acc rding to World ealth 
Organisation majority of the disease 
prevalent in India are water-borne and if 
so, detail of such diseases and incidence 
thereof for the I a t 3 years . 

' (b) what preventive measures have 
been taken 0 far and with what results; 

(c) whethe it is a fact that incidence 
of these di eases ha bep,n increa ing even 
in citi s/towns with protected water 
supplies and if so, reasons thereof ; and 

(d) whether Ganga Pollution Project 
will h lp the town /cities located on the 
river in r ducing incidence of the water" 
born diseas s and if so, details of the 
perspective Plan ~ 

THE DEPUTY MINIST R IN THE 
DBPARTM NT OF FAMILY WELFARE 
(SHRI S. KRISH A KUMAR) : (a) to (c). 
It is a fact that a large numb r of dis a es 
prevalent in Indla are water -borne. The c 
could be' classified as under :-. 

Cholera 

2. Gastro-ent riti 
3. Dy ntary 

4. Viral epatitis 

5. Oui eaworm. 

Th incidenc in re p ct of the 
di cas as rep r ted from different patts 
of th country f r the y ar 1982-1983 and 
1984 is as follow : 

CAS 

1982 1983 1984 

Cholera 4696 8542 2603 

Oa tr -ent ritis lOIS 75 1071822 1217996 

Dys ntary 8995226 7897763 8799153 

V. Hepaliti 173460 138890 152331 

Guineaworm 25032 27640 
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The preventive mea ures taken consi t 
of provision of s fe drinking wator, 
health education, propagation of Oral 
Rehydration Therapy, and a careful 
surv illance through central and state"level 
inst itutions. 

(d) The Ganga project i e~pected to 
reduc considerably the incidence of water .. 
borne di eases as under this project it is 
envisaged that no municipal waste water 
(sewage) which is the source and carrier of 
diseases, will be allowed to be ' owed into 
the Riv r Ganga. 

[Trans lation] 

Conversion 0 Railway Line in U,p_ 

796. SHRI RAJ KUMAR RAI: Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) the name of railway line in U.P. 
propo ed to be converted into broad gauge 
during the Seventh Five Year Plan; 

(b) whether the Doharighat Indara 
Junction (NER) railway line in District 
Azamgarh als to b converted; 
and 

(c) the tim by which the work on 
Indara Junction to Sbabganj junction 
( E ) section will be tarted? 

T E MIN STER OF TRANSPORT 
(SHRI BANS LAL): (a) The following 
on-going Gau e onversion Projects will 
be pr gr S8 d, to the extent p ssible, 
according to re Duree made available 
during the 7th Plan : 

(i) Moradabad·Ramna ar 

(ii) Varanasi-Bhatni 

(b) No Sir. N t at pr cnt. 

(c) There i n prop al for ta~ing up 
Gau Conver i n f Mau- habganJ M.G. 

ction t .0. t pr ent, The Mau-
Inda ra ection. is h wever, already c v. r ... 
ed in th Varan i- hatni au e C nv r Ion 

roj ct. 

[ n lish] 

797. N : Will 

the Minister of WATBR RESOURCES 
be pleased to state : 

(a) whether Government have consi-
dered the plan for Reclamation of Lower 
Damodar and Amta Cbannel ; 

(b) if s ,the pre ent position of the 
scheme; 

(c) what steps Government propose to 
take to implement the scheme ; and 

(d) when it is likely to be completed ? 

THE MINISTER OF WATER 
RESOURC S (SHRI B. SHANKARANA D): 

(a) to (d). Sta e I of the scheme for 
improvement of drainage system in Low r 
Damodar areas for channelisation of Amta 
Channel is almost completed. The revised 
scheme for Stage-II and Stage III costing 
Rs. 14.40 crores was considered by the 
Technical Advisory Committee of the 
Planning Commi jon in July 1985 when 
some further information was desired to 
be obtained from the Sta te Government 
which is awaited . Its implementation 
would be taken up by the State Govern-
ment in accordance with the availability 
of funds for approved plan schemes. 

Road Overbr'd e Q, National Highway 
o. 34 at Level Cro ",ing at Moregram 

798. SHRI ZAINA ABED IN : Will 
the Minister of TRANSPORT be pleased 
to tate: 

(a) the progress r,o far achieved regard-
i g con truction of the road-bridg (fly-
over) on the Nati nal Ii hway N 34 at 
the level ero in at M r gram in th 

.(b) th 
and 

ailway ; 

details f 1h scheme; 

( ) when it j Ii ely to b c mpleted ? 
TH MINI T R OF TRANSPORT 

(S RI AN A): (a) Th work i 
propo ed to be included i,n the ailways 
Wor Pr g amm for 1986-87. The pr • 
p ration f plan drawin hu e n ta~en 

UP. 
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(b) The proposed road over ~ridge 

hall be 1.~ metre wide to cater to 2 lane 
of traffic and in addition, shall have a 1.5 

. metre wide pedestrian path on either 
lido. 

(c) The completion shall depend upon 
tbe availability of funds. 

Import of Phosphoric Acid Through 
Indian Vessel 

799. SHRI ZAINAL ABEDIN : 

SHRI ANIL BASU :' 

Will the Minister of TRANSPORT be 
pleased to ata te : . 

(a) whether the Indian shipping com-
panies with acid carriers hav~ to struggle 
for cargo when India is one of the largest 
importers of phospboric acid ; 

(b) whether foreign ships keep coming 
fully loaded with the acid cargo imported 
by the country; 

(c) if so, the reasons for denying . 
national ships also some of the load; 

(d) whether . revision in the practice 
will be made in future ; and 

(e) if not, the reaSOns therefor? 

THE MINISTER OF STATE I THE 
DEPARTMENT' OF SURFAC TRANS-
PORT (SH I RAJ SH PILOT): (a)- At 
present, there are only two phosphoric 
acid carri IS under th Ind ian Flag and 
they are being regularly employed for the 
carriage of phosphoric acid to India. 
However t the purchases being on C and F 
basis th Indian shipowner have t 
depend on foreign supplier fraIl cation 
of cargo . 

. (b) All ships, whether Indian 0 
foreign, are loaded COD istent with the 
quantity available and d; chargin 
requirements. 

(c) The question doe not ad in view 
of (a) and (b) above. 

(d) and (e) Th practice i to giv 
first preference to ndian ship. In r lation 
to the import of phosphoric acid the 

endeavour i8 to utilise Indilln tonnage to 
the maximum extent possible. 

BOAC D cl Ion to Wlthdran PUgh from 
Calcutta 

800. SH I AJIT UMAR SAHA : 

SHRI R.P. DAS: 

SHRI SAIFUDDIN 
CHOWDHARY: 

Will the Minister of T ANSPORT be 
pleased to state: 

(a) whether Government are aware that 
the Britis Airways is withdrawing its 
flights from Calcutta from lst December, 
1985 ; 

(b) whether Government have received 
any Memorandum , from Member of 
Parliament requesting . Government to 
pursue the matter with the British Airways 
not to withdraw its flights from 
Calcutta; 

(c) if so, details thereof; . 

(d) steps taken by Government on the 
Memorandum ubmitted by the MP' : 
and 

(e) if n~ steps hav b n ta en, the 
reason thereof? 

THE MINISTER OF STATE IN T B 
D PARTMENT OF CIVIL AV(ATIO 
(S RI JAGDISH TYTL R): () to (c). 
Yes Sir. A Memorandum signed by 73 
mcmb rs of Parliamen t and addres d to 
Prim Minist r ha been rec ived reque. 
ting the Government to interve j and 
per uade British Airway not to withdraw 
th ir ight from . Calcutta. 

(d) and (e) Since air op rations afe 
. governed by con ideration of· commercial 

ben fits, the G ernment . cannot dir ct 
foreig a' rline to ope rat on de ired 
p ints/ro ute . 

Thr t to e der anal of ar k du 
to Er ion 

801. SHRIMATI 
GO WA I: Will th 
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RESOURCES be pleased to tate: 

(a) whether er sion po es a great threat 
to the feeder canal of arakka, and 

(b) if so, what immediate effective steps 
Government propo to take to stop 
erosion? 

THE MI ISTBR OF WATER 
RESOURCES (SHRI B. S ANKARA-
NAND) ~ (a) and (b) . . Erosion i taking 
place at some points on the right bank of 
the river Ganga. The Fa rakJc Barrage 
Project Organi ation ha s been attending to' 
the required protection work for the 
project complex. 

Implement tion of Recommendation 
Nanda Committee on Unemployment 

Amon" Indian Seamen 

802. DR. SUD IR ROY: Will the 
Minister of TRANSPORT be plea ed to 

stat : 

(a) whether Nanda Committee Report 
on unemployment among Indian Seamen 
accepted by the Government, bas been fully 
implement d ; and· 

(b) whether unemployment relief is 
being extend 'd to those earnen who 
are not getting jobs for years together? 

THE MINISTER OF STATE IN THE 
OEPARTMENT OF SUR AC TRANS-
PORT (SHRI RAJESH PLOT): (a) The 
recommenda tions made by the Nanda ' 
Committee in its Part I report are in 
different stages of implementation. Some 
of the principal recommendation and 
the action take ther on is given in the 
statement attached. 

(b) Covered in S.No. 4 of the state. 
ment given below. 

tatement 

R carding Implementation o/the Recommendations of the Nanda Committee ~n 
Unemployment among Indian Seamen. --- ~------------------------~~--------------~~-----------------

S. No. Recommendation 

(1) (2) 

1. - 0 fresh recruitment and training 
to be r sorted to till the trained 
candjdates waiting for placement 
are fully ab orbed. 

2. Seam n enot re ponding to two 
con equtiv call notic to be 
deemed ineffective and to b issued 
with h w us notic for 
cane Bing th it r gi tration. 

Action takcn 

(3) 

Pr -sea training has been suspended in all the 
three, rating training establishments. 

According to orders issued by the Director 
General of Ship ing to the Director, Seamen 
Employment Office, Bombay and Calcutta, the 

fir t call notice it elf will be in the form of a 
show cause n tice and if the eaman does n t 
re pond, he has to giv a tisfactory and uffi· 
cient expJanati n to the Director, S. .0. 
within 30 day. In that case h will be scnt 
an th r call notice which will b final and if 
he still remains ab nt for any ea on what- o· 
ever, hi registration would stand 
c nc ned. 
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3. R tir ment age of the earn i . to Order have be n issued that the reducecS 
be reduced to S8 years from the retirement age would b applicable to ameD 
pre nt 60 year. who are registered on or after 1 .. 7·1982. 

4. A sch me for financial assistance This has been discussed in detail at varioul 
to the unemploy d seamen be meetings of shipowner and seafarers but po 
worked out and implemented. acceptable scheme has yet been finalised. 

s. Issue of Confnuous Discharge 
Certifi ates to b confin d to the 
Shipping Masters at Bombay and 
Calcutta only 

Shipowners have express d their inability to 
make funds available in the present tatc of 
recession . 

Orders have been issued restricting tb, ilsuo 
of COOs to Bombay and Calcutta. 

6. Pre- ntry medi al standards for After consultation with Ministry of Defence, 
s am n to be r vi wed. it is £ It that existing medical standard ar 

adequate. 

7. Pre-entry '· duc tional qualification Sinc pre- ea tr ining h s been upended now 
to b raised to standard X (pas) the revised educational tandard will be 
from standard V,III (pass) decided at the time of next advert'isement fo 

intak of trainess. 

Dud ct Allocation for Railway Lin in 
Karnata a 

803. SHRI NA SINO RAO SURYA· 
W ANSHI ; Will tbe Minister of TRANS-

OR T b pI as d to tate: 

(a) wh ther it i . true that du to 
meagre budget allocation to Karnataka all 
~ailway cx;pansion and conversion Project 
lJk B ngalor -Guntakal residu I work 
Bangalor -My ~r m tre gaug into road 

auge, Mangalor - arwar -Kon an Railway 
doubling of trac . between Kri hnarajapuram 
and Whit field tc; have come to grindin 
ha~t and threatening t9 throw nearly 20,000 
dally wage w rk rs of job; and 

(b) if so, st ps propos d to b taken to 
olvc th probl m ? 

TIlE Ml J TE 0 TR SPO T 
(SHR BAN A) : ( ) and (b). ·unds 
for Railway Projects re 1lotted not on 

the consideration of its 1 cation in a State; 
but on its priority, tage of progress and 
availability of resource, so a to derive 
maximum benefits from the investment . 
F r Mysore.Ban~alore conversion, the 
allotment of fund for 1985 .. 86 has been 
increased to R . 1 crore from the ori inal 
budg t outlay 0 Rs. SO lakh . F doublfn 
between Krishnar jpuram and ' White Id 
b dg t allotm nt is . 16 lakh a d 
additional fund throu h supplement ry 
demands of grants i under consideration. 
COD t uction of Mangalore- rwar line i 
not aa approved proj ct. Be ide the 
ad quate tund hav been allotted for 
r sidual w r on major p ojects i.e. Wheel . 
and Ax1 lant angaior, an alote-
Guntakal conversion. angalore- D 

.0. lin tc. 

.. 
804. SHRI . UBBA REDD 

th Mini tcr 0 TRANS 0 T be plea to 
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state : 

(a) whether there is any' pr po al to 
convert metre gauge into broad gaUg from 
Secunderabad to Gunt al : and ' 

(b) if 80, th details thereof? 

, T MINIST R OF TRA PO 
(SHRI BANSI LAL): (a) and (b). Preli-
minary Engineering cum-Traffic Survey for 
par lIel .0. lin from Guntakal to 

urnool town alongwith conversion from 
Dornacballam to Guntur bas b en taken up 
to det rmine estimated cost, anticipated 
growth in traffic and financial remunerative-
ne ' of th project. Another Survey for 
parallel .0. line from Kurnool to Secun-
derabad has al 0 been approved. ' 

Vayudoot S rvice in We t en al 

80S. SHR HANNAN MOLLAH : Will 
tbe Minister of TRANSPORT be plea ed to 
stn e : 

(a) wh tb r Governmen t have explored 
tbe possibility of introducing Vayudoot 

ervice io. som important di trict centres 
and tourist spots in West Bengal, such as 
Digha, Jalpaiguri. MaIda etc. 

(b) if 60, th results th -reof • 

(c) if not, wb th r Government will 
con ider such proposals ; and 

(d) if so, when? 

MIN 1ST R 
D PARTM NT 0 CIVIL AVIATIO 
(SH I JAOD SH ~TLER): (a) to (b). 
Ye , Sir. The result of the traffic urvey 
o Maid. West Dinajpur nd Jalp iguri 
co ducted by Vayudoot reveal that there 
would not be adequat traffic to operat an 
conomically vi ble air service to the 
tation . 

Uft·..-...ot of du to C Icutt Munlc p I 

th 
ttate : 

Cor 

A MOLL : Will 
SPOR be plea to 

(a) wbether i i a f ~t that a large 
amount of money i lying as dues on nt 

and other h ads to the Howrah Municipal 
Corporation for a long time; 

(b) if o. what is the amount • , , 

(c) whether Government have arranged 
to pay the dues; and 

(d) . if so, when those will be paid? 

T MINISTER OF TRANSPORT 
(SHRI BANS LAt): (a) and (b). Dues 
of land rent since 1983 are outstanding on 
account of claim at enahanced rates. The 
matter i under correspondence. As regards 
other heads, Mayor Howrah Municipal 
Corporation has claimed service charges 
against Ea tern and South Eastern Railways . 
amount~og to Rs. 28,26,730.88 and 
Rs. 7,76,489.96 respectively. 

. (c) In the ca e of Eastern Railway, 
Bllls of ervice charges from 1969·70 on-
wards have not been received from the 
Corporation du to dispute between the 
Ea tern Railway and Howrah Municipal 
Corporation. In the case of South Eastern 
Railway. Howrah Municipal Corporation 
has be n asked to furnish the detailed 
particulars of calculations of service 
charges. 

(d) Charges will be paid as soon as the 
, issues are settled. 

vall bility of Sahitya Akademi 
Book 

807. S RI HANNAN MOLLAH : Will 
the .Mi'ni ter of UMAN RESOURCB 
DEVELOPMENT be ple,ased to state: ' . 

(a) whether the Ministry knows that 
th English translations of Manik Bandyo-
padhyay's "The Puppets' Tale" and "The 
Boatman of Padmau both published by the 
Sahitya Akademi arc out of print since ,lona 
back; 

(b) whether there is any plan to reprint 
the books soon; 

(c).l o. when and the detail t~ereor; 
and ' 

(d) if not. tile reason therefo , 
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THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRIMATI SUSHILA 
ROHATGlj: (a) The Sahitya Akademi has 
published the English tran~lation entitled 
''''The p.uppe~s' Tale" of Sri Manik Bandy-
opadbya's Bengali novel 'Putul Nache" 
Itikatha' and th book is available in the, 
market; the Akademi has n t publi hed 
"The Boatman of Padma". 

(b) No, Sir. 

(c) Does not ari e. 

(d) Does not arise. 
, ' 

Arrangements for Speedy Bookings and 
Trao port of Betel-Leaf. 

808. SHRI PURN CHANDRA 
MALIK: Will the Minister of TRANS-
PORT be pleased to state : 

(a) what arrangement the Railway 
have made to facilitate speedy booking 
and transport of betel-leaf; 

(b) which are the main loading and 
unloading ~ailway statjons handling betel-

leaf; and 

(c) what amount 'do the Indian 
Railways earn on bookings and trans-
portation of betel-leaf? 

THE MINISTER OF TRANSPORT 
(SHRI BANSI LAL): (a) Betel leaves as 
and when offered are accepted for booking 
and are despatched by brake vans of fir t 
available Mail/Express or Sectional 
passenger trains. To further regulate the 
loading of thjs traffic, specific quotas have 
been earmarked for certain stations for 
loading by certain trains. 

(b) The nam s of the main loadina 
and unloading' Railway Stations hapdling 
betel-leaf trafi'c, Railway-wise, have been 
shown in the statement attached. 

(c) Commodity-wi earnings for all 
the commoditie are not maintained and , . 
betel leaf commodity i one ,of such 
commoditie for which no separate figures 
of earnings are available. 

Statement 
,. 

Statement Showing Matll Betel Leaf Loading and Unloadlll ' Stations on the Indian RailwaYs. , 

Railway 

1 . 

Central 

So\Jthern 

Northern 

Main loading 
Stations 

2 

Dadar. Pune, Harpalpur. Antri, 

Mahoba, Lalitpur, lakhlon, 

Maibar, Sohagpur. 

kani Bennur. Savanur, Tirur, 

Calicut. . . 

Varanasi, Oelhi and, New 

Delhi 

Main unloading 
Station 

3 

Bombay V.t., Dad r, ltar · • 

Hoshan bad, Bhopal, Jhansi, • 

Gwalior, Aira Cantt., Mathur ID.~ 

, Katni, Sagar. 

Bangator City, Madras, rna ulan1, 
Ambur. Vaniy mbadi, Kumbakonam. 

Tanjavur. 

Amritsar, Jallandhar City In .• 

Jallandhall Cantt. In., irozpur. 



1~ 

(1) 

Western 

outh 

Central 

orth 

. OVEMB! 11, 1 5 

(2) 

• 

Parcel Depot Grant Road, 

Ba cin Road, Palahar. 

lbalawar Ro d, Chorwad Road, 

M lia Hatina, Ahmedabad. 

Vijaywada, Nallore, Tuni, 

idubrolu, Cuddipab, 

Kamala puram. 

Na~dyal, 

Hyderabad, Raibai. 

Mahe h ghunt, 

Raiohur, 

Ka"biauda, 

t araha 

.. 

Delhi ~n., New Delhi, Meerut 

City, Jaahadhari, Saharan pur, 

Ambala Cantt., C~andisarh, Rajpura 

In., Patiala, Nizamuddin, Ghaziabad, 

Bathinda, Chuna-r, Mir~pur, Muoda 

Itoad, Meja Ro d, Allahabad, Khaga, 

Fathepur, Kaopur, Etawah, Shi. 
kobabad, Tundla, .Hathras, Alisarh, 

In., Moradabad, Barellly, Rampur, 

Shahjchanpur, Debra Dun, Lucknow, 

Bara Banki, Shahgaoj, ' Jaunpur, 

Bikancr. Churu, Sardargarh, 

Sardar har, Sadulpur, Sriganaa. 

naiar, Hanumangarh In., Ratapsarh, 

Jodhpur, Suj~ngarh, Didwana, 
Makrana, Sambhar Lake, Kuchaman 

City, Merta City, Phuladi, Jaisalmer, 

Ludhiana In. 

Aara Fort, Rajkot, Hapa, Surat · 

Vc)odara, Sawai Madhopur, Anand, . 

Nadlad, Ahmedabad, Ajmer, Jaipur, 

Palanpur, Bbavnagar, Veraval. 

VVankaner, Junaaadh. 

Luckoow, Jhansi. New Delhi, Bombay, 

Kolhapur, Pune, Hubli, Basar, Jaloa, 

Dharmabad, Kiowat, Himayathnaaar, 

Nanded, Mudkhed. Bhusaval, 

P~rbhani, Sailu, Akola. Manmad. 

Partur, Do ar, ,Manwat Road, 

AuraJ1iaba~. HiDIOli. Washim. Akot. 

rsi Town. Parlivaijanatb. Miraj. 

atbaodam. Bareilly City, Pilibhit~ 
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(1) 

stern 

South 

Eastern 

North . 

rontier 

Hajipur. Muzaft"arpur Junction. 

Howrah, Ulberia, BagDan, 

Mechada, Pan kura, Kbaragur, 

Jale war, 

erhampur, 

Bhubaneswar, Puri. 

Sakhigopal, 

Chatrapu, 

Tangla, Alipurduar In" 
Gor war, makbyaguri, 

Aluabad Road, 

Puranpur. 

Hathra 

Ramnagar, Kasganj, 

City, Fatehgarh, 

Parukhabad, Kannauj, Lucknow In., 

Lucknow City, Colonelganj, Gonda 

In., Babraich, Nanpara, Tikunia, 

Balrampur, Tu1 ipur, Barhnl, 

Shohratgarh, Naugarh, Anandnagar. 

Nautanwa, Palia, Kalan, Mailani, 

Gola-Gokarannath, Sidhauli, Bakashika 

Talab, Biswan, BasH, · Babhnan, 

Khalilabad, Oorakhpur, Chhapra, 

. Sipan, Deoria Sadar, BaHia, 

Ohazipur . City, Varanasi City, 

Al1ahabad CIty, Padrauna, Baraunt 

In., Begusarai, Khagaria, Samastipur, 

Darbh~nga, Sakti, Nirmali, Jaynagor, 

Rxaul ; Narkatiaganj, 

. Motihari, Madhubani, 

Bairagnia, Janakpur ' 

Ohora ahan, Sikt , 

Madhepura, Lakhimpur 

Sitapur. 

ettiah, . 

Sitamarhi. 

R9ad~ 

Dauram 

h ri." 

Kbaragpur, Tatanagar, Raurke!a, 

Jharsugud Raig rh, Champ, 

Bilaspur t Bhatapara, Raipl!r, Durg, 

Rajnandgaon. Dong rgarh, Gondia. 

. Waltair, Viziana aram, Bhand r 

Road, Kam tee, gpur . 

Djbru arh T ,.wn, Tin ukia Mariani 

In ., Simaluauri In. Dimapui 

Lumdin In, h parmukh Jo., 

Oauhati, Badarpur In., Karim nj 

In. Silchar, Dharlllan pr~ Tan la, 
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(1) (2) 

Kamakhyagurl, Aluabari Road, New 

Jalpaiguri, AU&,ur Duar Jnu Sililuri 

In .• Ki .banlanj, Hojai, Katibar Ill., 

Eastern Howarh, Sealdah, . Srirampur 

Burdwan, Asansol, Gomoh. 

Begampur. 

~elhi and via, Allahabad and via, 

Aara Fort and via, Agra Cantt and 
via, Jabalpur, Satna, Sultanpur, 

Sbabganj, Bara Banki, Lucknow and 

via, Pratapganj, Paizabad, launpur. 

Cancellation of C Icutta Flight by Foreign 
AirUne 

809. SHRI MATILAL HANSpA: 
Will the Minister of TRANSPORT b 
pI ~d to st te : 

(a) particulars of the foreign airlines 
which hav canc lled their Calcutta flight 
and shifted ' to Delhi and Bombay to date 

ince April, 1982 ; 

(b) . on what grounds each of the e 
foreign airlin hay shifted their busines 
from Calcutta airport to other airport ; 
and 

(c) what teps have be n or are beipg 
taken by Gov rnment to nsur that the 
foreian airline do not cancel their 
Calcutt fli ht ? 

THE MINISTER 0 TAT I TH 
PA M ' T 0 CIVIL VIATION 

(S J "GD TYTL R): (a) and (b). 
Scandinavi n irlin ystem (SAS) i the 
only for i n irJin th t have cea ed their 

, operation t Ife mInd i ft r c ncelhn 

Varanasi, Bareilly, Mirzapur. 

Jodhpur, Bikaner, Oorakhpur and 

via, Samastipur and 'Via, New 

Jalpaiguri and via, Gauhati and 

via, Gaya, 

Lakhisaral, 

$ablbganj . . 

Patna, ' Madbupur, 

Bhagalpur and 

their flights to Calcutta with effect from 3 
February. 1985. SAS are understood to 
have withdrawn because of un atisfactory 
results of their opera tions. 

(c) While . Government are keen to 
promote ' Calcutta. it cannot direct ' any 
foreign airline to operate to desir d point • 
because choice of landing points is guided 
by the commercial judgem nt of airlines, 

Doubling of Raliway Tracks 

810. S RI I. RAMA AI: Will the 
Minister of TRANSPORT be pleased to 
state the progre s achieved during the last 
three year in the d ubling of railway 
tracks 1 . 

THE MINISt R OF TRANSPORT 
(SHRI BANSl LAL): 466 Kms . of Main 
Line track ha been doub] d and ' opened 
to traffic, since 1982-83. The e include 86 
Km . open d to traffic in th current year 
1985-86. 
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COD tructioD of irport 

811. SHRI 1. RAMA RI I: Will the 
Minister of TRANSPORT be pleased to 
tate: 

(a) with the ever , increasing air 
transport In the country whether Govern· 
ment propose to ·chan.nelise vacant land 
available near various important and 
deveIo'ping cities/towns ,where there is no 
air travel facility at present, for construction 
of airport in future ; 

(b) if so whether the Centre bas 
asked the States to come out with 
proposal , where vacant lands are available; 
and 

(c) if not, the reasons th reof? 

THE MINISTER OF STAT N THE 
D ARTMENT OF C V AVIATION 
(SHRI JAG DISH TYTL R): (a) to (c). 
There is no scheme of Government to 
channelise vacan t lands near all important 
and developing citie /towns where there is 
no air travel facility at present, (or 
construction of airports in future. Land is 
only acquired and developed near those 
specific towns and cities where cheduled 
airlines propose to commence perations 
within a specified time·span. 

. 
Opening of Sports Complexes 

812. SHRI I. AMA AI: Will the 
Min'stee of UMA RESOURC S 
DE LOPMENT be pleased to state: 

(a) with ndia improving in various 
sports, wheth r Government pro ose to 
open port complexe in v rion parts of, 
the country; 

(b) if so, th places scl ct d 
in Kera la ; and 

(c) whether a spo t complex is 
proposed t be set up at Kasar de, wh ch 
i a backward district of the tate and is 
producing a large numb r of sp'ortsmen 1 

T E MI ITER 0 TAT IN T E, 
D PARTM NT OF YOUTH AFFAIR 
A D SPO TAD WOMEN WELF R 
(SHRIMATI MARGAR T A~VA) : (a) 

Government already has a cherne for 
. rendering financia1 as~i tance to State 
Sport Councils, etc. for taking up 
construction of ports complexes at a 
suitable laces. The ceiling of central 
financial assistance available for constru-
ction of sports complexes has been recently 
raised from Rs. S lakhs to Rs. 20 lakhs. 

(b) and (c) Central ' grant for constru .. 
cUon of sport complexes under the cheme 
mentioned above is made available on the 
basi of proposals forwarded and 
recommended by the State Gov rnment 
concerned. No places for th purpose 
have been recommended by the State 
Government of Kerala. No propo al from 
the State Government f r the con truc ion 
of a sport complex in Kasaragode has 

. been received. If such a proposal i 
rec ived, it will be giv n due con iderati n 

' '' in accordance with the rules of the scheme 
mentioned above. 

ew J Olplant Contracepti ve (i r Birth Control 

813. DR. B.L. 'S AILE H : 
Minister of ALTH AND 
WEL AR be pleased 't tate: 

Wil the 
F MLY 

(a) whethe Government are aware 
that Dutch Scienti ts have c m up with 
a new implan contraceptive which as ur 
w men upto 4 y ars of bi rt control at a 
time; 

(b) if so, whether any enquiry has 
been nt to tIl Organon Co. in olJand 

hich hopes to comm r ially manufacture 
the 'metal stic size' implant contraceptive 
by 1988 ; 

(c) if 0 th reply rcc ived fr m the 
Dutch Co. and 

(d) whether any e 'periment and 
tudy of thi n w devle has een or will 

be made in the c untry and if 0 when 
al1d wher ? 

TH D PUTY MINIST 
P ™ 0 AMI Y W L RB 

(SHRI S. KRISH K M R): ( ) t (d). 
Dutch Scienti tare w rking on 
Subdermal Implant which may provid 
contraceptive protccti n f r 4 ar. h 
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device is not y t avaiJable for u e since 
Clinical Trials on human being are yet to 
be undertaken. tl;1dy of this n w devie 
in India e~n be considered only when it 
clinical \l efulnc and reliability is 
e ta i ned. 

Iocr a e in Occupation Fee for tb 
Merchants t haragpur 

814, SHRI NARAYAN CHOOBEY: 
Will the Mini ter of TRA SPORT be 
pleased to tate: 

(a) whether Governm nt are aware that 
th authority ar trying t increase ccupa-
tion fee for the merchants a Kbaragpur by 
200 to 300 per cen t . ' 

(b) whether Government are also aware 
that tl1e ailway Mini ter in 1983 promised 
tbe people of Kharagpur in public that 
enhanc men t f occupation fee would not 
be allow d to be incrcasr.d so sharply and 
that enhane m nt will be kept limHcd to 
not m re than 25 to 30 per cent; and 

(C) 'if 0, what have the Rail ay admi-
nistration don to imp} ment th public 
promi e of the Railway Minister? 

TH MI ISTER OF TRANSPORT 
(HRI BANSI LAL); (a) : Yes, Sir, the 
Gov rnm n tar awa' tll' t thc licence fees 
of railway land liccnsed at Kharagpur has 
be n incr a d in accordanc with the rul 
in force. 

(b) The G vernm nt are aware that th 
Railway Mini ter in 1983 had tated that ' 
the nhancement in th 1 icence fe will not 
be abno mal and will ' b ba ed on rational 
guidelines. 

(c) The lie nc fce f r ilway plot i 
being fix d cd policy instru-
ction i ued by th partment of Railway 
from tim t tim. The licenc fe is fixed 
on the ba is of mark t Va Iue of land 
natur comm ria) utili tion and i 
kept at a I vel which i fair and c rnpara-
bl with th mar t r nt . 

ndicnpp d Employ in Rail ny 
ork. hop 

15 R M 

~EDDY: Will the Minister of TRANS-
PORT be pleased to state : 

(a) the names of Railway workshops 
in the country and the number of employe-
es working therein . 

(b) whether these worksho s employ 
handicapped per ons also ; and 

(c) if so, the number of handicapped 
person employed in each workshop? 

TH MINIST R FOR TRA SPORT 
(SHRI BANSI LAL): (a) to (c). Inform-
ation i bing collected and Will be laid on 
the Table of the Sabha. 

Boxes Containing Unlicen ed Arm and 
Ammunit ion Recovered from Railway 

Stations in Bihar 

816. SHRI 'RAMASHRAY PRASAD 
SINGH Will the Minister of 
TRANSPORT be pleased to state: 

(a) whether it i a fact that more than 
70 boxe containing unlicensed arms and 
ammunition were recovered at vari u 
Railway Stations in Bihar ; and 

(b) if so, the detail thereof and the 
number of persons with their 1"articulars 
who were arrested in this regard and the 
steps taken so far by Government in the 
matter '/ 

T MINISTER of TRANSPORT 
(SHRI BANS LAL): (a) No Sir. 

(b) In view of ~eply to (a) above. 
que tion does not arise. 

oft an for rrigation Proj ct 

817. SHRI K.S. RAO: Will th 
Minister f WATER RESOURC S be 
plea ed to tate: 

(a) wheth r ther is any proposal with 
the G el'oment to ar ange soft Joan t 
the Stat for construction of Irrigation 
Project and if 0 the d ta il thereof; 

(b) whether there are allY restrictions 
n tat in g tting loan from privato 
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orgaDisatioDa or Governments of foreign 
countries. if they aaree ,for. barter payments 
and 

(c) whether there are any such instan-
ces of taking loans so far ? 

THE MIN STE OF WATER RE-
SOURCES (SHRI B. SHANKARANAND) : 
(a) No, Sir. 

(b) Yes, Sir. The State Government 
are required to approach Government .of 
India for getting loa s from private organi-
tations and Governments of foreign 
countries. The barter payment relates to the 
repayment condition of the loan which will 
not affect the constitutional restriction on 
the State in such matters . 

(c) There are no such instances. 

[Trans lat ion] 

Adver e Affect of Suberanarekba Pro'ect 
on Adivasi 

818. SH KAL PRASAD PANDEY: 
Will the Minist r of WATER RESOURCES 
be pleased to state : 

(a) whether Suberanarekha multi·pur-
pose project wHl adversely affect the 
Adivasis and if so whether Government 
propose to abondon the project to project 
tbe cultural, social and economic interest 
of triba}s ; an~ 

(b) if so, the action taken so. far in 
this egard? 

THE MINISTER OF W ATE R-
SOURC S (S IRI B. SHANKARA AND): 
(a) and (b). A total number of 141 villages 
(40 fully and 101 artially) in Bihar with 
a total population of 53 000 aod 13 villag 
in Ori sa (1 fully and 12 pa tially) with 
population of 43,000 arc likely to b 
affected on implementation of the inter-
Stat~ Suber ar kha Multi urpos Project. 
The Government of Bihar is preparing a 
Rehabilitation Ma ter Plan in consultation 
with the Adivasi Welfa:e Department to 
satisfactorily reh biHtate the affi ted 
familie and there are also plans to train 
them in getting employment on the project 
works cial fore try anet .0 other fi Ids. 

Necessary financial provision. would b 
made in the projeot for this Pllrpo t 

[Eng/lfh] 

Funds for Railway Development Wor 
, in Karnataka 

819, SHRI N RRINGRAO SU YAw 
WANSl): Will the Minister of TRANSPORT 
be pleased to state: . 

(a) whether the President of Railway 
Development Construction Action Commit- '" 
tee, Karna taka has urged the on 'ble 
Prime Ministe.r to al10t sufficient funds to 
Karnataka States as all th railway develop. 
ment works are at tandstill due to paucity 
of funds; and 

(b) if so; the action taken in the 
matter? 

THE MINISTER OF TRANSPORT 
(SH I A SI LAL): (a) and (b). No 
record is available in this Ministry to show 
that there wa a request from the President 
of "Railway Development Construction 
Action H Committee Karnataka urging 
allotm nt of sufficient funds. However, 
deman~s have been received in the Depart-
ment of Railways from variou quarters in 
connection with the allotment f morc 
funds for evelopment W rk ' in 
Karnataka. 

Funds fo Railway Project are allot-
ted not on the con ideration of its location 
in a State, but on its priority, stag of 
progress and avail bility f r ource, 0 as 
to derive m imuro b n fit from the 
iove tOlent . 

F r Mysore-Bengalor nver ion th 
al10tm ot f fund in 19 5- 6 ha be n 
jncrea ~ t Rs. 1 cror . from th rigin I 

. budget utlay of R. SO lal hs. F r 
doubling b twe n rishoarajpuram aod 
Whitefield, bud et a Hotment i . 16 I khs 
and additional fund through supplement-
ary demand of grants is uode consid r -
tion. eside thes, ad quate fund nave 
b n aJl tt d t r re idu I w rk n ID1,ljor 
pr jects i.e. Wheel and A 1 PI nt-Bangalor 
Banglore-Guntakal Convent n, Maosalore-

as an MQ in et. 
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Ban on AII3·D Vi un' Materials 

820. PRO . K.V. THOMAS: Will the 
Minister of HALT A D MiLY 
W LFARE be plea d to stat : 

(a) whether the 3-D film, 3·D fiction 
books and 3·D sp ctac1e cau C eriou 
damaSe to eye ; and 

(b) if so, whether Government ropo e 
to ban an 3·D visual ' mat ria] ~ 

THE D PUTY MIN ST R IN THE 
DEPART ME T OF FAMILY WBLFA E 
(SHRI S. KRISHNA KUMAR): (a) 
Sir. 

(b) Question do not arise. 

Financial Assi tan~e to State for 
S ttin up ydraulic Ram 

821. SHRI SRIKANT A ATTA 
NARAS MHARAJA WADIYAR : Will the 
Minister of W R RESOURC S be 
pleased to state; 

(a) whether Government arC aware that 
hydrau) ic rams are more uitable than wind 
milJpumps for pumping wat r ; 

(b) if 0, th st ps taken to dev lop 
hydraulic ram ; . 

(c) th names of the Stat s which have 
ta n initiative 'in d ve}oping hydraulic 
rams and number of hydraulic rams set up 
by each on of them ; 

(d) whether tb r is a pr posal to give 
financial as istanc to th ) e tat G vern-
ments for etting up hydraulic rams m 
their States; and 

(e) if so, the ext nt f each financial .8 i tance and th tim by whi h it j lik Iy 
to be made availabJ to t em 1 

TH MINIST R WAT 
R SOURC S (8 1 A ARA-
NA D)' (a) to ( ). hc uit bili ty of 
hydr ulic ram nd indmi1ls f r pumping 
" ter j dep nd nt on th nditi n pc· 
vaillin at the sit fr m whi h,. ter i t 

pumped. urm th th J. n th 

Ministry of Wat r Resources operated a 
Centrally Spon or d Scheme under , which 
ubsidie anging from 20 to 50 p r cent 

were made available to the tate for 
encouraging irriga tioD through d jfTcrcnt 
energy and water saving d vices which 
included hydram al o. Under this scheme, 
assi tance fo d veloproent , of ,hydraulic 
rams wa relea ed to thre States as 
follows: 

Name of State 

Bihar 

Karnataka 

Madhya Pradesh 

No. of hydraulic rams 
for which as i tance 

wa released. 

2 

2 

10 

The above scheme is prop ed to be 
continu,ed during the 7th Plan. Th., extent 
of financial assistance to b made available 
to various State will depend on the pr -
posals submitted y the ' diff rent 
States. 

Plan to rote t Ja unp r from Floods 

822. SHRI K M A PRASAD I OR: 
Will thc Minister of WATER SOU CBS 
b pleas d to st te : 

(a) ~hether tt ntion of Government 
has been dr wn to th new item ea ti ncd 
"Fear of epidemic stalks Jaunpur" appear-
ing in Hindustan Times of October 3 . , 
985 ' . , 

(b) if 0, whether , it is a fact that a 
compr hensive phm drawn up f r the pr -
t etion of Jaunpur from fl od has been 
ponding with the Plannin O1mi si n f r 
1 n ; 

(c) if so, th st p prop s d to be takcn 
t approv the plan ; and 

(d) wheth r d silting the river b~d 
WO lId h 1 in eh king 11 od 1 
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THE MINISTER OF WATER RESOURCES 
(SHRI B. SHANKARANAND): (a) Yes, 

Sir. 

(b) and (c) The Jaunpur Town Pro-
tection Scheme was forwarded to the 
Planning C mmis iqn f r con sid ration by 
the T chnical Advisory Committee in 
March. 1985 and is proposed to. be discus-
sed i the next meting of the 
Committe . . 

(d) The scheme as framed by the State 
Government doe not envisage desilting the 
river bed 

. 12.00 hrs. 

SHRI S. JAIPAL R DDY rose 

[TraIT' !ation] 

. MR. SP ARER: I have gone through 
your notice it Ita now here been 
mentioned mere . ... (Interruptions). 

[English] 

PROF. MADHU DANDAVATE 
(Raja pur) : Let him raise t.he i sue. 

S RI AMAL DATTA (Diamond 
Harbour): It is a very serious matter. 

(Interruptions) 

PO. MADHU DANDAVATa: Let 
us know what issue he is raising. Let th 
House know that .. . .. . (Interruptions). 

SHRI INDRAJIT GUPTA (asi~hat): 
Why are you not allowing hiro ·? . 

MR. SP K "R: 
di allowed it. 

ecause 

Iplerruptiqns) 

have 

I have di ail wed it...... cannot 
allow it . 

PROF. MADHU DAND VAT 
want to know what y u have disall wed. 

MR. P AKER: His adjournm nt 

motion. 

S RI S. JAIPAL RADDY: Let the 
House a]so know what you have disallowed. 

MR. SPEAKER: :1 have disallowed 
. your adjournment motion. 

(Interruptions) 

SHRI INDRAJ T GUPTA ~ You said 
just now that you have disallowed it 
because it concerned the Congress Party . . 
The point is that the Government agency 
has been used .... .. (InterruptiolIS) 

• MR. SPEAK R; 0, nothing doing • 
• 

(Interruptions) 

MR. SP AK R: . vhy ar you making 
this allegation unnecessarily? We can 

. allow you yen. 1 have always allowed 
Members of Parliament. They would 
always be allowed. No problem ...... no 
discrimination. 

(Interruptiolls) 

PROF. MADHU DANDAVATE: It is 
a very serious matter. That will lay down . 
a precedent for the futur. Let the House 
also know what y t1 are saying. Let the 
entire Hous know that. 

MR. SPEA.KER: Why are you 
wasting time of th ouse ? 

(Interruptions) 

RI S. AIPAL DDY: We 
welcome any ffect at . organizing NAM 
Youth onference but what really happened 
wa that the Youth Coogre s (I) convened 
the Youth confi renee of AM and the 
fo eign Indian mis ion abroad weI utilised 
to get . the d legates from foreign 
Governments. 

R. SP A ER: Th re ha have b en 
o many d legati n comin ...... PJ a e tak 

you seat. Do not get agitated 
unn c arily. There i nothing. I hav~ 
g t the inf rroation. B fore talking I must 
gc th information. Y u say m th 



.. 
3 , . OVEMB211 21. 1985' 

adjournment motion. . I enquired from 
them. have disallowed it because the 
Oovernm nt had aid to me that they are 
not connected with it. Only for the law 
and order problem they are connected. 
They will also be willing to cooperate with 
you. You are also welcome. You can . 
use the Annexe ; 1 will allow you. I have 
have always been allowing als . The,l'e is 
no problem. 

(Interruptions) 

SHRI ,So JAIPAL REDDY: There 
has been misus of Indian missions abroad 
..... . (Interruptions) 

THE MIN1ST R 0 STATB IN THE 
DEPARTMENT 0 PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
It is absolutely a false allegation. 

(Interruptions ). 

MR. SPEAKER : ot a llowed ; there 
i nothing You gIVe me complete 
detail . 

PROF. M DHU DANDAVATE: I 
want a clarification ' from you. The Govern-
men t machinery and the mi sions abr oad 
have been used for party purposes . 

[Translation] 

MR. SPEAK R : Profe sor, Sahib, if 
you have some information, you supply 
it to me. I shall get the matter investi-
sated. 

(]nterruptlo1ls) 

[English] 

RI S. JAIPAL EDDY: will 
. prove th t the Indian missions in foreign 

cou trie have been utili d to g t the 
del gat for the confer nc . d mand an 
inquiry by the ouse Committee I will 
prove my allegations .... .. (Interruptions). If 
I cannot prove, I will face th consequences. 

[Tram/allon] 

MR. SP A R: You upply it to 
me. Why are you worried. There i. no 
point in aettin aaitated ••• .•. UnterruptiQIfS). 

I hall allow you .... .. (lnlerruptions). I 
would like to say you one thing"there is no 
point in getting agitated without any 
reason. If some thing happens to you, it 
will worry me. 

(Interruptions) 

MR. SPEAKER: Kindly listen to me. 
It'you have got some proof, give it to me. 
I shall get it investigated. I got it 
investigated and there is nothing in it. If 
yOU have some informationJ which ha 
SJrne incriminatin evidence, supply it to 
m. I would like to say further ........ 

[English] 

SHRI AMAL DATTA: This House 
should be given the information. 

[Trans/ation] 

MR. SPEAK R : Amaldatta ji, I had 
already said to you . .. ... (Interruptions) . .... . 
there is no harm in it. 

[English] 

SHRI S. JAIPAL REDDY: I want to 
Parliament Annexe yesterday, and I saw 
Youth Congressmen using Walkietalkie 
which are used by policemen. 

[Tral1slallo'n] 

MR. SPEAKER: All right, so what '1 

SHRI GHULAM NABI AZAD : How 
i he concerned with all these things. 

[Translation] 

MR. SP AKBR: Mr. Reddy. why do 
you worry? 

[English] 

will allow you also. 

(Interruptions) 

[Translation] 

PROF. MADHU DANDAVATB: We 
are Dot worried. 
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[English] 

The distinction between' the Goverl:l-
ment and the party is sought to be 
obliterated and the or ign Missions ar 
being utilised for party purposes. It is 
highly objectionable. 

[Translation] 

MR. SPEAKER: No problem, you may 
·also organise. This was taking place 
earlier also. Delegates of othe couotries 
have also been coming. It has been taking 
place in your regime also. 

[English] 

There is no problem. 

(Interruptions) 

[Trans/atlon] 
.. 

MR. SPEAKER: Why are you 
interrupting? 

[English] 

SH I MAL DATIA .: kf they have 
Dot done anything wrong, why 0 you not 
alJow a discussioD ? Why do you object 
to it. 

[Translalion] 

MR. SPEAK R: If there is any 
8ubstanc only then discussion can be 
held. 

. (Interruptions) 

MR. SP AKER: They .are not saying 
anything. If you have any information 
you give it to me. I can get the matter 
investigated. 

(Interruptions) 

MR. SPEAK R: You ar repeat ina 
the same thing. 

(English] 
, 

SHRI IND AJIT GUP A: Why do 
they Qot contradict the. all ations? 

[Trans/atioll] 

MR. SPEAKER : You ar altO 
permitted to bold a party meetioi. 

[Eng/Ish] 

PROF. M,ADHU DANDAVATE: Let 
th m contradi t his all gati ns . on the 
oor of the Hou e. 

S RI S. JAIPAL R DDY: Foreign 
Missions are being utiJised for the work 
of Youth . CODgress (I). It is highly 
objectionab 1 . 

SHRI INDRAJIT GUPTA ~ Let him 
make a statement tomor ow. 

(Interruptions) 

[Trans/ation] 

MR. SPEAK R: Amal Dattaji you 
are a sensible person. PI as talk to the 
point. Why are you wasting the time? 

[English] 

S~l AMAL DATTA: Sir, hav you 
seen today's paper 1 ...... ([nterruptlon ). 

MR. SPEAK R: I have een it. 
Please sit down. 

SHRI AMAL DATfA: You please 
tell us .... 

[Trans/ation] 

MR. SPEA R: 1 shaH get it 
investjgated. 

[ nglish] 

Tho law wJ11 ta e it own course. I am 
not concerned with it. 

SHRI AMAL A A; You have 
not to do anything. Only anow Call 
Attention. That is all. 

MR. SPE KER: ow an there be 
a Call Attt: ntion on this ? There i nothing 
in it. You giv to me in writing. 

SH I S. JAIPAL DDY: What 
about my motion ir? (Interruption ) 

M . S K R: There i absolutely 
nothing fo an Adjournment Moti n. It is 
abs lutcly frivolou . 
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[Translat ion] 

, It is not fit for an Adjournment 
Motion. 

SHRI S. JAIPAL BODY: How '1 

, [English] 

SHRI AMAL DATTA: Sir, why don't 
you take notice of what I am saying '1 

[Trans/at ion] 

MR. SPEAKER: You give me 
writing. 

(English] 
StIRI AMAL DATTA: The police 

personnel go along with DSP and assault .... 

(Interruptions). 

[Translation] 

MR. SPEAKER: Should I go as an 
S,H.O. 

English] 

Let the law take its own course. 

, SH I AMAL DATTA: The Mini ter 
should answer this. . The police have done 
it. Not anybody else. 

[Translation] 

MR. SP AK R: Th re may be som 
other ( ffic rs involved in it. Is thi a 

ore Stati n '1 What ar you saying? 

H 1 AMAL DATTA: This is a 
s rious atter. Tb hjgh· handedness of 
the police-it is a fit subject to be discussed. 

[Translati01l] 

MR. SP AK You ar a lawyer, 
th n why do you not look into the 
tnUe? 

lAMA D TTA: This i a matter 
and Government are , 

,[Translation] 

MR. SPEAKER: Shall I do it 1 
.. 

[English] 

MR. 
Poojary. 

12.08 hrs. 

(Interruptions) 

SPEAKER: Shri Janar dhana 

PAPERS LAID ON. THE TABLE 

[English] 

A nu I Report of Centra·) Board of Irri· 
gation and Pow r New Delhi (or 1984-H5. 

TH ·MI ISTER 0 WAT R 
RESOURCES (SHRI B. SHANKAR A 

, NAND): I beg to lay 00 the Tabie. a 
copy of the Annua 1 Report (Hindi and 
English versions) of the Ctntral Bard of 
Irrigation and Power, New Delhi, for the 
year 1984·85 along with Audited Accounts. 
[Placed in Library. See No. LT·1461/85] 

Notification Under Income Ta Act. 
1961, eu toms Act, 962 Central 

E 'cise Rule 1944 

THE MINISTER OF STATE N THE 
MI IS RY 0 INANCE (S I 
JANA DHANA POOJARY): I beg to lay 
on the Table-

(1) A copy each of th follo,wing 
Notification (Hindi and English version) 
under section 296 of the Income-tax Act, 
1961 : 

(i) S.O. 4996 published in Gazette of 
India dated the 2nd November, 
1985 regarding exemption to 'The 
Associated Chambers of Com .. 
merce . and Industry of India' 
under section 10 (23C) of 
the Income-ta .. Act, 1961 
for the period covered by 
th as essment years 1985·86 to 
1987·88. 

(ii) S.O. 4991 publisbed in Gazette of 
India dated the 2nd November, 
1985 teaardin& exemption to 
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'The Institute of Chartered 
Accountants of . India' under 
section 10 (23C) of th Income-tax 
Act, 1961 for the period covered 
by the as essment years i982-83 to 
1985·85. 

(iii) S.O. 4998 published in Gaz.ette of 
India dated the 2nd Novembe -
1985 regarding c)(elnption to, Sri 
Sathya Sai Central Tru t, Bombay 
under ccti n. 10 (23C) of th~ 
Income tax Act, 1961 for the 
period covered by th assessment 
years 1984 85 to 1986 87. 

{iv) S.O. 4999 published in Gazett of 
India dated thc 2nd November 1985 
regardin ex mpti n to 'Ka turba 
Gandhi Nation 1 Memorial Trust 
Kasturbagram, Indore' under 
section 10 (23C) of the Income-
tax Act, 196J for th r iod 
cover d by th ass s ment ye rs 
1985-86 to 19 7-88. 

(v) S.O. 5000 publi h d in Gazette of 
India dated the 2nd November, 
1985 regarding exemption to 
'Organi ation of Pharm ceutical 
Producers of India' under s ction 

~ 10 (23C) of the In orne-tax Act, 
1961 for the peri d covered by 
th assessrn ot ),ears 1985·86 to 
1987-88. 

(vi) .0. 5001 publi hed in Gazette of 
India dated the 2nd ov mb~ r, 
1985 regarding exe~ption to The 
Music Academy t Madra ' under 
section 10 (23C) of tho Ineom -tax 
Act, 1961 for the period covered 
by the assessment years 1986-87 to 
1988-89. 

(vii) S.q. 5002 publisbed in Gaz He of _ 
India dated the 2nd November, 
1985 regarding exemption to 
'Centra fo Public ection tu Ie , 
New Delhi' under ecti n 10 (23C) 
of th Income .. tax Act, 1961 for 
the period covered by th asse -
ment year 1985 .. 86 to 1987-88. 

(viii) .0. 5003 published in azette of 
India datcd the 2nd ov robel', 
1985 regarding x mption t 

'Pirojsha Godrej Foundation , 
Bomb y' under section 10 (23C) of 
the Income-tax: Act, 1961 f r the 
period covered by th assessm~nt 
years 1985-86 to 1987-88. 

(ix) S.O. 5004 published in Gazette of 
ndia dated the 2nd ovembor~ 

1985 r garding exemption to 
'Indian Parliamentary Group' under 

secti n 10 (23C) of the In o,mc .. 
tax Act, 1961 for the period 
c vcted by tll a e sment y rs 
1987·88 to 1989-90. 

(x) S.O. 5005 publi h d in Gazette 
of ndia dated th 2nd 
November, 1985 r g rding xern- ' 
pti n to '() R jlsthan Chief 
Minister ' 0 pital evelopment 
Fund (b) Rajas h n Chi f 
Minister's Gener 1 eli f Fund 
() R jasth n Chief Mini te t 

Drought and 10 d Reb fund 
and (d) Raj sthan I ief Minister' 
Defenc ervice W lfar Fund' 
under scion 10 (23C) of the 
ncome-tax Act, 1961 for the 

p riod cov ed by the as es mont 
year 19 5-86 to 19 7·88. 

(xi) .0. 500 publi h d in 0 

India dated the 2nd v mber, 
19 5 r garding x\:mpti n 0 

'Bihar cho 1 of Y ga' under 
tion lO(23C) to the n ome-t 

Act, 1 61 for th period v r d 
by tl c a cSSlll nt y ar 1983-84 to 
986-87. 

xii) S.O. 5007 publi '11 d in azett f 
ndia dat d the 2nd Nov rober, 

1985 r garding e cmp j n to 
'Institute of C rrlp oy cret rie 
of lodi 'under section 10 (23C) of 
th In om -t . A l, 1961 f r th 
p tiod eov red by th as cs m nt 
y 'ar 1 83·84 to 98 ·87. 

(xiii) .0. 5008 publi hed jn Gazette of 
India dated th 2nd v rob 
19 S regard in xemptlon to 
'lodi iterary -jou , Luckn w' . , 
und r s cHon to 10 (23 ) 0 the 
Inc m -tax ct, 1961 f r the 
p tiod overed by tll a 
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years 1985 .. 86 to 1987·88. 

[Placed in Library. See No, LT-
1462/85]. 

2. A copy-each of tb foltowiog Noti .. 
fications (Hindi and English versions) 
under section 159 of the Customs Act, 
1962 ; 

(i) O.S.R. 681 () publish d in 
Gazette of India dated the 26th 
August, 1985 together with an 
e~planatory memorandum regar" 
ding revised rate of exchange for 
conv rSion of Austrian Scbi11ing 
and Deutsche Marks into Indian 
currency or, vice·versa in supres-
sion of Notification No. 212/85 
Customs dated the 1st July, 
1985. 

(ii) O.S.R . 697 (). published in 
Gazette of ndia dated the 30th 
August, 1985 togetber with an 
explan ory memorandum making 
certain amendment to Notifica .. 
tion o. 333·Cu tom dated the 
2nd August, 1976 so as to sub-
slitute IS : 8170 1981' by 
IS : 8170-1979' for identification of 
finished ,leather for the purpose of 

xport. 

(iii) G .S. . 706 (E) and 707 (E) 
published in Gazette of India dated 
the 2nd Sept mb r, 1985 together 
with an explanatory memorandum 
tegarding ex mption to video 
c sseU and video tapes recorded 
with ducation~l material when 
imported into India, by the 
University Grants Commission 
from the whole of the basic, 
auxiliary and additional duties of 
customs leviable thereon. 

(iv) G.S.R. 708 (E) and 709 (E) 
published in Gazette of India 
d t d th 2nd Septenlb r, 1985 
t gether with an explanatory 
tn rno andum r garding exemption 
to drug. medicine and medical 
equipment required for the treat .. 
m nt f tl victim of the hopal 
Ga Leak i st r when imported 
into India from the whole of the 

basic, auxiliary and additional 
duties of customs leviable 
thereon. 

(v) G.S.R. 735 (E) published in 
Gazette of India dated the 12th 
September, 1985 together with an 

. explanatory memorandum regar-
ding revised rate of ex~hal1ge for 
conversion of Russian ouble in-
to Indian currency or vice-versa 
in supr s ssion of NotificatlOn 
No. 232-Cus toms dated the 16th 
July, 1985. 

(vi) O.S-R. 740 \ () and 741 (E) 
published in Gazette of India 
dated the 16th September, 1985 
together with an explanatory 
memorandum regarding exemption 
to raw material, components and 
sub·ass mblies required for the 
manufacture of the goods speci .. 
fled in the notification for supply 
to the Ministry of Education and 
the University Grants Commission 

. for pr duetton of educational 
programmes for tel ca t through 
Doordarshnn from the basic 
customs duty inhexcess of 25 per 
cent ad valorem and from the 
whole of the auxiliary and addi-
tional duties of customs leviable 
thereon. 

(vii) G.S.R. 753 () and 754 (E) 
publi hed in Gazette of India 
dated the 24th September, 985 
together with an explanatory 
memorand urn reg rding exemp-
tion to video cassettes and video 
tapes, recorded with University of 
higher or advanced technical 
educational programme when 
imported in-to India by a Univer· 

ity or a research institution 
from the whole of the basic, 
auxilia y and additional duties of 
u tom leviable thereon. 

("iii) O.S,R. 755 () and 756 (B) 
published in . Gazctt of India 
dated the 20th Sept mber f 1985 
together with an xplanatory 
memorandum regarding xemption 
to e~posed and developed film , 
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sheets· and requir d for printing 
of reproduction of books, journals 
periodical, newspap rs and other 
such articles as would be admis .. 
sible to duty free entry when 
imported into India from the 
whole of the basic, auxiliary and 
additional duties of customs 
leviable thereon. 

(ix) G.S.R. 776 () published in 
Gazette. of India da d the 1 t 
October, 1985 together with an ex-
planatory memorandum regarding 
revised rate of exchange for on· 
version of certain for ign curren· 
cies into Indian currency or vice-
versa in supres ~sion of Noti-
fication No. 212/85.Customs dated 
the 1st July, 1985. 

(x) O.S.R. 784(E) and 785( ) publisb· 
ed in Gazette of Ind ia dated the 8th 
October, 1985 together with an 
explanatory memorandum regar-
ding exemption to video cassettes 
and video· tapes recorded with 
University of higher or advanced 
technical educational programme 
when imported into ' India by a 
research student fro.m the whole 
of the basic. auxiliary and 
additional dutie of cu toms 
leviable thereon. 

(xi) G .S.R. 828 (E) pubHshed in 
Gazette of India dated the 5th 
November, 1985 together with an 
explan tory memorandum making 
c rtain amendm nt to Notification 
No. 52/8S-Cu toms dated the 4th 
March, 1985 so as to delete the 
conditional relating -to production 
certificate fr~m the DG~D. 

(xii) O.S.R. 830 (E) published in 
Gazette of India dated the 6th 
November, 1985 together with and 
explanatory memorandum making 

' certain amendm nt to Notifica-
tion No. 70/85-Customs dat d the 
17th March, 1985 0 a to pre -
cribe the specific rates of duties 
in addition to th ex:i tinl ad-
valorem rate in resp ct of cett in 
cateaories of ball and rollor 

bearing specified therein. 

[Placed in Library. See No. LT-
1463/85] 

3. A copy each of the following Noti-
fications (Hindi and English versions) 
issued under the Central Excis RuJe, 
1944 : 

(i) G.S.R. 747 (E) published in 
Gazett of India dated the 20th 
September, 1985 together with an 
explanatory memorandum maklO 
certain amendment to Notification 
No. 201/8S-C dat t 2 d 
September, 1985 s as to provido 
that the approval of the urface 
design of the packag s of cigaret .. 
tes acked for retail ale by the 
Director (Audit) in the Director-
ate of Inspection and Audit 
(Customs and Central Excise) 
would be precond ition fo apply-
ing the effective rates of xClse 
duty as pre cribed th rein. 

(ii) G.S.R. 759 () . publisbed in 
Gazette of India dated th 25th 
September, 1985 tog ther wi th an 
e~planatory memorandum e tend-
ing the validity of Notificatio 
No. 99/84·CB dated the 30th 
April, 1984 upto 31st March, 
1986. 

(iii) G .S.R. 774 () publi hed in 
Gazette of India dated th 1 t 
October, 1985 togeth r with an 
eJQplanatory m morandum r gard-
iog exemption to Anti ptic 
Per fUm d Creams from xci 
duty in e cess f 13 per c nt 
ad valor m. 

(iv) G.S.R. 77S () published In 
Gazette of India dated tb lit 
October, 1985 to eth r with an 
e plana tory m roor ndum Ie ar-
ding exemption to pipes and. 
tube of copper fro e i duty 
in exees of 9 per C ot ad 
valorem. 

(v) G.S.R. 779 () publi bed in 
Gazette of ndia d t d th 3rd 
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October, 1985 together with a 
. explanatory ro m<?randum regar~ 

ding exemption to naphthols and 
fast colour bases from basic duty 
of excise in excess of 15 p r cent 
ad valorem. 

(vi) G. R . 786 ( ) publi , hed in 
Gazctte of Ind ia dated the 9th 
Oct b r, 1985 together with an 
explanatory m morandum 
reg rding e empti n to patent or 
proprietary medicines contained 
metronidazoie benzoate on 
me,tronidazole ' e:x.alate a active 
ingredients from the \\-hole of the 
duty of 'excise leviable thereon. 

(vii) O.S. . 797 () • published in 
Gaz tte of India d t d the 16th 
October~ 1985 tog ther with and 
xplaoatory. m m randum regar~ 

ding exemption to caprolactum 
manuf' ctur d by depolymerisation 
of the oligomers present in wash 
wat r from the whole of the duty 
of exise leviable thereon provided 
that uch oligomers' were m nu~ 
factured by the polym risation of 
duty paid caprolactum. 

(viii) .S.R. 801 () publishcd in 
Gazette of India dated the 16th 
October, 1985 together with an 
e pI nat ry memorandum making 
certain amendment to Notification 
N. 59/ 5-C dated the 17th 
March, 1985 so that th effective 
rat s of xci e duty on flat glass 
oN uld be levied on each milli-

r thi'ckness or part thereon. , 

(ix) O. .R. 809 () ublishcd in 
Gazette of India dated the 25th 
Octob r, 1985 tog ther with an 
expl nat ry memorandum r gard. 
iog x mption to organic urfne 
active agcnts ' (other than soap) 
which a ommonly used in the 
Ie ther industry f r 'tanning 
purp c from the duty of ex:ci e 
in ce of 12 p r c nt ad 
valor In. 

(x) G.S.R. 10 () published in 
Oaz~tte of India dat d th 25th 

October, 1985 together with . an 
exp]anato ry memorandum making 
certain amendment to Notification 
~o. 209/69-CB dated the 27th 
August 1969 so as t excluded 
organic urfacc Active Agents 
(other than oap) or surface 
active preparations (whether or 
e emption cont ined ther in. 

(xi) G. . R. 822 () published in 
Gazette of I dia dated the 30th 
OctobeJ' , 1985' together with an 
explanatory memorandum making 
certain amendment to Notification 
No. 70/84-CE dated Lhe 1st 
March, 1984 so as to provide full 
exemption , from excise duty on 
cellul se xanthate used in the 
manufacture of visc e fibre. 

(xii) G.S ,R, 826 (E) published in 
Gazette of India dated th 5th 
No ember, 1985 t gether with an 
xplanatory memorandum rescin-

ding ' N tification No . 199/82-C • dated th 30th June, 1982. 

(x' ii~ G .S,R. '827 ( ) pubHshed in 
Gazette of India dated tb 5th 
November, 1985 tog th r with an 

, explanatory m morandum making 
c rtain ~une?dm nt to Notification 
No. 234/82. dat d the 1st 
Novcmber, 1982. 

(xiv) O.S.R. 833( ) publish d in Gazette 
of India dated the 8th ~ov mber, , 
1985 tog th r with an x lanatory 
menlO andum s king to permit 
manufactur rs of tyres to transfer 
he interm diutc good manufac-

tured in thcir out ide unit to their 
factory prodUCing tyre in order to 
avail of the credit of duty on 
inputs utilised in the manufacture 
of intermediate goods under 
,Notification No. 201/79-C dated 
the 4th June, 1979~ 

(xv) G.S. . 834 (E) published in 
Gaz tte of India dat d the , 8th 
Nov mber, 1985 together with an 
ex).: tanatory memorandum s eking 
to pe~mit manufacturers of tyr s 
to transr~r th intermediate goods 
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manufactured in their outside unit 
to their factory producing tyre in 
order to avail of the credit duty 
on inputs, utilised in th~ manu-
fact re of int rmedia te gdod 
under Notific. i n No. 95/83-C 
dated the Is t March, 1983. 

(xvi) G .S.R. 841 () published in 
Gazette of India dated the 14th 
November, 1985 together with an 
explanatory memorandum regar-
ding exemption to 'tread rubber 
and camel back ,cleared for home 
consumption from the duty of 
excise. 

[Placed in Library. See No. 1464/85] 

12.08 br . 

TIMATES COMMITTEE 

Th irtcenth R port 

[English] 

SHRI CHINT MANI PANIGRAHI 
( hubaneswar): I be to pr s nt the 
Thirteenth Report indi and English 
versions) (lh Estimat Committee on 
Act i n 'Tak n by G vernment C?n the 
recommendations cont. ined in the Seventy 
Seventh Report of the Committee (7th Lok 

abha) on the Ministry f aome Affair All 
India Servic s. 

COMMITTEE 
UND RTAKINGS 

o PUBLIC 

Statement of ighty-Si th, Ninety-
Eighth an Hllndr dth Re~or 

[English] 

K. AMAMURT Y 
Tabl 

Cha pter V of ighty-Sixth, Ninety- ighth 
and Hundredth Reports of nimittee on 
Publi Undcrtakings (S v nth L k abha). 

12.09 hr . 

FUTWAH-ISLAMPU 
RAILWAY LI (ATIO 
BILL: 

[English]-

LIGHT 
ALISATION) 

THE MINIST R 0 TRA SPORT 
(SHRI BA 81 LAL): I h g to move fo~ 
leave to jntr duce a ill to Pc vide for 
the acqutsition, in the public interest, of 
the undertakings f the Futwah-I 1 mpur 
Light Railway Company Limit d in relation 
to the Futwah-I lampur Light Railway Line 
and also mattcrs connected thcr with or 
incidental thereto. 

MR. SPEAK R : The question is : 

. "Th t leave be ranted to intro-
duce' a Bill to provide for the acquisi-
tion in the public interc t, of the 
undertakin . of the Futw h-I I mpur 
Li h a ilway Comp n Limited in 
r 1ation t the utwah-Tsl m ur Light 
Railway ine a d far matters c nnected 
ther with or incidental the eto." 

The motion va ad pted 

S R BAN LA : J intro uce the 
Bill. 

SHR MA 
arhour) : It i f r h 

( Interruption 
[Translation] 

MR P R : Why 
sitti ? lea c it down. 

lilt rrupticms 

re y u n t 

.Publish d in Oagette of India Extsa-ordinary, Part II. 

'.lntroducced with th recommendation of the Pre id nt. 
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MR. SP AKER: Yes. I shaH give 
permission. I have b en giving it earlier 
at o. Every thing-

[Eng/i h] 

; -which concerns the Members of 
Parliament. 

SHRI INDRAJIT GUPTA (Basirhat) : 
If a particu1ar party has to hold a con-
ference in th Annexe. will ' you permit 
it? 

[Trans-/atlon] 
MR. SPEAKER: I have been allowing 

everyone. Guptaji, you can see. I have 
been allowing to partie also. 

- S RI IND RAJlT GUPTA: To indivi-
dual partie 1 

[Engli~h] 

I can under tand a joint thing ' put if 
any individual part wants to hold a 
Conferenc in the Annexe, will you p rmit 
it 1 

M. SPA R e have been 
allowing it. 

[Trans lat 10 n] 

YOll can see have been giving pcrmiss .. 
ion to all the partie. 

[Eng li.f" ] 
SHRI I GUPTA: 1 d 

know. om cminar and thing 
that have b n h Id there but d 
n w whcth r any P tty onfercnce 

all wed . 

not 
like 
not 

wer 

Trans lal ion 

MR. P K 
m tin ha 
parti - . 

HRI 
c. 

you. 

ot nly Seminars, 
e n h ld by all the 

JIT GUPTA: will 
p rmi i n from f( m 

MR. SPEAKER: You can see . . If we 
are allowing them then why shall we not 
allow you? 

[English] 

H w can I dar to refuse you, Sir? 

SHRI AMAL DATTA: It has been 
done now and it should b extended to all 
of u . 

[Translation] 

MR. SPEAKER: I give 
after scrutinising the matter. 
any wrong thing otherwise 
trouble. 

permission 
I do not do 
will be in 

SHRI INDRAJlT GUPTA: EVen in 
the name of Parliamentary party? . 

MR. SPEAK R: Yes, in the name of 
Parliamentary· parey also-. Shri Ram Singh 
Yadav. 

12.11 hr 

MATT RS UND R RUL 377 

English] 
(i) eed to Accelerate the Construction 

Work of M tbura-Alwar B. G. 
ailway Line Project. 

RAM SINGH Y ADAV (Alwar) : 
Mathura .. Alwar, Broad-gauge Railway line 
project has been approved by the planning 
Commi sion . Budget estimates (Railways) 
1985-86 r vid a sum of Rs. 1,31,84,000 
(n r r , thirty one lakhs and eighty 
four thousand nly) for this pr ject. 

MathurL -Alwar B.G., construction of 
n w lin (119.75 Kms .) entails total 

pcnditnrc of Rs. 34,74,90000 only. 
on truction wor of this proj ct is to be 

tak n up from b th tb nd. i.e., from 
M~thur a well a from Alwar. Progress 
of con truction w rk fr m Mat hura is 
. ati fact ry and arth work is being done 
at the sp t. But th con truction work from 
Alwar j uit sJ w. 
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I urge upon the Minister of Railways 
that construction work of this project 
should be accelerated. 

[Translation] 
(ti) Independent Department needed for 

the development and proper utilisation 
of herb wh icb arc b log u ed in Ufe-
saving dru s. , 

S}IRIMAT KRISHNA SARI 
(Begusarai): Herb used"'o a bound in 
India and particularly the Himalayas, but 
in our country a number of life-saving 
herbs are being exported to other countries 
at a very low price and those countries afe 
using them in manufacturing life-saving 
drugs and then they sell it in our country 
at high prices. With the felling of forests 
these herbs are becoming extinct day-by-
day. Herb used in the treatment of 
asthma, cough, blood pressure and other 
diseases have almost become non-existent. 
Our ancestors have been using these herbs 
for the welfare of man since the ancient 
time. The foreign rule gave a great 
set~ack to the growth of herbs. Even 
after the independence of our country, the 
Government have not paid any attention to 
the development of herb which ar 
wholesome and effective. On the other 
hand ~bey are being exploited, by the 
foreign companie and capitalists. In our 
country the scheme f r setting up an 
ayurvedic pharma utical plant has been 
kept in abeyance. So the Government 
should cr ate an indep ndent department 
'for the development and u e of herbs. 
They should make every ffort to check 
its exploitation s th t the increasing 
side-effects of the allopathic medicines 
could be checked. At present substandard 
allopathic medicines are bejng u ed by the 
p ople becau e of th ir Jow pric but the 
genuine medicine are beyond the reach of 
the common m n because f high prices. 
The Government should, therefore, pay 
attention in this re pect so that the poor 
and th enera] pub] ic may derive it 
maximum ben fit and also our country 
may be abl to earn f reign exchange. 
There should be qualitative im rovement 
in the medicine and th expl i tati n f 
preciou herbs is curbed , 
[Enflish] 

(Iii) Need to increa e the freqneu of 
air erv;ce to Lch. 

S RI P. AMGY AL (Ladakh): The 
Srina ar-L h hi$hway ha clo ed for th 

. Winter months wi th effect from the 15th of 
November 1985, and the entire Ladakh 
region will remain cut off' from the rest of 
the country for over six months. The 
only link with the rest of the country is 
by air through the S·day Weekly Indian 
Airline ervice. In the past, there had 
been heavy rush of passenger on both 
Leh-Chand igarb and Leh-Srinagar routes, 
and the passengers, particularly during 
wjnt~r months had to face great hardships 
for non-availability of seats on thes flights. 
The people of Ladakh re ion had been 
reque ting the Civil Aviation Department 
to increa , ~ the frequency of air rvice to 
Leh by adding one ervice each on the 

. Chandigarh-Leh and Srinagar·Leh routes, 
but no action has so far been taken. It 
therefore, request the Mini ter of Civil 
Aviation to increa e the frequency fair 
services to Leh in view f the area remaining 
land locked during winter month. 

[Translaiion] 
(iv) Supply of power to Rajasthan fro 

Singrauli Super Power Thermal' Plant 
till two unit of Atomic Plant Kot 
start working. 

S RI VIRD I C ANDER JAI 
(Barm r): The State of aja than i 
facing p wer crisi. Both the units of the 
atomic power unit at ota (lre lying 
clos.,d. he farmer d not get pow r 
for more than four hours. About 2 
thousand farmers of Harmer district havc 
requested f r pow r connections for 
irrigation but only 200 connections ar~ 
being provid d. ecause of acute faminc 
conditions, the farmer are giving priority 
to . s wing of abi cr p and f dder but 
non-availability f power c nnections i 
causing disappointment. They will not be 
able ' to r duc Rabi crop and will 
c n cquently b b dly affected by famine. 
Due to pow r cut the m 11 industries ar 
becoming nd ntr pren ur re facinl 
economic ens) . Several rur 1 drinking 
water sup hem can b impl m nted 
if power mad", avail bl bu due to 
irregul r , p wer upply drin ing water 
cri i h ari cn in rural a. 

The C ntrc i th r fore, ur d tbat 
both t11 unit of the atomic power 
stations at Kota should be started on war 
footin . Tin d fect the unit ar 
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[Sbrl Virdbi Chandcr Jain] 

not TCC ified, power from th Singrauli 
Super Therm 1 Power Station should · be 
supp1ied free to Rajasthan from the 
reserved quota so that the farmer are 
supplied power for 8 hour and power cut 
imposed n industrie is rcmov d and also 
proper arrang m nt for drinking water i 
made. 

(v) N d to supply adeq ate numder of 
rakes for transportation of eoal to 
lndri Fertiliz rand al 0 for fran 
porting urea and fly h from there. 

SHR.I ARFARAZ AHMAD (Oiridih) : 
C al supply t Sindri Fertilizer plant is 
being made by truck but due to Mafia 
influence the transportation rat has 
incr ased fr mRs. 8.70 er t nn per Km 
to T . 18 per tonne per Km. The Depart-
ment has reali cd the si uatioo, but due t 
mafia influence no one is in a po iti n to 
tran port coal. The overnment hould 
immedia ely all t me m re rakes for coal 
transportation ' otherwise it is doubtful ,if 
fertili ser from Sindri would be available 
to t1ie farmers . 

Similar osition in regard to 
ransportation of rea ba and fly ash . 

The tran~portation -rate of urea has been 
incr a ed from 33 pal e per t nne per m 
to 7J paj e per tonne per m and rate for 
fly !l. h tran p rtation h s also been 
incr ased thr fold . -

I urge the Central Gover nment to take 
immediat c ncret step in thi dir ction, 

therwi e in tcad of a popu lar overnment 
in Bihar, it i the Mafia who w uld rule 
th State nd it would be difficult to hand] 
the i u tion 1 ter' on. 

('Vi) Imp) rn nt tion 0 Moh'« n Comm i-
~sion cport regard ing boundry 

dispu b t n arn taka and 
ahar. htra. 

• R. V. VB ( olar): Several 
years a 0 Mahajan Commi sion gave it 
report r g rding the bord r di pute between 
Karnataka and M, hara tra Stat s. It is 
un 0 tunat thnt lh ntre has not takcn 
any acti n in this dir cti n. The e day, 
we find s vcr I a itati n in these bord r 
arc . Al , til r nt tat m nt of th 

Prime Minister has created doubts in the 
minds f the peo pIe of Karnataka that the 
Mahajan Commission' rec mmendations 
w uld remain in the cold storage. 

If thi happen or if the report i not 
implemented th n ther may be an agitation 
in every n k and corne of Karnataka 
State. 
12.22. brs. 

M . DE UTY S BAK R in the Chair] 
On account of delay in imp) menting 

Mahajan C mmis i n' recommendations 
pro ress in the border area ha come to a 
grinding halt. These are as have become 
backward economically and s cia1ty. 
Industrial development, and other big 
projects a pear to be dream now. 

Ther fore, the entre hould look into 
thi matter immediately to ave the people 
livin in the border areas of Karnataka. 
I humbly r quest the Government to 
implem nt the recommendatio of Manajan 
Commission' report immediately and to 
protect the int rests of the people living in 
the b rder arcas of Karnataka and 
Maharashtra. , 

[English] 
(vii) Demand or an Electric Loco Shed 

at Kaz'pet in An hra Pradesh , . _ 

S RI JANGA REDDY 
(Hanamkonda): In Andlua Pradesh the 
Kazipet Railway' Juncti n i located 
centrally. t is the gat way to· South Indi.a. 

very train going to South India has to 
pa tlll'OU 'h Kazipet. Tl e electrification 
of the railway lIne betw en Kazipet, 
Vijaywara and 'MadJ a , Hyderabad, 

alar h h etc. is going to be completed in 
the n ar fulur. In vi w of this, the 

ailway Qcpartment de ided to hav ao 
electrical loc h d at azipet which comes 
under su ~ccntral railway. The Depart. 
ment ha acquired land f r thi purpose 
but so far the loe shed has not started 
functionin. t is ess n ial to have repair 
faciHti for the lectrical engines at 
K zit t itself. 1 cncc requc t the Railway 
D partment to tak tep t construct the 
1 cosh d immediately b f r coltlplcti n of 
th bov I tri ~ 1 railwi y lin 

*Th riginally delivered in Kannada. 
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12.23. brI. 

{English] 

Sit Industrial Companies (Special 
, Provisions) BlIl·Contd 

MR. DEPUTY SPEAKER: The 
House hall take up further consideration 
of the following motion moved by Shri 
Vishwanath Pratap Sinah on the 20th 
November, 1985, namely: 

"That the Bill to make, in the 
public inter st, special provisions with 
a view to securing the timely detection 
of sick and potentially sick companie 
owning industrial undertakings, the 
speedy determination by a Board of 
experts of the preventive, ameliorative, 
remedial and other measures which 
need to be taken with respect to such 
com anies and the xpeditious enforce-
ment of the measures so determined 
and for matter connected therewith or 
incidental thereto, be taken into 
conside ation.' 

D . O.S. Rajhans shall continue his 
speech. 

[Translation] 

D . O.S. RAJ ANS (Jhanjarpur): ' 
Mr. D puty Speaker. Sir, as 1 had ' be n 
saying yesterday, sick industry is like bride 
burning. It is said that take dowry and 
burn the bride. Bring another bride, take 
dowry again and burn the second one 
also. The positioh of th sick industry is 
exactly , the same. Set up an industry. take 
money froJll the financial institutions, 
with~raw the money belonging to oth rs 
shrewdly and pocket it and make the 
industry sick. Ther after it is the b adache 
of the Government to run that industry. 
Set up another industry, withdraw its 
money also and make it sick. Th n again 
it is the headache of the Government to 
run that industry. What can be more 
lucrative business than this in India. 

MR. 0 PUTY SPE KBR; Sir, I have 
been a senior xccutive in many big 
companies in the country. I will tell you from 
my experience how industries go sick. 
Th re wa big company in Cal~"tta lOt 

up during the British rule but now it is no 
more. When it was taken over by the 
Indians, it became s.ick. There is a plaoe 
Kumar-Dhobi in Dhanbad where there i8 a 
big factory. In that Cactory paper 
producing and cement manufacturins 
machines us d to be manufactured. That 
factory has gone sick. How? The factory 
owners colluded with the party to whom 
they supplied the machines and asked that 
party to complain that the machine 
8upplied to them, was not at all working. 
The engineer were ent from the factory 
who reported back in the manner they were 
asked to that the machine had not been 
manufactured as per the specifications and 
consequently wa of no , use. Thus the 
machine costing Rs. 20 lakhs used ' to be 
sold as sc~ap for Rs. 8 to 10 thou and. 
This process continued and the workers 
remain d in th dark and the industry 
became sick. ow it become t e 
responsibility of the Centre or the State 
Government to run the industry. The 
concerned p ople take out money hrewdly. 
No one u pects them. Th am compan~ 
bas another big factory in Kumar Dhobi 
kn wn as 'Fi e and Clay Silica Work t 

which is the biggest of its kind in Ai. I 
should not have mentioned the n m , I 
have committed a mi take. Anyhow there 
is a factory sODle-where in Bihar whi h 
manufacture refratory. ny f th 
hon. Memb rs perhaps may n b aware 
of the conception of refrator'y; it i a 
brick which is used in the furn co of 
steel plant and each brick cost several 
thousand rup es. They manufactu ed 
thos brick and suppli d t a party In 
Punjab . On truck I ad of brick co t 
about Rs. 8 to 10 lakbs. They m nipulated 
a letter from the oncerned party tha t the 
bricks supp li d t th m weT no a pr 
the specificati n a'nd an engin er h uld 
be sent for in ection. The engine r g 
th re and r rts back tha t th brick ha 
develop d cr c and er of n u nd 
should, therefor , be dispo d f a scrap. 
Now til e bri k could not be' old 
scrape also and w re ju a waste. The 
matter nd d there and in thi y) kh 
of rup es were misappr printed. ow 
that fact ry is on the brin 
it has appl i d to the Bihar 
that it i getting ic and the 
hould assi. tit 
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~now of a ,company in Rajastha,n 
whi~b is ,the big est cement factory if' Asia. 
What is their modus' operandi? I They' 
send their product to ' elhi by tr'Uck, and, 
on the way they sell , it to some other party 
and state that due to rains the cement got 
damaged. Eyen in March·April, they say 
tbat it rained and you all know how much 
,it r ins d1.1ring these months. In I this 
way they show that tbe entire quantity of 
cement had turned into stoI1e. The fact I 
that no cement was sent by trucks but fake 
documents were pr pared and crores 01 
rupees were misappropriated. Who is the 
10$e1'? The financial institutions are the 
loser and now that company is being 
managed by the Government. Government 
j also helpless, as large amount of money 
have been misappropriated. What I mean 
to 'say is that th~ businees of making indus-
trie , sick is a very profitable business. 
Some people take out the money by throw-
ing dust in the eyes of the people who 
remain in dark. I wiJl relate a true jnci· 
dent but I wi1J not mention the natne. 
Matrimotlial negotiations were being held 
between two seths through a br 'ker. The 
broker said that the people from the girl 
' side were very rich and· thnt t11eir pr mises 
hav been raided thrice or four times by 
the income tax authorities. The boy's 
father said that that means they are teaJJy 
rich. As he wa not ufficiently r impressed 
by the fact that the 'Other party had , be~n 
raided thrice or four times, he broker 
added that he had made 3 Or 4 industries 
ide. Ther upon, be wa Teally impressed 

• nd said that it shows that tbe other party 
was really rich. What , want to say is 
that the bu iness of making industries sick 
is a lucrativ one and no one can be 
pprehended. What will you do? At 

th most you will take ovet bjs ' industry. 
I know f a Chi f Minister who constantly 
thr aten d indu trialists of nationaJising 
their ind~l trie. The indu tri81ists retor-
ted, why tcmorrow, nntionali e it today. 
What ha een Ief i.n OUt indusfry? So 
it IS a very eriou problem. 

An int rc ting incident occurr d in 
Bihar. A i ihdu try went ick and 30 
thousand wor r b¢came 10 less, There 
were wo u ar mill in that indu trial 
complex.. The 0 ner f the indllstry a ked 
the G v nroent f ihar t take over th 
mills xcept u r will a~ th prices of 

(Spee/al Pr()vt~/""d Bill 26() 

sugar had gone ut'. Several Members of 
Parliament, requested the .Chief Minister not 
to do this . The Chief Minister acceded 
to o,ur request. I want to subrtlh that the 
problem of sick industries is very seriou . 

[English] 

" . 
MIt DEPUTY .. SPBAKER : You have 

, already taken fifteen minutes. 

DR. G.S. RAJHA~S : I will take only 
one minute more. 

MR. DEPUTY-SPEAKER: There are 
other Members also who are interested to 
speak. 

SHRI AMAL DATTA: There .should 
be a warning ben and then ' a final bell. 

DR.. G .'S. RAJHANS: I am an ex .. 
perienced person. Please give me time. I 
will e~plain. 

'[Translation] 

The other po'int I want to raise Is that 
you have provided for constitution 'of a 
Board on page 4 ip which it has been pro-
vided that the High Court Jtldges and 
technology experts will be appointed as 
Chairman and the Members. Economic 
e~perts ill also 'be there. I would 'suggest 
that inst,ead of 20 years exper.ience, the 
condition sh;ould be of 5 years experience 
because 'new people are entering the indus-
tde and business and they know all 'the . 
s,ecrets. They will tell you about all the 
loopholes. 

Another thing you have said is that 
the 'people who have been judges of the 
Sup em Court or Secretary to the Govern 
ment win be taken on the Board. I would 
sugge t that you . should take people frolD 
the industry or business. The age lb;nit 

, of 6S y ars should also ,be removed 
because in the prlvate sector people are 
re employed after they retire at the age of 
65 years. Therefore there hould not be 
any aBe limit . 

ou have stated that an industry will 
be con idQred ick when the St~te Bank of 
India or the Reserve Bank of I dia say 
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10. My submission 18 that even if a small 
8 hareholder requests, the Board should 
ta ke up the case. 

Lastly, I would say that there is a 
good practice in private industries that 
even if an . anonymous letter i received, 
action is taken on tbat letter. If some 
anonymous letter is received to the effect 
that a certain industry is going sick, you 
should also take action thereon. I think 
it is permissible in International Law that 

• if someone ' informs you that the neigh-
bouring country is preparing for war, you 
can destroy its installations by taking pre-
mptive action. Similarly, you would be 

justified in taking pre-emptive action if a 
person ot' a small shareholder takes you 
into confidence and states that money or 
material is being taken out ,from such 
and such industry and . it is being made 
sick . . 

The problem of the sick industries is 
'a serioti one and you should serious.ly 
think of taking some steps in this r gard, 
I would also say that you should take 
advantage of the experience of tho e per .. 
sons al 0 who are engaged in business. 

[English] 

SHRI AMAL DATTA (Diamond 
Harbour): The phenomenon of industrial 
sickness bas been with us for more than 
15 years. In faot, we have all been very 
much agitated · particularly in the easteFn 
part of the country where I come and from 
the area I represe t since early fsev uti s 
w jth the phenOmel'lOn of industrial sickness 
a it had affec ed us earl ier than any other 
parts of the country. That is ono of the 
reasons why the only institution set up by 
the Government so far has possibly been 

N locat d in Calcutt a that b iog more or less 
the centre of industrial sickness at that 
point of hme. Since then the pheno-
menon of sic ness has spread all over 
India. The latest statistic show that more 
m ney i loc ed ,up becau e of sic indu .. 
tries in the Stat~ of Mah rashtra than j~ 
the State f W st engal. (> th y ha e 
overtaken u in sic ness a they have 
overtaken us in indu trial product jon and 
other aspect . 

What we have been concerned mostly f. 
. to do something worthwhile and to find out 
some permanent solution tor the prevai. 
ling sickness. But unfortunately. nothin • 

. 8ubstantiat has been done so far. 

So far as those industries which have 
already become sick. ' ,are concerned, if you. 
talee large, medium and small industries 
which e ist, their number is over 8S.000 
now. The number of employees runs into 
Jakhs. And the amount of capital locked 
up is moro than Rs. 3000 crores. But 
those Satistics also become obsolete as 
soo as they are published because they are 
always late by three months or six months • 

. 
The phenomenon of sickness has to be 

tackled at two levels. One is that ~·ome. 
thing drastic has to be done to revive the 
industries which are already sick so that 
thQ people who are emp~oyed there, do not 
lose their livelihood. Since this GoverD~ 
meot ba~ been installed in January, it bas 
not come out with any definite guideline 
as to what it would like to do with those 
industries which are already sic!. We 
have ,made representations to the Govern-
ment with reg rd to many sick ind ustrie 
but uofortunateJy, it has b en following 
the arne policy as tho previ us GOvern .. 
ment wa following, nam ly, to keep the 
workers in those industrie on a sort of 
dole by just paying their wages and hot 
giving them enougll wor , by not mal ina 
even . the working capital 
avallabl. will give you just one example 
to Illustrate my point. One of the iJ;ldus .. 
tri s in Calcutta-in id ntaJJy it i within 
the constitu ncy of our h90, Minist r of 
Law, Mr. A.K. Sen- B ngat P tteri s Ltd. 
employing, t tbe moment, ab ut foul' 
thousand wock rs-one thou! nd Ie s than 
what it was originally cmploying- h s b n 
kept on thi dole set up by G nm nt's 
own institution th Indu trial C onstru .. 
tion an of India ince tIl a t thee and 
a half year , a a r u1 of whi h th Y can 
say that thi c mpany j making a loss and 
the los j m until1g ev Y ydar. We have 
been r pc enting to the Govornment inc 
January t make t h working ca ital 
avaHabl so that th . c mpany an break 
eVen as it did till 1981- 2 which i th la t 
fear up to which th w rking ca ita! was 
made availa lc. After t at it I n v 
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been made available. Only the workers 
are paid their wages and salarie. Tha t is 
all that the Government disburses. So, 
without the working capital, the company 
cannot survive. If that is the attitute of 
the Oov~rnment that only the workers will 
be kept for some time so that they do not 
agitate and they are lulled into some kind 
of complacency-of course, every six 
lllonths they bay to come and get the 
sanction of the Go~ernment tor the ext en-
'pn of take over period-then this Bill i 

not ,aing to help. This Bill also does not 
say anything about, what is going to 
happen to thos industries which are 
already sick. The Preamble to the Bill 
say that it is a Bill f'Or t'imely detection 
of sick and potentially sick companies and 
then to take certain measures with regard 
to tbat, but it does not say anything as to 
whether it brings withfn its scope tho e 
compani s which are already known to be 
sick. which hav ' already been taken over 
in one form or the other under the wing 
of th Government, Central . r State. 
Nothing at all has been mentioned with 
regard to that. I dare say that if they are 
brought within the scope of thi Bill , then 
a soon a the Board envisaged by this 
statute is et up, th y will find that all 
these companies are no Jonger viable. They 
are not only sick, they cannot be made 
viable becau ' of the fact hat the Govern .. 
ment has 'not made any investment in the e 
cornpanie for year. Where is it stated 
here that that attitude f the Govern.rnent 
of In'dia is going to cbang' '1 f that 
attitUde does not change, then mer ly 
having an early det ction i Dot goin to 
help. There 'have been several attempts 
previous,ty by the Government to set up 
y t rns of arly detection. They have set 

up ev ral institutional arrangements under 
their own auspice or under the auspices 
of different fin~ncial institut ions including 
the eserve ank of India for early detec-
tion of industrial sickn s. All of these 
bave failed to pl y any ignificant role in 
preventing industi 1 ickne 5, I do not 
know whether they could give early warnini 
or have b n ucce ful in arly det CtiOD, 
but the G vernment has fail d to act on 
luch early warnin or detections if tho 
in ~jt\lt' on 1 rran ment ave b ep 

,It is _a question of having th ·political · 
will. The question is whether the Govern .. . 
ment wants the sick industries to be 
revived or not. If they want to revive 
th.em, in what form do they want t revive 
~t 1 Do t~ey want to revive it by putting 
1n substantial capital investment? D,o they 
want , to revive it by making nece sary 
technical upgradation and aU that? Will 
they see to' it that the workers' interests 
are protected? That is not stated. What 
is stated in the Bill is only ,this-that all 
concerned will have to make sacrifices, the 
labour, the State Governn1ent, everybod~ ! 
That is all they say. But so far as' the 
Central Government is co,ncerned, they 
have arrogated to themselves all the indu .. 
t ria! powers, all the financial powers, in 
theu own hands. So, it must take the fun 
responsibility for revival of industries. It , 
must take full re pon,sibility for rehabilita-
tion of the workers who are affected due I 

to the: sickness of the industrial concerns 
in which they are employed. Then Sir 
tnere is no indication in the Bill whi~h we 
are at present discussing as to what the 
Gover.nment's intention is with regard to 
existing ick industries. What they have 
said is only this when the Board envisaged 
in this Bill decides that an industry con .. 
cerned is. sick, the next thing which it has 

'to decide is, whether it can be made 
viable or not. If they find that it cannot 
be ~ade viable, then, it win be sent to the 
court for liquidation. It will take the 
ordinary course of the law. That means 
tha,t. .the . worker will lose their jobs. 
ThIS IS what the Government's real . inten .. 
tion is. 

MR. DEPUTY SPEAK R: Mr. Amal 
Datta. please try to wind up. 

SHRI AMAL DATTA: How ma.y 
minutes I have: got 'l 

MR. DEPUT SP AKBR: 12 
minutes. 

SHRI AMAL DATTA: I may as well 
not speak in th t ca e ; can b Uel' sit 
down now. This is an important subject. 
We are very much concerned with i . 

MR. DEPUTY SPEAKER: Everybody 
1 interested. Everybody want to speak. 
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Time is allotted and I , am going according 
to that. Your party gets 12 or 13 
minutes. 

SHRI E. AYYAPU REDDY (Kurnoo1) : 
It is not fair to proceed only on the basis 
of time allotted when the Member is contri. 
buting to the debate. 

MR. DEPUTY SPEAKER : I cannot 
help. Otherwise we wi take even 2 days 
or three days over one Bill. We have to pass 
this Bill. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OP CIVIL AVIATION 
(SHRI JAGDIS TYTLER): For 5 
minute s you have been arguing. 

, SHRI AMAL DATTA: Sir, regC\rdin 
the Board which the Bill envisages, I have 
80t some reservations. 

Fitst of aU, let me conclude the first 
point which I have been making. • Sir, by 
this Bill the Gove nment has only tried to 
put the 'cart before the hors '. It has not 
tr'ed to de,al with those companies which 
are sick because of which more than 

s. 3000 ·crores worth of industrial assets 
.have bee locked up; and loans of the 
banks and financial institutions are locked 
up. Lakhs of people have been rendered 
unemployed. Government does not say 
what -it is going to do about that. This 
Bill has not given any indication at all 
-about that. rhe workers are going to lose 
their jobs straightway. 

- Then. my second point is this: So far 
as the Manag ment is . concerned, the 
Government . has allowed the errant 
management ' to Survive and to flourish. 
The Reserve Bank of India has stated . that 
lllore than 50 per cent of the sick industries 
become sick because of the management 
siphoning off funds. My question is this: 
What has the financial institutions and tbe 
banks (owned by the Central GoverDment 
itself) done ,so far to . see tbat these 
managements are not allowed to escap and 
10 $C.O t-ft:ee ? . 

When the loans are granted, all tbese 
people have to sign a personal undertaking 
and give collateral or from their personal 
assets. at least the promoter of these 
companies have to. I have n'o heard of 

(Spe~ial Provision) hll 2fj~ 

a . signle case in whi,ch the Government 
financial instituHon has recouped itself 
from the personal assets of these promoters 
on whose persona 1 guarantee and on whone 
collateral or on whose personal bonds, tbe 
loan was granted. As has been said by 
my friend Mr. Rajhans, they have aIlow~d 
this to be a very profitable busines for 
dishonest business men and these dishonest 
businessmen are gradually puttieg out of 
bUsiness all those who want to d" business 
honestly. 

The first indications of sic ness como 
when the companies fail to pay wages 

_ regularly, when they do not p y bonus, 
provident fund and other statut10ry duties. 
Where is the indication her that the labour 
will be a party and that the labour will be 
entitled to report that a - company is 
getting sick ? It is the labou r which is 
going to be affected , and they know feom 
the very beginning that the company is 
going to get sick. But no provision has 
been made in this BHI to give the labour 
the right to report. 

The other point is that right has been 
given to the financial institutions to r port ' 
As regards banks or financial institutions, 
a soon as a company bas defaulted in 
payment of interest or capital or whatever 
it is due; it must b the duty of that 
bank r institution to immediately report 
to th Board. Tha·t is tho earliest indica .. 
tion yOJ cao get, not having ~o wait for 
more than two years. The accounts of a 
company are ot made ready tUI siJlj 
months after the" close of the accounting 
years. But in the arliest part of the 
accounting year, the co.t:npany · may have 
been failing to honour its debts to Govern ... 
ment's own iJlstitutions. And ev~n 
cr-editors may be giv n th rign to report. 
rn that case only, sufficiently eady warninl 
may be obtained to prevent sickne at a 
stase where the company can stiU b cured 
and not, as the Bill pt:'ovlde, when it i 
already' practically dad. 

There are (;ertain anti-labour provisio 
in, ~he Bill. The obligations regarding 
mlnlmUm wai stand suspended. Tho 
work rs will not be aHo cd to striko. 
These anti"labour provisl n should b dele-
ted. I the Government brinaina the BiU 
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in order to se tbat the welfare of lab'Qur is 
promoted or are they bringing the Bill to 
see that more money can be pumped into 
hands of those erring busin smen who are 
responsible for this industrial sickness? 
Since 1970 the IRBI has be~n continuing 
and it has been puming IXloney into the 
hand or dishonest businessmen,. If the 
FInance Mit1ister g es into the history of 
IRBI, h will aee that even during the last 
two or three years, even when he ha taken 
charge himself, they have been giving 
money to these industries which are not 
sick. But On grounds of following the 
guideline of incipient sickness, tbey have 
been pumping money. Why can't it be 
detected and the whole scheme is imple-
mented in a really professionally competent 
aD;d honest ' manner, with a will to do 
something for the labour and not merely 
give money to the dishonest businessmen? 

SHRt SHARAD DIGHE (Bombay 
North Central) : Sir I rise to support the 
Sick Indust~ial companies (Special 
Provisions) Bill, 19.85 which is before the 
House. This industrial ' sickness was a 
matter of grave concern for a number · of 
years, and the 'Governme- t could not be 
indifferent to this problem. If the Re erve 

. Bank report is consid red, nearly 66,000 
sick units, large, medium and small, in the 
country. are existicg in 1983 and the 
number ha$ been swelling from time to 
time. 

And the number has been swelling. 
The recent figur.es show that in December 
1983 there were 80.110 sick units and by 
the end of 1984 they came to nearly one 
lakh. Today they ' must have gone up , 
.till further. Even considering the out-
"tanding bank advances also, the figure is 
frightening: till December, 1982, the figure 
of outstand iilg bank advances in respect 
of sic units was Rs. '2,585 crores ; it ro s 
to RB. 2,793 crores in June~ 1983; and "t,ill 
the end of the year it came to Rs~ 3,101 
crotes. Considering this situation it, was 
absolutely necessary to take some steps in 
this direction. I would r~call the observa-
tions tnade by the hon. Finance Minister 
in hi budget speech when he said : 

"The onus for ro 0 tins sickness 
wUl be laRt on the management 
Qf the unit. them _ Ivee who will 

be required to seek ' a flesh man- · 
date from their shareholders aftell 
50 per cent of the net .. worth of 
the company has been eroded. 
and when the company' loses its 
entire net .. worth, the xisting 
manag,ement and the owners will 
not have any fUl'th¢r role to 
play in running the affairs 0f , thC' 
unit. " 

1 think. the preseot Bill is an exercise in 
that direction. Therefore, welcome this 
Bill. 

While welcoming and supporting this 
Bill, I will also take this opportunity to 
point out certain infirmities and certain 
lacunae in this Bill. Firstly, according to 
me, this Bill has been restricted only to 
corporate bodies. Now, there are several 
concerns which ar sick units and which 
are run by partnership firms. As far as 
Bombay is concerned, can give everal 
ex:amples where even big mills are run by ~ 
partnership firms; they are neither private ' 
lim ited companies nor public limited com-
panies.. Therefore, if we restrict these 
provisions onJy to c0rporate bodi , then 

think many will get free, many 'will faU 
ouiside the s.cope of these provlsloDS . 
This malady is prevalent even jn big units 
which arc run on partnership. Therefore. 
it was abso lutely necessary to bring them 
also within this net.. I hope a beginning , 
has been made with this Bill and tbat some 
such measures· will be found out so that 
these partnership business concerns also 
which are _sick are brouaht under the 
clutches of certain measures which arc 
indicated in this Bill. 

As far a the procedures which are laid 
down are conQcrned, a,ccording to me, they 
are dilatory procedures. For example, 
fir tly a report has to be made within 60 
days from the finalisation of the accounts. ' 
In thi case what is 'finalisation of accounts 
will also be a doubtful proposition. Is , it 
that the e accounts are finalised wh:e the 
general body passes the' accounts or is it 
that they are finalised when they are 
,audited and the a'Qdited aCCOl;lnt arc 
submitted to the Board Qf ,Directors 'I 
These anomalies woUld arise~ So. these 
doubts will have to be removed. Apart 
from that, this procedure is 'a lena thy 
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ptocedure-60 days given fot the repot't, 
then another 60 days for inquiry and· 
thereaft r the scheme will be submitted and 

, . then the me asures wilJ be ta·ken. This 
period will be, very well mi used for playin,g 
80 many tricks by those whose who want 
to go out of the clutches of this law. 
TherefOJ;,e, my submission is that such 
measures should be prompt : no time 

. sllould be given to the management 'so that ' 
they can manipulate and go out of the net 
of such law. 

There are several provisions which 
requi e some r1eview. For example, 
suspension of recovery,is provided as soon 
as the enquiry starts. Clause-22 provides 
that all recoveries will be stopped. It is not 
maqe clear wh -tIler recovery of all workers 
will also be stopped. There ' are cases in 

. Labour Court, in payment of Wages Court 
f recovery of certain dues. What 'will 
ba pen to them: ? Because the enquiry wi1l 
start as soon as the report is made by the 
Director , or as soon as sickness is detected 
by the Government or other financial 
ageocies. So, from the labour 'point of 
view this ought to be made clear, so · that 
t11e recovery of dues of the workers should 
be exempted and they should be allowed to 
pr c ed further in the matter. 

As far a these schemes are concerned, 
the schemes which are to be pr,epared for 
the rehabilitation or for improvement 
or take over aU these de ftot real1y provide 
for the labour. What is going to happen 
to them? .What will happen-whether they 
will be retr~nched and if they are retren-
ched, what will happen to them? What 
l)rovisiQos will be made for them employ .. 
ment elsewhere ? These things also have to 

. be provided in the schemes which will be 
framed or , prepared for transferring the 
Qwnership for making any improvement in 
the sick mills or sick units which would be 
detected, which would be covered or wh,ich 
would be enquired into. From this point 
of view also sotne tbought will have to be 
liven. 

It is gratifying that some provision is made 
transferring that whilet the e units to any 
other concern the optiOil is also given to 
the mpioyee. But what I submit is that , 
that should be emphasized and the first 
option should be given to them. When ' a 
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unit is to be closed or transferred, the 
transfer should be made firstly to the 
cooperative societie of the employees, who 
come forward to take and take the challenge 
~ofrJ nin,:,th..l · cooc ... rns. 

I want to make One mor~ very, 
important point Le. this Bill does not really 
hit on th head of the cobra viz. the 
erring O1anagemept are not to be punished 
anywhere. What will they lose? They lose ' 
director hip, they may lose the c"neern. 

. but they may have already. siphoned Qut 
the money and use tb~t finance fol' other 
conc~rns. For that pu.rpose what is the 
puni iunent for them? 

The Ffnance Ministe '. in his budget 
speech had· al 0 rf~ qed to that. But he has 
not utilised that point while framing this 
Bill. He has said that bad coin$' will have to 
be removed. But no provision has been 
made for that in this Bill at all . This BiU 
provides for schemes by whicb it can be 
taken over' but there is no punishment, no 
punitive clauses are , provided, so that 
these bad coins are absolutely removed. 
Now, there was also suggestion and the 
announcement on behalf of the Government 
that in such case they will not be allowed 
to get any credit for any further business" 
These pr visions are not made at all and 

. .' therefore, from that po.int of view, this 
ap .:ears to be rather incomplete. These 
provisions should hav been made because 

. the announcement was also made by out 
Prime Minister while inaugurating th . 
INTUC co ference. At that time he had 
also 'said that we propose to take concrete 
steps against those managements which ate 
foisting sickness on these companies. Thos 
who are foisting sickness of those companies 
and those who hav siphon d out mo ey 
for their own purposes have to be punished; 
that punishment is not there. These bad 
coins are not taken out and there is no 
provision that they will ot g t any finance 
to start any other concern. 

If these things are also provided ror~ I 
think it will be a complete me sure al)d 
it ' will be some mea Ute which can b 
good remedy as far as i'ndustrial sicknes 
'is concerned. 
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[SIItI Prlya Railjap Das MODSi] 
The Lok Sa,bba re-a sembal ed after Lunch at 

Seven minutes past Fourteen of the dock. 

[MR. DEPUTY .. SPEAKER In the Chair] 

SICK INDUSTRIAL COMPANIES 
(SPECIAL PROVISIO S Bill CONTD) 

[English] 

SHRI 'PRIYA RA JAN DAS MUNSI 
(Howarh): Mr. Deputy .. Speaker, Sir, 
first ~f all, I would like to congratulate 
the hon. Finanoe Minister and, of course, 
the Government for bringing , forward this 
Bill which is in aid of sick industries of 
India ~s also to mitigate the sufferings of 
the workers. t is a fact that this Bill has 
many good ideas and many provisions and 
at the same time there are some problems 
also. Therefore, the natural plea of the 
hon. Members is that order to avoid 
amoiguiti s th t may creep. in futuro, th t it 
should be referred to a Select Committee. 
At the same time, one would appreciate 
that if it take too much time, the basic 
interests of the workers may suffer', I will 
therefore at the outset reque t the hon . 
Mini ter that various ' points made by the 
hon. Members on this Bill during their 
spe ches l1lay b~ considered for incorpora-
tion and inclusion in the Bill to give 
adequate protection to the sick units which 
otherwise will take the ' ad vantage to go to 
the court for getting immediate stay order. 

. Mr. Deputy-Speaker, I represent . a 
constituency, that i, Howrah, which was 
once upon a time providing leadership in 

. India's industrial infrastructure. It wa$ 
once compared as Sheffiel(J and Birmingbam 
of the United Kinsdom. Now, un-
fortunately, in my own. constituency, every 
tenth member or the electorate is til victim 
of the industrial sickness and if this sickness 
continues, I will also become sick. I 
~ould. therefore. request the hon. 'Minister 
kindly to conSider my suggestions . which I 
will pI <;c befoto him today durina this 
de~ate. 

Sir, the total credit advanoed to th 
lick units by financial institutions has 
'increased by 91%, from &s. 1623 crores in 
December 1979 to Rs. 3100 crores in 
December 1983. As I understand, by tbis 
timo, the total money actually flow d into 
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this is about Rs. 4,0001 crores which is 
equivalent to tbe amount allocated for the 
entite Ftve Year Plan of , a particular 
State. So, the situation is alarming and 
at the same, time the mi series of 
the ~orkers are becoming very acute. I 
can quote numb,et of newspapers and .I ,can 
give authentic reports tbat only in West 
Bengal alone for the last ten years, at least 
100 workers of v,arious facto.rie d i either 
of starvation or hang themselves. 

This is bec~use they had no jobs as tbe · 
industries wer,e closed. That is the plight 
of the work,ers. 

~ am' not going to. explain in detail 
why the sickness comes. I would only 
provi4e a few suggestions how the sicknes 
can be avoided. I am aware of th'e present 
situation, because I am very deeply involved 
in the day-to-day ,problems of such units. • 
The basic problem lies not on the workers. 
There are three basic problems for which 
the unit becomes sick. The first problem 
is lack of professional management skill 
and financial monitoring of that unit by 
the bank~ which either ' hypothicated the 
machinery or advance~ the loan. For 
instance, a unit has a capacity of ten 

' tonnes per day . with a work fo rce of 33 
workers. I kno~, there is unemployment 
in the coun~ry. Due to popular pressure 
and many other things, the employer .goes 
on increasing the strength and it becomes 
200 or 300 'workers which may not be 
necessary. The bank does not come in to 
check that. the financial institutions also 
do not periodicafly menitor tbat and one 
fine morning it appears that th - unit has 
become sick. That is one reaSOD. Further. 
some of the employers do ,it deliberately 
.and make the unit sick with a view to 
siphon oft' the amount including what they 
have got as advance and to divert it to 
other industries. For instance, there wa 
a v~ry important metal industry in OU~ 

State caned Benani M~tals. The manag&o 
ment closed the unit. shifted ~t to Bombay 
and invested their entire amount in some 
other business. The person concerned is 
not to be arrested or penalised. 

The second reason is financial 
institu tions. The financial institution' 
which advance the. loan do Dot have the 
techDi~al profea.ional expertise for dealia, 



with each industry. The problems of a, 
tea industry are not the .problems of a 
textile , jute or engineering industries. But in 
the financial i{lstitutions, the same:. officer 
or the executive director look~ iJ;lto the total 
industrial . health as a common index 
without going into the merits of individpal 
in~ustries . I would cite a very recent 
example to the Finance Minister. A newly 
appointed Chairman ·of the Union Bank of 
India without going into the background 
of the Bengal tea industry has started 
telling one thing: "I have not come here 

, -

to improve the health of the tea industry; 
whMever you have taken from the bank, 
first you return it and then I will look into 
other things,." It should not be the 
attitude. It is neither his 'money nor ,the 
money of the bank, or money of the tea 
gardans. It is peoples' , money and 
peorles' interests have to be protected. 
Tbat sort of attitude has to be developed. 

The thi 'd is the most important and 
vital reason. In this House, during 
Sbrimati Indira Gandhi's time the Fifth 

' Lok Sabha, the first bold measure was 
taken. If the industries are revived, the 
youth feel very happy. The fir' t Bill, the, 
Industrial Reconstruction Corporation of 
India Bill was introducea. The attitude 
was very ' good; it was a noble attitude. 

nd I nlust say that this , benefited 
universally. The IRCI used to give money 
to the units without roanagearial potential. 
I suggest and I would continue to suggest 
that when such organizations give money to 
a unit, they should not give money alone, 
they should give money plus professi~nal 
management from their side and they should 
keep the marketing authority in their 
han4s. And if you can pr vid th ese 
things, only tben that 'unit can survive. In 
this conte~t, I would refer to the name of 
one company, the w~ight bridge 
manufacturing company, India machinery 
Cd. you can check it up. The Company was 
taken over by th IRCt three year back 
and it provided professional managem nt. 
While the professional manasement 
was. provided by the IRCI, the Company 
made a profit and it even beat Avery India, 
in weigh-bridle ma~hinery, and the moment 
they withdrew their people and said that 
they could not take the responsibility any 

. 
more. again it started going back, because 
the old people had come back. This is 
the problem when y6u do :like this. The 
strength 9 the industrial units suffer,iDI 
from sickness is about a lakh. 

I think a bulk of them i.s in Bengal 
and Maharashtra, in Bengal largely the 
engineering industries and in Mahata$btra 
possibly the 't le~tile units. Though .l am 
not saying that they are the best, tl~e skill 
in the ,engineering indu tries provided by 
Bengal worker is the best available 
potential indigenous skill in tt e whole 
,country. In foundcy, in pr~cision making 
industties and machine tools, they are the 
rna tets. You can compare their sophisU.c- · 
ation even with Japa. When I find that 

. in unit after unit, they are remainin~ idle. ' 
waiting only fOf the d y wh n they get 
some pl'(;>vident fund or this or that and 
then going ba k, I really pity them. It is 
a co]oss;\1 was,tage of human energy' about 
which our hon. Prime Minister is lnphasis .. 
iDg every day .. 

I have only one request. I do not mind 
'r you wind up the unit, it you feel that 
it is not viable economically. But you 
make three categories. In category one, 
you have a regular sort of employment 
bureau of sick industrial wor e s. From 
this you can find out how many of them 
are skilled, how many of them are for.emen, 
how many of them are m ulders or loom 
operators or rubber technologists and so 
on. In this way, you make a bank o£ 
your workers. If you feel that you cannot 
invest so many crores in a rubber factory, 
I do not mind it. You should give a 
guarantee or assurance that whenever a 
rubber fac tory will come up, at that stage, 
top priority i given to see that the c 
people ,get absorb\;d. Th n only you can 
assure the workers that you are taking care 
of them. You cannot simply say that you 
cannot inv'est because it is not viable. If 
it is not viable, it i the failure of the 
management Qr the bank. But what will 
these people do? Will they 80 to the 
burn'ing ghat 1 Workers will die. And no 
responsible Oovernm~nt in a d mocratic 
country can defend spch a policy. You 
protect those sick industries worker I whom 
you can protect. Regarding those whom you 
canno,t protect please give them a guaranteo 
that they will be giv 0 priority. arID)' . 
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jawans get pdoiity in getting jobs or land. 
Iletil'ed people set the job of chairman .. 
ship. But the skilled workers; 'with full 
vigour, remain idle nd they are going to 
be hanged. This sort of a p licy cannot 
be defended by any 1'esponsible Parliament 
or by any responsible Government of the 
country. This is what i happening in the 
country, t is really a waste of energy. 
Therefore. I will request that you main-
tajn that' procedure als? with regard to 
these workers. 

Por in tance, tell you about the India 
Rubber Comyany. You ba ve denotifi~d it 
four year ago. Why did you denotify 
it? You sllould 1 ave a vision of p 1's-
pective thinking that when and how this 
cO.Jllpany wHl be viabl. You do not ha.ve 
that vision . his company, th yare the 
masters in making tennis ba~)s. They are 
masters in making rubber plates of the 
railways. Railways purchas not less than 
a few prores of rubber m terHll per year 
trom variOlls private agencies. Why do 
you Dot s t those skilled workers in that 
unit to form a difI £ nt unit. I do not 
wind if it has a different nafoe. Why 
don't you a$k them to tag. with the railway 
which would save your money. They may 
even begin with a fresh amoun t. But you 
do not do it. Because they belong to X 
company, Benn t so and so, till that com-
pany is there. their worke s are untouchable. 
Tbat should not be the theory of helping 
the situation. Therefore, I say that while 
dealing Wlth sick units, you do like this. 
Firstly, if you ~ el that unit 'At is not 
independtly viable, try to find out whether 
it can be ama] nmated with a powerful 
unit with potential 'resources, Now, take 
the Motor Machine Company of Benial. 
I can cite many do.cument. The Wales 
Authority said that it is a good unit and 
that it can be tagae(1 to their company. 
Why did tile Fina.nce Minister not allow 
it to be tagg d ? twas denotified. I 
West B ngal, lot of things ar ,goins on in 
this manner. The, pow r is al 0 one 
criterion. Unfortunately oui West Bengal 
GOVt;(nm nt could not p dorm well in the 

ix:th Plan. hey could not pend 
their fullre ourco. h y c uld not spen~ 
Rs. l200 crot in , t1 Plan evelopment 
Budget. Tb ... y coulu ot pend abou 

s. 300 erar s for p wet Ilocation pro .. 
frmme. This sickn.ess i b in add d and it 

'" 

is a diff~rent thing. 
(Interruptions) 

I am not accusing anybody. Lot us 
fae the fact. ~ am only welcoming your 
perf rmance. 1 the whol country, your 
Government have been able to ay that 
they could not spend ev n two·tbirds 

-amount of their Plan allocation and they 
are making the State bankrupt. In this 
matter, I· will Ulrge .upon the Minister 
about four things. Firstly, whoms ever 
is sent as the management authority 
into these units. whomsoe,ver you 
'may like to nominate, please see that 
he is not a retirred person. In my cons·' 
tituency dozons of retired people are 

., working as Chairmen. I am not warning, 
I am only telling. Wit] in three months if 
you· do not send regular competent people 
in my constituency, I will go on fast to 
ee that the ret ired people do not enjoy 

more benefits. They have no interest in 
the factori s. Let them jOin politics, let 
them try their luck in the election, 1 don't 
mind. You will ccuse the politicans, if 
you fail, but you do not accuse them when 
they fail. What punishment do they get? 
for the amount of corruption in dealing" 
with th se units, I am glad that Mr. Amal 
Datta referred about the financial system of 
RBI. I will not cent per cent agree witn 
him. Sir, 1 am r,eferring to hon. Finance 
Mi ister, you appoint one Committee--a 
small eomniittee of your own. You find 
out the wealth of your former , 
Chairman of the Banks, former 
Executive Directors of Banks who are 

. dealing with these industrial , ~aDcing 
and I will tell you Sir, inside and outside 
the country the amount they amassed is the ' 
amount of the people and making this unit 
sick a d allowing these owners to become 
rich and popular here and ·there. This is 
what is happening. This is my second 
uggestion. 

The third sugge tion is that, the sick 
unit worker$ should be given assurance and 
guarantee by the. peopl t by th . Pa(liaro~nt 
and 'by the Minlst r ~hat their . expertls 
will not be killed and they will b . absorbed 
elSewhere as per Oovernment's circular and 
directives. So that a climate may b created 
that th y will not di . ' 

My fourth and the . last su~g.estion i 
that while making uch . Boards, plea~ lee 
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that this Board is formed only by those 
people who are concerned with the industry 
and economic affairs and not that you 

, depute somebody from Agriculture or 
irrigation or a 'etired magistrate this 
and that. Pleas~ don't do it. It will not 
serve the purposo. It will only create 
the same problem which you are already 
facing. 

With these w rds, I conclude an 1 
draw the attention of the hone Minister, 
exclusively to Mabarashtra and West 
Bengal are dying by this sickness and 
kindly r store them revive them. 

THE MIN 1ST R OF I A CB (SHRI 
VIS WANAT PRATAP SlNGH): I 
just want to respond because in th~ debate 
some hone Members made some 
points and we want t get the benefit 
of thought of Memb r available to us in 
the further debate. 

A point was made about worker's 
participation when there is a change in 
management. It is very much in our 
p licy and we would expres it to be 
including worker's participation. 

The second point which was made and 
I want to share with the ouse i that 
punishment of those who iphon off money 
and where , there is ' objectIve condition, 
that is different. But wh re tb re is 
obvious case of siphoning off money or 
mismanagement, there hould be punisl-
men~. But my sentence was quoted out 
of context that bank manager hould be 
put out of currency. The Government 
does hold this vi w. On thing may 
inform the Hous that we are thinking of 
IOmething apart from this Bill also to 
have on the Government side to take care 
of such thing. A t the same time I had 
thought and brought out thi Bill also and 
I hope all these things will not go to 
Suprem Court or High Courts. But we 
have the protection of the Chair and the 
House. Initially that was my first reflex 
also to put this in the Bill. 

PROF. MADHU DANDAVAT Your 
lordship will tak of it. 

(Special rfJv ;0 $) 

MR. DEPUTY SPEAK R : 
duty to say. 

SHRI VIS WA A PRATAP 
SINGH: I was told that if we put it in 
th Bill, then it become justiciabl for the 
Government to prove all the point on the 
Bill and the intentioI} th r on and they 
also have to prove mismanagement and 
Siphoning off money b cau e many of the 
things are related to each other. In buyinl 
and purcha ing, aU voucher are produced 
in the Court so that there will be no 
siphoning of money. hey will ay that 
they 'are valid tran actions, but the G vern-
ment is trying to prov that thi on route. 
Th route is that onc this body take 
cognizance tb t there h~ b n sign of 
deliberate mi management, th G vernment 
can give a guid line to 11 Bank. and 
administrativ ,Institutions to kc cogni-
zance of these transa ions .. , 

That does Jot th n b com Justiciable. 
So, I thought this will b a more effective 
administrative measure, rathe than making 
it justiciable by the court. I would Ii.k 

, to have the advice of th ouse on this,' 
Certainly, on the purpose and in enti n , 
we are one on this, VJZ, to book the e who 
have iphoned off funds. 

. M. DEPUTY S E ~ R: S me 
co~paDies arc div rti g mon y aftor 
gettmg loans from you. Th y then tart 
some ister comp,anies. 

SHRI C. MADH V 
not b afraid of court 

s VIS W T 
so: I will b replayin tat r. Any .. 
~ay, thi thought i ther. am open on 
It. I have not closed ,my mind. 

SHRI C. V R DDI 
Let it be there in the Bill its If. 

Interruption 

VI W H RAT P 
SI wanted to sh Ie th 00 idera-
tion that wa with u , so that the d bate i 
meaningful. I want d to say that we 
open. 



PROP. ,MADHU DANDAVATB: We 
endorse the decision; Let the Minister 
implement it now itself. 

MR. DEPUTY SPE K.ER: It does ·not 
affect our privileges. Now Mr. 
Sha mugam. 

[Translation] 

·SHRI A.C. SHANMUGAM (Veil ore) : 
' Hon. Mr. Deputy Speaker, Sir, I welcome 
the Sick Industrial Companie (Special 
Provisions) Bill, 198-S~ which seeks to 
detect sickness in industrial companies and 
to d",termine steps to be takeu for the 
removal of such recurring industrial s'ck-
ness in the country. am constrained 
to point out that this legisiative eft'<> t ~ill 
rescue only big industrial companies. After 
hearing the clarifications given by the hon. 
Minister ab'out punishing tho e big indu-
triahsts' who creat sickness in th~ir units, 
I am glad that this Bill will go a long way 
in achieving the objective of erBdicating 
industrial sickness in the country., Here 
I would like to point out that the small 
scale sick units also should b... b r,ought 
under the purview of this Bill. We ma:y 
fix the investment limit of s. 25 lakhs 
Ot Rs, 50 lakhs in the cas.e of such small 
scale ick units . . Unles the hon. Finance 
Minister takes steps to rehabilitate ·and 
revive the large' number of small scale sick 
uoits, there will be no hope of industrial 
pr tess in the country. 

1 lope that the industria.lists with the 
support of this Bill w ill not tak vindic-
tive tops toward the workers and throw 
them out in th guise of sickness. The 
Government should protect the workers 
from such ma'a fide actions of industria-
Ii ta. $ugge t that ther should be a 
upervi ina g ncy fot thi p'urpose. I 

reque t the hon. Finance Mini ter to 100 
into tbi and do th needful. 1 am V ry 
a1 d that the h h. inano Miniter in his 
~laritic tory r Ul rIc referred to labour 
p rti ipatiQu in management or such 
unit. 

Sir, unles vi industtialis th cout;ltry, 
we c no t bo In th f r front of economic 

(Special fovlslons) Bltl ' 2M 
. ( 

development. We have to lndustrialise 
. the countty in the interest of economic 

ptogress. After the Second World 'War 
Japan was a barren land, Wit-hin a short 
time and without the indigeneous sUPI'Jy 
of raw materials, Japan has made pheno .. 
menal progress and Japan is occupying tbe ' 
second or third place in the ind ustrial map 
of the world. We hav,e to' emulate the 
efforts of Japan in this matter. There is no 
paucity of raw materials in our 'country. 
We have in fact abundance of raw 
materials of all kinds; If we e~ploit them, 
we will be on the top of the industrialised 
nations of the world. But the stumbling 
blocks like industrial sickness hould be 
removed forthwith. ' I am sure that this 
Bill wjll pave the way in this direction. 

Our hon. Deputy Speaker just now 
mentioned about some industr ialists taking 
loan for a particular indus,try and later 

utilising it for some other purpose. The loans 
are not utilised for the purpose for which 
they were taken. They are adopting such 
devious methods. In fact they are DllS 
appropriating such loans, 

MR. DEPUTY · SP AKER: Not a 
few. There are so many industrialists like 
that. 

SHRI A.C. SHANMUGAM: I 
suggest that an E pert Committee should 
be coo tituted to go into these que tions 
and suggest rem~dial Ineasures so that 
industrial sickness can 'be eradicated from 
tbe national scene for ever. 

After purchasing the plant and equip. , 
meat for a particular unit, it is utilised for 
some othl,ff unit. When there is such · 
mismanagement and misappropriation. 
naturally there will b sickn ss in indus-
triee. The funds are . misused and the plant 
and equiplnent are misused. I suscest 
that the assets of such industrialists who 
mismana,s funds should be confiscated. 
In fact they should be given capital punish-
ments like imprisonment. I/hope that the 
hOD. Finance Minister will initiate appro-
priate steps in thi matter. ' 

The indu trial sickn ss may b due to 
paucity of power, inadequacy of funds, 

oriaihally delivered in Tamil. 

I 
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availability or funds from Banks on time, 
etc. The delay in the disbursal of loan,s 
by the Banks should be avoided. Whatever 
money is sanctioned and whatever money 
is needed for a project, it 'should be dis-
burs d at the appropriate time. Due to 
paucity of funds, no inqustry should be 
allowed to become sick. I would go to the 
extent of suggesting that the Banks may 
write off the loans_ also, if necessary in the 
i¥1te,rest of the industry and the workers 
when sudh a step will belp the revival of ' 
the industry. The Government .of In~Ua 
have taken over many sick units jn several 
State and they are aU working profitably. 

, In Tamil Nadu Kaveri Sugar Min has been 
taken OVer by the Central Government an'd the unitis running very well now~ 

The apprehension of industrial sickness 
and the consequent unemployment has 
been removed. I suggest that the -Central 
Goyernment should take over the Robier 
'Mill in Pondicherry. There was a news 
item that the Gove oment was proposing to 
take it over. , 20 to Z5 lakhs of famiiies of 
wo~kers in' this Mill are on the ' streets. ' 
Immed late steps should be taken for 
nationalising this MilL The Band C Mill 
in Madras has submitted expansion and 
modernisation plan. Unless the expansion 
and modernisation plan of Band C Mil1 
is approved and implemented, I am afraid 
that this Mill will fall sick. The -Tamil 
Nadu Government under the dynamic 
leadership of our Chief Minister, Dr. 
M.G.R. has taken over 9 industrial units. 
They are all running profitably now. I 
suggest that all the industrial units who e 

. managements have been taken over 'by the 
Oo~ernment of India hould not be handed 
over back to the erstwhil management. I 
would reiterate that tl1 fiscal needs of 
small unHs should be met in fuB and on 
time by the · banks. The Mettur Textile 
Mill in Mettur, which I think i in the 
constituency of our hon. D puty Speaker, ' 
bas re.-nained clos d for several months 
now. Thousands of workers are 00 th 
stre ts. Al x ndra Tbread Mill is clos d 
for several month now. 15000 families of 
workers are out on the treels. Due t the 
mismanagement of indus r;alists, the 
wOlkers ha.ve become th victims. The 
Government shOUld ta e Qver such large 
UP its an4 rehabilitate . hem in the interest 

of worken. 

I thank this opportQnity to mention 
that in the Salem Stee1 Plant, which in fact 
is a rolling min, there is gradual retrench .. 
ment of wor~ers. It is feated that in the 
next two years there wilt be just 2QO 
workers in this Plant. The fear of un-
employment is gripp"ng the worker. A. 
oriainally p'lanned, the rolling mill sbou14 
be converted into a steel roiJl. Then o'Dly 
employment opportuniti s can 'be genera-
ted. The people of Tamil Nadu will be 
grateful to the hon. Finance Minister if 
be allocates adequate funds for haviQ.J ' 
Salem Steel Plant which will manufacture 
steel prod\lcts, instead of just rolling the 
sheets as is being done now. The public 
sector units 1 ike the ' Steel A utbority ot 
India, Coal India, NETCC etc. are 
incurring losses year after year crores of 
rupees. Befof,e we start probing into the 
private sector, we should set right our 
hOllle. Sitting in a glass bouse we hould 

_ not throw stones. The de6dencies in p1,lbUe 
sector management should be removed. An 
Expert Committee should be constituted 
to go into this and sugg at concrete tel) 
for revamping the public sector units. The 
public sector units hould be cOnlpetenHy 
managed by technical experts. 

As we have decided uniform bonus 
rate for the entire country, we hould also 
declare uniform wage po icy for the nUre 
country. With the e world I conclude 
my speech. 

SHRI RAM PA IKA 
(Robertsganj): Mr. puty peaker, Sir, 
I rise to str ngly su port th _ Sic ~ndustrjal 
Companies (Speci 1 Prov i iOl~S) HI, 1985. 
Whit\;: upp rting the nill think tbe hon. 
Fjnance Minister and the Government fot 
taktng everal t ps £ r ec n mic deve1op .. 
ment during the pa tOle 'I r. Til se 
impot'tant step include the pr eot step also 
as not only M robers rom thi ide but 
Memb r fr In the OP1'o iti n sid also ve 
b en 1ai ing t1 eir v jc tegacd ing th~ 

problem of i k mills. So far a the 
question of loss of mart-days i concerned, 
very f w man days hay be n ) t due to 
strikes. lnstea, mOr man-day have been 
lost due to lay ofTs, mi mana ement aJld 
ick mills. Today _ am happy to noto 
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that a Bill . has been introduced which will 
remove many ·evils. We emember that wben 
the hon. Mini ter presented the Industrial 
Policy and the Budget last year, the 
Oppo ition Members had ex:pressed serious 
apprehension about thcm. The liberaHsation 
of Industrial Policy has borne fruit which 
1. evident from the fact that ~hel'e is 
enormous flow of capital into the market. 
We have fsslled a number of licences. Not 
only 'this, we have issued licences to non-
te$id~nt Indians also. Our Government 
and particularly the Finance Minister have 
adopted a policy under which the problem 
of financing is being removed graduall y. 

Recently, the :bon. FInance Minister 
announced S per oent cut in . non-plan 
. expenditure and we implemented it strictJy' 
which resulted in a saving of more than ' 
Rs. 800 crores. Government have 
consisten tly been taking steps in tegard to 
all th se programmes. Today, Shri Arnal 
Datta tried to find fault in it also. He has 
not cared to see that the Bill has been 
brought in accordance with the feeling of 
the House. That is why I welcome this 
Bill and would like to submit that -it is 
true that most of the mills have become 
.ick dUe to mismanagement. But we will 
have t s e the other a pect also. When 
we is ue a licence to any unit we should 
ensure supply of electricity and raw 
material to it. Government ehould pay 
attention towards labour unrest also. 
Special attenti n should be paid towards 
mtsm pagement and malafide intentions of 
the mill owners. The mill owners of 

. s vera1 j\lte mills in Bengal and textile mill 
it Mab~ tasbtra are diverting the funds of 
thQ e mills to other mills and that is why 
those mills are becoming sick. All the 
Memb .rs hay sUggested and the hon. 
Mini tel' has at 0 pointed out that special 
attention shol)ld b .. pal t wards such 
elem nt and the mt 11 owners fund guilty 
bould be unisb.cd. A separate provision 

w uld be made for this. It is 1 0 
w lc st p. 

I would Ii e to d that bel=' ides the 
Central G vernm nt tand th financial 
in tituUon, tr de \lnl rt hould also be 

soci -ted in rep r in bo It ick units. n 
tbe pr s nt bur auor ti set .. uP. officers are 
ar n t pee ted to rep rt against the 
i du tri . t w()uld be b tt a 

(Special Provisions) Bill 284 

provision is made in tl1is Bill for takina . 
cogni2:ance of the comolaint made by the 
workers or their recognised union that 
funds are being siphoned otT in the private 
sector to earn black money. 

.. One more provision should also be 
mad in it. So far as finances it) the 
private 'sector, the public ector, . the joint , 
sector or the cooperative sector are 0011 .. 
cerned; their source is the Finance Ministry 
and this entire money belongs to public. 
There are a large number of public under-
takings in our country and if the mangement 
there indulges in inalprac'ticest some 
provision should made in the present Bill 
or a separate B'ill should be brought to 
check it, because the condition of the 
public undertakings is not atisfactory . 
Besides, there is no' uniformity in them. 
PubHc undertakings arc being run under 
the administrative control of various 
Minjstries. This year you have set up a 
separate department for tbe public sector 
undertakings. It · is a welcotrted step but 
out of 250 pubJic unde~takings only S2 
come under t le M iaistry. of Industries: 
Hence the tl.eed ('If the hour is to bring 
uniformity among them, Many under .. 
laki1)gs are being run under the Ministrr. 
of Steel, Min istry, of " Petroleum and 
otner Mini<:ltri · s and they are incurring 
heavy losses. In 0:'der to ensure constant 
impr~vement in the economy, I would 
suggest that besides exercising control over 
the private sector" provisi.on should also be 
made to have control over the publIc 
s ctor undertaking also. I sub.mit that 
some sort f provision should b,e made to 
exercise· control over .botb the sectors. 

You have ~aid two thin s in it. Fir tly, 
y u will restore the sick mills to health, 
But one thing is very necessary. Our 
conomy i improving p ogres ively and if 

there is any flow, it m st be removed. 
Our ndustrial Policy of 1956 is rjght. 
Our is a w Ifare state. We talk about 
Jabouc. It is also correct that man.power 
should no·t e1l\ain jdle. Just now Mr. Das 
Mun i had aid th t technical llands bould 
not remain idle. But out aim i that there 
hould b progressive improvement in our 

ccon my, It is nof our responsibility to 
revive the ick units only. f ther is any 
d n er f ~ tback t() 0 ut economy due to 
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revival of the sick units~ tbere is' no need 
to do so. 

Secondly, if the workers of a sick unit 
are prepared to run it themselves on less 
wages and if they are in favour of its not 
being closed, dowll th.is aspect sbould also 
be considered. About D.C.M., it has been 
sajc;l that the labour i prepared to run 
it. here sh QuId not be any difficulty in 
thi regard. If tbe workers want to run 
the factory on Jess wages, they should be 
given an opportunity to do so. 

With these words I strongly support 
this BiiJ. 

'SHRI R. JEEVARATHINAM 
(Arakkonam) : Hon. Mr. Dep\lty S eaker. 
Sir, while supportitlg the Sick Industrial 
Companies (Special Provisions) Bill, 1985, 
I wish to make a few suggestions. 

Through tIl ... provisions of this Bill, the 
Government seeks to establish a Board 
comprising, of experts for timely detection 
of sickness in . industrial companie and 
fo determination of steps ,to be taken for 
rehabilitation and revival of such industrial 
units. This is a .laudable effort which 
hould receive the unanimous upport of 

this use. Be ides the Board, the Govern-
ment ;;11so se ks to ,et up an App nate 
Authority for the purpose of reviewings 
th '! decisions of the Board. I welcome ' 
this also. I am sure that this Board and ' 
the Appellate Authority would avert 
industrial sickness, in the country. I need 
Dot say that industrial ickness is the 
stumbling block in the national endeavour 
to remove the perennial problems of 
unemployment and poverty. 

Vvhen th~ industri s b ~com sick, it is 
not that the public mOlley alone is wast d 
but it al 0 augn cots un roployment in the 
country. Upto June, 1984 there were 
78,363 small sick units in the country. The 

, outstanding amount frolll, t~em to the 
public sector banks and public s ctor 
financial institution wa of the order of 
Rs. 4000 crore. Ther w re 513 lar g si k 

industrial underta iogs, each an inv stmetlt 
of Rs. 1 crore and more. The outstandings 
from them to the public sector banks and 
public sector banks are of the I order of 
Rs. 2600 crores .. These financial in titutions 
do not know when they are going to get 
bac1;c this mon,ey. You can imagine the 
los of interest on ·this amount of Rs. 6600 
crores. I am ure that the hon. Finance 
Minister Will accept that this subst nUal 
public mon y is blocked up witbout any 
productive results. In the Annual Report 
of the Reserve Bank of India we find that 
efforts are being made to ·evaluate the 
avabilability of sueb sick units jf they are 
revived. I am ure thlt the hon. Finance 
Minist,er would take steps to rebabilitatc 
such units as recommended by the Resenre 
Bank of India. 

Unfortunately Tamil Nadu tops the 
list of sick industrial units. 161955 small 
industrial units are reported sick in ramil 
Nadu. Similarly 46 large industrial units 
are also on the sick list in Tamil adu. 
I would like to recall that when Our Vice-
President Shri R Venkataratnan was the 
Minister of Industries in amil Nadu · 
Government, Tamil N du occupied the 
first place in iudustri lisation. He is the 
father of industrialis tion in Tamil Nadu. 
Th State Goveroment that ucceeded him 
Tamil Nadu ,functioned in uch an inept 
manner which re ulted in large scale 
industrial sid' leSS in th State. I requ t 
the hon. Mini ter to ensure that the small 

. scale sick uni ts are al 0 brought under the 
ambit of the legislation under consideratio . 
Then alone there will be tI e definite 
po ibiJity of indu tri }ising the country. 

Besjdes the probl m of unemployment, 
the industrial sicknes Ie d to ru ting of 
valuable plant and quipment. Immediate 
teps hould be ta n to prevent the waste 

of nation, 1 asse,ts. In thi matter I do 
n t think that th fOP sed Board will be 
cifecti\le. W have the lodu tri 1 
Reconstruction B" n. t is e crettable 
that no sick indu tr i 1 unit bas b en 
rehabil itate<.l Rnd e ived by this in titution. 

Th forI or Mirti t of Indu tries bad 
announced the c n lituti n an expert 
co mittc~ t g in 0 thi que lion of 

pc ch w s originally d livere in Tamil . • 
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industrial ickness and to make sui table 
, recommendations for averting the industrial 

sickness. I am sony to say that such a 
Committee of Experts bas not yet been 
constituted. I suggest that this should be 
done without further delay. 

In 1981 the Central Government of 
India modified the industrial policy with 
feference to the . particular issue of 
rehabilitating and reviving tbe iek 
industrial units. Upto Janua~y 1984, the 
Qlanagement of 47 big industrial units bad 
been taken' over and in 1984 itse]f 17 uch 
big units were nationalised. I do not know 
the fate of th'e remaining 30 big industrial 
units. The various State Gover ments 
had nationalised 11 large unit , and the 
Contral Government 6 large industrial 
unit . Viewing from the alarm'ing growth of 
sick unit' in the country, thi effort looks 
like offering Buga):candy to a hungry 
elephant. For the past five months' in ' 
Tamil Nadu , the bigg st i..,dustrial unit 
th MeUut' Textiles has remained dosed. 
Thousand of -lllPlolyees are out of their 
livclih od. The families of workers are 
actuallyon the streets. Some sedou effort is 
calledfor to pl'event recurring industrial sick 
ness in the country. I suggest that all these 
sick unit should be tak 11 over under a 
law if necessary, and then they should be 
auctioned . This will enable the public 
sector banks and the pub] ic sector financial 
institution to recover the outstandings. It 
wl11 at ° have an impact 0 . black 
money. The rusting phnt ' and 
equipm nt can ' b utilised for 
productive put poses. It will also generate 
empl yment opportunities. t will als have , 
the ne ry impact on recurd g industrial 
sickn s, Our hon. joance Minister is a 
very ca n ' le and tal nted Minist r. has 
a1 0 tak n many bold st 1'S in the financial 
tnanag 0'1 n f the untry. I am sur that 
b win COD sid my au gestion to take over 

nd auction th ick industrial units 
favourably and take appro priate acti n in 
tb t direction , am sure that the h n. 
Finane Mini . r in hi own ingenious way 
w,iU initiat st ps to .1' cov r tl'le outstanding 
amo\l t of I . 6600 cr res from th 
latge a d m 11 ick indu trja} units in tIl 
country. 

' Before t ,conclude, J would like ' to 
l'oint out that the looting of public sector 
banks, and· publ~c sector financial institutions 
in the name of inll ustri es has become 
a fine also. In. this the officia~s of the Bank. 
arc a)s<;) to leagu~ with industrialists. The 
industrial projects are not examined itt 
depth by these. bank offiicials. In fact they 
are also not capable .of examining them in 
depth. Before the actual disbursal of loan, 
the entrepreneur ha to ,give guarantee df 
fhed asset . This stipulation must be 
adhered to by the Banks. But bank loans 
to the tune of several lakhs of 
rupees ar.e given on pow r of .attorney. ,The 
in4ustrialists exploit the system of call 
moncy for appropriating c ores of rupees 
t~ken from tIle public sector banks. The 
:Banks give advances on stocks. But the key 
of the godown in which the stocks are 
kept is with the ' indQstrialists. Tbe stock 
are sold, but the banks do not get bac~ 

their money, .. The banks do pot exercise the , 
necessary control on stocks.prcduction .. sale. 
There is no co relation between the' three. 
The industrialists . are adopting many 
dubious and devious means to dupe the 
public sector ba nks. I suggest that the' hon. 
Finance Min.i ter 'should constitute an 
Expert Committee to go into the procedur-
es of Banks tlnl.' Ilcing the industrial projects 
and suggest sult ble measures to avoid 
such pitfalls. If such pre.emptive steps are 
taken by the public sector banKS, and the 
public sector financial institutions, then the 
recurring industrial sickness can be 
averted for ever. With these words I 
conclude my speech. 

[English] 

SHRI V. S. KRISHNA IYER 
(Bangalore outh) : I do not doubt the 
intent ion of the .h n.. Flnan e Minister 
wb . bas brougb f rwar-d this BiB. But 
I hould say this is half bak d cake. I wish 
h had agreep to refer it to a Joint Seleot 

mmitte . 

Only thiS tl1 ning,. the hon Minist --. , er 
was prompted to accept . orne of the 
uggesti os made by the ho . Memb· 

ers., Many ,of the Members made some 
valuabJe sugge tions and hay contributed 
a lot to the debate and the hon. Minister 
readily accepted What was suggested by the 
Members. Of course, I know h ha kept up 
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his assuranoe, He had given assurance 
during .his budget speech that a similar 
Bill. would be brought forward. But I fecI 
that it is hastily drafted. He has forgotten 
consult -important se~tions particularly the -
trade union representatives. I wish he bad 
taken them also into confidence. 

I am afraid" tbis BUt may' be counter-
produotive. It may even give rise to more 
sickness. Incidence of sickne s is definitely 
a serious concern, not only to the GQvern-
ment but also ~o ociety. It affects . the 
economy of the country. I admit. that. 
I also, in principle, ' accept some of the 
provisions of the Bill. There is no doubt 
about it. But it could hav been more 
foolproof.and effective. 

An important factor which t~e hon. 
Mhiister has himself admitted is that he 
has forgotten to as ociate labour at all 
tages. I wish to draw his attention to a 

report from, the National Textiles Corpora-
tion which I am sure, most of the Members 

,have received. We should feel proud that 
the NTC has taken over 12S sick mills and 
mo t of th mills ate now working ,under 
profit . For what reason? Because of the 
i'mproved labour relations and better 
planning. So, you must understand that the 
labour force is of equal importance as the 
cash investment by the management. Unless 
the labour force is taken into confidcmce, 
unless there is rappot between labour and 
the managementnt. the industry cann'ot 
prosper. 

I am sure you will ' accept ,the amendm· 
eot which have been brought forward in 
this regard.. , 

I was just aying bow the mill beco'me 
lick. There are two kind of ickness. 
Some are bona fide. Due to POw r shortage. 
industrial concerns go sick in spite of all 
efforts. I agree on this point. There - are 
certain manage1l1ent8 which deliberately ' 
become sick. W'e can wake up a person 
who i really asleep, but we cat;lnot wake 
up a pc'rson who pretend to be leepihg. 
I give one instance in my own conltltuency. 
Ther i an electr nic industry. It wa 
ma ring hu profit. There are 350 labourer 
out or which 95% are ladies. All these 
'I ar it wa maki n fofits but c;>r tll 

past, ono year it h~d been.' showin beaV)' 
10.81. " I . 

- ,This industry has modernised some of 
it machineries, It now wants to . retrench 
2~O of its employees. Plea e tlote, Sir, out 
of 3~O employees, it wants to retrench 250 
employees and continue. The Chief · Minis,t-
er of our State, the Labour Ministe and 
the Government have. negotiated. r also' 
negotiated in my own way. Tbe management 
says that if tbe labourers agree to the 
retrenchment of 2S0 employees, only then 
they ~re going to run the industry. Now a 
Jock-out has been and I am told that they 
have taken the ' permission of the Higl) 
Court ~o ,close the concern. 

, So, 'Sir, 'you can understand how 
this man,agement trying to circumvent · the 
Jaws. How does this Bin give protection 
tbese labourer ? 

Sbri Priya anjan Das Munshi gave 
similar instances in his own constituency. 
Therefore, Sir, I reque t the Minister to 
have a second look at the Bin to see that 
it becomes foolproof. 'The idea i ' go d that 
you are going to rehabilitate the sick 
industrie . The Board' is there to ' sug est 
rehabilitation, revival, af\lalgamation ' or 
transfer through an operating agency. If' it 
be -comes inevitable, they refer t ' High 
<;ourt for liquidation. When it i liqUidated. 
what will be the plight of the labourers? 

Many ~embers have pok~n about 
this. Even now it is not too late. You can 
introduc an amendment and give protec-
tion to the labourers in. ca e of liqUid tion. 

The HOD. Finance Mjnister has just 
now said about iphoning of tb ,fund of 
the companie . You _ ro r luctant t p vide 
for d terrent punishment in the Act 't elf. 
But Sir. unless ther is th ~ r.· t is 
very difficult to control the manag mente 

I have been bearing HOD, M mber, Or 
Datta Samant, aying that in Bombay how 
t xtile unit are siphoning. of the fund nnd 
clo ing their te tile mill . We should n · t 
give f t that. Labou rers hould b prop .. 
rly protect d.· I am sure, the OD. 

inance Minister will ccrt inly appr ciat 
and accept the a . endm nt t 
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Another important · point whicf:l l would 
like to mention in this connection i8 that 
this Bill pertains only to industrial c~nce. 
fDa listed in Schedule 1 of the 1951 Indust-

, rial A~t. ' There are a number of ind:ustries 
ln'the mall seale seot()r and al,o there are . 
a number of partnership industries. Many 
of the Members ha've already sa,d that you 
have to extend the cope of this Bi 11 to 
those industries also t 80 that thQusapds of 
labo\lre,r are protect~d. 

One more point which I would like the 
Hon. Finance M~nister to bear ' in mind is 
that we sho\11d put Qur house; in order 
before asking other to put their houses in 
order. Many of the public sector industries 
,which are run by the Central Government 
and the State Government are also sick. 
Sir, only the day befote yesterday our Hon. 
Indu tries Minister announced ill this 
House that out of 20S pubhc 
lector industries, 92 industdes are under 
,the sick list an the total accumulated los 
wbose in these industries is to the order of 
R .1534. 37 crOfes. money is this Sir '1 rt 
ia the peoplets money. Imagine, Rs. 1534 
crotes is the loss so far? What steps the 
Government is going to take to rehabihtate 
these industries'1 Government must ta.ke 
lerious note of this. 

I will give only one more example of 
my State. You must have beard about the 
prestigious Visbveswariah Iron and Steel 
Industries. It was found,ed by the late 
Engineer Statesman Sir M. Vishv~swal'iah. 
That industry is incurring a loss of 
Its. 2 crores overy m?nth. 

15.00 hrs. 

Only yesterday tbe labour representatives ' 
c.me and met th Steel Mini tet ~ . Every 
month Rs. 2 crores is b _ iDg lost. R ' . 2S 
crore i the total , lo~ for a year. The 
,State, Government of· Karnataka has been 
requesting the Government of India to 
come to their rescue and take over that 

nit because you have got 40% share. in it. 
Por t~e State Oovernment they do not 
have the funds to , remo"Uize the indu try. ' 
Therefor , th Gov.rnment of Indi Ihould 
take over that ind",stry j revive and rehabili-
t te it. Th labQurers af , al.o wi nina to 
ellen their full co·o rafon , Only if ~oQ 

, ' ,pend Rs. 100 crores. you can revlve it ;and 
brins it back to he.alth. Of course, tber~: is ' 
power cut but the State Government i. 
determined to . solve. it. , 1 once again appeal 
to the Minister to ~ee that all the industries 
tnanaaod by partnership concerns and also 

. amall .cale industries are also brought 
'under the uprview of the Bill. 

, , 

PROP. N. 0. ' RANOA (Ountur) 
I weloome this Bill. 
I think the whole House welcomes tbi' 
Bill. 'b\Jt it took a long time i~ ta~inl 
this [arDa. ' 

We have beeJ} complaining about the 
mismanaaemont indulged in by' the roana8~rs 
and ow~ers of these factori~s for a very ' 
long, time, . Jong before we achieved our 
.freedotn. But, ,now, even after , having 
aohieved our freedom. we have been warn-
ing the Government that they should have 
orne such legislation in order to see that 

these industrialist,s play fair not only with 
' their own share ho.lders, is not only with 
their workers but , with the whole nation. · 
At Jong last this Bill has come. 

But. then, how 'can we say that my bon 
, ffiend, Mr Moo1 Chand Daga is ~wrong in 

luggesting that it should be sent to a Select 
Committee. It ha's become the habit 
almost witb the ' draft,ing 'side of this 
Government in the L~w Ministry as well 
as in the respeotive Ministries to simply 

'dump their Bills on this Hou~o and for · 
shortness of , time. to get them passed 
without proper considerati01:l. We have 
warned the Government several times,. 
1 myself have done it earlier. This is a big 
Bill and on a very important subject and 
bas as many as '36 ' clause . I suppose till 
the very las,t 'moment the Government was 
.till thinking ,of giv_ing final shape to these 
various clauses, That most' be one of the 
rea on . why they never thought of raising 
it before the Consultative ' Committee. 
Has it beell placed b~fore the concerned 
Consultative Committee? They have aot ot 
that bad habit, but it used to be a very 
aood habit in th~ past. I would lilce to 
live, tbis warning~that such impodant Bills 
are ftr t placed before the concerned 
Consultlltive Committee .... 

MR. DEPUTY' SPEAKER : We Ilre 
oipS to fOftn v~lfio\ls Committees in ~\l 
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course of time. to discuss' all things. . 

PROP N. G. RANOA: This is the war 
and when members, complain, how can we 
lay that the members are wrong; Now this 
i. brought here and· the time is limited. 
Members make sua;gestions. The ~inister 
thinks 'of acepting . or not accepting or 
accepti_ng them in part or in full but it 
becomes too late for him to suggeet any 
amendments here .nd now or ,accept the 
amendments that we move on the ' floor of 
the House. To this whole procedure the 
Government has got to give a serious 
~ho.ught. 

Then, member after member has been 
luggestirig that these various induptrial 
concerns should be taken over by the 
Government. Has the Government got the 
necessary equipment i~ order to maintain 
and manage these industrial concerns more 
'efficiently than these private industrialists? 
They have not ,got it. They have ,got to 
build up a cadre and ensure , that the 

. number of people who they . employ ar 
kept under reserve and are given prop~r 
·training and from time to time a 
a'nd when any of these milts go sick, they 
can draw upon from this pool of officers 
and managers who are already trained and 
ready. They can draw people from there to 
manage the sick mills. They · have not got 
that. I find there i. .DO proposal even 
her~. 

They have thought of thi Board. It is 
lood. But who are to it members. One 
bon. Member was saying . retired people 
Ibould not be apPQinted as members of the 
Board or managers 'of industrial concerns. 
Your Government has n6 clear notions when 
any officer is . to be se~t ' on retirement. 
Some retire at th age of 53 while oth r 
at the age of 58. High Court judges a e 
considered to to be good till 663 or 665. 
I am of the view tha t there should not be 
an), hard and fa t line like tbat. t 
Ihould be left to the appointing authority 
to decide which pat ticutar man can, be 
considered to be efficient enonah to be 
appointed as manager or meP1\)er of the 

Do"" t 

Further, is this Board going to bO 
non-political. It must be made entirely non-
political. B:ut would it 'be possible? 10 
democracy politics creeps into everytbina 
kn owingly or unknowinsly but as far al 
possible it should be kept non-
political. Then you have an appelJat 
authority. It is a good thing. But only 
serving judges or former judges . and 
Government Secretaries should be thero. 
There are different kind of Secretariea, 
Sometimes there ate very efficient Secreta .. 
ries who are capabJe of givinS. their own 
sugge stions to the Min ister. If such a man 
i sent there then there may be some difft. 
.culty. Therefore, so much hangs on tho 
character of the Finance Ministry and tho 
Finance Minister and I leave it at that. 

Then I come to punishment in regard 
to these people. The Ministry searns to be 

. hazy about it. It is provided six month., . 
one year and tw,?years.Is a fine of Rs. 1,000. 
enough f r every month of jail that 
is imposed upon the offender? The drafts. 
man seem to be so negligent iibout it. Very 
little care has b~en given to these thina . 

Earlier when some hOD. Member was 
talkin.g about the workers 'participation in ' 
managment the Minister gave 
ssurance. . BarBar the Labour Ministe 
also gave the assurance that wor er ' 
interests would be considered paramount 
Workers' wages and provident fund would 
be tbe first charge on any sick mill whic 
goes into liquida ion. It is welcome and 
good. But have not the . workers got some 
responsibility? My friend was, referring to 
wbat is happening in Japan. In Japan they 
are note behaving in the manner our work-
ers are behaving. There the worker r. 
patriot · first and then come their demand 
fot wages , and emolum nts. Sh ud not OUt 
trade unionists give om ' thoqgbt to it? 
They want everything to b nati naUsed, it 
It is not a que tion of nationali ation we 
have build up huge State owned industri 1 
concerns. Wbat i tbe result? wha is 'OUI 
exiperience? Have they been sufficjen Jy 
efficient? They are not. , The workers are 
not pl ying their role as efficien tty and 
a patriotically a they ·should. Ther for, 
in ()rder that ,our indu trial tructure could 
give good Ie uIt and help our nation 
to ma e rapid progress the indu trileistl. 
~al'it8rst shar . ho~ers., .. aD4 al th 



29$ Sick Ind. Companle,' NOSMBER 21-; 198, (Sgeclat Provisions) Bill 29~ 

[prof. N. ~. Ranga] ' 

variou Government financing institutions 
wor~ers' management, all of them should . 
learn" to play their role in aneftlcient and 
l'atriotic manner. Now, tb~t thought should . 

. be taken to .heart by all sections of the 
House, the trade ufl.iont-ts as well a the 
potitiean and otQers people al o. When we, 
rehabilitate there various indsu9trial units 
are we to give them bac k again to the earlie.r 
11lant\geme~t and if ~o, which section or 
which part of tbat management,. such of 
these I'eo1'le whom you cannot 
convict, or you cannot m~nage ,to 
let them 'convicted in tbe court of law but 
at the same who can be considered to be 
guUty, grossly resoonsible for the failubre ' 
of the industrial unites, w<?uld you consider 
them good enough fO'r handing over 'the 
units? 1 strongly feel that they should !lot 
'be brought back again into the management, 
of any of these rehabilitated industries and 
industrial concerns. Those who . are foun~ 
guilty to this e~tend shoud be ' black-listed 
My bon. friend Finance Minister has asked 
for advice as to what would you like them 
to do, that i ,the financial institutions. ~ 
am rather inclined to agr,ee. .with him in 
regard to one· suggestian ,tha t all the fin an -
.cial institution all over the country you 
wbich tb 0 vernment of India has got 
dir~ct ' or . indirect . control or . 
managerial autbority shoud be advis d not 
to ad~ance any credit at all eithar ·di rectly or 
indirectly to any of these concerns where 
these ' black- listed industrialists heve 
direct intere 't or control. In that way, they 
would b able to bring om control. some 
di cipline into this structure. 

Then. Sir, I would like the hon. M,inis- . 
ter to .give orne thought to . what has tQ be 
done in regard to the small scale industrie . 
Th re ar so JDany. Therefore, l)e thinks 
that we cannot try to tackle them here and 
now. It' high tim n w for him to begin 
to study the ways and mean by wh:i,ch they 
can al 0 be tackl d, the)' can also be 
brought under control. ~t him ta e ix 
months or one year or two year and then 
come forward with , neces ary propo~al, 
dmitl istr, tivc b well lJl Ie islative~ 10 that 

it would be po sible to assure our elves 
tbat in .. the sma\\ .c Ie industri 1 sphere also 
the e will be mdu tria' health. _ 

Then in t~ ard to partner hip of 
wor vr wit lq . tbe e in~u tri 1 oncern 

I am alad tha't the Government of India 
has already taken a decision . to take 
earliest possible st~ps and the fullest 
possible steps to ensure their coo~eration 
and their partnership, in the BQard of' 
manage me ot their cooperation in helping ". 

... the supcrvis ory authpritie to find out which 
industrial concerns ate bein,g mismanaged 
and \\;hich . industrialists ar" playing 

. mischieve. I do not wan t any anq everyone 
to be allowed to be given the right to 
complalb against these people, because it 
would be . inviting too much . uncertainty 
also so far as the management is concerned. 
But the workers, trade unions, not . a'ny 
trade union or every 'trade un·ion · 
,but the recognised trade unions, 
should be made responsible for raisin g 
complaints and those complaints 
and should be taken serious note of by the · 
Government or by anyone of these financial 
institutions which ar made responsib1e for 
financing the industry. Thank you. 

[Trans lation] 

SHRI BARISH RAWAT (f,\lmo~a): Mr. 
Deputy Speaker, Sir, this Bin has been 
brOl~'ght in pursuance of the statement made 
by the hon. Finance Minister. in the Budget 
speech that · efforts will pe made to prevent 
sickness of mills and to revive the si~k 
units. I feel that everyone will welcome , . 

it. ·When we talk about sickness of units 
we fait to understand one thing and I feel 
that the hon. Finance Minister win help us 
in this matter. ThIs situation arises when 
somebody wants to know the total n~mber 
of sick industries in tlW" country and the 
total amount which is blocked and can~ot 
be retrieved. We cannot make a correct 
assessmcJ;lt of the gravity of the situaUot\ 
and the extent df sickness in ' the absence 
or correct infoTmat~on. Through thi Bill, 
efforts have been made to oonvey· the e~teot 
of sicknes , but I do not f:eel tbat you will 
b bl~ ,to give effect to your intention Or 
the Government policy properly. oenel'ally, 
many factors are rO$ponsible for sickness . 
in uni,ts. Som , of them, may b such as 
have been cr~ated by the entr preoeut S 
themselves intentionally" out sODle n'ligbt 
h v developed due to our policy decision . 
It can happen due to 'non-implement' t i,on 
of Government olicie properly or not ' 
providing timely help to ent~epreneQrs by' 
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those who have been entrusted with tbe job or industrialisation. Assistance should be 
provided to atn industry if it 'becomes 'Sick 
d'ue to non-provision of timely help to it 
by the persno el of Industrie DepartIPent 
or the financial institutions. 

1~ , 16 hrs 

[sa I N. VEKATA RATNAM in the" 
Chair 

. Bestdes. it is een . n many occasions 
and it has been brought to your notice 
through the Press and Parliament . that 
many peoR-Ie ~ant to make the units sick 
intentionally. The mteotion of such an 
entrepreneur is to set up an industry and 
earn some pro~t and to declare it sick 

, after di ertiLlg its capital to ' orne other 
industry. They declare the industry sick 
sometime in the name of retrenchment of 
labour and sometime due to other reasons. 
I would request the hon, Finance Minister 
that he must provide help. Merely setting 
up a Board will not serve ' the purpose. 
Will the Board have any machinery' to 
analyse the rea,&bns of the sickness of the 
industry. ' I would urge that the people 
who are associated with trade unions and 
labour may be given representation on the 
Board. Peoples' representatives should 
also be included. Besides, the entrepreneurs 
found guilty of ma ing the industry siCK 
must be punished. Unle s yo~ punish 

. them, you will not be able to improve the 
existing situation to the desired extent. At 
present, Government investment runs into 
crores of rupees and more than one lakh 
larg scale and medium scale industries ~re 
sick. In many industries sickness has become 
a tendency. So, management of these 
industries needs to be controlled. Merely 

, providing funds or t.aking some other 
m asures will not serve the ' purpo e. I 
wouJd like to urge the hon. Minister ' that 

. besides makiog a very good provision 
through this ·Bill for providin funds, a 
provision should also be ~ade for havini 
strict control over it. 

S RIMATI . PAr L RAMABEN 
RAMJmHAI MA VAN I (Rajkot): Mr. 
Chairman, Sir, ther are sick industries aU 
over the country. There are a large number of 

ick industrie in Gujarat also. first of aU 
I would lik~ to ~OD ratulate the hoo. 

Finance. Mtnistcr for ' nationalisiD the ,_ 

closed mills. 

In .addition, I would like to state in 
detail what is happening in Rajkot District. 
In this connection I had apprised the boo. 
Finance M_nistcr about it earlier' also. The 
hon. Minister has taken the right step 
to exempt the spare parts of diesel engines 
in Rajkot District. But it is a matter of 
regret that the procedure under Chapter 
is very complicated due to which rural 
illiterate artisans are not able to understand ' 
it. On account of this lengthy procedure, 
they have stopped applying for the exem-
ption . . I ' feel that feelings oC the poor 
farmers have been hurt thereby. 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH): Noti~ 
fication, has been issued just now, how can 
any assessment 'be made? 

SHRIMATI P TEL RAMABEN 
RAMJlBHAI MAVANI: You want to pro .. 
vide jobs to poor people in Gujarat faeing 
famine condition. Fresh , relief measure 
have been undertaken. But it will render 
40 tq 50 thousand persons joble~s in our 
district. The hon, Minister should consider 
8~riously in ' this regard. In our district 
itse!f three thousand units are likely to be 
closed down. I urge the hon. Minister to 
simplify the lengthy proceduf , for geuin, 

. exemption so as to obviate the difficuJtie 
faced by tho ' poor and illiterate artisans. I 
request that necessary action may be taken 
in this regard to provide ' relief to poor 
persons. 

Sir t I than you for allowin me ' to' 
$peak. 

rEngitsh] 
, 

SHRI ·NARA A CHOUBBY 
(Midoapore) : Sir, beg to protect as in t 
a few remar 8 made by th old st member 
·of thi House, Prof. nsa. has que • 
tioned the patrioti n'l of '!lor ' er . e ha 
also questioned their loyalty. I prote t 
and tell through you, that wor ers arc 
p triode and they are also loyal to tho 
industry. 

HRI t. BAS ER: did not sa~ 
that t c worker ar not patrioU<r 



. SHRI NARAYAN CaOUlJSY: The 
wOlkers are patriotic. Tbey are loyal too. The ' 
fiaurcs of the Report of the RBI show that 
65.S per cent of 'the sickness is due to 
mismanagem nt. Actually, up to June 1984. 
81-,597 factories ate closed in which 
R.s ~ 3274 crotes are blocked. Of these, ,513 are 
big unlts and those 513 units are blocking 
an amount of Rs. 2113 croles. 

It is a good thioa that he has brousht 
this BiU. But again, as has been told by 
tome of the friend, small industries and 
ancillary industries should also be include~ 
This is my first humble prayer. It is also 
a goOd thins that in Clause 2 there ,is a 
mention about the Directive Principles. 
It should be enlarged a little more so that 
yo~ always remember that there iis one 
thing in our COilstitution called 'Directive 
Principles· which are not normally followed 
by \lS. It shOUld not be just a small para, 
and I think that it should be elaborated. 

In Clause-lV It you said that a Board 
will be made consisting of 14 m.embers. In 
this Board, our, submiSSion is that at least 
'14 or 10 whatever may be the case, the 
trade upion nominees should be included. 
Because you know very well that among the 
people who are sufferina from sickness, it 
is the workers who ar suffering most. So 
every wearer knows where does the shoe 
pinc;ht s. Naturally I suggest that they 
Ihould be in the Board. 

Another thin yO\l have in the Bill is 
that you have brought 2 or 3 or 4 people .or 
whatever you can a~ju t. The people who · 
represent the wo~king people they should be 
included in the Board also because they 
know the problems. Here you have included 
many pet 'ons of whorn some are ~perts. 
that is sood. I dOln't object. But as far as 
th working elas are concerned. they 

. are the worst sufferers and in the course of 
reporting you have said that the onus 
lie on tbe. company which 'js going to 
fallsick now. I do not object it. But you 

now from the very beginning. the people 
who have first of all beginning to under .. 
.tand that the eomp~riy is , .going to rall 
lick frorn the point of view of ,irregular 
payment of wages, . stoppage of 

ae, stoppage of payment to 
Provid~tU Fund. Sale 'tax, EXcise Duties. 

tQ •• etc. and. .toppaae of paym nt to the 

creditors. na*uraUy *1 would like that these 
people who should have the right to inform 
the proper quarters that ' this company or 
they understand it much earlier than 
th procedure now available. Your pro-
cedure will take at least 20 months .because · 
no company has ' auClited accounts within 
two mOl)ths. It takes at le~st six months. 
12 plus 6 is. equal to 18 or some other 
parapharnalia should be applied here. 
Bui the worker working in the factory in 
Bihar or Odssa or Bengal who is not 
getting salary or the creditor who has given 

. money and that money has not been paid 
back to him, they uDderstand that. .the 
company is going . to fall sick ,so that , 
you can take remedial measures much 
earlier. 

Another suggestion is that every com .. 
any should' have 'its own sta:futory auditors 

because When they ' go for making audit; 
they can' ~ome to know a bout the financial 
conditions. So you must make it obligatory 
on the :statutory auditors who inake the 
report whenever t ey. find that the co,mpany' 
is' going in a bad way or going to ' do 
something which is not healthy, thcse 
statutory audit,ors should be made to 
included this in the report. It is therefore 
necessary to include these statutory auditors 
withio the framework . of 'reporting' sicknes , 
as envisaged ' in thi J3Ul. These are our 
suggestions. 

The last point which I beg to submit is 
that you should bring in dcterrent punish-
ment in this , Bill itself because you know 
pretty wen, ihat it bas become and industry 
itself. To make the industry sick, there is, 
no punishment for them. Naturally; ' if 
you do not arrange for the deterrent punish. . 
ment, theSe peopJe whatever ' )'ou may do, 
whether you' .sit here or not. there ar' 
persona who will take you to ·the 'Courts ao 
long a this Article 226 and this thing and 
that thina are there. So· you have to face 
this. When are you goins to take such a , 
step ? 'Otherwise it is impossible to ~ontrol 
these gentlemen. 

With these things, I b~a' to .~i that 
your intention is quite good. But the 
provisions of this DOl do not aive exproa-
sion to all those opinions. So have thinkiol 

, today perhaps you cannot finish this Bill. 
You ean bl'iDS some Amtndmcnts toO)orrow 



10 that tbese things which re-told are 
IDcluded ,in the Bin. 

[Translation] 

(SHRt MOOL CHAND DAOA (PalO: 
Mr. Chairman, Sir, , 

[English] 

, CIA stitch in time-saves nine". 

[Tranllation] 

You have brought the Bill at a' time 
when the matter has gone out of hand. Now 
the situation can be remedied only to some 
extent. 

SHRI RAM PYARE PANIKA (Robert-
sganj) : EVen then it is all right. 

SHRr MOOL CHAND DAGA: Even 
then it is all right. It is U.P., so' it is a 
good thing. To put tb~ matter straight, 
the policy regarding sick units was evolved 
in 1981. 

,[English] 

It is said here : . 

C'Government policy on industrial 
Sickne s was announced in . Parliament 
in May 1978." 

I was again emphasi~d in 1981. It is 
'also 'stated here ,: 

"Financial institution,s have been 
instructed to strengthen the monitorial 
system, so that it is possible to take 
t~ely correc:tiv,e a~tion ...... 

... 
{Translat ion] 

Sir, you must have seen t~e Bill in 
wblch it is written that no industry can be 
touched before the period of seven years~ I 
think ~ ,project is pr,epared fQr five years. 
The hon. Minister is saying that if any 
industry bas sustained loss for two conle-

. c.Qtive yean equivalent ' to half of its capital 
action can be taken on it. Who wiJl be 
responsible for it '1 When some ilnancial 
institution or Bank ha, advanced them 
loan, it becOIlle their duty to 80 throuab 

the report 0'£ that industry to tee whether 
that company will be viable or not. Tb 
Industries Departm.ent. Banking institution, 
and Financial IQstitutlons are involved in 
it ; but you have Dot done it. You have 
granted them 1 year" period. 1 .shall urp 
that this period be reduced , becau e in the 
7 year:!' period, the whole capital of the 
industry will be wiped out. You should 
evolve an arrangement to carry out their 
monitoring every year. Besides, it is a110 
,written. 

[English] 

, "Financial institutions have beeD 
instructed to strengthen the monitoriol 
system, so that it j p08sibl to take 
timely corrective action. *' 

, [Tran$latlon] 

The first step you have taken to take 
the corrective measure is that you bav. 
given them 7 years' time-

[English] 

"Stitch in time saves nine." 

[TJ'a~$latlon] 

It seems that th'is provis,ion bas been 
included to know whether the company has 
done something wrong. But you should 
know that the money of the Government, 

, of the publi,c and of the naUonalised banks 
is invested in it. You should, there tor • 
put a stop to any·· wrong activity. They 
sb,ould not be g,iven 7 years' time. 

SHRI VISHWANATH PRATAP SINGH 
The reason behind giving 7 year '. tim ' i 
that whenever any company or factory 
start functioning, it always ustains loss ill 
the initial years. · In this way it will 1M 
declared sick in the ,beginniD8 itself. Due to 
this provisiQn, it will not be declared sick 
from the very beginning. 

8H1\1 MOOL CHAND DAGA ': I 'Ire 
with you but one thing needs attention 
here that the policy laid down is not verr 
clear. "The Industries Minister. Shrj N.D. 
Tiwari and the Ptannin Minister should 
bay 'been present here because vado1U 
statements made by you differ from each 
other. First, I would like to draw YOU 
attention towards th statement of TiwariJl. 
}Ie say : 
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[Sbri 001 Cband Da ] 
[English] 

"The increasing spate of "sick .. 
ness" , in the small scale industrial 
sector is indeed • a matter foe serious 
concern." 

[Translation] 

He futher says: 

[English) 
"There ar now said to be one 

lakh sick units (out of 13 lak~ registered 
units), involving total bank credit of 
Rs. 1.000 crores, as against 15,000 units, 
involving credit of Rs. 250 crores seven 
years aBo~" 

[Tra lation] 

e has given the number -of sic units 
and the amount blo~ked therein. On the 
other hand he has stated that they s1:lifer 
los to ' the tune of Rs. 4 crores 'every year 
and has given the quantum of 'production 
which can talC place in it. And now the 
Secr tacy of the Industries Department says 
that no indu try will be taken over. Shri 
'Harba sji, Secretary, Bureau of Public 
Enterpti es ha said: 

[English J 

UMr. Singh, who was commenting 
o reports in the Press about move to 
close some of the heavily losing 
concerns, said that we do not consid r 
any company which is nor irretrirveable. 
The Bureau is managing 37 companies, 
including siant ...•.. It 
He also said: 

"Thea comp nie had made ,a 
net los of R8. 43 crore durins the , 
~ear 1884-8S··. 

[Translation] 

tb t i • they re resularly incurr ins 101 • 

Wbat actio do you propose to take in 
tegard to tho public undertaking which , 

J;'e regular 11 sub taining loss. Your 
sec etary say tba they have DO intention 
to clo them. The Industry Manister and 
ot t Mini sa)' that they do not want 

to take them over. Government have left 
out small scale indusiries and now they 

. want to leave out public sector industries, 
then what have you tbought about sick 
industries. Who i responsible for those 
undertakings which are running at a loss 
for years and have squandered public 
Money and in which Rs. 4 thousand crores 
are locked; you are touching one asp ct 
but leaving out the other. The officicls of 
the financial institutions who get the loans 
sanctioned in 1 nague with the bank 
officials should be beld responsible for it. 

Mr. Chairman, Sir, why do you not want to 
touch the officials who did 'not s e the 
project reports and whose ' dereliction 
resulted in this recurring loss. They have 
squandered the money of the nationalised 
banks. Who will be accountab e for it '1 
You are .accountable for that. You should 
menitor them. ' This Bill has only provided 
them an unduly long period. Ki diy, go 
through the Bill. When will this Bill come 
into force 1 I know our Finane Minister 
is a very capable person and is prompt in 
his work. I the first place, the Bill will 
come into force and then rules and regu-, 
lations will be ,framed. In the Bill," A 
prescribed" is mentioned at several places. 
For example, in cas of appointment, it is 
written "as prescribed"; this does not 
serv the purpose. At present, the problem 
needs urgent solution but after the Act 
comes into fore, it will take 5 to 6 
months in framing the rules. . In tbis way 
the problem will not be solved immediat ly. 
Perhaps, if Shri Vishwanath Pta tap Singh 
shows promptness, the rules might be 
framed in a month. ut in tp.e Bill you 
have provided 60 day , time for conductin 

" ' the inquiry after the report has been made. ' 
But, tb teafter, you have not fixed any 
time for the appellate court. So you have 
aiven mueh time in it. 

Sir, at pre nt the position is that ' 
eminent lawyers do not want to become 
High Court Judges. In that ca where 
from the High Court Iudges will be 
available for 'the Tribunals propos d in 
the Bill. Will you pay them sufficient 
remuneration, if not, these people Will 
resort to unfair practice to earn money. 
These day the Chairman of a Financial 
Institution amasses mor wealth than tbt 
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owner of the industry . The member of a 
Financial Institution becomes richer than 
us. It ' is provided in the Bill that High 
Court Judges and experts will be appointed 
members of the Tribunal. But who will 
join the tribunal? What remuner ation will 
you pay ~ Will you pay R~. 5,000 per 
month? The total b'udget amounts to 
Rs. 2S lakhs and the number of Members 
ha been fixed ' from 2 to 14. As such, 
many persons m~y not be available to 
become members. Honest, dedicated and ' 
conscientious peopJe will not join the 
proposed Board. The Chairman of a 
financial institutions i allotted bungalow 
with a rent of Rs. 900; is paid Rs. 3,000 

, as car allowance and bas as many as 4 
servants. This is how they are paid. 

But it is futile to join your tribunal. 
You do not offer even tea. It is no use 

. going to such a Minister. The Finance 
Ministe does not know how the things 
are goiug on. . You are saying- ' 

[English) 

-We will appoint High Court Judges. 
Who will come to your services? 

[Translation] 

You have indicated · that so much 
ltmount will be paid: But this amount is 
not sufficient to attract honest ·people. In 
this way n ithel the Board will be able to 

.,function nor any Authority will be s'et up. 
This is the shortcoDlin~ in the Bill. y~~ 

just d cide how, you wilJ implement the 
· policy '1 This period of 60 days is on the 
high side. What do you exect of the 

, industry'1 Will they band over the entire 
material to the High Court with the request 
that it may be entrusted to th liquidator for 
auction. How IQng " will ·it take? Are 

" you not aware of the proceedings of 
Iiqquidation '1 

This scheme for the sic industries was 
evolved in 1971 but it remained on paper ' 
only. You tell who has been punished 
or how roany persoos will be punished? · In this way you are formulatina this scheme 
fo~ one party only, By what time the deci~ion 
about a mill which has lone sick will be 

~ tak~n and by what time it will be 
Jehabilitated? It ' is a yery 1001 procedur . · 

" ~ 

I " 

(Secial P,ov~slons) Bill 

If you appoint a liquidator. he win 
take one and 4 half yea:r. What procedure 
is thfs '1 He will take his share. You 
may reconsider this procedure,. Just tell 
me one thing. . Why should industrialists 
be punished where ' the Government is at 
fault 1 

"'" 

SHRI VISHWANATH PRATAP 
INGH: I may submit that its function 

is not liquidation. We want "to rehabilitate 
them. 

. SHRI MOOL CHAND D GA: It is 
very kind of you to say this. I want that 
yo may rehabilitate . tbem. If you want 
to reform the thieves, as Shri Jai Prakash 
Narain wanted to do, do it Thanks for 
that. Jai ' Pra a h Babu appealed to the 
daeoits to surrender and give up that 
profession. If you ask a dacoit to top 
looting, will he do 80 '1 

This is a strange principle to appeal to 
th dacoits to reform themselves. Will 
they b reformed in this' way? New id as 
are being heard. I am happy to hear 
these things ! 

You have aid that where tehabilitation 
is not possible,: liquidation wiU be applied 
for and documents would b submitted to 
the High Court . Will they appoint 
liqu.idator to auction th prop 1 ty '1 What 
will happen to th secured capi tal after 
tbe auction? Keeping in view the aims 
and objects in formulating thi proc dure, 
I am submitting thre things. Public 

. Sector which is continuou ly i ~ cutrina 
losses should be aboli hed, as ther is no 
oth'or remedy 'or it. Crore of rupee 
have been lost and still they are incurr4n 
lossc. Thes should be closed. But tb 
Secretary. of the B.r.E., Shri arban 
Singh mak s a statement that they do not 

. propose to elos such concerns. Shri 
Tiwari also is ayin that the 
industrie will not b ... closed. Wh t 
you do 1 Is ther allY r medy? So 
much money i bloc edt First f all thor 
hould b coordination between tb 

Industries Minist r and the Minister of 
Public Undert killSS and · thereafter 
policy dec; ion ~hall be taken about the 
remedial steps in resp t of aU the ic~ 
industries. If y~u treat ono part of th 
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body, that is not going 'to make any 
difference because the disease . has spread 
to the whole 'body. The disease has spread 
in public , undertakings, in small sca,le 
industries and you 'are reforming the 
companies only. 1 think that tbe hon. 
M_inister considers himself the Minister of 
Banks only and feels that it is his ~oney 
which is sinking, so be mu t retrieve his 
money. I feel that is the reason for ' 
introduction of tb~ Bill beca~'se he in 
incharge of the nationalised bank I He 

t thought that his money is sinkinl ~nd he 
should first retrieve it and ...... 

SHRI VISHWANATH PRATAP 
SINGH: Just now you said that I have 
nothing to do with ' the worldly· affa~ f'S. 

. SHRI MOOL CHAND DAOA: So, I 
have been, caught on the wrong foot. ' But I 
wopld, like . to reveal why you hav:e adopted 
this method 7 You should ask the ' mcbarge 

'. of the bank to scrutinise the Project 
Report in the beginning. You are spending 
money on th~ employment schemes through 
banks and financial ' histftutions. How 
many industries have been set up ' with 
those funds. You should monitor this 
~onstant1y and evaluate it. valution 
Ibould be done. 

Allotner evil in the name of technoloiY 
is emerging. Even when our industrialists 
assert that a 'particula( itenl can b manu-
factured here aDd its technology.is a.vailable 
'bel'e • . new technology is beina imported 
and licences are being i ued for that. 
Consequently the Indian industries which 
are producioS ' good quality items are 
unabl to do so and people are havins 
,toHaboration with foreign companies 
resulting in loss to our industries. Who 
is responsible for this? Who will decide 

. that import is beina resorted to due to Don-
vailabUity of the t~hnology 'I Where 

ever you are doing this deliberat 1)' .... :. 
(Intt6rtuptions). It is the question or 
ti~ ness of the industries. Let us put an 
end to this aickn ss. If you go on dnaing 
~~ b 11, the sickness i$ not doina to nd. 
it will p rS1 t. 

VISliWANATH PRATAP' 
Shri Daga bas a chronic diseasc 

of pea~ing. Mr. Chairman, R1ndly under .. 
.tmd hi position. 

SHRI MOOL CHAND. DAGA: Lo, he 
h~s hit, me! 1 am saying a good thiDS. 
import bf techno}oay is not answer. 

We are ' also , observing that the 
Industries Department in the nam~ o~ 

. indigenitation is 'givins more powers than 
. even MRTPC. What have you done in 

dus Bill? Ancillary industries should be . 
ex:cl uded from the Bill. The ancillary 
industries which are progressing should) 

'not be touched. Otherwise it result wil 
not be good. The big officers enjoy the ir , ; 
evenings in clubs·and thi.s is how they issue . 
the licences. The result is ' tha:t the 
industrie go . sick. The Board should 
look into such matters also. If someo~e 
proves that an officer .has issued a licence 
in violation of rules which has resulted in. 
loss to the industry, the matter . should be 

' inve tigated. Lot of bungling is going on 
tn the name ' of technology. You have 
enlarged MRTPC power s. You are givIng 

. ' them a lo~ 'of powers, that . is why this ~ 

bungling is ~here (Interruptions) . I will 'tell 
you. 

[E~gllsh] 

Ind~ed, a .climate of opinion was built 
up in this country that import in second 
hand macbiQery with the manufacturers in 
othcr countries who have ' thrown. it out. 
was the ' best means of utilisation and 

. modernisation. 

'[Translallons] 

This is what is happening (Interruptions) 
,Similarly, you will see that N.T.C. has 
incurred a': loss to the tune of Rs. 359 
crores. 'The reason fs tbat :solllewhere it is " 
overstaffing and somewhere some thiDI 
else. Therefore. you may kindly consult 
the experts. That is why I have said that 
this Bill may be referred to the Scle~t 
Committee for a month and opinion elicited 
there. 1 ,wa'nt that it should be referred 
to the Select Committ~e, As Sbri Dal , 
MUDSi has also said, it is possible that you 
may also like to ' expli\in ' certain thinas. ' 
The Committee will consider tho e thinas 

' elso. An open discussion can be held 
there" and the measures to {'luI the 
loophole, responsible for makin, the 
industrles sick, can be discussed. If tb 
ofticcra of the Industries Department aro at 
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fault, suitable action against them can 
also be contemplated. With these ' words, 
.1 concl ud~. 

[English] 

SHRI A. CHARLES (Trivandrum) : 
Mr. Chairman, Sir. I stand to support the 
Si.ck . Industrial Companie (Special 
provisions) .Bill, 1985. I congratulate the 
hon. Minister for bringing such a compre-
hensive legislation fulfilling one of the 
'areat promises made by him in his Budget 
Speech. Though considerable · progress 
has been made by this country in the 
arowth of· industry since Independence. 
today sickness in ' industry has po sed a very 
erious threat to its future growth. ,Though 

many reasons can be attributed to the 
ickness in industry, bad management is 

no doubt the root cause of sickness in most 
cases. The proposed legislation which is 
aimed at the timely' detection of sickness 
and taking necessary urgent steps to revive 
and rehabilitate the potentialiy viable s'ick ' 
industrial companies before" it does not go 
out of the stag,e of redemption, is certainly 
commendable and, I am 'sure, i,t will be 
widely accepted all over 'the country by all 
right-Jllind,ed people. However, while 
lupporting thls BiB, I would like to point 
out a few aspects which, i my optn10n. 
have to be considered seriously before the 
Bill is finally passed by this august House, 
Section 3(b) defines the 'company!. 

I' am sorry 'it does not include tbe 
Oovernment-owned companies. So also, the 
amall-scale industrial undertakings are also 
Dot included in this Bill. Sir, I come from 
K.erala. There is no industry worth the 
Dame there. Whatever industry . is there is 
elther Government company or small 
company and every industry 1n Kerala is 
lick. I miaht cite the e~ample of one or 
'two, for the , information of the hon. 
Minister and this House. ' I c;omc from 
Trivandrum, the capital of Kerala. There 
arc only "Icry few small industries, and 
almost all of them are clo ed or are sinkina. 
ODc industry is the T. K.. . Chemicals whi~b 
is enaaaed in the manufacture of electrolite 
tDaDPetC dioxide which is _a rare industry. 
It iI' needed for the manufacture of dry 
_atier)' ,ells. If properl1 ,ond ucted. it 

would have been a thriving industry io 
Kerala. But, unfortl,nately. though it wa 
at growing stage, . the management took 
several lakhs of rupees and without using 
that amount for the industry, the amount 
was misappropriated and there have been 
reports that even provident fund coUection 
of workers were not remitted to th 
provident fund account · and they are also 
misappropriated again some of the workers 
took private loans from the bank on the 
guarantee shown by the company and th 
company carefully collected their mo·nthly 
amounts and they were not remitted to 
the bank and they wlere also misappropria. 
ted by the management and finally every-
thing crashed down and the company was 
closed. There wa no labour strike. There 
was no non-cooperation from the labourers. 
Everything was mismanaged deliberately 
and the 'management has misappropriate,d 
most of- the amount they have taken from 
p':1blic institutions. For the last one year, 
I have knocked at ever'y door. I made a 
Statement under Rule 377 in . the Hou e. 
Finally t I appealed to the Prime Minister 
to int erfere in the matter and I am told 
,over telephone from Trivandrum today 
that a meeting has b en arranged. Thi is ' 
what has been achieved in spite of the . fac;t 
that I have been following up this matter 
for the last one year. Sir, you may know 
the Kehron. a Government~owned company 
engage d in the man ufacture of TV, calcula .. 
tors and so many other electronic 'item&. 
Nobody knows what is happening there. 
Today the Board of Directors will take a 
decision to appoint somebody. They wjll 
create a po t havins all the qualUication 
. of that particular man and ther are $evetal 
thou aDds of workers and technician in 
that company and in th ir subsidiaries and 
it is reliably iearnt that industry is fa~inl a 
cri is. 

This Bill is unheJpful to cover indu tries 
like the on mentioned above. I am in full 
agreemen't with the provi ion of this Bill. 
I appreciate the entiments wi~h which it 
ha been brought. But, bow ver_ I plCl\d 
that there should be some other machiQory 
if it is not possible t includ . :>me ctiOD 
to take· care of these companies also. Ther 
abould be another legislation brinsi g down 
the Government-owned . companie adel 
mall ind u trie! and also compani, jn die 
~oopcrative sectQtl. In rala, in 1 ,. 
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mini in'dus,trial estate policy was bought 
forward and about 1,000 units all over the 
Stat~ were stated and . it is very unfortun- . 
ate almost all have been closed' dOWQ 
because of bad management. Public funds 
from the banks and from otber' financial 

. in titution8 have been given to the e u~its . . 
They were all mjs~anaged by the Board 
Members', .J would humbly request that 
some provision or some other legislation' 
should be brought forward tG cover those 
companies, also. Section, 15(1) relates to 
the constitution of the Board. 6.0 days' 
time is given to the Board for the tinalisa~ 
tion of audited accounts and for reporting 
·the matter but no time limit is rgiven for 
the audit of the accounts. 

MR. ·CHAIRMAN: You wilJ continue 
your speech tomorrow. 

Hyderaba~ districts; the cot~on growers 
are ex;penencing ,a serious ~risi$. O~ course. 

. my Hoo. colle gue yesterday brought to the 
notice lof the Hon. Minist~r through a 
Calling Attention Motion and I need not go in detail in~o these aspects. I wonder at 
the reply of the Hon. Minister tbat a CCI 
team will now visit Andhra Pradesh and 
find out how' much quantity of cotton ' is to 
be purcbased~ at what rate. ,He said that 
a team will go now; Sir. it is most unfor-
tunate., The Cotton Corpo~atioD of India 
is there. It has got all necessary expertise 
:or the administrativ . appar atus, matket 
mechaniSt'll and everything at their control 
and in fact, it is the dut y of the Cotton , 
Corporation of India. Without any further 
instructions from the Government they 
Should be watching ~he market. They should 
know what are the rates prevailing in ,the ' 
market and in fact, even before the prices 
crash below the minimum .support level, the - ..... _ 

16.00 br . 
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" . presence of ' Cotton Corporation of India 
should be there in the market to see that 
those rates should prevail which are higher 
than the minimum suppor~ prices. ' The 
Cotton 'CorporatiOI) of India should act as 
a catalyst; but I am sorry to stat that it .is 

MR. CHAIRMAN: The House will now 
take up discussion under Rule 193 regard,ing 
crash in prices of agricultural oommodities 
like cotton, paddy, sugarcane, jute, coconut 
etc. I request · Sbri V.· Sobhanadreeswata 
to i itiate the discussion. 

SHRI V. SOB ANADREESWARA 
AO (Vi,jayawada); Mr. Chairman" ir. , 

I thank you very much for giving me an 
opportunity to bring to the notice of this 
Hou e the crash in prices of everal aid .. 
~ultural oommoditie because 01 which the 
farmer a e facing severe crisis, Sir, the 
~otton Stowers in s veral parts of the 
country re facing serious crisis. The crisis 
is fuling at low r level than the ' minimUDl 
support prioes and in the' meanwhile. the 
trader and the middl men are expJoiti~" 
the otton growers and unfortunately the 
cotton orporation of India has not woken 
up from its Rjp Van Winkle sleep in ev~ral 
p rt of this country. ' 

C tt n ha com to the Market; but 
cC has n t n ered j at s vera) pi ces. In 
fa~tt in Andhr radesh in Watanaa1, 

going in the other way. ' , 

Sir t actually the cotton growers are not 
aware of how much the Government of 
India is ,givin to . ·them in this year. for 
different grades. Unfortunately suffiCIent 
publtcity ' is not given in, this re ard to 
enable the farmers to know What , .5 the 
minimum s~pPort ptic'e for , the variety of 
cotton which he has grown. He does not , 
kno~ at what pdce he should sell. The 
Cotton Corporation of India should aive . 
him confid~nce. , ,In case he is not able to ' 
sell it ':at a profit, the ' Cotton . Corporation , 

"of India shOUld come for,ward and purchase 
at the minimum support price. Unfortun .. 
ately . that situation does ' not e'xist , 

. tod:ay. 

And I will request t'he Government at 
least to take immediate step~ in; this r~iard , 
to enable the farm~rs to know the pri~s of 
colt n for this year. The price of cotton 
are much below the minimum support pri",e' 
and at least 'now, :without any fu.rther 10'8S 
of time. the Cotton Corporation of lodja 
should pUr"hase the Cotton from ' th _ 
srower . 
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Last time the Cotton Corporation of 
India purclla ed cotton from the grcwers at 
very unremunerativ price They were not 
commensurate with the price of cloth. 
I would 1Ike to bring to your notice that 
in 1980 mill made dhotie cost Rs. 28 per 
pal~ whereas to-day they are costing Rs. 42 
Similarly, a mill made sari was elling at 
Rs. 37 whereas now tbey are selling at 
Rs. S7.S9 in the retail mar et. But the 
cotton grower does not get the benefit of 
thi increase and it is he who is losing and 
suffering. 

This year the Government has decided 
to import one lakh bales of cotton much 
against the ug estioos and opinion 
expressed by the cotton-growers and their 
Co-operative Federations in several parts 
of the country: The Government say that 
they are taking onJy some · precautions so 
that it will not adv rs Jy affeot .he market. 
You have promised that a special team 
consisting of the Secretarjes of the Finance, 
Department of Textiles and the Department 
of Agriculture, th y three, will decide wb n 
this cotton should be r leased. But, un· 
fortunately, our information is that already 
this 1 lakh bale of short and medium 
staple cotton imported bas been released to 
the mill s thereby artificially dampening, 
reducing and arrest ing to price of cotton 
which is contrary t~ the intere ts of the 
cotton-growers. So we request that the 
Government should oot allow such things 
to happen. 

Th Cotton Advisory 'Board has estima-
ted that this y ar w wiU have a surplu of 
4.72 lakhs of bales f long and extra I ng 

, taple cotton and till now in spite of 
several d mands and sug e tion from 
Maharashtra . State Cotton Co-operative 
Federation and the Gujarat State Cott n 
Co-operative F deration and also . the 
Addhra Pc d h Government the e port 
quota has not been ann unced till now. 
We do not know why tbe Government i 
not announcing the export quota. ' If the 
export uota i reI ea d it will h ve n 

atmosphere in the market and in turn, the 
prices of cotton will be increased and th 
farmer will get the real benefit. In tbl 
connection. la t year the Government ha 
given nearly 70,000 bales of cotton export 
opportunity to our Andhra Pradesh 
MARKFED. Tbi year we reque t th 
Government to give a quota for 1 lakh 
bales of cotton for export to the Andhra 
Prade h MARKFED. 

Regarding jute, the jute-growers are the 
worst sufferer's this year. Unfortu.nately, 
as one of my colleague was tel1ing~ thi 
Deepavali was not a happy D epavaJi to 
Jakh of jute-growers of W st Bengal, Bihar 
and VP. Last y ar the prices w re r ngiDI 
between Rs. SOO and Rs. 600. This year 
buyers did not give ' more than Rs. 100 
though the mini mum support "price was 
R . 21S. We dem-and through you to know 
what the Jute Corporation i doing all this 
time. It is not its responsibility to com to 
the rescue of the jute farmer? Otherwise 
for what purpose and for what objective i 
this Jute Corporation establish? 

So, we are sorry to say that the Jute 
Corporation of India could not rise to th 
occasion and com to the resc e of th 
farmers. t is very strange that whereas the 
prices of jute gunny bags have ipcrea ed by 
moc(' than 150 pe l' cent the jute price to 
the farmers ha not increa ed even by 60 
per cent during the last nve years. This 
type of exploitation should be immediately 
arrested and the Government should come 
to the rescue of the jut grow rs. 

As regards paddy th ... minimum support 
prie fixed iRs. 142/-. Paddy bas already 
come in th mark t We have be n to Punjab 
o~ orne ceca ion and on way back w 
were t Id by the f fm r th t they bad to 
stay bac at the m rket yard for a number 
of day to felea e their paddy. Of cour e, 
the FC and other Stat agencie are PUt-
chasin but there al 0 to om ex ent 
exploitation h tak n place. In Andhra 

. Prad sh in tb 'a t f w day paddy ha 
rrived in the mark t from st and We t 

Oodavari di tri ts but while th minimum 
upport pri e fo comm n variety i fixed 

at Rs. 106.50 it j bing purcha ed at 
R , 100 to 103 p r bag of 75 kg. W 
reque t the Oov rnment to order the FCI 
t pt r the mar Th ery pre nee r 
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FCI will create a mental pre sure on the 
private trade and rice millers that if they do 
not purchase for a higher price the PCI is 
ttiere to purchase the stocks, So, wo 
request the Government to instruct the FCI 
to purchase paddy in Andhra Pradesh. 

Last year the Prime Mi nister was kind 
enough to announce a bonus of RI. S to 
wheat growers of Punjab. Of course, the 
elections were ' yet to be held and the 
lovernment was very kind and sympathetic 
to the farmers of Punjab. We demand· from 
the Government that they should do justice 
to paddy farmers also. They are also the 
(armers of this country. We reque t uch 
a bonus to b passed on to the paddy 
farmers also. 

. 
Sir. now Government has decided to 

export wheat to· other countries saying that 
there is huge bufli · tock of 34 million 
tonnes of foodgrains . Just like wheat there 
I huge stock of rice and our country can 
benefit by exporting rice to other countries. 
At present only 'basmati type of rice is 
being p rmitted for xport. Fine and 
luper-fine rice produced in thi country in 
different States can fetch very good price 
in other countr ies and can indirectly help 
the paddy producer of tbi country to get 
better prices. 

Sir J I am sorty to say that the prices 
recommended by Agricultural Cost and 
Price Commission arc not at all remunera-
tive. In the case of paddy I~veral State 
aovernments with full re~ponsibility · and 
informaticn , t their command had ,sugges-
ted etter price to· be given to paddy 
but unfortunately the Government was 
kind enough to fi th price at Rs. 142 
onlv. Thi i a f Hure on the part of th 
ACPC. For three year, namely, 1980·81, 
1981-82 and 1982 .. 83 the minimum statutory 
cane price wa fixed at ' ,13 per 
quintal. 

Doc it mean that in thi three·year 
period the cost of inputs like fertiliser, 
t bour, pe icides, oil~ etc. ha .011 t gon 
ud? The prices of these inputs have defini-
lely gon up. But unfortunately t the 
Government did not think it fit to increase 
the e tatut ry minimum price for thi 
Otlltlloodit . 

In the case of lugar.cane. it i helpinl 
many sections. The Government ·of India 
gets Rs. 400 crores as excise duty on sugar. 
The State Governments are getting as muc~ 
as Rs. 300 to Rs. 400 crpres by way of 
State e~cise duty and the people connected . 
with the pharmaceuticals get alcohol at 
throw-away pr~ce. Even the waste bagalle 
,which is thrown out after extracting the 
juice is , sold at much higher price. From 
the statistical boo~ I started the prices of 
lome commoclities and I have found that 
for fire-wood, the cost wa · RI. 23,24 per 
100 kg. in 1980 and in 1985 it is Rs. 46.69 
per 100 kg. The goose that was layiDI 
golden ,eggs was doing to die. But now 
that the Oovernqt ot' d cision i to give 
Rs. 16, S per quintal for the ·sugarcane, a 
little life is given to that goose. ·1 should 
congratulate the Government for the decis .. 
for Rs. 16,5 per quinta) and Rs. 8.S for 
recovery rate per quintal which is quito 
welcome. Sir. I would add that the increase 
in leyy ugar price by 40 paise per kile to 
covered the entire increase in the cost of 
sugarcane was good enough to give benetlt 
to the mills by way of increasing the fre 
ate quota to them, that is. from 65 .35 to 
5S .4~ thereby increasing 10% additional 
sugar which can be sold in the free mark t. 
You are giving them an' opportunity to 
make another Rs. 200 crores in this year. 
I uggest tbat this ben fit should be passed 
on to the grow.ers by way of increasing the 
statutory minimum support price for sugar .. 
cane from Rs. 16.5 to Rs. 18 pc, 
qUintal. . 

Sir, similarly, in the cas of tobacco. 
in Karnataka already auctions have started 
and .the farmers are able to get only· 
Rs. 16 to Rs. 17 per Kg on an avora •• 

. while they could get a price of Rs. 21 per 
Kg. last year. The traders are trying to 
exploit the tobacco growers. So. the 
Tobacco ;ooar4 bould com forward and 
putcha e the commodity from the grower. 
The private traders are exploiting the 
grower in collusion with the importing 
countries. Why not our Government which 
is having so many agencies like Fel. JCI. 
CCI, etc. talk to the importing countri • 
purchasc ·the tobacco within ' the country 
and Sell it to the importing countries so 
that a part of pr~fits can be passed on to 
the tobacco growers? ' I wo~ld therefor 
reque t the Gove ntnent tQ keep aI, the 
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• 
point in mind so tbat the intere sta of the " country's economy is likely to collapse. 

'row~rs are safeguard. 

THE MINISTER. OF AGRICULTURE 
(SHRI BUTA SINGH) : At Jeast for auction 
system, you must thank the Government. 

SHRI , V .. SOBH~NADREESWARA 
RAO : Certa. inly, we support and congra· 
tulate the Government for the introduction' 
of ~uction system. Otherwise there is no 
luaranttee that the tarmer will get his due 
for his, commodity. 

Sir, ultimately. the' permaneqt solut-Ion 
lie in setting up infra structural facilities 
like godowns at the marketing yard. In 
the absence of god owns. the farmer is com· 
pelled to sell his commodity at a distress 
price because he baa to cater to his other 
requirements. 'If the godowns a~e available' 
he' can keep bis pro,duce in ·the 80down 
and take lome part ' of his commodity as 

~ advance and seU it when the price is 
attractive. 

In this respect also, we 'congratulate 
the Government for taking up (be rural 
development p,rogramme. We ,are aware 
of it, but we suagest that the Government 
• hould invest much more money on that 
account and see that the go.downs are con-
structed at all the req'uired places. 

With tbese f~w words, I conclude and · 
thank you for the time given' t9 me. 

SHRIMATI , BASAVA RAIESWARI 
(Denary): Mr. Chairmlln,. , Sir, I.' am 
~xtremely bappy to participate in the 
discussion regarding 'distress prices in 
various commodities like cotton, paddy. 
jute etc. 

We are aware that th~ 'cntire ecoDomy 
of tbe country depends upon the agri-
cultural sector of the country which. forms 
eiahty per cent of the country's population. 
The aaricultural lector meets . the require-
ments of food and clothing of the entire 
conntr}t and therefore plays a vital rule in the 
country_ The v ry survival of the 
,ricultural sector means the survival of 

the nation and if anything goel wrong 
wltb thia ector~ the .ntire ba Q of tb 

Keeping this in mind, ·1 would like to 
say 8 few words, how the prices had 
coJlapsed during thi~ year. I come from, 
Tungabhadra ri'Yer area; its water tlow. 
both in Karnataka and Andhra Prodes~. 
It covers four districts, namely Raichur. 
BelJa~y, Anantpur and KUl'DOPI. Most Qf 
the area has been localised for dry-cum. 
wet cro ps. Very J ittie area ba beOQ 
localised for wet cultivation. Moreover, 
it is a protective dam and not a productive 
dam. Very often, famine used to OCCUI 
in those areas. The whole objecC 01 
building this dam was to protect the 
existing crops. With that in view, the 
farmers had taken up cotton cultivation in 
tbi year. 

Blit since la t year, the far·mers are in 
distress, because the cotton price ba'i 
fallen very much lower than the suppor l 
price. For the last two years, the farmers 
,were getting good results. They had 
intensi~ed their production by usillJ 
yarious methods, by using high technololY, 
by using costly pesticides and puttinl 

'sufficient, fertilisets. Thi was because ' 
I ' 

they were gettj~g good results and they 
were getting remunerative price. Tbi 
also led, to increased area under irrig~ted 
cotton. 

As you are well aware, we never kne 
of the iyptiaD cott(jD , grown in OU' 
count~y. As a child, ,! used to hear th.t 
Egyptian cotton ' was ' the ' 1;1108t 8uperio. 
cotton in the world and p opJ were crazy 
about it. But now we' ar proud that 'II 

are growing such cotton in OUr area ; it i 
called Varalekshmi of DC -4 with Jon 
and extra long stable cotton Thanks to 
our scientists w have developed this breed. 
We are proud that we are producing th 
same variery as the foreign agricul~uri ts 
had been dOling. 

Now, what is the fate of the farme 
who is growing cotton? Prices have very 
much fallen in the market. There i no 
one to. pun;:base the cotton. . he e, tire 
produce is lying with the farmer. Most or 
the middle farmers who a e very poor ~ 
they do not have sufficient spac to .toc 
the Qott n which they co\11 nQt s 11 in tb 
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market. They are cooking outsjde their 
bouse and tocking the cott on inside. 
This i the orry state of affair as rega~ds 
farmer who have grown cotton last year. 
CCI has purchased orne quantity, but 
tbey have not entered the market funy. ' 
The reason wa given that the cottOD that 
bas been grown in this area i of .lightly 
less than 80 pe cent countage~ I do not 
know the reas n. I can find out why the 
counta e i a little bit less. It may be 
due to various reasons liko wrong usage 
of fertilizer or continuously growing 
in th same field and so on. and excessive 
use of pesticides and using adulterated seed. 

TH MINISTER OF AGRICULTURE 
(SHRI BUT A SINGH): May be; the eed 
i. not r placed. 

SHRIMATI BASAVA RAJESWA I: 
It may b due to orne adulterated seed , 
also . . Due to all the e reasons the countage 
might have deteriorated. The farmer, who 
i j norant of these things, is suffering 
very much. If the CCI insists upon' tbi 
countag , who is there to purchase the left 
over stocks of th e farm rs 1 They are , 
"lory much annoy d. ' I would request-the , 
Government to c me forward immediat ly 
and ~ntcr the market and purchase the 
entire cotton which has been left a er. 

ew arrivals have already started coming 
into the market , 

Thi ar a mostly consists 'of black 
cotton oil. W call it black cotton soil 
becau e except cotton, no other crop can 
be grown in thi area. Still, wherever 
ther .are ugar factories, we are taking up 
ugarcane and wherever oil eeds can be 

afown, th e ar a1 _ grown. Still, the e 
aT m ny reas which ar xcJusivcly 
meant for cotto only. 

In addition to the remunerative prices, 
I would Ii to sugg st one more' \hing on 
tbi oeca ion. Thi c tton crop i highly 
abour ori nt d. kh of people are 

dependin on th' cro~ at the time of 
h rve t wh n th y come ~ r picking the 
cotton. It i v Ive a huge employment 
potential. pi g this aloin mind, 

overnment houl thin a to h w to 

protect the farmers who hav¢ taken up 
thi cotton cultivation. 

I would like to put a few suggestion. 
before this atrgust House. Firstly, what-

• ever may , be the left over stock, the CCI 
must immediatety enter the market and 
purchase it. As far as the new , arrivals 
are concerned, 'they should make' arrange .. 
ments throughout the State to purchase 
the cotton. Once the, CCI enter the 
rnat:ket, I think even, the business people 
also respond. In this way. it wIlt help 
the farmers by giving a very good 
remunerative prices. Secondly, huge 
export should 1?e allowed by the Govern-
ment. Already, ' orne cooperative 
in titution have applied to export O,QOO 
bales of long stable and extra length" 
staple I cotton. But permission has not 
been giv n so far. I have, been told that 
Gadag Karnataka Coop rative Export 
Society has app1ie~ for ' ermission to 
eXpo,rt 10000 ba1t?s of long staple and ~< 
extra-length staple. Th y have not got the 
permission till now. There{ore, Govern .. 
ment should c me forward jmmediately to 
'encourage such societies 'who are going to 
export cotton. There are a n mber of 
spinning mill in our State as also else-
wh reo These pinning , mills , are generally 
nam d as cotton gr we':' mill . 

Th name itself hows that they are 
directly involved with the farmers. They 
directly purchase the cotton from the 
pro~ucers and spin it. Because of the new 
Textil Policy. the thread which they have 
spinned is not being stored and tbe huge 
stocks are still held up with the pinnio 
mills. Theref re, the entire T xtile Polley 
ha to brevi ed in this context: At the 
tim~ of my' participation in the Textile 
Policy, I did say that it is gain to affi ct 
the cotr n groweF. ttt anyh w yesterday. ' 
hon. Minister was pleased to say it is too 
early to com to some understanding or to 
om decision. Anyh w mo t of the 

Members who spoke yesterdaY and today, 
they are aU of the same opini n tbat the 
'Textile Policy hO,uld b r vi ed immed' tely 
so a to COJll~ to the cue of the cotton 
grow r . And fourthly, r garding sug' rcane 
also, very recently the Government ha 

' announced a little bit revi ion of price. 
but ince w ar facins a lot of shorta e of 
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'Iup.r, as ' per our previous 6g,~re., to N,o doubt that evet:al tactors may be 
encourage t~e farmers" it is better that we responsible for the fall in price of coconut 

. !lhould remuneratiYe prices to them. ' but I _am strongly o'r the opinion that tho 
Alr~ady paddy priQCs also have lono crash ~n price was caused by none other 

tbClow the support price. I you you 1nsist than the big business Houses like Tata ' 
'the State Government, I d not tbJD k that and Hindustan Levers who are the main 
any State Government will provide sufftcient coconut oil. These busines concerns ar 
,fund beeause they lllay not have lufficient 'able to manipulate the demand for cooonut 
arrapgement to procure the commodities, in oil which in turn results in fluctuating 

I ~be open market. Yesterday, our Finance ,prices. ,It is sad to note that theso 
Minister who was kind enough to announce concerns even 'manage ' to import coconut 
varioul measures fot distributing the oil and other ' synthetic: oils which affects 
loodgr!lDS to the weaker sections at the ; not only the price of domestic copra but 

" . .ubsid iscd rates. I :do hope if this- scheme also tails upon the e~onomy of the country. 
II continued. we would be req'uiring huge ' According to the latest estimate the State 
.tock of foodgrains. . I ' would ' qrge upon of Kerala alone incur ed a 10 s of Rs. ,00 
the Government to,.,collect buge stocks it is crotes due to the crash in ' price of 
rice, jowar, paddy 'or wheat or whatever coconuts . • , may be the " case and try to ,see that the ' 
poorer sections of the society are benefited 
with our stand'. 

, With these words, 1 ~bank the ChairQlan 
lor baving' given me an opportunity to 

pea on this occasion. 

saRI MULLAPPALLY 
RAMACHANDRAN (C~nnanore): , I am ' 
rising fo'r the second time, this year to 
present before thi.s augu.st House. the plight 

A 

of, the eoconut growers of Kerala. 
Although, I know that the subject under 
discussion is the fall in price of agriculture -
produce. ', I cannot but confine myself to 
the subject o~ coconut and coconut products 
I,inee my State .. Kerala is ', socially arid 
economically dependent upon it. 

More th~n 3'million families in Kerala 
earn their livelihood out of coconuts. But 
unfortunately, trage'dy after · tragedy seems 
to be faU them as the dreaded root wilt 
disease is now seem · to be followed by an 
unptecendented crash in price caused 
chiefly by the 'machinations of big business , 
Houses of Bombay. 

AnyWlc visiting Kerala ~n see that a 
8 ': od percentage of 'the ~ultivated land is 
coveted 'by coconut plantations One aught 
say that this is true of other Stalc8 along 
th~ West Boast .. like Karnataka, Maharashtra 
and the Unicn Territory of GOaD. But in 
PO other Sta te is the economy 0 depend ftt 
upon CO~oll\1tS, ~s in era1 

Further it is a parado that although 
coconut. oil prices are falling day by day 
the pr~ces of product , of c~conut oil such 
as Soaps and perfumed oils etc. are goi~S 
up. ' 

In this regard, it is my humble 
sugge tion that import of coconut oil and 
ot r subs~itutes , ou ht to be .compietely 
banned. BeSide this, Oovernmen should 
come forward to ,fix a rea onable Ooor 
ptice for copra. and coconut oil, The advice 
of the Coconut Board may be ought in 
tb¢ Jlla t ter. 

,It is estimated thJ!t about 90% of the 
copra in , the cou try i produced from 
~ent1a. Even so, it is painful' to note that 
the bulk of it is being tran.sported to 
Bombay for milJing and proces ing. ' If 

. ' , 
therefore, provision for local milling and 
processing could be made by th ,Coconut 
Board or othe Government agencies, ad 
further if the marketing of c pra could be 

. don" through the sa,'d oard or State 
Trading Corporation, then th price , of 
coconut could b tabilized. 

'I stress upon the coconut oultivati D 

in Kera la, not a a d mand of the rich 
, landlo,rd , but as a cry of th . toiling smaU 
a d marginal farmers. t may be worth. 
whil to note that every fa ily in e J 
bas at 1 t a few c conut r sa. It is 
therefore, essential that the Gover men~ 
mould impress upon the Coconut Board or 
tbe 1 tc Government the need to e ten 
ub id to al coc, nu farm r 
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In this connection, the literally defunct 
Coconut Board should be asked 'to play a 
rnor significant role and b ve ted with ' 
increased powers. Th Board needs to be 
revamped and, 'made at par with other 
commodity boards ' like Coffee Board, 
Cardamom Board.' Te-a Board, Rubber 

, Board etc. 

What the people' of Kerala 'need is not 
a t mporary relief, but ' a long lasting 
solution to the problems faced by the 
coconut farmers . . For this, Government 
may initially send an expert . committee 
consisting of economists and agricultural 
scientists to study in depth the problems , 
of coconut farmers in Kerala. 'The problem 
deserves utmost attention without further " 
delay, as we cannot allow 3 million families 
to ufi'er indefinitely 

Lastly, I would like to draw the kind 
attention of the Minister of Agric~lture to 

r the immediate ,need of a scientific cost 
analysis of different agricultural 
commodities, so that a remunerative price 
can be fixed for all agricul'tural products. 

I um up my suggestions once again by 
reiterating the ne~d to ban import of 
coconut oil, 10 ' fix. floor price for ooconut 
and copra, to give a longer rope to the. 
Coconut Bonrd which should be made more 
effective to market coconuts and copra 
through S.T.C.; and as an immediate 
'measure to send a stupy team ,to analyze 
the problems of' several miijioD people 
whose de .oms and aspjratioDs are inter ... 
~oven with coconut cultivation. 

. [Tran lation] , , 

·S R MAT ·BIB A ,0 OSg 
GOSWAMI (Nabadwip): Sir. l will speak 
in my mothe tongu' J Bengali. I 

"Mr. Ch~irm' n, Sir. it i tbe I 'bitter 
e p tience f India' ,farmers that when the 
price inde of industrj~1 product , 0 uP. 
the pice ;ndcx ,of agricultural product 

d wn. Ib implc wo~dt we can say 
that th lJrice . f what tbe f: rmer" bu 

high and the price, of what he sens and 
"-hen he sells~ is low. In this twin process,' 

" 70% of the people of our count_ry who are 
dependent on agriculture and w'bo number 
nearly ~6 Olores are being exploited and 
Brinded. ' y picking their p ,ckets, a· few 

. dozens ' of monopolistic' mill owne'rs and 
tra,den are earning mountains of profit and 
the Central Government i aoting as th~ir 
most obedient seryant in this ' nefarious 
work. 

I am reminded of 'some old incident 
In this context. In 1971 .. 72 the Government 
advocated the cause 'of sUgar 'm'ill owners 
in this House and decontrolled sugar in 

, spito' of stitT opposition from the opposition 
partie. As a result of this they helped 
the price of,lugar to jump from Rs. 1,.36 
per' Kg. to Rs. 4.60 per KS. within a: period 
of 3, months. ' In tne period that followed, 
the. drice of sugar remain d at a high level 

' although a ge'nUemen's ' agreement w~s 
made. Steps were taken, to buy sugar 
from, the mill o~ners at a hjgher, pdce and 
to export -the same t. foreign oountries at 
a much che~per price after paying crores 
of rupees as subsidy by the Government. 
The unfortunate thing is, that th sugarcane 
,cultivatQt far from getting 'a ju t and 

, ' 

remunerative price for their sugarcane, did 
not get. ev,cn the cost of ' thei r produe,tion. 
T'hey are not getting that even today. 
Some' 20 houses , of sugarmill owners 
continue to earn 'profits runnlng into 
hundreds of crores ,of rupees by picketing 
the pockets , of both the , consuming public ' 
and the sugarcane cultivators. ' Of COurse 
we know that some portion ' of that 

',fabulou profit has been donated to the 
election funds of the ruling party out of 
gratitude. ' 

, , 

The same story was repeated in the 
case of cotton t~xtiles also. In 1973 .. 74" 
the Central Government decontrOlled 
cotton yarn, in spite of our vehemention 
OPPOSition and created an opportunity for 
the monopoly cotten 'textile mill owners to 
,double their profits. The Government 

, ,turne,d a deat car to our strong pr t ' sts. 
The 'price of cotton yarn, W ot up two fold 
and t le ,weavers were <toomed. Then the 

deliver in nen,a1 j. 
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price of handloom cloth was j~creased and 
again an ,opportunHy was exacted for 

• increaaing the prioe of mill ma,cJe ' cloth. 
The ,hartdloom w~avers and tbe 'purchasing 
public both were very hard hit. But did 
the cotton growers get a just and fair 
price? The answer i No. They did not. 
,e t a just price then and they are not 
gotting a just price now also. Because the. 
policy of the Central Government i that 
tbe consumers . will groan under the 

, pres ure of' rising price s, the growers win' be 
deprived of' 8' fair price and a )Jandful of 
~onopolis.tic industrialists ,and businessmen 
will establish a reign of unr,estrained 

, I 

plunder. 

Ju te, 3 maunds of paddy can be produced. 
, This compar,a tive study was made by them. 
In ,accordance with that, the minimum 
'support price of jute should be between 
Ils. 426 and }ts. 453. Even if we consider 
the estimate of the post-independence 
period viz., that one ma~nd of jute i equal 
to two maunds of foodgrains,t, then also 
what shou1d be the m'inimum support ptice 
of jute does not ' need ' much calculation. 

, The poor cultivators did not get even ' that 
much price in the po t independence p dod. 
In 1977·78 the Public Undertakings 
Committee in their 8th ,Report had 
recommended that the price of jute should 
be fixed at Rs. ,447.64 per quintal. Tbe 
Committee said that in calculating the 

Now I will come to Jute. S-ir, jute is ' . cost of inputs of the farmer. the cost of 
the principal foreign exchange earner' of our , the labour put in by the farmer and the 
country, But the' history of the, last' 38 . members of' his family are not taken 
year.s of the post indepen,dence era of OUf into consideration. This is , a ' gtave 
country. is the history of the tears and injustice. This must be ' t 'aken into 
exploitation and deprivation of out jute consideration in ' determining the cost · 
cultivators. When India ' was partitioned, of prodUction. This is not considered by' 
the situation was, that the jute growing the A.P.<;. If the cost of labour of the 
areas were in East 'Bengal (Pakistan) and farmer and members , of his family i taken 
the jute mills were in West Bengal. The into the caJeuJation, then the ' price cannot 
leaders at Delhi were much perturbed, be fixed at Rs. 2151- per quinta) under any 
about saving the ' foreign trade ,of our circumstances. I demand that this H use 
newly independent country., They .gav a must be informed on what ba~is has the 
clarion can to the' farmers of West Bengal price of jute been fixed at Rs . 215/.. per 
and said "Parmer of West Bengal if you quintal. The PUC recommended Rs. 447.64 

, give US one seer of Jute, , we m give you in 1977 .. 78.. Keeping in 'view tO,day s price 
two seers of foodgrains in exchange. n The level, is the demand of th farmer for a 
farmers of West Bengal responded to this support price of Rs. 600/- per quintal for 
call of our country"s leaders and converted jute not fu1Jy justiBd ? 
lakbs of arces , of paddy growing 'rand into 
jute fields and helped to maintain' the level 
of our export trade. Thus they gave 
prop! of their pat.riotism. But what did 
they get in ret,tirn? In return of their 
sacrUlce they got only ~isery, poverty, 
loads 'of indebtedness; disappointrn nt, 
exploitation and deprivation. 

Sir, how does the Agricultural pric s 
Commission fix th~' price of a commodity 'I 

j On what basis , is the ~inimllJll 'price 
tdetermined? Those calculations will ,have 
do be published in public ' inter 8t, I 
dem(l.nd it. Du irig the Briti h rule they 

. decided that the pde of one maund of 
jllte hould 'be equal to the price of 3 
maunds' of paddy. This wa decided n 

. th basis th t 'with the' same amount of 
investment. labour and hardship etc. that 
6es in the production' on glaund 0 

Over 40 lakhs of farmers' families nd 
2.1/2 lakhs of jute mills workers' family are 
directly dependent of jute: Atl of them are 
suffering and are being exploited fot protect-
ing the interests of 'some 10 or 12 'famW s of 
jute nllB owner. La t year the jute culU-
vators got a just an.d rcmunerativ price; 
because th market price went quit high. 
Although when the price toucbed ' R . 1000 
or Rs. 1200, tb actual cultiVators dM ot 
have much stoc 01 jute in th ir hand to • 
set the full ben fit of the high price, M st 
of the benefit of the high price went to 
the blackmarket r. hard r, stockist, 

, agents and th middle men etc. .' ut t 
'that time itself it was r aliscd the. his 
year the farmer will be en uraged to bring 
m re ac cage under jute cultivatio becaus 
1 st year the go better rice f r thei 
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'jute. 'A warning was also given that the 
' ju~e mill owners, the agent middlem~n etc. 
will all connive and conspire to ee that 
the price of jute touched a all time low . 

'; thi year. That i . eX8c~ty what ha 
happened. But the irony i that the 
'Oovernment .is also a . 'party to tbi 
conspiracy to bring about a. crash in the 
·1 A · to . jute pdces. soon as t e new JU 
~.on tarted in Ju1:v,'news started po.uring 
In about distress sale of jute. In North 

pi'll and Bihar ' jute started ening at 
s. 80 ot Rs. 200 per quintal. In Bihar 

; at some places the farmers burnt their jute 
: crop. In this H01:1 e, on 28th JUly, in 
'reany to a calling attention motion, Shri 

' Buta Singh gave an as~urance that the 
Jute Corporation will enter the market 

. immediately to buy jute and a buffer stock 
of jute will be cr~ated. Jel will purchase 
)3% . of the jute crop. But actually the 
leI did not enter the market before 
~ptember. I want to know whether ' it is 

, a fact that in July a ecr t circular was 
issued to the JCI by the Departmen t aiking 
them not to purchase jute before 
,September 1 In fact the JCI did not enter 
the market to buy jute before September. 
On 2nd September, Sild ' Jagannath Misra 
the ex-Chief Minister of Bihar alleged in a 
statement .. ... . 1 am quoting from the 
liindustan Times dated l .9.8S, he said 

,. "Oovernment agencies and middlemen had 
hatched a conspiracy to 'cheat ' farmers a 
the first deals had o'pened at Rs. 200/· a 
quintal, which is much less than the 
cost of production." This is the rea on 
why the farmers burnt their jute. Because 
of this farp]ers of Kerala burn' theit: 
coconut. For increasing the price o.r 
Jute ... the farmers in the entire rural Bengal 
carried out agitations throu,ghout July and 
Au ust. ' They agitated unitedly for 
observing a 'Bandh' on 29th August. But 

· 'their erie of anguish do not enter the 
. deaf ears of the Central Government Sir, 
the di trict I com from, .. viz.. Nadia 
district is primarily a jute growing area. 
On every bigha of land there, the cultivator 
have uft'ered a 10s$ of R . 200 to Rs. '250. 
Thi ' year jn my area the rural cco omy 

a been completely shattered. The 
farmer said with gr' ef that they would 
Ii vc sutTered a lesser loss had thcy dried 
~beir jute pi t and sold them a fuel, 

\! e uelwoQd ells at $. 80 . quintal 

and all the inputs cost labour etc. involved 
in the wa hini and other inricate processes 
of .producing jute could be saved. The 

f Central , Government is sQu~rely ,nd 
. directly responsible for this plight of the 
farmers. 

Sir, before, ipdependence. the foreign 
exchange earned througli jute was 'enjoyed 
by BeJ.lsal itself. After Sth' August ' 1947. 
80% 'of that ' earning was taken by thc 

. Centre. After another month one hundred 
per cent, of that amount was taken away by 
the Centrc. But in excbange, West Ben al 

' did not get any special assistance from the 
Centre for the imprOVement of jute 
cuhivation or the condition of the jute 
cultivators. I demand that all the jute 
producing States may be given' adequate 
assistance in thi regard in proportion to 
their productio . 

The potato . season is about to 
commence. How has the NAFED been 
prepared to protect the interest of ihe 
growers'll want to know this because 
last year's experince is not ha ppy. 60,QOO 
quintals of potato was purchased last year 
through the cooperatives at the rate of 
only R. 60 a quintal. In West Bengal 
only 8000 qujntal were purchased. What 
did the farmers get? The Tel purchase 
tobacco in Andhra only. Bih~r and West 
Bengal also produce tobacco. Tbe TCI 
should purchase tobacco in the eState 
a1 o. 

In the end I will ay that the apex 
institution of Government like the JeI, 
CCI, Tel, FCI, NAFED etc. all have. 
miserably, failed in their objective. Far 
from givinS remunerative price to the 
farmers , they have fail d even in giving, 
support price to the farmers . 

In the end I make tb follow ina 
derhands : 

In determining the price of 
qticultura 1 produce, the lallour 
p . t in by the farmer and his 
family memb r should al 0 be 
con dered and the price of na 

gricultural commodi tie must be 
reme d on tbat basis. The 
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minimum support price 'of jute 
should be fixed at Rs. 600/- per 
quintal. 

, . 
(ii) The price of all agr icultural crops 

as fixed by the Government should 
be announced before the owing 
eason. The price of jute should 
be announced by January, 

(iii) All the agencies like JCI. CCI, 
Tel, NAFED etc. should be 
directed to make purchase of 
agricultural products .direct from 
the farmer$ at the beginning of 
the season itself and for this 
purpo e purchasing centres should 
be set up e"tens ively . 

(iv) All the State Governments who 
want to give remunerative price 
for agricultural produce, must be 
advanced loans free of interest. 
In the interest of foreign trade~ 
the producing State" must be 
given special as . istance In 
proportion to the quantum of 
production . 

(v) There should be state trading of 
14 es ential commodities of daily 
us, which we hav mentioned 
again and again. These hould 
be distributed throughout the 
country at a uniform fair price to 
reduce the mi eries in . the daily 
li~ of ~he farmers. 

(vi) All the ugar mills, jute mills and 
t xtiIe mills under monopolistic 
private owner hip must be 
nationalised', ' 

SHRI ZAINUL . BASHER (Obazipur): 
Mr. Chairman, Sir, in our ,country. 
agri ulture scientists, the fanner and the 
Government all hav done so much hard 
work during the . last many years att r 
independence that agricultural production 
ha increased manifold. There are no two 
• opin!ons that today the farmer are 

producing much mO,re than what they had 
been producing earlier. In spite of the 
fact that what they h d been produciDI 
earlier. In spite of the fact that the 

co _nt.ry remains affected either with famine 
. or with floods, which results in damage 10 
crops, the agricultural production ha 
i{lcreased considerably. But in spite ot 
all this th~re is no glow on farmers faces, 
on the other hand there is disappointme t 
Rod restlessness among them. Why 1 The 
reason i that they do not get remunerative 
prices (or their pro~uce. 

Oovernment's claim of record · output 
of wheat is .correct but are farmers 'sati B cl 
with the pr ice being given to them for it ? 
Is th~t price remunerative and whether 
Food Corporation of India is in a position 
to purchase whatever wheat is produced in 
the country? ' PCI is not in a 'position 
to pur~has~ the entire wheat at the support 
price with the result that the farmers' have 
to ell their wheat in th market at a price 
lower than the ~upport price. 

Today, the ituation in the mat er 
of purcha e of paddy i chaotic. FCI 
is not coming forward to purcha paddy 
result on that large calc with the result 
that in ' Uttar Pradesh, Haryana and 
Punjab the farmers have been forced to 
sell their paddy io the open market at 
Rs. 130 per quintal instead of the fixed 
price of s. 142 peJ7 quintal. A som 
hon. Member have stated, j t is 'possiblo 
that at certain place it may be selling at 
Rs. 110 per quin tal. The Government 
have fixed the support price of the paddy 
at Rs. 142 per quintal which is less if w 
take into account th actual e~pendit 
but FCI is not in a position to purcha 
it at this price also, Consequently, th 
price of the paddy i faHin down harply. 

. Thi year the rainfall ha been good 
and a re ult th reof there i pos ibility 
of a bumper \\heat crop. If the po ilioD 
of th FCl remained ame. we will ha v to 
discu the situation ari ing a re ul of 
decline in th rice 0 wheat I . the n t ' 
ession. We hear tha t th pri of cotton 

are fallin . Th pri e of aroundnut 
jute have been declinir daily. Today t 
farmer look v ry gloomy and he i facin 
great difficulty. Th re i glow 0 hi face 
which would have been ther if the p j 
had been remun rative. Who ha . t 
solution for it? . t is of cour e Dot with 
Sbri uta Sinah but the Government ~Q 
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Jointly find a solution. But I am aware 
. of the 'difficulties faced by Governm n.t 
also. 

On th other hand, GOlvernment have 
to en Ufe availability . of essential goods to 
consumers ·at reasonable prices. We should ' 
also not forget that a large section of 
country's population live below the . 
poverty line. On the other hand Govern-
ment have to ensure remunerative price to 
th farmer. 

. .. Farmers should get r muneratlve pnce 
for their produce . whether it is wheat, 

. cotton. jute, coconut or any other item 
and Government will have to keep a · 
balance between the two. 

I am 'pained to say that Government 
have ' failed in bQth the fi Ids this year. 
The essential . goods bav not become 
cbeap. Instead they have become postly 
and the prices of agriculture produce have 
declined. On the one hand poor people 
of thl country have to purchase articles 
of daily use at higher prices an~ on t~e 
other hand, farmers have to sell' thelr 
produc at very low p,rices. What should 
be done in this e ard? The solution, is 
with th Government. 

. Government have set up F.e.I to 
purchase the commodities at the support 
prio s so that prices may stabilise in the 
market and the farmers may produce 
more. I ' thi way the prices .will be 
at abiHsed in the . mar et. Government 
h av set up the Cotton Board and the Jute 
Board for cotton and jute respectivqly, 
but these organlsat ions fail to 
make purcha ses. If these organisations 
mak - the l'e'quired pUl'cba es, then the 
farmer • pr due can at least b ~ sold at the 

. price fixod ~y . Government. And t~er 
after it can 'b discussed whether th pr lce 
fix dare remun rative or not. under -tamd 
tbat most of the Member will b of th 
view that the prices {be d a e Dot 
'remunerative. .But F.e.I. should at least 
make maximum purchase, at the price 
fixed. Shri Buta Sinah b d bee Minister 
of . . C.I. also. 

S.B 
of F.e.I. 

SING : t wai not Minister 

S - RI ZAINUL BASH~R: Previously, 
Department of Food and Agriculture was , 
with you. Even ' if it was not with you, 
you might be aware of it • 

1n the matter of corruption, ~.C.I. 
tops all the public undertaking. If you 
want to giv any trophy in this regard,-you 
Dlay give it to F.e.I. Shri Buta Singh 
distributes ' a large number of cups and 
trophic. The price of wheat ~s 'les due 
to this very reaSOD. . The position of paddy 
is still worse. 

You come from Punjab. You might be 
aware about Punjab. Many Members, who 
have c ~ me from Punjab, are a ware of it. 
We are very sorry. We come from Uttar ' 
Pradesb . Paddy is grown in our . State also. 
A very low price ' ha been fixed · for 
paddy. 

If Government fails to improve . the 
working of F.C. '. at least the farmor 
should get the support price. . 

. CoHon Board has been constituted, 
The hon. Members from the cotton growing 
States are protesting .that the Cotton Board 
is not making requisite. purchases. At least 
the Government agency .constituted for tbi 
purpo should purchase . the commodi ty 
at the fixed prices. Recently; potato price 
went down steeply. The Government 
agency did not purchase potatoes. Potatoes 
wer sold at a peke much less than the 

. price fixed by O("ver~ment. The result wa 
that a large ,quantity of potatoes got, 
damaged. 

Same i. the po ition so far ,as the price 
of sugarcane is concerned, Farm~rs ' are 
not happy with the price of sugarcane and 
consumers are not happy with tbe price of 
suaar. Both are unhappy. The Increase in 
the price of suaar is far in excess in pro-
portion to increase in the .price of sugar. 
cane. Who will be benefited by . the 
exces mount '1 The excess will 'go to yo~ 
in the form. of profit. What ca we ay 
whe the Government does tbe same thi~1 
which a banla docs '1 If; at lea t,Opvoni. 
ment aae1lcica mak purchases at the I:lxcd 
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prices, much 'relief can be provided. 
Seventy 'per ceot oC"our population is 

engaged in agriculture. Unemployment is 
increasing. You are unable to provide jobs ' 
to all. You are bringing new technology 
in the country. It will result in unemploy-
ment of person,s who ",re already worI,ing. 
Who will bear all this burden 1 This burden 
will be on agriculture, on farmer. Seventy 
per cent of our population lives in villages 
and th,e people are bearing the burden of 
country's population. ' With the increase 10 
unemployment. burden on ~griculture will 
increase. On the one 'hand. burden will 
increase and on the other hand the prices 
of agricultural produce will go down. The 
slogan ' of ' rem,Qving ,poverty from the 
country will be'come meaningless. There is 
no ' scope of any improvement in the 
situation. 

I would like tp give another suggesUon 
to the hon. Minister. He is requested to 
assess the import potential of our agricul-
tUllal produce. This year wheat has been 
exported. t is a very good sign. Produ-
ction i expected to increase further. , , 

Arrangements should be made to exp,?rt 
wheat to similar other commodit~es. Just 
now a Member had said that Government 
w~s not giving permission for the export of 
cotton. When you have no storage capa-
city for wheat, cotton, jute. paddy etc., you 
should grant permission for their export tQ 
other c~>untries. 

,S condly, I would 1 ike to point out 
that UJ." storage capacity , of agriculture 
produco is quite inad~quate. Storage capa-
city should be increased ' at war footing. 
Thi work should be 'done either by the 
F.C.I'. or other agencies so that ,goods can 
be stored there and they ,can be used in ~he 
hour of need and if there is Deed to export 
the.m, they can be exported. 

This year 'the ,prices of , agriculture 
produce have fallen to . a great extent. As 
he is th head of tbe Ministry of 
Agriculture, he is ' iequired to protect the 
interests of farmers. This is my request to 
him. Some such auangem nts shou'd be 
Olad,e to en ure remunerative price for the 
ag iculture produce like c tton, gfoundnut, 
jut: ,coconut, etc. 1'he farmers should at 
Ie . t set the price fi]ced by Governmcn t. 

[English] 

SHRI T. ,BASHEER (ChirayinkH) : M,t, 
Chafrman. Sir, our country is an agricul-
tural country. Our economy is mainly . 
based on Agriculture. So. t'he di cussion 
on the iCrash in the prices of Agricul tural 
Conunodities' is very important 'so far as 
our country is concerned and so far as our ' 
people are concerns. 

Mr. Chairman, Sir, I ' now that I have 
got only limited time to speak. Therefore. 
I will not ' go into the . details of all the 
agrhrultural commodities., 

I want to stress far ' the moment, the 
difficulties faced by the coconut growers in 
our Stat·e. 

SaRI H.A. DORA: In And hr 
Prad sh also. 

SHRI T. BASHEER: Particularly in 
Kerala. I would like to draw th attel)tioli 
of the bon. Minister to the sufferings, to 
the agony. of the poor coconut cultivators 
of the Jand. 

Coconut is tbe main . crash cr.op in 
Kerala. About 65% of the coconu 
cultivation done in the country 1 int 
Kerala. 

~ would like to say it i a common man 
cultivation. About 90% of the holdings 
of ~oconut are below one acre. It ranges 
from one acre to five cent. n very hold-
ing, you' cao e some S or 10 coconut 
trees. One can imagine how the ecoD,omy 
of Kerala is interwov, n with th coconut 
plantation. 

I w(juld al 6 like to add that the coir 
'. industry and the' cope tnillin and crushin 

industry are the two main tr dition I 
indu tries based on coconut p . t tion. 
The steep falJ in prices of coconut ha 

' cau d much a ony in t e life of th 
coconut cultivators. 

l'7.08 br 

[Mr Deput)' p k 

I am not aOlD into 
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i9841 the pric of one Co.conut was Rs. 4/ ... · 
Now it bas Come down to Rs. 1:50. You 
can imagine the figure. It is about 150% 
faU. So., this causes 8~riOUS 'reperGussion 
In the economy of the State of , Kerala, in 
the ec.onoroy of the coconut cult,ivator ' in 
Kerala and in the coun try. 

' I am not taking much tjrne of the 
House. The cultivation expenses have gone 
up much higher due to. increa cd ' cost of 
inputs and labour charge. So, . now the 
situation is very -erious. I think that the 
hon,' Minister understands it. The ' peopl 
are uffering. It is an issue agitating the, 
minds of the people for the last 6 to 9 
months, I remember during OUf Budget 
Session, the same subject., the misery of 
the coceuut cultivators, wa di c s e~ here 
in t&1 House through a Call Attentio~ and 
many Members "participated in that <iiscus .. 
sion, and I remember the then bon. Minister 
had given some assurance . I would like ' to 
say that I do not question hi sincerity. I 
know he ' is a man of sinceri'ty. But nothing 
ba happened. I know Government ha 
ta eo som 'teps but without any result. 
There is no .progress. During that Session 
wh n he was replying to the Call 
Attention, he said that be WOUld, convene a 
meting of the concerned parties, concern-
ed orga:ni ation , the Coconut Board and 
the State Governments concerned. But 
that did ot take , plac. I urge on the ' 
hon. Minister to. Iconvene uch a meeting at 
the arllest and discu s the problems 
cot).Q cted with coconut cultivatio in thi 
cO\lntry. 

thi opp rtqolty .to give 
ug tion and, to " raise some 

dema ds. I thin ~ the e ar neo 'sary and 
il help to ve_ the cooonut euld\' tor 

of t i land . from t cir suffering I reque! 
tb hon. Min; t r d tb Oovernm nt ,not 
to throw th ' (Xl to their rat b\lt t 
10 ' ur ent top. OthCTWi ; I do not 

n w wh twill pp n. So far a Keral 
t t .t co erned , th is a seriouS 

tituat on i ting tb r . ' The oot culti-u....... ar i d Idrum • they ar in di tr 
S • t r qu 'th hon. Ml ist r an the 
Gov nme t to 0 e Ii rw . rd to save the 
i do. 

First, as everybody knows, the maiiJ 
reasen is import 'of coconut , oil. It i. 
happeniing" Last time also we demanded 
that i,~ should be stoppe4 and we get sOm~ 
assurance. Something happened. BUt J, 
am aftaid. sUll import of coc0D:ut oil ' i'" 
taking place under cev.er of some industt ial 
oil or somethin,g like that. So, I ?rge upon 
the Government to come out .wlth a ca,te .. 
gorical statement that coconut oil will not 
be imported at any cost and Should take 
steps in that regard. 

• 
. Sec,~ndlY, it is a long-standing demand 

of the coconut cultivators that a' Support 
. price, should be anno,unc~d for coconut 

and copra. ! ' requ · st the "hon. Minister . to 
do it today itself. He knows the problem ' 
very well and I hope he will come forward 
to announce a ,support · price for 
coconut. 

As te ards procurement, .as my coHegue 
Mr. Ramacha ndran ' ha rightly put it, tho 
fate of the cultivators is in the hands ot 
the monopolists, the Bombay mill-owners 
and private traders. . Government must 
find out some ' machinery for this; .a 
government agen~y must come forward to 
procure the coconut .. some agency like the 
STC. This should be done; otherwise the 
present miserable conditions .will continue; 
the poor coconut cultivators win continue 
to suffer, suffer and suffer. 

Then I would like to say that export of .' 
coconut p oduct should be done~ I know, 
we cann ' t oompete in the international 
market because of the international price 
and all that, but for the time being, in 
or'der to tide over this difficult situation. 
Government must take a decision to export 
coconut and coconut products. 

My neJtt suggestion is, flnancial assis~ 
tabc for coconut cultivation. The hon. 
Mi ister kneW • in fact everybody now., 
that . coconut plantation are suiferi;DS fto'm 

serious disease. the root wilt disease '. 
replantation is ecessary. t is major 
proble co nected with coconut 
cultiV' tiOD. So, far' the rel)J ~mcnt, Govern· 
tbent m t com fotwal'd with subsidy, with 
finantial ssi tance. Some hemes should 

implcmente imm i ely. Other,,1 
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tbi disease will kill thi very precious 
cultivation, I am afraid, Sir, 

The next point is that we were dem~nd­
ins for a tong time that coconut must be 
categorised as an oil seed. , Now it is not 
categorised as a'Q oilseed. 1 don't know 
why. 0 ther oilseeds are there; but coconut 
is not categorised as such. I would request 
the Hon. Minister to recognise coconut as 
an oilseed, then only win we get the bene-
fits of National Oilseed Development . pro· 
ject. So. I would request that, this i 
a very important thing, a very serious 
thing, Government hould be co vinc d on 
this because 95% of the coconut is used for 
extraction of oil. So, it i a eed for oj·I. 
1 think, Government is convinced .about 
this and they will take teps. 

MR. DEPUTY SPEA ER: Fiv more 
persons from Kerala are going to speak on 
c.oconut. So, please wind up your 
speech. 

SHRI T. BASHEER: Ooce again, I 
stre s he difficulties faced by the poor 
coconut cultivators of Kerala and I am 
sur that the Government will come for .. 
ward immediately to take steps to save the 
poor cultivators of my land. 

SHRI V.S. KRISHNA IYER ( angalore 
South) : Mr. Deputy Speaker, Sir. I whole-
heart dly upport the demand made by all 
the speakers who spoke about the remun-
era tive prices to be given to th agricul-
tural products. Sir, I will confine my elC, . 
to only two s ctiODS of the growers about 
whom no mention ha been made by the 
,peaker who spo just now. 

Befor~ that. I would lik to know from 
the on. Mini ter how and on what basi 
the prices are fixed by the APe. Sir, I 
personally feel a a layman that there seems 
to be no scientific basis on which the rates 
are fixed. I would like to know whether the 

State have been taken into con denc 
while pric are fixed. wh thee the I ow r 
are involved in that proce . It is very 
necessary Sir. I know a a I gislator of 
15-16 year tanding that there h b en 
• demand even in tb ] gi latur that th 
State and the rowers mo t b... involved in 

DI the pri~ 

Sir, the co t of cultivation cannot 
the same everywhere, It vari s from pl~ce 
to place, particularly, in many place ' there 
are irrigated areas. Of cour , in some 
places irrig tion depends on tub well and 
bore wells. Th re is a lot of differep . So, 
I would like to now from the Government 
on what ba is it i b jng fix d, 

Another ob ervation i that th d i tfe 
sale an~ fall in prices are mainly due to t 
policy of the Oovernment in certain 
respects. Ju t now our friend from eral 
has explained about coconut. So far 
cotton is cone rned, our Jady m mber from 
Karnatak has given a v ry vivid ictu 
of th position in ~he State. 1 would Ii 
to say in this conn ction that the import 
policy of the Government ha affected the 
growers in various respects. Particularly, 
Sir, becau e of import f co onut oil, 
coconut sale has be n affected. 

Another crop which doe not djrectly 
concern the Agci culture Minist r j the 
Mulberry grower . You now the state of 
affairs of the Mulberry grow r. Karnataka, 
produces 60 to 70% f sil. You mu t 
know the fate of the mlilber ry grow r 
there. Th y ar e facing crisi. Becau of 
the policy of the Governm ot to import 
ilk from China. . Th~ silk industry in 

Karnata a is bing kill d and th mulberry 
growe s do not get attractive pric. 

ut h can consult the Oovernm ot. 
Similarly, I would reque t t11 h n. Minister 
I now he is very inc r about i -th t 
instead of import in cdibl iI you nc our-
ag the Stat 0 row more dib J iI 
eed crops. Karnat a ha ubmi 11 d 

scheOl to th Government in thi 
You give them a i t oc f 0 th 
to bring more ac eag under 
and they will olv th i 
permanen tly . 
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Delhi also. Memb rs here have c mpl ained 
of price-ri e in v getables but the increase 
i p ice of vegetables does not go to the 
actual pr ducer. I know it is nQt the res· 
ponsibility of the Ce tre alone. But the 
State Governments have failed to rotect 
this secti n. It is a hard-hit section. If tbe 
growen rcfu e to cultivate and if you do 
not give them support pric what will be 
the fate of our country ? 
I m ure an asSUrac will come from 
the. Government that they will take earnest. 
mea ur s an~ that the growers of all the 
commodities which are mentioned here to-
day, and particularly, cottoo" paddy, 
coco ut and also mulberry in Karnataka 
will get a mlntmum support price. 
We ha1Ve ot various · Boards and Corpora-
tions. The maiIi idea of constituting such 
Boards is to help the grow rs . But" here 
the growers are neglected and only those 
who are ngaged in the manufacture of 
finish d products are given r munerative 
price This should not happen. 

With these words I fully support that 
there should be remunerative pdce 'for all 
th agricultural products. ' , 

---
17.23 hr .' 

BUSI S 0 THE HOUSE 

[English] 

M . ' D PUTY SP A R: I want to 
now fr m the Memb rs. The di cus ion 

on th subj ct will t , I think, a lona 
tim ' nd it may go even after 6 O'cl ck. 
According to the li t of peaker beror 
me, thin ' t may go upto 10 O·clock. 
Why 1 am tHin i that members hould 

ot th tim fact r and they hould b 
brief nd th Mini ler n r ply t .. day 
i , If. therwis ' it will 0 t om otb r 
d y. 

v. NDRA . 
pint of 

lit' I 
rdin 0 their 
fin Uy. 

I find 'you have departed from that norMal 
practice. ow can you caU an iDdepent dent 
Member before you caJl 'the recognised 
party. .Thi js tbe 'first time ' you are 
begi'nnitlg this practice. This practice was 
not followed earlier, 

MR. DEPUTY SpeAKER: The same J 

pattern ' is followed. If you want yon can 
give in writing. 

SHRI V. ISHORE CHANDRA S. 
DEO: Same pattern is not followed. 

MR. DEPUTY SPB~KB : You please 
go throogh the records and verify. 

SHRI V. KISHORB CHANDRA S. 
DEO: Independent .members are never 
called before a party member. I protest and 
I will also give it in writing . 

[Trans/at ion] 

SHRI KALI PRASAD PANDEY 
(Gopalganj): Just now while raising a 
point of order, an bon. Member made a 
reference about independent Members~ 
Thera are many Parties which have . only 
one Member in the ,House, whereas the 
number f independent Members, is 4. 
D iscu sion on sick industries had taken 
place in this House previously also. I a-')d 
Shri Datta Samaot have been in queue since 
yesterday but we have not ? far been 
given time ... (lnterruptlolls) -
[English] 

MR. D PUTY SP ............ ~R : There is no 
point of ord~r. 

SHRI V. KIS ORB CHAND A S. 
DEO: Sir, it is a question of precedents 
and conventions. You are deviating from 
e tabli hed convention. ,If the e are not 
establish d convention , then why you call 
Telugu Desam. rst and lik that. 

M . DEPUTY SP AK. : If you find 
t~ere i any d viation you plea give , in 

. writin . 

(Translation) 

S 1 1.,1 PRASAP 



Whentver we ask time to speak, \;Ve are 
told that . our name.is at tb~ tat} end. We 
have been in quelle nince yesterday. 

17.26 brs. 

DISCUSSION R CRASH IN PRICES 
'OF AGRICULTURAL COMMODITIES 

CONTO. ' 

[English] 

SHRI DIGVIJAY A SINGH (Rajgarh) : 
Sir, today we are seeing a .. strange pheno-
menon operating in the ' markets of this 
country where th agricultural produce 
prices are going down but ' the retail and 
whole .. sca1e 'pr,ices are going up. It , js, a 
strange phenomenon but it bas been a 
age old pr ctice in this country that when-
ever the agricultlual produce come~ in the 
market the prices fall and when the farmer 
bas sold bis produce the prices rise . • 

Looking int9 this, background we are 
grateful to the late Prime Minister J 

Shrimati Indira Gandhi when she created 
the Agricultural Prices Commission in. 1966 
and later on when it , wa~ felt . that , the 
agricul tural costs and prices shoul d be 
look.ed into our Prime Minister, Shri Rajiv 
Gandhi, bas given it a thought and con-
verted it in Agricultural Costs and Prices 
Commission. 

The subject under ' discussion is quite 
'differeri't. ,As far as the pri e of agricu) .. 
tural produce ate concerned I have got a 
l ot to say but I will confine my speech to , 
th actual implementation l f the agricul ... 
tural pr'ices fixed by the 'Commission. It 
is unCortunate that tiU now although we 
are bing minimum support price f a 
number of agricultural produ , yet we 
hav~ not been able to develop ,ao effective 
procurement age cy throug out th country 
which can look after and impleme t the 
prioes which are declared by the APe. Th 
81ricultural t:ommodities are being sol 
below the minimum support price wether 
it is rice, soyabean or jowar in North ndi 
or coconut and. other thina in outh India 
tbi requires very close 100 in Into by 
the Alriculture MiD.i try. We w r 

, , 
4 • I • • 
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p nsibility to the.£atmers and we b -ve to 
ensure th~t whatever minimum ~ port 
price has been fixed by the government the 
fanne should get that price~ It j 
the responsibility of both the Central and 
State governments. 

Sir, . I also f~el · . that procurement I 
~ing confined to bigg r 'mandis' where the 
tarIl;lers are bringing their produce. 10 
tribal areas most of the agricultural pro~ 
duce is sold in weekly markets where the 
procur ment agenci s are not functioning 
and, therefore, ~he persons who are benefit .. 
ting from the minimum support price are 
not the farmers. It is the middlemen, 
whom we call 'kenchias', who are going to 
the weekly markets and , purchase paddy 
from the fanner at a lower price. There-
fore: I would request the hon. Minister to 
ensure that in the weekly mar ets the I 

prices of agricultural commodities are 
monitored so that the actual farmer gets the I 

benefit of the minimum price op ration. 

. Sir, at the same time the actual imple-
mentation takes a v ry 'long time. Provi .. 
sion of fund, provision of guooy bags-
weighing machine, aU these things tak . a 
:very long time. Although the Stat . Govern-
ment tak~ " a decision to start procurement 
the ba ic facilities 'are not avaiJable at the 
mar et 'place and because of non-availabi-
lity of these facdities the price . of the 
agricultural commodities , all and the 
Gov rnment is not able to procure agricul~ 
tural commodities effecUv ly. herefore, 
to ensure proper price to th farm fS th 
Government bas to tak advanc acti . 41, at 
Jeast two months ahead so tha.t the funds 
are available for the provi ion of una)' 
bags, wei bing r \achines, etc. ,at tn mar e 
places to facHitic p 0 urement. very 
det Bed micro-pI nnin ha to b d n 
the lower lev 1 so th t. th farmer _ a t 
remulle·rativ pri . 

p r'cuc - wa 
in th 
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' wit a larger magnitude. ' Sir, in my State, 
in this ' kharif season, paddy, soyabean, 
maize, jowar, etc. are being old at prices 
lower than what has been recommende4 ' by 
the Agricultural Prices , Commission. That 
is why I suggest that.in the case- of' these 
commodities, a very clo 'e monitoring has 
to be done at the S'tate level, at the weekly 
market level arid at the mandi level so that 
the farmers get the remunerative price for 
their. goods. The Government of India 
should come ' forward to give financiat 
'as istatice and also give ways and means 

. , 

advance so that the State Government can 
. go in for ~n effective immediate support 

price 'operation. At the same time it has 
, been covered that the Government of India , ' 

has declared the prIce for coarse grains. 
But · it is not procuring eoarse grains 
at its level and because of this the State 
GovernJD~nt has to bear a large financial 
burden and a Jarge amount has to be given 
by' way, of support price , for the coarse 
srains like maize, jowar, etc. I would 
therefore requ 5t the Government ,in 
include these coarse grains With wheat and 
lis so that minimu'l;1l support price could 
be given and the ·procureement ,could be 
done by the Government of India and these 
coar grains could be old at th 
s,ub idis d rate throllsh public distribution ' 
),stem. 

Sir, in the ca c of oil seeds a,nd puI es 
in which the country has defin ite economic 
inter sts, th y ate included in the lO-point ' 
programme also-it has beon observed tha·t 
minimum upport price is not siven to them 
Madbya Pradesh is the biggest ' producer of 
oy bean in the . country and 800/0 of the 

total soyabean prodUction in tbe c6untry 
was in my Stat . But unfortunately oya-
bean is being . old in the State at Rs. 220 

r quintal wh r as th fixed rate i . 275 
per quinta.l. i wOI\1Jd point out that it is 
very mu h again t the inter ' t of the 
f; rm r in the Stat . Altbou~h tb State 
Goy 'r m nt is makina v ry . r at effort to 
80 in fot a minimum upport pr,ice opera-
tion, it i findin it difficult because the~e 
r ' nancial co tr it. Th Governme t 

of Indi bould co forw rd d help the 
tat . If th f fmers 'et in· 

rune tive p 'ce 
i, no doubt tb ' t 

~ J. ' I'" ~ rrlc;s OJ Agr. Commodities 

more and more areas woul4 be brought in 
for the cuhi'Vadon of oil .. seeds., pulses, etcr. 
I would therefore request the hon. Minlster 
kindly to help the State Government by 
giving extra funds for immediat~ sup'port 
price operation. 

Sir, cotton is being procured by the 
Cotton Corporation' of India. But they are 
in league with the big traders and this ha 
been my conservation and wherever they , 
are large arrjvals of cotton, the Cotton 

, \ 

Corporation of India' goes out or the " 
market on some pretext or other because of 
which the prices sudd,enly faU. 

, The farOlers have perforce to sell their 
produce at very unr mune~atiV'e price$. 
We have, therefore, to . look into this. 1J;l' 
Madhya Pu~deshJ cotton is one of the, 
m~jor crop particularly in KhaO(;twa, 
Khargon. Dhar and Jhagwa. which have a ' 
large tribCl,l population. They have to seU 
the cotton at \\eekly markets. The Cotton 
Corporation of Jndia. through ' any agency. 
whether Mar1keting Federation or any other 
agency must procure cotton or he]p Cotton 
Corporation of India to pl'ocu're cotton in 
the we kly mar~ets, where the triba]s sell 
their produce. 

THe ' sugarcane price have not bc;en . 
annou,nced as yet. -Thes'e should be announ·, 
ced . immediately because' the crush,ing 
seaSon has aJ.ready started. I 'would request 
the hon.' Mini ter" ..yho hi~self is a farmer ' 
to come with a pragmatic, approach to 
ensure that the farmers of Punjab, Haryana 
Madllya Ptadesh and . the South get proper 
prices as promised, otherwise the farmers 
may 10 ~ their confidence in the minimum 
upp~rt price that We declare. 

sa t N. TOMBI SI ali (lnncr 
Manipur): Mr. Deputy .. S"eaker, Sir, it is 
a well known fact that our economy to~ay 
is' facin a very serious situation of, locon-
acuity, but thi d es not mean that we have 
not made strides in our general economy. 
We have made progre s in various sphere 
in ding th here 'of agrlcul ture, but the 

,serious faCt which ha contdbut~d to . th 
inoonaruity is that white in one sector tl}erc 
ar co pI ints Bgain t rise in prices. jq t 
in the other tegtor. ther . are complaint 

" 
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I' of cra sh and decreage in prices 'of agricul-
iu fal produce. When . the' farmer himself 
goes to purcbase . the finished products a'f 

I his own produce he has to pay very bi8~ 
lprlces which be , cannot afford. 

, . The point at issue is ~o\\; to soive this 
, basic IDcongruity in our economy 
which is striving to rise to i~s ireat 

'··be'igbts. 

I do not want to cover the grounds 
wl1ich my bon. 'friends bave already cover-

' ed. Observations have b en made ' about 
. cotton~ c,?conut, jute etc. I would, thereo; 
, fore, on1y cover new . ground w~ich' have 
. not been covered. 

In mY'State of ManipuT t maize is grown 
in abundance. But tbis is on ly a fancy 
foo~ for the common people; it is not their 

I 'staple food. The mai2:e 'has to be procurred 
and sold, o~t ide.. The procurement of 
maize is a very difficult process, particularly 
the torj~g aspect of it. Na1uraUy, the 
middle m 'ri exploit the farmers and' its 
result has been 'that the farmers have stop-

v~pe4 to grow maize in roost cases. 

, Sir, you know the special topography 
of Manipur. It is 'a land .. loclced area: 
There are ' no industries". no railways. 
Wherever agricul tura 1 crop's 8re pOS ihle, 
ther should. therefore, be sufficient efforts 
10 utilize 'th m and , to give remunerative 
prices t tbe' farmers,. particularly in respect 
of maize in Manipur. I know in' the 
neighbouring areas of Nagaland and . 
Megb'alaya, simBer problems must , be there, 

, I but I have no direct knowledge about that. 
"'But as far as my State is concerned, we , can p'roduce abun~ant quantity of maize. 
, .As I said, our people do not consume 

maize as a 'staple food. This has, therefore, 
to be exported outside.. Procurement must 
be helped by the G vernment. 

Only the oHler day, I raised the ques-
tion. In reply to an unstatted question 
the Mini ter has said that the FCI and 
other ag ncies of Ministry of Agriculture 
cannot procure coarse grain,S like maize 

. etc. Sir. -I would like to suggest that a 
review roay be mad in regard to the policy 
of procurement, particu arly in reg td to 
crop Ii e maize. For paddy, 
people consume paddy and at 0 

qlJaUty of our paddy is good, our people 
and consumers coUect paddy inspit of the 

.ri$ing prices. Naturally, Government . need 
not to go to their rescue. I would like to 
mention about one other crop, i.e. sunftower. 

-' We can" grow sunflower and there is wild 
growth of thls plant. Here also,, ' no mea-
sures are taken for exploitation of this 
crop for usefUl . ends. 'Till vety recently" 
thert bas been a proposal to start a shieo 
factory in Manipur but I do Dot know 
where It is stuck up. If ,some such factorie 
come up, tnost grower win have remuner-
ative prices. One leAR unit i functioning 
there and they, are 'making survey t ere . 
Maize is such a crop wher,e the compUcated 
ptocess of agriculture j not needed. It 
grows very easily , without much eifor,t, 
without much fertilizer and so on', becau e ' 
the natural atmosphere suit it. So, I 
would suggest that through leAR and a1 0 
tJ:lrough the Industries Mini try. through 
your own initiative, tbe maize crop of our 
area should get remuneratives prices. With , ) 

tbese few words, I would like to once 
'again request that these things hou'ld 
receive your special attention. 

[Translat~on] 

, ~HRI ' BALWANT S .~G 
RAMOOWALJ (Sangrur): Mr. Chirman. 

'Sir; today a d,j eu sion i . oing on in this 
House on decrease in th price. ot agrlcuJ-
tural prod ceo It appear from the tpeeches 
of the bOD. Members, who spoke 0 th 
subject as jf they are not. di cussin the 
faU ;n prices of a.gricultural produce.. but 
ate sb dding tears. Why i it so? Wh t 
are th r aSOns for such a loomy p cture ? 
Government si ould thin . over it. ' I come 
from Punjab. i a matter of re ret tb t 
a reference j . made about the pro perou 
conditi 1l of Punjab. about the r rity 
of the unj bi farmer in the co ntry 
aro very m' h pained to, OInt out to hi 
House tb t the c ndition of u' b 
farmer" s mi fable d deplor bl a 
the conditi n of farme in other rt of 
tb COuntry. The price of tide 
'actured Cr", m a ri ulture produc 
increa mg he ea t e tice of a ricul 
produce ar g in - down by i 
Th en r I urn rib in 
ironarly, the f rille e lOlt 
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have come' to the conclusion that certain 
people in thi Government, I Icannot say , 
aU, in connivance with the private traders , 
are doing ' so in order to make State Trad-
ing a failure. It is a serious conspiracy. 
The people who are toiling for the progress 
and developm.ent of the country ,are being 
exploited so as to provide undu.e benefit to 
the capitalists of the country. 

Take for instance the case of Food 
Corporation 'of India. It is sad that Shri 
Buta Sin h has ' not visited Punjab even 

, once., Por as many as 20 days nobody went 
there .. .( Interruptions) Will kiJl him, he is 
afe. It i we who are the target. I was 

trying to draw your at~ention to the Paddy 
situ.ation in Punjab. The pa(1dy pr,ice was 
not announced, this year in the first inst-
ance. Just listen to what the Government 
did. An announcement was made that the 
farmers ShOllld not sell the paddy till 1st ' 
October and instead store, it in their bouse's 
Paddy was harvested on the ' 7th September 
'but the farmer is being e~horted not to 

ell it. After all, \\-here will the farmer ' 
tore it '1 , Moreover, the paddy price was 

also not announced. I believ that th 
price of ric has not yet been announced 
and that j why tb rice hun rs are not 
J)urchasing it . The farmer kept waiting 
for 2S t 30 days in the Mandi~ but Dot 

. ven sin Ie buy r come forward to buy 
it. The p ople ' at now fed up. Th 
Food C rporation of India should be 
rechri tened a F d .. up Corporation of 
India, It is a hopele s fiam. The DS-
p ctor ta __ es . 1.50 per bag to announce 
the price. Th h n. ini ter i well aware 
f 't bu no cti n i being fa en a ainst 

th m. Suppo a farm r ba 100 bag of 
paddy to ell, the Insp ctOt demands 

. .50 to quote the right price. The 
'rm r d n ave any olb r lternative 

but 0 brib th In p c or b u e h 
ow th therwi h shall h ve to wait 
d uft r. Th n ector has been em .. 

pow r d with unf, ter d di ' r tion . Th 
fa m r i in nly ploited ... 

.. (lnrerrupltons 1 wi 1 n y th t th roo ey 
Ie . h fun - but it mu -t .b 
fl win wh i part f th 

!hi i th pli h 
nj a'nd Andh ra 
vrwhr -. 

I would susgest that Government should 
call , a ,meeting of ' the leaders of the 
Opposition at the beginning of the year 
and discuss the problepls of farmers ~nd 
there itself the course of action should be 
decided and implemented accordingly. If 
that is not possible, the States should be 
empowered to take suitable steps to protect 
the interests of the farmers. But the 
Government neither want to d~centralise 
the power nor help the farmers~ The very 
backbone of the country will be 'broken if 
this co'ntinues which will be harmful oot 
,only for you but for the ' co'untry also. It 
has be 0 reiterat((d tiine and again ,that the 
farmers in Punjab are not getting the full 
value' of their produce. In Punjab the 
situatipn is that paddy is not bein'g bought 
even when , the rate has been slashed by 
Rs,. to per quintal. The same is true of ' 
cotton and sugarcane. As a result, the 
Punjab farmers burnt the paddy in the 
fields and fed sugarcane to their cattle. 

I would, therefore, emphasize the need 
to take Members of the Opposition ' in 
confid nce for not only solving the matters 
of national cone rn but aJso to give serious 
thought to, the survival of farmers, to 
saC guard their interests and to redress their 
grievances and ensure a bright fu ure for 
them. If this is not done, it would create 
more problems as t he farmers ar suffering 
from discontent .. 

With thes words thank you: 

[English] 

S RI SOMNAT RATH (Aska): Sir. 
the la ,t Sessio w discussed ' tlie ri jng 
prices of rice, sugar vegetabl $ -to. Now 
ware di cussing the crash i~ price of 
agricultural produc. So the theory of ' 
t:conomists on dema d and supply has alsQ 
faHed. · 

Th faU in pric menn there is more 
production and no demand. It i a 

. pa adox. 

n India, at the time of ha ve t, ptice 
fall, Agricul Qri t are exploit d th n. 
b q e cultivators ' have no ' storing 
capacity. After the harvest they have 

~ ~ rHy to 11 tltei produce, to III Qt 
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-tbcir needs; At tbat time, 1l,eit\ler FCI, 
nor cooperatives and different Board go . 
and me~t the cuI tivatoIs, :to purcha e their 
produCt! at support prices. At that time, 
only the m,iddlemen . and hoarders play a 
great role, .and the c111tivatc:1r are forced to 
sell their produce at \owe{ rate, what i 
caUed a distress ,ale. So. this matter 
rC9ui~es to be reviewed and aotion taken 
for the benefit of Agriculturists. 

Have the pel or cooperatives which 
'are financed by State Governments and the 
Central Government started procurement 
thi year 1 They have not. They will 

. tart procu'remeot later, thus leavins .the 
cu~tivators at the mercy of the hoarders. 
This situation requires immediate attention 
of the Government. Secondly, we know 
that Basmat'i rice could not be exported, 
for the simple reason that rice similar to 
Basmati is admixtured. As such, rice tails 
to find a "market' in foreign countries. 

Government .of India is ' to b con .. 
gratulated for the fact tha t once India 
was importing ,rice. wheat and are now able 
to export rice as well as wheat. I have 
been to Canada and America. The problem 
there alsp is the same. Because of huge 
production, the cultivators there are facing 
the same problem. This has now become 
a global phenomenon. 

It may not be possible for ~ndia to 
eXl)ort wheat also. Taking thi,s into 
accou:lt, our policy has to be cbanged. It 
must be seen ' how best Government , can 
come to the rescue of the cultivators. 

I) Sirnilarly, when sugar can is selling a t a 
lesser price, why should we procure ugar 

. from different countries? WI Y Ddt 
purcha sugar at this _time:? We can then 
ba~e enollgh sugar. So', these are ,matter 
'1N lch r~quire hnm d,iate attention of tbe , 

'Government. 

It is seen that the s bsidy i en by 
Government never r ac~e the cultivators 

. ,in full. For the instance" if! some States, 
, scb~me is in ,yogue to produce more rice. 
A f: r ~ Orissa is concerned t 1n even 
block, there i a pHot project to grow 
lmore tice" and th po \icy of the Govern .. 
ment beina that th~ about s. 10 Jaths are 
. iv~ to each Joe 'to upply c Iotiy or t 

seeds, fertiliZer and agricultural irnplemeot. 
at a subsidised rate, and that subsidy i 
meant for the cultivators. I had _ put a 
,question to tho hon. Min' ter of Agricu-lture. 
His re:ply is that last year in nlY constituency 
at two bloCKS about Rs. S lakhs had not 
been spent in each block. My con4 
question ~as: what will happen to that 
amount? His answer is : it will be adju ted 
this year against the subsidy. The Centrat 
Oovernment ,gives subsidy 'to the State 
Government, but the State Government is 
not able to give subsidy to the .cu]tivator. 
either by way of -selling agricultural ' 
implement at lesser r~1te , or the fertilizer 
or aiving them training in technolo.gy and 
the agriculturists suffer. ·Similarly. this 
year" small farmers require 10 kg. S kg, of 
fertilizer at a subsidised rate, but packets 
containing SO kg of fertilizer are bein& 
sold. 'Oo,vernment has given lakhs ot 
rupee~ to the -ape)lj mat keting societie not 
pnly in Orissa but in otber States 'also 
where the 'scheme is in vogue to see ~hat 
the fer tilizer·s are procured much e diet 
-and given t~ the cultivator, but the apell 
marketing societies never care to see that 
the' poor cultivators, . small cui tivators aet 
fertilizer in smal1 packets. That was done 
previously, but' no.t now. So, the cultivator 
is not able to pur hase a pocket I ·f fertilizer 

, containing SO kg a a time; nd when it is 
weighed, the \\,eight is only 47 kg . 

, As far a the scheme of grow more 
rice is concerned, though the Governtnent 
of India is giving huge amount to States, 
the States while imp) men tin the .scheme, 
are misusing the subsidy, becaus th pe 

. marketing socIety in Ori sa is runD/in into 
huge less, So a portion this , subsidy i 
utilized by them to meet tb 10' s • 

The ·hon. Mini ter has $aid abou , the 
Agro Ind ry . rporation in 8ch Sate. 

,said that hey should Dot only be a 
sellin a e t and t in commi i n, they ' 
sbquJd have their own production t; ct rie 
and e ,that tb aro .ppr d to the 
cuJtivato(s :aut what i happellin In 
Ori .sa ·1 hi .corp ration ha n t at 
any factory pr y in truro nt and 
,.., icuJtut'al implement. Th Y nly , 
purcb e them like any oibe . person nd 
supply them to th cultivator, and a rti n 
f sqb i y oun e . to t e r ~: tio . 
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. So. the whole subsidy amount, that is 
meant for the cultivators, never. reaches 
t m. It i a cent per cent centrally. 
ponsored scheme for subsidy. Neither 

the State Government nor any other agency 
can take adva1ltag of it. Not only tbese 
hoarder , a d Agro indu ry Corporations, 
blac .marketeers but al 0 the cooperative 
eKploit them, and they are acting as middle 
men and exploiting the ub idy given to 
the culti ator's; as I aid, pardon me to 
repeat~ lakb ,of rupees are given to them 
al soft loan, loan at a lesser rate of iotere t 
to see that they purcha e fertiliser in time 
and give them to the cultivator s as required 
by them in small packets, but they do not 
it. These ar the factor that r quire the 
tcrutiny of the government, becau e the 

. Central Government gives subsidy. The 
agriculture producers Js, not purchasing 
them at the upport price; it must be 
purchased at the suppo~t price at the 
time of harvest ; much earlier, steps should 

taken. Unless that is being done, we 
!nay say anything in this House, it w.ill not 
materialized at the gras -root level. 

One of my colleagues' from erala has 
said that coconut tre s are dying because 
of th di ease. But Ih coconut seed in 
Sakashigopal; Orissa, have been tested and 
found re istR.nt to thi - disease root wilt. 
Why not the Ind ian Governme~t takes 
t p to s e that th coconut seed from 

Oriss csp cially fr m Sakshigopal are 
nt to different part of India to solve 

thi problem? 

MR. D PUTY .. P AK : Th tim 
i 6 P. . ow long should we continue? 

SI RI SUD A HARIA: We 
will c ntiuu tomorrow. W can adjourn 

w d ntinu it t roo r w. 

V. IS 0 
We will continu 

¥. o 

CHAN RA S. 
omorro . 

THB . 
ARY 

it? I think 

A S. 

DEO: If they wanted to . 80mh they 
could have finished DOW itself • 

SHRI E. AYYAPU REDDY: ,We 
take it up on Monday. 

, ' 

SHRI GHULAM NABI AZAD: We 
can extend up to 7 q'clock and we will see 
how many people will speak. It all depends 
on you. . If .yon spea long, it will 80 on. 

SHRI B. A YY APU REDDY: We 
, can have it for one hour now and one 

more hour tomorrow. 

MR. DEPUTY-SPEAKER: Nobody 
will sit tomorrow. Tomorrow is a Friday. 

, SHRI GHULM NAB!' AZAD ·: We 
can e"tend by one hour and then we will 
ee. Now we will extend by one hour • 

Then if necessary we Can continue on 
Monday. 

SHRI V. KISHORE CHANDRA S. 
DBO: Monday will be all right. 

SHRI INDRAJlT GUPTA: We can 
have it on Monday, 

MR. DEPUTY-SPEAKER: What 
about the hon. Minister? They want to 
sit for one hour 0001 e. 

THE MINISTER OF AGRICULTURB 
(SHRI S. BUT A SINGH): If Shri Ghulam 
Nabi Azad is prepared ,to give a dinner we 
can sit. 

SliRI 'GHULAM NABI AZAD: I do 
not mind'. 

MR. D PUT\' -SPEA : They 
wanted to ext nd by one hour and'later, 
on Monday they want it to b concluded. 

SHRI INDRAJIT GUPTA: If you 
e te d by one hour now it will not serv,e 
any purpo e. That wi)) not be uflk nt. 

(lnt rruptlon ) 

MR. DEPUTY-SPBAKE on wo 
II extend by ODe hou. Wo' can ta e up 

th r mainl • patt on Monday. So, I i 
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decided that we will sit · for , : one, hout 
more. 

", ' Now Shir Bharat S1ngli. . , 
[Tra!,s/ation) 

,I 

SHRI BHARAT SINOH (Outer D~lhi)' l : 
Mr. Deputy Speaker, Sir 'the House is 
discussi:ng the agricultural production in 
the country ,Everyone has tried to draw 
your attention to the problems of farmers 
and how they are not to able' get fun value 
of their produce. The reason is slackness on 
the part of t:ci to make purch'~ es wheD 
tbe crop i~ harve ted. Simi1~rlYt the traders 
purchase the farmers' produce at cheap 
rates with the belp of middlemen and 
stdre it. The farmer does not get full ' 
value of his produce', 

The Commission al (, does not get any 
benefit. If the Consumer get the' 
commodities at cheap rates, it i aU right' 
because the Consumer is ' . farmer's ki~. 
Just now the House discussed the ,rates of 
cott~n a~d hoW there has been a sharp fali 
in them. The farmer produces cotton and 
lell in th,e market at a cheap pr'ioe but 
when cloth is produced ,out of tJ:le 'same 
cotton, the farmer has to purchase it at 
high price. ,W,e would, therefore_ like tpat 
the farmer should get remunerative price 
of his produce and for his hard work; and at 
the saine time the consumer should also get' 

' whe~t, . rice, or coconut o,r any other 
commodijy at cheap rat~s. I would like toO 
aive a few suggestion in this regard. 

, Wpen F.C.I. purchases wheat, it ' stotes 
it ,in the ,goOdowps. Sometimes due to 
paucity 0( . capacity in the odowns or 
ra'ins the' foodgrains are spoil d and theJl 
it is old at the Fair Price Shops. , If 
anyone points out the diffe cnce bet een 
the sample and the tack being sold" i 
informed that this is what ha been suppli d 

'by the godown. GoOvernment wilJ ' have toO 
pay attention in this direction so that the 
consumer get quality good at fair ' i e. , 
We would like quality foodarain toO b 
SUpplied to the consumer and the farmer 
should al 0 get full value of his . prodUce. 

.·{II!.aes" the farmers bou1d et agricultural ' 
le01ent~ ~t fair price. Til v rnrqe"t 

m~st be aware that the farmer's . produce, ,~ 
. purchased at the price fiXed by . Government 
b~t , th~ ,jmpleQ1~nt are very expensive ia 
t,~e matk~t. The prices of these implement~ '. 
are continuously increasing. Government . 
should ·check them. I would sugge t that , 
price of agricultural produce bould ' be 
fixed b fore the harvest season sets in. At 
present there is great hue and cry about 
c9tton prices, prior to that it was about 
wheat prices and 'sugarcane prices. Tbe 
farmer , 'win not face any difficulty if 

, Government , fix the prices before the crop · 
is harvested and Governm.ent agencies start 
making purchases,. If the Government do 
not purchase the foodgrains at the support 
price, the traders purchase it at cheaper , 
prices and hoard it. What the farmer is 
not able to, earn even after a year's hard ' 
toil a long with his family" the trader earns 
it within one month. 

Much has been said about increase in ' 
the price of sugar. But why 'is it so? 
Sug,ar is produced from ,sugarcane and I 
think the sugarcane croOP in Uttar Pradesh 
this year is poor a compared to previou 
years. The reason 'is that it 'is infested by . 
inse_cts. Had the Government paid · 
attention in tbis direction there would ' 
have been a bumber crop. Had tb Block , 
development officer and other departments . 
tried to save the sugarcano crop from ' 
insects, it would have reSUlted in hig!! yield , 
and ~onsequently higher pr<?duction ot · 
s,ugar. 

It is a well-known fact that Government 
p,rovides sood seeds, fertiHzer~1 and mean . 
,of ,irrigation which has increased . the , 
produotioOn aod yieJd POl' hectare. We . 
remember when ndia achi 'Ved inde · ndence 

I ' Its populatiOI'l' wa 30 crore, and w used 
to import foodgrains bnt now wh n th 
p pulation is ab ut 75 crore , our g down 
are full. of foodgrains and VI hay b c m 
self·reliant. Th reaso is hat Govern • . · 
ment bave provided f. ciUties for a ric"" . 
ulture, nationalised the banks p ovided 
means of irrigation nd quality eeds to ' 
ensure an increa e in the duction. ut the 
farmer i annoOyed hen he d c not ot ' 
emunerativ pric ~ r hi proOduce ev 
tter inv~ tin hi entire oney and t ilin 

throughout th yea. I would, ther fi e 
urge that th farmer hould be provid d 
~ "me ative rice nd h;n Jem at 
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cheaper " rates. The BDO at . the Block 
lev.el should provide qual,ity eeds, 
fe'ttili fS, and in'secticides. The min-
,?wners should be directed to purchase ,as 
much ugarcane a possible and produce 
maximum sugar , out of it. I have often 
een farmers waiting 'at the , mill-'gate witll 

cart loads of sugarcane for daY$ together 
and still their turn do~s not come. They 
d6 not get money for months together. 
'the Government should see to i~ that they 
let their money in time and their produce 
is lifted fr,om the fields itself: It has been 
observed th~t rates ,of pulses, rice, turmeric 
and red chillies is cheaper as compared to 

. last year. The price of' tea has gone down 
lSy Rs. 7: Washing soap·with the bral1d 
name S5S-ba also pecome cheaper, Gram 
dal. ugar and vana pati prices, have shot 
up. The GOvernment should seriously 
think about vanaspati and ask the farmer 
to cultivate more of 'oilseed crops 80 that 
its pric~ could be r,educed. The DDA bas 
allotted 15 shops to Super Bazar to open' 
new branches so that it can pro,vide cheap 
and. quality goods to' the consumers. We 
are farmers but we would like the consumers 
to . be benefited. Th ' middlemen 
purchase tjpe potato crop and hoard,' it in 
the cold torages and they 'are able to earn 
o much overnight. that H is equal , to what 

the farmer earnS after six: months of hard 
toil. I believe that they double their 
investment with the help of that crop. 
The same 1 true of cotton as wen: Some 
farm rs ta loans from different societies 
up n 80 per cent of their investment. They 
selJ their produce at'the opportune time. 
But there are poor farmers who do not 
have holding capacity. They want money 
ur " ntly for marriage, construction of 
hou e or similar other 
requirem nt . There , are yet 
olb r far!Del s who ar under heavy debt 
and they have to 11' th ir produce at balf 
rate . Th r -sult is that th -yare not able 
to me t all th it d mestic · oblig,ati'ons, 80 
per cent of our population resides in tbe 
villages. 'It i only when they ptogress~ 
tb tout citie and t \\Ill in articular ,ad 
t~e country in ' general will progre s. Our 
J'ouns llritn Minist r t Shri RaJiv Gundhi 
wants India to progr ss at a fast pace. B\lt 

for tha t~ m 11 im ediment will h,ve 

, " 

to ' te.mo~ed 80 , that the Indian , 'r .. .,tnel' 
ca~ JDake progress and become prosperous; 

, , I would suggest that farmers should be 
provided remunerative price of his 
pro~uce. There are many such ,consumers 
who do not even have ra'tion·~ards. Those 
who live io slums_ should als.o , be provide,d 
ration-cards. At least make a provision 
that those who figure in the i985 ' voter 
list should be issued . ration-cards to 'enable 
them to ,get foodgralns at cheap rates from " 
'Pair Price Shops. 

.' Sit, I thlQk you for giving me a 
opportunity to speak. 

PROP. 'P.l. KURIEN (ldukki): 'Sir,' 
first of all, I would like . to draw the 
attention pf the han. Minister to one 
contradiction. The contradiction is tl,li 
consumer prices are on the increase. 13 ut 
the prices of agricultural commodities arc 
on th decf'ease. The increase in consumer 
price is Dot passed on to the agricu1turists ~ 
The decrease in agricultural , produce price 
is not refl~cted in. the consumer price. 
This cans, there is something wr(i)ng with ' . 
the sys,tern. The mMdleman ' is taKen aw-ay ' 
the entire margin. I enquired" in Delhi 
market. The price of one coconut i 
Rs. 4; in ~erala it is less than 1 rupee. 
~e difference it ~~ per c~nt. Even if you 
compute transportation , cost at one rupee, 
the !iifference is 200 ,per cent. Where does 
it go? Tp'-e 'Minister, should ' ,examine' it. 
In eve,ty field, good ,performanoe, is 
rewarded. But in the agricultural .sector 
'alone go04 performance is being punished. 
When our farmers produce more, they 
work bard and produce more. , But what 
happens? They are" being forced to sell 

, thei~ prod~ce at throwNaway price. They 
a~e In' 'utter distress. This type of ystem 
is very detrimental to the interests of 
agricultural eco omy. ' All farmers should 
be assUred of, a steady, minhnutn price ,,0 
that they can have their economy worked ' 
out on that basis. ' hen only the interests · 
?f the country will $urvive: then only the 
lnterest of the farmers will survive. Now 
there is somethiDi which i wrong with the 
whole y tetr). When the farmers produce 
plore they act at faU ipt9 dis~r~ ~Q 



trouble. Therefo~e, Governm~nt hould 
\ mad~ a ~otal study of the economy 'and 
ev olve, an integrated' policy resardinl 
pricing, by which the , farmers will be 
~ssured of a minimum. steady " price. 
Depending upon the cost of production, 

. tbey should be offered a remunerative 
pr'ice. Otherwise there is no point in 
shedding crocodile tears for the farmers. 
I hope that ',the Minister will take note of 
this and, take the necessary st'ep s. ~ , ' 

Regarding coconut. hone Members have 
already spoken ,here. Only 'one thing I 
,wou'ld like to say. , Co~onut is a,ctuallyan 

dib\e oil used for cooking purposes; But 
it is not in the OHaeed 'lis t. . People of 
Tamilnadu, Andhra Pradesh and even in 
the northern ,parts of the ' country , use 
coconut oil for cooking purposes. ' But 
even though we ' have exeess of coconut 

. oil, we impo~t the edible oils and spend , 
crores ,and era res of foreign exchange. So, 
my suggestion i that coconut oil should be 
subsidis d and it should b ,made available 

, in consum~r packs to people. lh Kerala 
ever yb6dy prefers coconut oil to any other 
oil. Last year ,Kerala consumed 50,000 
tonnes of Palmolin oil which bas been 
irnported at the expense ' of our scarce 
foreign exchange. My suggestion is ' that 
you can subsidise coconut oil and sell it in 
consumer packs and these 5'0,000 tonnes of 
cQconut oil will be ' consumed ' in Kerala ' 
alone and we will the.reby be able to save 
lot of foreign exchange. So, this aspect 
of the ,matter should be examined. 

Then, Sir, my " next point i that 
minimum floor price should be assured for 
~oconuts. There is sonle exce s of coconut 
oil in the country. That, should be 
exported. This is, my suS estioD. Tbi 
'should be exported to create a p ycbological 
impact in the market so that pr ices will so 
up. Th y ay that , there . is impor of 
coconut oil. That should bo ttoppc;d. 
This i aU about coconut. . . 

One word about one commodity which 
is produced in my Constituency. That is 
ca1damom. Our country Is producing 

early 5,000 tonnes of ca damoDl a ytar 
of wh ich 3,000 tonnes i nearly from roy 
Constituency and 2,000 tODn i from 
othcJ,' plac:es. But we are 'all unfort\1D te 

, Prite 0/ Agr Commodities" 5S8 
, . 
because of that because the cost Qf 
E)roduction of cardamom is estimated to 

'be as. 200/ .. per kg by the Central Govern .. 
ment agency. the Cardamom Board at tho 
price the growers are getting is R . ' 140/ .. 
per kg and even less than that Uil .. 

' fortunately. even for tl at price, tberle ar 
no buyers in 'the market. I know th 

, growers in Tamilnadu a d atnataka are 
not majoJ; ' growers. They have mall 
holdings, say, one acre; half·an-acre or one 
hectare . . But 'for them this cardamom 
cultivation bas · become a very difficult 
affair and they arc all in di tr,es. OW' 
country is getting valuabl foreign excba:ng~ 
from cardamom. Last year, we got . 70 
crotes in foreign exchange from cardamom 
alone. Tbis industry is in peril. The 
re~son is there is a sm 11 . increa e , in 
production and o,u competitor in 'the 
ipternational market" Guatemala, i al 0 

, producing cardamom ' and ' there also • 
pro~uction increa ed. Tiler fore, tb 
international buy rs, the ' Gulf countrie 
mainly, are ' reluctant to , buy. 
Int,ernational prices have fallen. Within 
one month, Guatemala cardamom will come 
into the mark t and they can ell it at 
cheaper rate. Guatemala can sell cardamom 
at less price and therefore, there will be po, 
buyer for our cardamom because j th 
internati.onal marke,t there is a surplu of 

, 2',000 tonnes. There will be n.o buy'els. 
.l'fherefor . I would request th gricultuf 
Minister' to take up th matter, if nec s ' ry. 
with the Corom I,ce Mioist r so that am 
funds will.,e llotted to' the Carda , om 
Board. The ST can buy at a price of 
Rs. 250/· per kg and tb y hould e pOft 
cardamom and thereby _ave t indus.tfY 
and our foreign exch n and our grow u. 

SHRI INDRAJ T GUPTA ( a irha ) ': 
Sir. am sur that you h vo duly no ed 
the deep oon rn and ngujs~ whic i 
being expressed in this ou crash 
fall ill agrlcul tura! rice . 
all party line. So, you c Dnot a cri 
thi& t.o ,ny iod of political motivation. 
An Memb r hete are de ply 0 0 ed. 
(InJt!rruplions). his discu in , ich will 

conclude o. Monday ivin the 
ini ter ample tim to pr ar 

arguments, will not bc ealJy u eful u 
the policy of the Governm nt di C 
lD. this r pect. It is no que tion 
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some piecem al figures given about tbis 
. crop or tbat crop. The entire polic~ of 

the Governm nt i this matter is what is 
under discussion ,and under review because 
we are now in the first year of the Seventh 

, Five Year Plan. ' As soon as the Plan 
starts operating, we find this ph' nomen n 
which has been referred to by so many 

. Member here. On the one side, prices or 
aariculture produce hre crashing and,?n 
the other side, prices of es enual 
commodities for the consurn rs are ri ing; 
So it is quite a serious malady. You have 

,. to 'explain how you are going to t ckle it. 
As far as I se in the Plan document.. there 

• j ' some proposal made to abolish or 
gradually to reduce the subsidies on food 
ad {; rtiliser . 

We' are totally against this proposal. 
10 our country, in the conditions which 

xist in thi country at present, you have 
to have selective subsidie -it cannot be -
helped-not only for ' the producer but also 
for the . consumer remembering what you 
have tated here in this ouse only 
~ terday. Al though you claim that you 
hav reduced the number of people living 
below th poverty line, still, according to 
your own figures, there would be some .. 

· wh r between 250 and 300 ,million people 
, who are still -livin below the poverty line. 

' They hav to be protected. They have no 
pUt,chasing power, and hwY will be ab olu-
tely r duced to a t te of starvation if 
you do not have, throu h your public distri-

. bution sy tem, a el ctive ubsidy. Th~t 
policy al 0, you hav b gun to give up, 
a you h ve d ne just now in the · cas of 
lUI ' It i not a though you are paying 

. v ry high prie s to th sugarcane srower 
nd th rcfor. you hay had 0 rais the t , 

.. prie of levy ug r by 40 piper kilo ram 
and also incr the uppty of fr e s Ie 
lugar. ow, you h v fi d R, ' 16,50 for 
u c eta overy of 8.5 pre nt nd 

for th next y r you h ve annOUDC d that 
the price will be . 11. But th U arc ne 

, grower y th t thi rice does not ven 
covertheir co t 0 production. And their 
uprcan 'production h on down from 

t 3 1 kh tonn to b ut 50 
1 to n, using y u t imp rt t n 
1 bonne fr In abro d p nding rei e 

of foreign ex-change. This is , a . very 
p,eculiar thing. You pay less ~o the 
sugarcane gro wers, you prefer to import 

. sugar from abroad and you push up the 
. price of levy s uaar tor the p-ublic, for . the 
ordinary public, by 40 paise per ' kilogram-
What is your policy, you must explain to 
us. Of course, this is one item in wbich 
there is no public sector , institution or 
agency which is doing the purchase 
op rations. But in the case of cotton or 
of paddy or of jute, we want to know what 
i ' the policy 'directive that you give to the 
J ute' Corporation of India, to the Cotton 
Corporation of India or to the Food 
Corporation of India. They are all public 
sector organisations set up precisely for the 
purpose of holding the price Ii e, that is 
to say, for the purpose of eosurin'g that 
minimum upport prices are give,n to . the 
growers. But is it happening ? In the case 
of medium staple . cotton, th price fixed 
was R . 535 or Rs. 537, but actually fr.om 
so many States complaints have come that 
the cotton grower is ha v iog to sell at 
Rs. 400 or even less than Rs. 400. ' Wh~t is 
this Cotton Corporation for? What is it 
doing? In the case of paddy, a price of 
R ' . 142 bas been fbed this year a's t e 
paddy procurement price.. but you have 
heard that in the p'unjab they are selling 
paddy at Rs. 120 to Rs. · 125. In th case 
of jute, of coursc, you know what has 
happened. The· other Members have also 
referred to it. Here in this Hous, on the 
3th August, it was announced by the then 

Mini ter in charge of Textiles-unfortunately 
tl e new COn;lmerce Minister is not present 
here ; I would like him to deal . with this 
jute matter which is 'upposed to be his 
speci I area-that the Jute Corporation of 

·'India would enter the market and start 
purchase of raw jute-this was stated in 
August-would mop up between 2S and ~3 

er cent of the new crop would aive the 
farmer .not only the minimum supP.ort 
price but Rs. 25 xtra per quintal. You 
p'lea e look up the record. Thi s was What 
wa stated by the Minister then in the 
Hou . f\nd what happens subsequently 'I 
Th support price announced for raw 
jute wa Rs. 235, but it ha lODe well 
belo:.v that ; and people ar ' forced to lell 
their jute at v n R. 200 per quintal or 
even Ie th n that d"pendins or the 
v ri ty of jute. I do not know what -



~s~urance you can give ab -ut Jute' now 
- because aU the raw jute,' most of it. the 

, bulk. of it, bas passed out of ' the hands of . 
the peasants; it is ow in the hands of the 
middle meD. You may not find raw jute 
wlth the peasan ts now. Whom are you 

, going to ' benefit now by giving some price 
for 'the raw jute? 

We a e living in conditions .where our 
peasants do not have any holding power, 
excep t for a handful of people, perhaps, . 
who are ve.ry . affl,t~ent ot" rich:, who have 

, got Benami 'land only. That is a different 
matter. But g~nerally peasants ' in our 
country, jute growers' of course abov all, 
,bave no holding power at all. ' Tbey can .. 
,not hold on t~' their crop after it is 
harvested and bargain for better,. price. 

, . Th y have to sell it immediately if they are 
· to .get two square meals the u'ext day. Why 
seU it immediately it is already sold.. It is 
already sold· before i't is harvested~ you 

· know that. How are you helping these 
people? I k now what w.i11 happen. The 
prices of' raw jute have crashed this year, 

· the growers will 'probably - culti,:,ate a 
,smaller acreage. They will divert more land 
to other crops and next year this will give 
an opportunity to the mip owners to sa.y 
that there , is a shortage of raw jute. 
Therefore. we must close: down some 

· mills or seal the looms and retrench some 
_ workers and this goes- on jn a me~ry sort 
of vicious cycle year after year. 

You don't have any stabl poljcy at 
aU . ' As many Member,s have aid, the \1Y!lo}e 
policy -is to operate in such a way .; tl}at 
big traders or agent of . these mills get 
absolutely free , band to operate in the 
open market. Tbe intervention of the State ' 
agency is absolutely minimum. .They cern 

. ,to be hand in. glove with these big traders. 
.I know about jute, thete all sorts of brave 
'statements ar made, but when it ·come to 

. the transit, it is tAe jute" mill owner and 
their ageots operat ing in ' those districts of 
West Bengal and other jute growins S. ate 
who are able to force the grow,e s to seU 

- their raw jute' absolutely at distress pric. 
How are Y,ou belping them? 

I want to say that thi is th kind o · 
situation. I don't know what is the 
motivatioD of the 'Oovernm ent behind it 

I 

rices 01 Agr. ommodltleJ 

You shou1d please tell us. Are you satisfied 
with what is happening with cotton 
prices? ' 

In Qujarat for example-here 0,:\0 
G.njarat ' Minister is Sitting and that i 
why I am referring to Oujara~-wbat has 

". J1appended to cotton prices 1 GUjarat 
cotton growers have been de,manding tbat 
for goodness sake export qUality of cotton 
should be al1o~cd to be sent out at 
higher pr ices. 

In Andhra Pradesh, in the cotton 
growing areas, a large amount of I~st year's 
produce is still lyiog. So. in some places 
the peasants have · burnt it and they' have 
'spent two thousand to three thousand 
rupees per hectare on fresh inve tment for 
new· crops. But ,they are getting not .more . 
than three hundred rupees. So, Sit, ' what 
is the Po lioy '1 We don't wan t to hear some 
statistics only that in jute it is like this; 
in- Bugal' it is like this and in 
cotton it is like this. 
What is the policy you have got '/ There is 
an Agrioultural ·Prices Commission. You 
have got these public sector institution 
which are the purchasing agencies. And 
then you have got some sort of an 
estimate of what Is meant by remunerative 
prices for the farm. What is your defini-
tion of remunerative prices '1 Cost of 
'production, plus how much '1 Please teU 
us commodity by commodity. How is it 
estimated (I 

PROF. N.O. RANOA: Cost of prodo-
. ction plus ri k plus remuneration. ' 

SaRI INDRAJI GUPTA: Oh ye~, pIn 
transportation ch res, pI us omethioa 
lsc. What is that formula which 

oper t~s now .. a .. day , please tell us. How 
is it that almost in ev ry ca'se 't resUlt 
'ultimately in the farm r having to sell at 
prices eve,n below the d clared upport 
price '1 This is not sta utOl:Y minimum 
pric". Sometimes it is loosely referi d to 
stat~tory minimum price, There is no 
statutory mi imum price. Why hould 
ther D.ot be a statt~tory upport price 'l 
The concept of Rational support price hs 
no value in act ual practical e ~ri n<:e. 
Becau e your institutions, canruH maintai 
it Sometime they openly say that w ill 
only start buying aft r the pEice ba '" 
fallen blow th upport ptic. yen that 
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they don't do, By that time the crop goes 
out of the bands of the peasants altogether. 

My poi t is that he is not helping the 
poor. If he could stic to his comnrod'ity 
then he might profit later ort. But here, 
it goes out f his hands. He could not 
Itore it, he co Id not keep ·t. Thi time 
the support prices for cotton, I thin bave 
been announced two and a half month 
after it has been harvested. How are the 
peasants to get any ~ind of protection? 

So they are being loot d by the big 
tharks, the operator in the monopoly 

trade market, the big peculators and 
operator _, sometimes actin on behalf of 
the mill-owners and you are just playing 
into their hands. 1 think you cannot do it 
out of ignorance. You know very well 
what is happening. So I charge this Govern .. 
ment that they are doing it wilfully. They 

re shedding tear all the time for the 
farmers of th country but actually in 
practice they ar throwing them ~o the 

olve . This will lead to a very serious 
.Uuation. I do not mind if they lose the , 
upport of the pea ants-I will be happy. 
ut the point i that there will be a lot of 

trouble in tb country and the ,'!Vhole 
economic system in the country is going 
to be sabotaged. So they hould tell us what 
is their Policy. 

[Trans/at on] 

S RIO. S. B AVARAJU (Tumkur) : 
Mr.Deputy Speaker, Sir, three months we 
had discussed t e problem of con umer 
in this auaust House. Now ware debatina 

bout t fat of farmers. Consumers and 
farmer are the wor t hit in our country. 
Thi i the m in cru of tobay' subject. 
The pric of agricultural product have been 
.1 h d down h avUy. 

So f r . ev r 1 hon. Members h vo 
XPl'C ed th ir enou COD'CCl'n about 

, th farmer. Our hon. Mini t r Shri Du 
inabji is loa ' farmer and bas all 

'frnp thi for , th oor farmer of thi 
Quntry. But thi is not nouah. Our lip 

Th speech wa otiain 11, delivered in 

.ympathy help neither the farmer nor ihe , 
consumer. We have to do sometbio. 
cQncrete and positive so that our farmers 
can gain sOllle confidence and continue to 
produc:e more and more.. 

The condition of the farmer throughout 
the conn try . is' th same whether be 
belongs to Punjab, Karnataka or Andbra 
Prade h. Farmers cannot maintain a car 
even if they possess thousand acres of land. 
Farmers ' producing huge quantities of 
foodgrains cannot lead a b tt'er life. That 
is ,tbe condition of fanners in our 
country. 

Parmer is tho backbone of this country. 
More than 70% of the people are 'culti .. , 
vators. But unfortunately their living 
conditions have Dot improved. Industria .. 
lists and business ll'len are leading a 
luxurious life. They are not at all bothered 
about the farmer. I n fact, they are the 
persons who-are main-Iy re ponsib Ie for the 
miserable life of farmers. 

A farm ~ r has to pay · Rs. 32/. for a 
metre of water pipe. ertilizers 
are also costly. But what does h get for 
his produce ? The sugar that is produced 
from one tonne of ugarcane can earn 

bout Rs. 450/- even if it is sold in the 
Control market. In addition . to ugar 
molasses worth about Rs. 400/- can be 
extract d. Baaasse is used as fuel. But 
the unfortunate farmer may get qnly one 
hundred to one hund red and fifteen rupee 
pcr tonne of sugarcane. In some places 
thi rat ha been 'e hanced upto Rs. 160-
But this i also a' meagre amount. ' 

Agricultural pric s Commission is not 
doing its job satisfactorilly. Whil~ fixins 
"the price it is not taking into account the 
hard labour of the fanner. The impl ments 
used by the farmer, cost · of the fertilizers 
and the labour of the family members of 
the f rmer are also nealected." For 
lugarcan the farmer should aet at least 
R . 300/ .. per tonn. or paddy at least 

s. 200/- should be aiven per quintal.. 
Most of the farmer are ticking on to 
agriculture becau e they do not have an~ 

other alternative. 
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~ .. M~ny of my coneagu~s have elGplained 
the difficulties of coconut, grower ' ~n the 
country. These diffioulties ,are raqlp,ant in 
Kc;rala, Karnataka' and Tami'l~adu. , 

Lottg ago. the rate of arecaP\1t was ' 
Ill. SOO/-per quintal. In "-Jlroataka KampcO 
lOci ety W8:S formed and the r~te of arteaout 
went upto It . 300()/- this rate never came, 
down. throughout the · country. Sf~narlY, 

,facilities for marketin~ ~oeoQut should be 
. provided. There is an Act regarding. AU 
India Coconut Development · Board which 
bas no provision for market~ng facilities. 
Jf ' proper ' facilities of martceUns are 
provided, coconut growers can be encoura-
ged. Otberwise coconut growers win perish 
as statea just DQW by o~r col,le~8ue . Prof. 
Pl. KUrlen. In Delhi the consumer has to 
pay :Rs. 4 to 5 per cooonut. At the same 
time in Kc'rata an.d Karnataka fot . each 
coconut the gr,ower is getting only one 
rupee'. This. is the Irony of the situation. 
Therefore I earnestly request our hon. 

t -" 

Minister Shri Buta Singhji to bring an 
amendment to . the Act regarding AICDD 
to provide mark~Ung ' facUities ' to the 
coconut growers. Coconut i~ used in . the 
preparation o~ daily food in ~erala , 

arn'ataka, ~ndhra Pradesh, 'Taml]nadu 
. nd many other Sta tes. Coconut oil is 
used abundantly in Kerala an~ its neighbo-

ring States. So if there are marketing , 
facilities it helps the consumers in tbe ' 
,above mentioned State I 

The ' condition of cotton grower in 'our 
country is no way better than other farmers. 
The Fel is al so of no use to the farmers 
a.,d· consumers. The price fi~ed by FCI is 

, not encouraging it is always Jess ,than the 
. open market. On accouut of this it is the 

mill owners and agents and vested interests 
who are enjoying tbe benefit. Medium and 
mall farmer are always at a los. Many 

~ of the handlo.oms are being closed. ~ast 
year in tny State 'many f~rm.ers hav~ burnt 
cotton because ,they could not find buyer. 
Some of tny collea$ues c01,ning from other 
States, have also referred, to the bUrning of 
cotton. 

. 
Other foodgrains like ragi. JOWl', maize 

etc. are.al 0 not getting a good market. 
Fo v getable. and fruit there are no 
~old stora es. The Centre sbo\.1Jd corn 

forward to help the State to open . co 
storages in every district headquarters. In 
addition to this it sh u d be een th. ' 
there is a duect tran actipR between th 

. growers and the ~nsumer. Agents and 
middle men mllst be tlitniuated once a 
ror all. 

FCI while procuring foodgrainls. removes 
about 2 Kg from eaoh .bag. Tbis has to ~ 
stopped. Once the procureme t t te fo 
paddy W$8 fixed at lts. 100 oQ,ly but be(i r 

' that' the business man had pu'rcbased paddy ' 
ffOnt the farmer at the rate of R. 80/. 
and finally they , otp , it to tho 

, FCI . at the rate of R . lop/ .. , . 
This is bow the traders are cornering tho 
profit. Hence I request the hon.·, 
Minister to fully control the activities of 
PCI~ . 

The 'States b~ve financial constr~int 
and hence . the Ceptr ha, 
to ' help them to g1ve :remunera-
tive prices to the farmers throughout ~h~ 
country. r the farmers are not encourage~ 
1 am sure that w~ will have 'to face seriou 
food shortage. On the otbe~ hand if 

, farmers are encouraged we can earn huse 
amounts of foreign exchange . 1 hope the 
Minister would 1 "'ok ,into the problems or 
serio~slY and help them to grow more ~nd 
'more. I thank you for iving me tbi" 
opportunity to speak. With these word" 
I conclude. 

[English] , 

SH GEORGE JOSSPH , 
MUNDACKAL (Muvattupuzba) : Mr 

; peputy Speaker. Sir. I will be spea In 
only on a very few . points. Coconut i a 
major' cu]tiv~tion of Kerala . Nearly three 
million people are cultivating coconut in 
Kerala. Last year, its price ' wa 'R9. 4 a d: 
now it is less than R . 10.70. Nearly a 
thou~and crores of rupees ar ' lost by the 
poor 'coconut cultivators of erala. Wb<> 
'j . getting benefit? The benefit is accrued 

. Tata on Company and Hindusta,n Lever. 
What was the price of Ii cake of soap a d 
a bottle of hair oil two years back? Their 
prices have gone up by ZOO to '00 per ~nt 
whereas at the same. tim' coconut 01 
price has crashed. Coconut oil i the r _. 
material for hair oil and oap. The bl 
monopoly hon are cttin hu e ,profit 
at th expen e of small armer . 0 th 
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Government must ensure that cultivatots 
must get remunerative prices for their 
commoditie . In the interest of integrity 
and unity of India do n t neglect the poor 
cUltivators of Kerala . 

ow, I want to sugge t ono or tw,o 
things for improving- the poor conditions 
,ot, Kerala cultivato . First, the Agriculture 
M nister should see that the Coconut 
Board which has not got' enough fund is 
liven more funds like Rubber Board. Tho 
Coconut Board should be given mor 
funds for new planting and re·planting of 
coconut trees. Coconut tree is a long ·time 
crop. fter eight to ten years only the 
coconut tre starts yielding i come. 
The farmer must get int rest-free loan 
for cultivation of ~oconut trees. So, I 
sugge t to fix minimum price for coconut 
oil and copra nd treat cocon\1t .. as edible 
oil seed. The Government should come 
forward for purchasing the ul'plus COCbunt 
oh and copra and ox:port them through 
STC by giving ubsidy to cuHivators. 

In 1971, the rubb r price had crashed. 
Glogar We exp rted only 5 thou and tonne of 

rubber. mmemia ely afterw~rds the price 
bot up from . 4 to R . 8 per kilo . So, 
ith th help of the G v rnment, by way 

of giving interest free loan and sub idies 
to the farmer producing coconut and ' 
rubber we can ave ,them from the plight. 

I Th n another point is about gi.nger. 
i cultivated by small farmer with on 
acre or two acre . Unfortunately. the price 
o ginger is only Rs. 12 per kilo this year. 
La t year it w s old at Rs. 43 per kilo. 
Th gin r produc d in Assao'! and Shimoga 
a~e not suilabl f r dry ginger. t can 
only b u ed f r ginger juic . Unfortunately 
the gtng r ' produc d in , A m and 
Shimog wa converted into dry ging rand 

' e~port d to f r ig n untrics. he 
Comm rc Mini tty and . the uality 
Controller are re on ibI for thi mi take. 
A the qnal'ty wa very poor, 1 Yla 
hipp d bac to 0 r country. Th tithe 

hy the pri finger had 
w uld qu t th v r m nt 

n inquiry int th; matter nd 
quaiIty 

, With regard to pepper, ' the 
Government is charging R . 3 per iJo a. 
e iae duty. But when floods and Iand·sIide 
occurred in Kerala, nobody came forward " 
to help the poor farmers. In th ca e of 
coffee, the government is charging 
more than . 7 per kilo as export' duty r 
Sir import of rubber, coconut oil, copra. 
nutmug and cloves are affecting the ' long 
term cultivators of our coun~ry. For the 
cultivation of these commodities. the , 
farmers have to wait for more than eight 
year. If the cultivators of tbeso. 
commodities are not able 

I 

to get remunerative price. what wiU 
be their future, that too after wating for 
8 to ,10 years? who is going to, help those 
farm rs who are , engaged in long .. term 
cultivation? I would therefor request the 
hon. Mitlister to protect the interests of the 
coconut oultivators. In the northern part 
of our country, nobody knows about the 
long-term cultIvation. There, if there is no 
remunerative price for their produce, they , 
cao cl ange tbe pattern of. crop cultivation 
say, from grouodnut to wheat. They can. 
frequently change the p~tt~rn of cultivation. 
But in the case of coconut, rubb r nutmug 
and clove, it ca.nnot be done. The 
cultivators have to wait for 8 or 10 yea, 
to get the. Si r, as you are a far mear,' 
coming from a f rmer's family, you know 
the difficultie of farmor . I would request 
you kindly to consider giving assistance to. 
the poor farmers , and weaker sections so 
that unity and integrity of the country 
are protected and afeguard.ed. 

[Trlln lation] 

·SHRI V. S. VIJAYARAGHAVAN 
. ~(. 

(Palghat) : Mr. 0 puty Sp aker, Sir I thank 
you for giving me the opp tunity to spea . 

a1 than the h n. Mini e or Agri-- .. 
culture for greein t a di cu ion on 
su h an important subject. Sir, Kerala i 
the land of coconuts. The .namc 'Kerala ~ 
it If i d rived from c conut. This only 
show the importance f coconut in the 

, life of th people of Kerala. But today th , 
coconut e onomy i facing a serious crisis: 
and 3 million families who are liggeged ,in 
th coe nut cultivati n are , in distrres '-
The st p fall in the pri ' of coconut and 
i I pr duct ha deal crushing b10w to 
th n my of 
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"In ' 1984 the price of coconut and 
coconut oil went up for a while. Tlle pric¢l 
pi coconut was around: as. 4: pet ' nut then. 
Similarly the pric~ Q£ coconut' oil was, 

f s. 33 per quintal, ,But this did not las Ions. 
. h~' decUn«;f ,tarted ~ 'almo t , immediatelr 

and today the price . of. cocon~t lis below 
It .) Qn~ and that of CGconut oil is around 
Rs. 1470/.. Such a steep '. fa.) . in prices 
h s , not happened ' i recent pas. 
People who depend OIl . ooconut 
have 'lost their on.y me8;n~ ,of Jiv~1ihoo~, 
t~i has ~used thQ State 10£ loss of ,. s~ 
lOP crore. The consequence . of sQch 
h~~vy loss in" a State like K er~la whose 
final).clal oondit~o~ js precarious,:is 

ybody's ' $uess,. 'Therefor it , is' th,e 
priUle duty of the. Govern~ent to protect tbe 
f~rmer of Kerala and its economy. 

J Wijat are the reasons " for' \ his crash 
in prices of 'coconut? '" lmpo' t of' the,se 

',' , t ~ . 

P. oducts has been ,of the Impoftant 
sectors respons'ible tdr the 'fall in prices, 

, tit ' is no use denying that ' the 
import frotn time to time of coconut :oil 
"a '6 copper lias Jed to fall in price in the 
~ast. Although t'he hon. Millister had said 
dUring the budget session that coconut oil ' 

• will not be imported. 1that has not reassured 
lie' peopl~ o( Kerals. Therefore the Oovt. 

, shd 1<1 ma e acategodcal statement 'that it 
, will not ' Import oco ut oil utrd' r any 
cjtcu'ms~ances, : 'I, ' J. I , , 
, 

. ' 
Rs. 17 crores and procured 14000 tonnes of 
copra'. Qt this tep: qid not ' tabili the 
prices. W_Qat more call be d9ne.by a Gov 
myot whi lta~ ser'jou ·finariclal. constrflmt. ? 
Therefore, t~e: Centre should t lee ce tain. 
te ps iniin'edi ately. First, the floor pri~e\ of 

c,oconut oil ,s]lould b ~ed a ,s', ~ anti 
the STC sboJlld be du:ected t buy at least 

, , 
20000 tonlle~ of COCQnut oil. SecondlY, the 
~oap , ~nd ' .vall" pa i manufacttlrin,g ;~Jllt 
snould .. be asked to use 30% . of coconu~ 
oU in th~ 4manufaot'ure of. these products. 
Before that the ban on the U$e ot cocoput , ,t! j 

pH , in the manu~ cture I 'Qf v,anaspCl ti should 
, be lifted. r I 

." I ' 
,I I bconut is n ~ at present treated as at) 
oil seed ~Hhough t ~ oconot oil aocQuot, 
for ,7% of the oil that Ij is proquced in th 
'country. Therefore I . would requ~st tbat 
COCQDlJt shoulfl be treated as .9il eed. 

. t \Vant to say a word about Ute 
coconut Board. his Ii ard does not have 
enough powers t deal wit~ (all the 
pr'oblem~ p ' rtal'nin~ to' coconut. It dde 
not haye administra ive powers or ,lfina.ncial 

. p'owers. Therefore tliis Board is '. Dot able 
to do a,fythi g effectiv ly in provid'ng 
relief to the gr~wefs . Therefore, thb coconut 
Board', shoulCl also ' be given th6 sa: e 

' pow~rs Whibp ar-e~~ bein e jbyed Ib'y the 
I other f ommociity oards \lch 'as erda .. 

.' 'I' I , mom Board, Coffe 'Board 'etc. ...., 
, i\n~tlier reason for ~ . ~ f: 11 in' price , i ~be " 
decline in the I lint~rnal constllllPtion of 
oodonut oil. -In 1984 when th e , Was a 
teep increase " ) ~he price '.of coCOnllt oil 

j' 
, 

e ie switched over , to other cheap edible 
bils: In ' Kerala about l ,78000 tonne' of 
coconut oil '- eing u d 1 But now llis 

f S co,ine down y " 3OQOO tonnes. ThM 
eans the ¢onsumption ha '. In dow 'by ' 

' bnO!l '. 40% . So the , qu~ 'onr" at· i to 
d e' in tho present '''loa' on~ ? Steps 

should be taken to boost th intt nal 
consulllPtion of coconut oil. The Karshaka 
rongrcs Qf Kel'ala has made a suS e tion 

, 'Yo " ,...,. t I iJ·, .1 a .... t h in tb's re a ... he su ~esuo . IS Ina ~ e 
.tlQor p i~ 0 ~ocon ~Jiould ~O'l Axed t 

1.~Rs .. 20 / .. ~tlP .th G9vet~m~D s110 d )luy ~be 
stock from the farmers and u6ply. ,.It 
t rough the ration shops "i e sattle 
price at which other oils are be tt ' sol~. 
Tli Govel"nment of !Cerala ba accepted thl 
suga stion. Ip. fact when the price 

. ~ra bed ,tho Gov ,rpmetl erab' pent 

ab 
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SHRI . KALI PRASAD PANDEY
(Gopalganj) : It is after a tireless effort
that I have been given an opportunity to
speak and I thank you for this.

All the hon. Members have expressed
their deep concern at the State of agri-
culture with special reference to cotton,
paddy, wheat, sugarcane, jute, coconut etc.
Mr. Deputy Speaker, Sir, 75 per cent of
the country's population resides in the
villages and this section of society is not
organised to raise their voice in support of
their demands and because of their
indigent condition; they are unable to
meet their leaders. What
treatment is meted out to
the farmer? You may recall that in the
past, rallies have been organised in the
name of farmers. The late Prime Minister
Shri Lal Bahadur Shastri had raised the
slogan of 'Jai Jawan Jai Kisan' but the
plight of farmers has gone from bad to
worse arid it is so appalling that it beggars
description. Mr. Deputy Speaker, Sir,
successive Governments have reiterated
time and again that the interests of the
farmer will be protected but to-date none
has taken care of their interests. The
farmer does not get remunerative· price for
his produce and even the cost of production,
whether it is cotton or sugarcane, is not
sometimes fully realised. It has come to
our notice that the cotton, sugarcane or
any other crop is largely damaged due to
insects. On the one hand the insects harm
the farmers, on the other hand the mill-
owners and the. bureauerats exploit them.
The Indian farmers were expecting remune-
rative price for sugarcane this year. I
know that the only means of livelihood
for the farmers of : northern Bihar is
sugarcane.

Much has been said about cotton.
Gandhiji had visualised that a time will
come when we would be able to export
cbeap cloth woven on the 'Charkha', which
would also benefit the poor people, But
today the situation Is that the cotton
growers are forced to burn their produce
as there are no purchasers. There is no
explicit policy in this regard. So long as
the the textile poli~Y is not changed, the
cotton-growers Will continue to be
nealected.
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I come from an area where sugarcane
is grown ill abundance. The farmer is
exploited in two ways. Once, when his
prod uce is we ighed and thereafter when he
has to wait for his payments which at
times extends to a period between six
months to two years. If the amount is
Rs. 400 the brokers help them in recovering
Rs. 200 and half of it IS charged as
commission. The farmer is helpless and as
he does not have any other means he
agrees to it. Proper arrangement should
be made for this purpose. Once, while
replying to Prof. Ranga, Rao Birendra
Singh, the then Agriculture Minister was
furious that some hon. Members are in
league with the millowners aad advocate
their cause. I would like to know why
action is not initiated against those mill-
owners who neglect the farmers. Why are
they not arrested under the Cr. P.C., the
goonda act or the MISA. The sugar mill-
owners at Hathua in Blhar close down
their factories when the dues to the cane
growers accumulate to the tune of crores
of rupees. This sugar factory has been
recently taken over by Government but
no announcement has yet been made
whether earlier payments due to the
farmers for. previous years will be made
to them or not. We merely discuss these
issues in Parliament while the poor far mer
does not have two square meals. The
farmer toils throughout the day and
works hard but as payments are not made
to him in time he remains impoverished.
Something concrete should be done for
the farmers, instead of merely raising
slogans for them. When Chaudhary Charan
Singh was in power, he raised slogans for
farmers and organised Kisan rallies and
this Government has also done the same
thing but the rich are becoming richer and
the plight of farmers is going from bad
to worse.

••••
I am not speaking OIl behalf of any

party, and, being an independent Member,
I would request you that the policy which
would be announced in thts regard should
be implemented in toto.

19.00 hrs.

(Englh;h]

SHRI E. A'VYAPU REODY (Kurnool) :
Mr. Deputy Speaker, Sir, I shall not take
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much time, but I cannot avoid making a
mention of certain hard facts. A cup of
milk ccsts Rs, 6; a single plantain costs
Rs. 3; a piece of idli, costs Rs. 3; a plate
of soup costs Rs, 25; a sumptuous meal
costs Rs. 1400; all this in five-star hotels
in India, which are overcrowded. The
lame identical articles in a village cost50
paise, 30 paise, 40 paise and 80 paise.
This is the disparity. Now, these bard
facts remind that the disparity between the
urban income's and rural incomes has been
growing. It was 1 : 2 about fifteen years
ago; now it is more than 1 : 8. Just to
illustrate this, if we take the bank
accounts of all the banks, we find that
rural indebtedness has grown very steeply
during the last. twenty to thirty years.
Facts speak for themselves.

Above aIJ these things, I would like to
mention about one social phenomenon:
Today, nobody is prepared to give his
daughter in marriage to a peasant or an
agriculturist, even if he belongs to any
class, rich or poor. If one says' that he
is a decent peasant, living in a village, the
father of a daughter is not prepared to
give her in marriage to him. This is the
social phenomenon that is taking place
today.

Unfortunately, the Kisan belongs to an
unorganised lot. No doubt, we have great
Kisan leaders and Prof. Ranga is here.
But unfortunately, the Kisan belongs to

'an unorganised lot and the trade in
agricultural produce is in the hands of
trading community. All crop- based indus-
tries are again with industrialists or with
the trading community. So, my humble
request is that the Government should
adobt a policy by which the Kisan is able
to organise himself. Encourage organisa-
tion of the Kisans so that they are not
exploited and they are able
to protect themselves.

My next suggestion is that so far as the
agro-based industries are concerned,
please see that the Kisan has got a
petermining say in starting these industries
or in the manufacturing processor
ownership of these agro-based industries.

This is my second suggestion. So long as
the trade and ,industry relating to
agricultural products are in the hands of a
third party, the Kisan stands exploited.'

Coming to my own State, we have been
requesting the Union Government to allow
us to procure rice ourselves, so that t~le
overhead charges which the Food Corpora-
tion of India is incurring, can be avoided.
Wa have offered to procure the paddy at a
cheap price with no overhead charges. We
say we will pay better pr ice to 'the
producer and supply 11 cheaper at a
subsidised rate to the Kisans, Instead of
allowing a monopoly in procurement to
the Food Corporation of India, I request
the hon. Minister to consider this proposal.
Wherever a State Government comes
forward or procure paddy ot grain and
other agricultural produce, it must be
allowed to do so, so that there is healthys
competition between the State Government'
procuring agencies and the Food Corpora-
tion of India. We will also be able to
find out as to who is able to do better
and more efficiently.

Then Sir, with regard to cotton, I
have been a member of the Cotton
Corporation of India, ten years ago.
The prices of cotton fifteen years ago,
were between Rs. 400 to Rs. 700 per
quintal for various varieties of cotton.
Now, the prices are the same during the
last fifteen years. This year, un fortunately,
they have crashed down.

The Cotton Corporation of India's agencies
are there. But so far as the State of Andhra
Pradesh is concerned, the role which they
adopt is thoroughly disappointing.
Not only disappointing; it is
one which gives room for people to say:
'Let the Cotton Corporation ' not be there,
Let it be wound up." What is happening is
that when the support price announced for
cotton is about Rs.550/-, even the Cotton
Corporation's agencies are colluding with
the local merchants and trying to classify
cotton into various grades. The agent tries
to say·: 'Your cotton is of
the poorest quality; therefore, I am not in
a position even to pay Rs.200 or Rs. 300
per quintal." So, having drought cotton all
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the way from the 'villages, the kisan is 
comp~l1ed to $e11 his cotton at a thro'w 
- 'away price to the Corporation ' or the 
third party , merchant. and take the 
unremunerative price which is put into his 
hand. Thi,s is the positiQD. ' 

, So far as "'''port and import ate 
conce~nedt the kisan has, no sar at all. We 
dp not ' know why you are . importing 
agricultural products which could be 

. produced here, e.g. edible oils, sugar, 
cotton" jute all ,these thinas which can be 
manufactured from out of the agricultural 
produce bete, are imported, with the res!ltt 

I 

. that o,ur kisan is not able to get remunerative 
prices. So far as import -exp(1rt .pplic)' i, 
cOllocrlled', the kisan lobby or the kila,' 
representative m~st be th re: He must be 
given an opportunity to state ' hiS' 0 
interests; ailcJ thel'e, must be somobody to 
pr.otect his interests. ' " • • 

, , . 
.MR. 'DBPUTY SPEAKER: ,: The Hpus 

now stands adjourned, to" meet a$~iJl 
tomorrow at '11 a,m. 

19.07 hr ' . 

l'b~ Lok Sllbba the~ adjourlled till Eleven of 
tlte Cloc~ on Friday , ovem er 12, 1985 
A:grabayana 1, 1907(Saka). 'I lJ 

,-_ ...... 

'I 




